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AT 1
TR
(1) == st =7 =t qm Reet wrer 3w & #7 sfafaw, 2017 31 GIEL] Fﬂ;{
(2) =T TaEaTT Squl o TS e et T e | ST |
(3) TE ST ARG F T B, ST I TOoremel & feoeit avar, 99 H,
srferg=aT g1, Haa &
g =9 AT & Te-Tae Sugdl F forg tee-foe arde A & S aet ofie
U T oy § =0 fafaay &y & i Bt fHder w1 7g o ammar strow & ag
I ITSE F TFed g & TA A< B |
AT | 2. = ofafAaw ¥, st9 9 T "asf & seeran srafera 7 2r,--
(1) "SITATST A" FT At o7 R, ST Fufeq siqwor srferfa=w, 1882 &t ey
SEEAEE 1882 %1 4

(2) "TTETT T 9aT" | AT AT AT AT S0 6 IT AT T UHAT TaT AT
g, ST U T AT et A7 <41 % 9 & forw et woediaa safa gro i
¥ it ¥ SURfT g ;

(3) "ef¥erE U= wqT" & UTH ATl T ag TdTl AT &, S I & srfsyerat
HIUTH T

(4) "FarataorTEe g 7 sterfeaw F o7t #rE saer A1 AT = F
forn fregra = wifara g arferarer orfSne €, fog <oeh siavia amres, qaTer
3 erfier efeor TE 8

(5) "ATYFRAT" T P, AT, FHIAF ATIRAT, ATEIATAT, TATAF ATTFRAT (3
HEX TSIE), ATATHERAT T Fls A+ ATTOST STTHHaT, AT e 918 § 7 g7, digd
Fre vET =Afaq wfwva 8, S Rt ster st it S & /e v farst av =
o = wTfeq #1 FEN FAr |

(6) "HFT A" | AHT FOLAT qfAAT (VHT saw qfqdi & qod &l ruaierd
Feh, oI 9% TorelT =T g1 TIaar| T9TY & STes 9 &7 &l 9a1d (a7 SI1dT 8),
TE ITed AT, AT AT HATSH AT ZAAT 6 HATAT ST e AT e 9T fora
AT ST @At FediE arel SAtFadl & daeatcad qfd #1 dafea gea At

2, T =¥ ¥t e, TS Y, HY TSI F, U Y ST ITHL AT
(7) "Fo" & TET FE oA av #1¢ RFg A géa afia & -

(F) & F A9 g AT

(@) Fd % AT G ; AT

(1) TR AT AT F €T | FeF ASTGL T HGHT G AT ST TAeqT
F A AT Fed F T geer F AfFaTa wdaed F i a1 F asgl
7,

g T Edr Far g
(8) "erdfier wrfaEkT" & erfiert i qAATS * forw e av wifda arer 107 4
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1961 =1 43

1963 =1 54

TS TS TTTEERTET AT & ;

(9) "srdrer st & o=y 109 ® fAfde wrer s #ar 7 ardier srfeseor
EIRECEE

(10) " " & 72 = srfena & R 20 st & Svae sge 2ir ;

(11) "FgToor & 0 AT==9 % orefie F7 o Trca T ATLT ATHT § AT
THH A waq. e, g9 Mo, setow Mg, d@tereg Faior o qaray
e gfg & agam Rao fi 2

(12) "agqFd A" & qgl AT NN, ST T-F ATFATH, 1961 FF amr
92F W IHHTE ;

(13) "HULTEAT" | TH ATTHAH AT ITh AeNT FATT T HAAT AT T80T T
et o= fafa % st Soedga =afFa g sqefea ar fRo o srfsemt,
et sfiT sr=r aeqrasit &, Afua arad, dacd H, IEThd TaarT i ST
0 T =9YE FT T H EAT F ST T ATAEIH AT Iqh AL\ FAT0 0
ATt & Ul F ATET IHF ATUTAT HI AT Feel o forw aieqr st 8 ;

(14) "STfera 9" | = ATAWAT F AT ToF F2 AT (Fdl oF THH FT
TURI FX o forT FahT gTeT ATfAFa Fre s A7 fheft S i Fre emar afa g

(15) "sferga wiafafe & arer 116 ¥ srefim 7o fAfeee wiafafy sfvm & ;

(16) "aTe" F Fh TIoTed dle ATATaT, 1963 F o7 o Fxlo IcdTa-
9[h T TTHT g[oah dTe ATTHd 5 ;

(17) "swra" # fAwfafea afeafea g -

(F) FE =, arfsy, fefawt, gica, sgaem, d=m, g=wr A =
T FT IS q7T FRaTaheTd, 97 98 et e wrae F oo grar T ar;

(@) IUET (F) & G H AT I6H AU AT ATEHIE il harehe1d A7
AT

(1) IUET (F) FT THd FT HIE BRATRATT AT TR, FTg TN G987
& &l qiwTr, srgfed, Miawar @ Raffaargraraar;

(F) FRETX & IEA AT IA6T aal & dag § Qi AT Ffgd AT &7
EEIEINCIR Sl I L

(%) Foret #/ra, &ww, |rETed At 9 g giEerstt a1 wEEt e G
e g 39 geedt & forw (R st o et s gfawer & form)
S SATET |

(=) FoetT afme & Foret afareTed sataaat a1 serer ;

(@) ot =afaF grer UH 9eae & w9 |, S S99 99 AT, gieq AT
AT % I AT I FYEL A o (@ &= anre. fohar g, 7fd 6t 1% Jar

(S7) et S[=tE o g1, ANTE & ATEAH ¥ IUAsg FI1s e q970 AT
UH FAG § o FH-TH7 il SqAred ; 37

(37) ST TTaTe, TReT o IRt AT et T artereRTT gre o
T FIE VAT TRATEeTT AT Seaaere, SeH F o Tt & €9 H o9 g0
25
(18) "FrTETe ofiver" & FFelT UH 2w &7 At gued afwa g, T uH
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JAF-JAF AT AT GATS & T UF HFEq AT AT GaTel &l Ifa | o907 gam g, 37
T STEW 3 AT % T4 g, ST 39 317 e ofianmsh ¥ fa= 2 ;

TERH—F T F JATSAT & oIy, UH w1, foF 9% I8 a9 #34 F
oo = o s =R B @ var are ar dard, SaE ddfaa 8, sa

F) TTA AT F=TAT T TF T ;

F) ITATEA TTHATHA ol TR ;

) | AT AT o ATSHI o6 THTE AT A

o) AT % Frawor a7 Faredt i1 qff § s ugfaa ; s

(=) fafaaras watawor i g id (S8f F1i @0 1), THF davd SHmard,
AT AT AT ITATRATY & ;
(19) "It #T" & UHT Wi ATHUT 2, ST GoF TAqE FT TA@T F I14T HA
Tl AT T T [Eashi W Yotiad g o St FIar & 0 A1 3T AUaT Fid
H IUART faT STTaT € A7 ST o s eerfaa §

(20) "afafeas ForaT safaFa" & var sxtE afinm 8, S G U wod o
H Sl 39 FE F [iead s T 7, Teme, Atsawat ar e o T §
FIEATY & T T Y ST 3 § TaT Fal UH HeAage war g, o arer am
TRt A St A gfd sadfea #

(21) "FETT F H FAT WA A qAT F ATARIw F 4T 9 F el g
FETT AT 3T AT FT AT

(22) "SUFL" T AT 3T I, ST WA A qAT H2 (TAT 0 Sfaawe) sifarfaza
ELEIR-

(
(
(
(

(23) "ATEE HFTSES" F ATES AFTSL AFTILE ATAT=awW, 1949 & &y 2 it
T (1) & @< () H TATILATIUT FTES AFT3e2 ATHIT G ;

(24) "TgEA" H FEIT FL AYFT AT § ST THH AT oI 3 F AT
AT T T TG AIFT 31T Thigd AT 3T HaT 7 A= & orefie [
REREEEREIR LR

(25) "AE § F AFT" H FxT AIA ST AT FL AT=IH 6l g7 168 H
fAfdee siaa sfswa 8 ;

(26) "ATHTT TET" F 1T 146 § fAfate ar9Ter A1er 3T FAT X TAFL(AE
T AT 8

(27) T TS AT 9 TSAGA F G | "G w1 fTEEt ¥ aae vy

37 arfa g, g 3 T a1 T Terem & foedt aa g T e
saenter |1 Tgl AT T g

1980 T 56 (28) "&uT Af=a" & wu«t af=e afafaaa, 1980 #1 ey 2 Fi Suarr (1) F
e (1) § g dudt af=e afna g
(29) "TeAH TTEERT" | VAT NIRRT T03q &, o8 a9 g Afeg=>a
[ERUEILS

(30) "SIFT TETH" T TRt FrerT st g7 Torelt TTIeashdl sl (T AT His
Ut gt srfa 8, ST ATer A1 F9ret A1 41 F &7 A7 AfHE Fwre qfddt ¥ feee
FAT § AT ST Tl VAT =37 &, TIee FEATL % QIO A § UH gAY & 919

1949 =t 38
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HAYST & T atem s £ o ot R ot 3, R v ger g 2

oS 1 STET AT &7 AT & q7 U 3% qfagd har Smar g, a8 9 A
ofd , afer arft, afivega s T daa gf g sie arar i ofd v g qfd
g |

(31) TS AT FATEAT AT AT AT qId & Fag § "WIAwA" o FA(q e ferrad
oY .-

(F) Frfeasar geT AT Rt v =afaa gTeT, AT AT "aTst A7 <A1 0
qfd & a9 #, 3T Tga? § AT 394 I & U, 90 49 & &9 F A
sreret faam T ar R S At # Her, fohg Tad e avare ar et
(ST FEATT GIAT T T s Tl Freaterd agi g ;

(=) wfeaswat greT ar Y s safe g, /v ar qarstt ar aer
qfd & e, I Tegca? § AT I I & foru, foreft &l ar wafva wge
& g g, fahq =08 S geere a1 fl s 9T g & T8 FE
Teriat aftufora agl grft :

TR HTA AT FATSAT AT I 6 I 6 qag § Q0 T0 [erd &°7 uF g &

forT fow T HaTT 3 = H 981 GHAT ST, St f i U e
3aa qfd & forg wfawe & &9 # 39T+ 7 #:7 ;

(32) ""Ter w1 AT yeTE" ¥ Wi &1 v qfd afeng g, S el |@fEer &
FfIT IIX, FA ATEIATET AT ST AToThT F HTeAH & 97 o3«T, [T &9 9 97
ATEAT SMETY IT IUAsY FAI5 TY AT STAsY FLH & (7T FLIL ITE 1T AT o
o At = smafee sram 9 qfder, wftasat & oo s sarar g o ea%
ST UH AT T, ST GEHIT UHT At & AT T@d gU, S a8 ATg=Ar g
et vy, qfd W1 8 ;

(33) "HATHA! T AT TR F FATSAt w67 vAr I arfea 2, S et " w
Ff ratares HaTd i SreAarstt & qry 9 g1 ¥ qfyew v aaiy F oo fAax
T T AT ATEAT AT UL ITAH FLS 1T AT ITAY FLA & [0 FLTT TS AT
ST TEE FANd UHT HATS AT, ST LA UHT erdi & e @A gU, S ag
st g AR wegfd i 2

(34) "TARU" F FAA e TAATH, ATIATT AT ATT AT ;

(35) "N SGTITA" & AT ¥ H@hH or@rarer Afarfe=a, 1959 &t emr 2 it
TG (1) & @S (1) F AT Fle ARG A@TIT AT E

(36) "afiug" ¥ iy ¥ Aq=eg 279F & wfiq AT AT i FaT W
ot sTfsa 2 ;

(37) "STHTIA" | 4T 34 T ITLTT (1) F 7w Ry Toredga =t g
AT TS ZEdTaS AT §

(38) "ATH A" ¥ YTT 34 FT ITATT (3) * erefe forelt Thorediara =afaa g
AT TS ZEdTaS AT §

(39) "arwET AT fAEta" & "rer w7 UHIfT st g, 5 amr 147 F arefi=
EIEGUCERER IS

(40) "srfafRa wrfaerd & v wrteer srfsa g, o s g ateg=a
[RRUEILS

(A1) "TEaTES" & st R yer @ fofea ar giea afvem gum =

SR efafaay, 2000 £ g 2 F 9@ (7) ¥ gamaiariig soaerEE afvea

1959 =t 23
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(42) wea # AT =i Fata fGro 7o T a1 & gae § =R e |
UH 77 o AT § sgaa @l smrtaa [erer 92 a7 G = et a1 =9qe
AT I THTH [, FT AT U T e Afa g ;

(43) "seraeTiAE TR GTA" T AT 49 Fit IuYTT (1) ¥ [fate e a9
GTaT AT 2 ;

(44) "ZerFeTiHE ATOST" | wT AT Haren A7 2l S qfd s 7, few

davia fRfSres ar Toreerias Feas & areaw ¥ Rivres saure f € ;

(45) "TerFTIHE ATIOST TATAF" & UHT Fils =ATad ATIT &, ST TerFIeh
arfrs % foru fefSree a1 sereras giagr a7 weww ¥ @rfic T@ar 21, 39
TETAS AT Tael FTT 2 |

(46) "srFeTieE AT TTA" | 47T 49 Fit 3Lt (2) § it gersreE s
GTaT ATTIT B ;

(47) "gz wTed yer" F uH Y 9 A daret ar S A qfd st g,
SIEht, T W1 T "aT T AT AA il 9T 6 % oTefi ¢ %l &< g7 ol AT
S T 11 % orefiq & | 0 g <8 ST Gt i e Sfasta Se-wreayf ot 7

(48) "far=rTe fafg" & #rer a1 FATe AT TAT 9T oF AT T K IF T
UG & Hatea s vl &te, srfergm=r, s, Faw a7 A afvwa g, S =9
afefaaw & yrw ¥ ugor vHr fafe, sfegmen, smee, e o Gfaaw a9 fi
arfe v arett Fag a7 et arfeerrdr o =afEa grer ot B @ 2 ar a|mn
TR ;

(49) "FEa" T AT B,

(i) =t &1 afa a1 gt 3T arete ; Y

(i) =ataa * wATar-fuar, Oame-famgr, aamg-arael, 9T #7
g, Al T T €9 F A7 Y&F T & IF AT I AT 5 ;

(50) "FIT TATUA" § (FETR F AoEEd T\ ¥ f9) FE U o
afea g, St staet w99 it srasasaret & oo qarst it ofd e ar qarg

TToT e S ITHT ITAN FIA & [0 A A Thelehl SETeAT & Haeaane
TR ¥ 3§31 &t 9areq =t g fafersear 1 av Far = g

(51) "Ffer & g 57 F T TATiud Iueh FHearr [ i 7

(52) "HT" & HET ST Fraiaar & foe yod Foh it S| gteq STt g,
g =8 AT T, AT TG, G T JEF g AT I9F ARTET UHT A1 3T
Fequ aftafera 8 S & ofd & 1@ argfd & w@f@ar F st gus B s #1 w0
ERIKIEIES

(53) "HYH" & Hiagrd fit gmT 239 F eava AgEd qAT g 239AA F
eI AATATING TEETT ToreTt & faeett & IT-Trsqurel i3 g ;

(54) "HT ST AT FT (TSAT AT TTdah) ATA=TT" F 71er i 4w #:7 (TsAt
1 gfaee) wfafeTm, 2017 afna 2

(55) "HTST ¥ HAT FX AFETAT" T UHAT AT ATHAT 2, ST T 4T 48 F
Fefi U =gaET F w9 H w1 FA F forw erqeey A g

2000 =T 21



PART IV]

DELHI GAZETTE : EXTRAORDINARY

(56) "V | HEYM F Aqees 1 # FATHGTE AT FT 5T, ITF
TSTAA T qIR-EE, AT qEE-E€, ARGIT AIae ¥, dq i &=
v o wrfea e srfarfaaw, 1976 ¥ FumfAfdee UF arr-Esl, Aggidia aude
¥, ST ATF &= a7 Tl o= ariee &7 & 9= F7 995 qd 7 Taqar 37
IEF AT A AT AEE-EEl & L T AT & AT g ;

(57) "UdiFd "I T AT w oAfFEE" F vhiFd W S "4ET #7
arferfaer, 2017 af¥sm 8 ;

(58) "THIFHT F" W THIFA HIA ¥ AT FT ATAHAT & TefiT IR
AT AT T FAT 7 AFIAT G ;

(59) "TAYE" & FLATT % ZIAF AT IH AL Fdd § Tl AT T START
T 1w =1 9T fahw ST % forw srerfEa et wrer 7 oo i wre st g

(60) "TAYE FAT" | FRATE & a9 AT I JUET F § fored gfdar g
IR A TE AT ITAN 0 19 & forw smerfa w°rs far s g

(61) "=Aqe AT faqea" & |l AT FATSA AT AT F UH AT FT HATed
AT §, ST SAYE HAT3H ol ITeq & T &7 31 F STefIe ST T SAToleh ITed el
g I 3Fd FATAT *F qHTH €ATAT GTAT T ATl FATT W AT FATAT AT IA1 6
UH qfdae &1 IFT ATl 9¢ G Haid F7, TS FY, Thihd He AT T9 TsT&0T
Teeft T F AT AT TSaeor T2 o TATSTHT o o0 I [Afgd awarerst ST #3am ¢ ;

(62) feft Toredipa =afa & dag | "gAqe FL' | WA AT qATA AT A1 6
TR o2 woTRT F5 7, TS T, Thidd w7 AT T Toqe gael FiT 9T
2 ol =ae davia Awaferfeg off 8-

(F) AT & AT I TATRA Thiahd AT AT Fa7 7

(=) &Ter 9 FT ITLTT (3) ¥ ITLTT (4) F IS F e TaT F:
(1) THERT " ST FAT F AfAfAam i arer 5 it 3ugnT (3) i
SULTT (4) & Ul T daT 7 ;
() FHT AT AT FAT T ATARIA AT g7 9 F ITATT (3) I
IUYTT (4) F ITGT F T TT F:X ;
T 2o SR F WA F AefiT e FY et T Y
(63) "TAYE F THA" H TAYE FT I TAT AT 5 ;

(64) "9T T FATS TG FT Al 2 G, ST Tehighd AT T TAT HT
FfafRam fr ey 8 ¥ 3awT 2 ;

(65) "EATHAT FT HATTSTH TSIA" FT Tl AT R, ST Tehigd ATA 3T HaT
¥ At &t amer 8 7 IHFT 2 ;

(66) "dist" AT "F frorE" 7 grer 31 # e = fiorw afuda 2

(67) fereft =afa o waer & "sirarsh SR & 4, i A7 R o= |ree g
et o TTS AT IEh (69T AT AT HATST AT AT 0T JTIoT ATHIT G ;

(68) "geqE FA" ¥ el srvw o =afEa F wrer uw fEf =afE g
TRT T T ITATT AT T T2 ATRAT AT 8 3T ee FF Tl a1 oATad I8
T TEqHTY. 37 FI(TAT ST ;

1976 =1 80
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2006 =1 41

(69) "TATT AT | A srfersa € --

() |TETT % Aq=yE 243 ¥ ET () § q=q7 9w #rE o=

(@) G % wqeam 2439 F @T (3) H AAT wiearme #rE
TN ;

(M) FrE FraTferT wfafa sie #wre e afvug, Sar a1 siw 7 e
ITTErERTSY, ST A9aTiersRT a1 e [Afer & [E=r ar vy s &7 &S
THGTE & AT O Sy It AT Tohelt T |AaTe gTT ARICaTTershT AT ST
[RIEEIRERENRINCEEIEIRIR IR

(1) BT fafae, 2006 #1 g 3 # or afariud FreET are

(3) SfoaTe & B3 ATGAT & A T5d Flg TTRIAH TG T Flg
e afveg ;

(=) "faem & sq=ag 371 & adiq afoq # Fwm arE ; =
(B) GfagT F srq=ee 371F & oedfia afsa #rg yrefaw afwg;
(70) "TATS F ATICqhaT T TTEATT" -

(F) gl Ifd FEEE & TH TF 92 9T 6 Srdr g, e &
TIEETH0T ATHITeT FoFAT ST 8, F8T FILET o UR TATH T FATedTH A9
EF

(@) T Iid FILETE & 39 T & 9 FohHll o= TH TI79 9% 97 %0
STt 8, e forw Teredsmer st R o 8 (Fa T2me o= ),
T U T3 TATI T €A AT B ;

(1) STt Ifd U & STee TATIAT 92 9T &l ST &, AT a8 HILATL 3T
I g1 A7 =9 a9, 9t I 30 JTieq § Gaiiesd Jrer gared e &7
FFETH ATHIT G ;

() UH TAH F AAET H TTCqswdl & ITAE Hamd 09 F qaeq_
AT g ;

(71) "EATAT F AR FT ATEATT" 4, --

(F) Stet i Fea F oF v & f i g, e o Sl
SferTe R T 2, Ft HIET F U €A T Jaeq_ Af a2 ;

(@) STt i Fram & 39 e ¥ foe ot s U e & iy St
7, e for TR srfsrme o s g (R =i se=), 9gf o
fr =9 T srae i 8

(1) STET qid U & AT T A AL 2, AT A FLATE HT FH
BT AT 93 w9 g, 98T U A SqGedT ¥ Fairee die gared eI wil
FFETH AT ¢ ;
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1988 =T 59

(%) TH TIEN & A9 H qhaade & JIF Warg T &1 Aae T
afa g ;

(72) "fEfRATT" F Fal AERT AT IAYE FT UHT TS F TSRO AT g,
e afurmEasT i 9, F=ET 8T ITART 7ol UF 90 3ca71e & A
gIaT & &Y "fafaatar 92 #1 qaqan st «Rmar S ;

(73) "aTSTE WEA" | U T e afia grft, S g F srfeaswat |, o9
BT ST T FATIIETr o /IS AT FATSAT AT AT T, IET THT 9T AT I ATEIATH 3T
STet aTfedendt siie g dafad agl 8, agi SHT arfortsaes &< 9 ATy H3d %
forw war o ST it st Bl 8

(74) "fotara wema & FoRet e safaa g, oY uaer fima = forg wrer =
TATAT T AT I TRl UH TH=AF 1, T TEIT AT & FATAT 47 &, & AT
e Jorep-qer I orforsra &, Stef Ut Ofd & @78 w9 I Tiod & g g |

geeia ; feearas arer uardl, e, Jrce, 4, AaT, arfad 9T T w5 &
S & e a9 U St fF ofd |, St ag fRT v i & forg e mam g,
v ag qfa fafEa ofd grft | = w3t & & yoas 77 7 syen-srent o qfd frar s
AT g A ag T of=r 97 997 981 2R | A =9 7 &1 T AA-3e0T I
Streft & 1 e b gfd = i En

(75) "g=" & A fAfemT gar ar w12 st w0, 9, a=au, B
I, T T, TTUE, W <9, AT =, AAT ST, T AT SAFEHa [IT0TTeer
1 AT o §% g7 ArearTed w1 ford Afeua g, S99 3A
TReT aTeaaT o TIRAEior o forT A7 FoRefT o= sifeha qod f aed = fafeem= qar
g fofaw & ufdwsr & =0 ° frar srar 8, &g =q@ a3 ot /3 aftafag a8t
BITY, foreenT oraeT qa1 v e g
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g, TRUE Hf Horen 9%, TF Arad | @9y sreer 5130, UH saer § Hq sroarta®
ST AT afRataai & e UH Bt 71 91 Farel a1 a1 ®l, B 9% #37 338017 &,
T 6 G H Fe T T |

(3) F¥HY, AfX a7 I (1) F arefid ST foredT srfeRg=aT it a7 SugmT (2) F
Fefi ST seer & gAY A1 AN R ST A TaeE @A F TS & o vEr fear
ATFLAF AT FHAT THAAT g AT, ITATT (1) F T SATEG=AT AT I (2) % e
MY ST B & U a9 & Hia¥ Fohelt g9 stfergm=r g, Femreta, UET sttegm=mr a1
U Q9T H TSR0 S ETiUd T TRl ¥ UH Tels TSRl 7 aal Tq1E gl
AT 8, Tad, TATRATT, UHT TgeAT SATEAAT IT ST HT TN AT |

TSHHRIU—EH T o TATSAT 6 forw, gt heft arer a7 & a7 <491 & d99g §, 39

A GE AT
EakuEcll
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T IGEUT HYU FT H AT I Tohell 9T | U7 FF H e &f T2 §, qgi U AT AT FaTel
T 1 A G FA aTar o st TH W A1 F9rst 41 &4 6 il 9% adqmEr

T AT L T GUZIT Al FHT |
qeq 4
TS &1 97 3R T
wrer Ao W 12. (1) AT 9% ¥ F GG FT S0, TH AT 6 ST F AGE TAT AL
R FEERERIELS Chaul

[N N

(2) wrer FF gt #1 qwa fawferfEa aat & qEaz g, s9iq -

(F) a7 31 & ITTRT (1) F AL qRAHL T Ao AT 00 A T
TG AT UHT Sifa qirE, SEahr 399 qi 60 arad distsh STl e il el 8 ;
J7

(@) ag ardia, fSrear qider gt it araq g2 ared Far g

U ST FALT AT AT A1, FT doh § IT(NT Tha F SAferT Uah gofe ®qU
T & HIe AT T FIAT 8, qgl I H q97, UHT ey w0 & &@eae as, saq
qfdere & fased oz, Ut snfers v & ey 8 dtere S e e 6 ardg e |

TEHHA 1—TE (F) ¥ @2 (F) F A1 F o, @ & 37 Feare a6 GFar
AT FULAT SITUIT, STET qF 9, TATRAT, S5 J7 T % SAaid v g |

TEEHT 2—FE (@) & YAl & forg, UH ardE, e giaae dwm o e
FIAT §, A ATrE gfr, SEEr I ET-qEawl § "€ad FF gafte i SA1dr g A7 98
arrE grft, fSrasr 38+ 9 @ # S ST A SAar g, =96 & S oft @av g

(3) Tt gfcat it zem #, Srae d@ag #, wfae™ I9R F S 9T F AT G207
o ST g A1 # "aw g, Ofd &1 qur Aeforfaa ardeat & q@aw g, saiq -

(F) gTer e & aréra ; AT

(@) = FT G, ST IIeasdl f J@r-geasl § Jate § 41 ag anig,
ST 39 9 @Td | HaT 1 (St 61 Srat &, 396 9 S {7 q@az ar; av

(1) IR T AT AT I TS Al5 AT I&qTas], 979 9g o 9 &
T 21, ST e s it ardre § 19 &7 % S geareadt ardie

T Bl @ (F), @< (@) AT G () F A4 I F 9T FT AT T99 Tl g,
agt qf &1 qwa, qfa & arawal fF dar-qeast § gfafte it aa gef |

(4) Treft qfcferme grer arg=a it qfit it gom & gt =1 777, -
(F) ATFALT AT FIA I ATE R, AS I 39 &g 9T Tg919 I6T g ; AT

(@) =T THT ATHAT §, FTSAL F A= 6l a0 gHT |

(5) STET ITLTT (2) IT ITLTT (3) AT ITLTT (4) F ITSET o e gt & THF FT
HALTLOT FAAT HNF A5l &, g1 T AT THT,--
(F) 3T =TT |, STGT A5 saArers Eawoll wree Kl AT 8, Tgi 98 I g,
et Ut fawoft wree it St g AT
(@) freft sre zorT ®, 38 ardte g, fSreer 2 ecq S sar 2
(6) 3 H1ur 7%, S| o T day et wfawer o 32 & "@ar & o =97, oo
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I AT AT A g % God H SIS 1 &7 &, I 1 G807 9 arrg g, SEar giaae
e & 919 UAT Afafiad eod 9Ted Fdar g |

13. (1) FATAT 9T FT F HET FT 1A, TH T F STSLT 6 STTHE TAT AT
T o THT 3E9d g |

(2) Fraratt & qfd &1 waa Aeaforfeg arial & g@aw g, sa1iq -

(F) IITHTT ZIT &SI ST o ST 30T QT At st &mer 31 i ITEmT
(2) & srefiw fafea srata & sfae I R ST 8 37 9= 9T 9 6 i,
ZA8 F ST A q@aw gr ;AT

(@) FET ITAsY FA Kl ardre, I a7 31 Hi ITRT (2) F orefiw =fga
afy & frae S ST g Fohar STar 8 91 S1 v S i i, 398 J S
o qdae gr; aw

(1) =g arE, S aifqeat ol d@r-qeashi § garst & uriea @ foa
FAT B, 39 AT H, Tl @< (F) AT @< (@) H & TG99 A0 A5l gid &

g g FAGT AT F gidde, F Ao § Ui w0 F AfgF uw g ®9U
T & HIe AT T FIAT &, qgl I H q97, UHT AT w0 & &@eae as, saq
et & e 9, UHT STead TohH & G694 § a9 ST HT a0l ariid g |
A FO—TT (F) ¥ G (F) F T F o, --
(i) If< =1 3| AT 9 A = g s, S| aF ag, gttt S
IqT 1T o AT ATAT G ;
(if) "HETT 9Ted A d araE” a8 arie gt S gar i gfafte gitee
T AGT-EAHT | AT ATAT g AT 9 ATNE gt ol 3Heh @1d § T2 AT Fhar
STAT B, TAH & ST AT a7 gr |
(3) TR gl T q9T H, FoTeR dae H, AA| AT & AT 9¥ FHL 1 G217
o ST 8 A1 # "aw g, Ofd &1 qur Aeforfe ardeat & q@aw g, saiq -
(F) T & qrE, ST arfeawar it FEr-qEas § gfate g ar a7 i,
ST 39 % @Td & F&TT T e AT Jmar g, =99 8 S 9 q@av gr; v

(@) afdae grT ST 1 ITF TATT FIS T TETASA, FTg (o 919 & ATT
2, ST & S i ariie @ 913 &7 % S gearead | arig

i el @ (F) AT @< (@) F A i F q9T AT AGLIT T9S Aol @, gl
ot &1 T, I % Frieasrdt it seEr-qEadi § Tatee f aeg g

uiq A o7 6 wggE Tl grer qfd & a7 H, St 4ar w1 a9 g
g7 *9T 8, a8l I &1 a9, I & JTeashdl Hl T@r-TEasi § Jiafte fif are
T HITF AT AN, A9 | ST S qFa< gl g |

(4) Tt qiThTe ST arg=<d &l qid &f 29T | g 1 9879, --
(F) ATEHT ST 2 6l e g0, AT qfd 39 &6 97 =@ A 2 ; A
(@) =T T ATHAT §, FTSAL 6 AT 6T g g[T |
(5) STET ITLTT (2) IT ITLTT (3) AT ITLTT (4) F ITST o eI gt & THF FT
HALTLOT FAAT HNF qgl &, g1 T A THT,--

(%) I 29T |, T F1E Al el wreer it 9t g, 98f 98 e g,
Srear Ut fravoft wreer it S & AT

Tarsn #r gt
=T T |
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(=) TET o7 =9 ¥, T AT g, et 7 &1 gar ST Arar g |
(6) 3T HrHT T, O T 3T Tay et gfawe % 2% ¥ 95T & forw =1, Ao
I AT AT A g % God H SIS 1 &7 &, I 1 G807 9 arrg g, SEar giaae
e & 919 UAT Afa e od 9red F:2a1 g |
T AT FATA AT 14. o7 12 77 g 13 # siafdee Bt ama * 2 gu oY, Stet /e 7 davsit av
Eﬁﬁﬂ%ﬁma’? AT F Fae W F7 6l & § FlE qadd grar g, agi qfd & G907 A1 Aqemer Arafeted
OfT & o S, srerie -
() 72 T 7 &% H afads & o Aqrer v Favad a1 S0 7 gfd fag g,
I T9T H,--
(i) set za+ foro s ST frar o @ sk dem s aw fraw §
TRadd g % TATY AT 2T &, F2T I T G9F H& JTieq dhf qrerg a1
ST ST F2A T A, TAH § S A G 2, g
(ii) STET o1 FT il T | Iaad gid & I3 S &7 (<7 147 8, &g
AT FT T & § Taad g & 991 9Ted g1aT g, @i I H T80T di1h
ST e T a0 g ; AT
(iii) STET HarT w At I H aRadq g | 94 9T gf 147 7, g 39w
forw st #x &t 27 # aREdq g & geatq S AT Smar g, a9t qfd v
T FETT FT Jried T qrde g ;
(@) F At & § aRad & qeATq "I AT GATH AT I A gfd R I
Z9T H,--
(i) STt Far, T &t 3 H 9aad gie & 9e97q 9T grar g, fohg Ser
T HN T H IREAT & qgol ST A (<7 TAT g, Fgf I T F807 qarg Jred
& T g ;
(i) STET T & 3T F qREad g+  Td diotd S &7 (&7 47 g 3%
T UTCA 1 SATAT &, dgi qid &1 G0 Ha&1F 9Ieq it e A7 sl AT
FXA AT qIE, 30 ° S A g@a7 &l g AT
(iii) STET F¥ HT aT H qaad g & TaTq dreteh STt &67 7 8, &g
e, 7§ 3 § afadd g & qd 9ed g1 Srar 7, agi a1 997, disrn
ST T T T i
TR HETT YIS g il ariE, IF @rd § AT FA A R gei Al SF @ra §
U STHT &7 &l 3T § 9aad @l arie & 91 w14 a9 6 7997 Al ATl g |
TSEHTU—2H &1 & TS o (U, "HaTT % qTed 219l aa” a8 arig g,
SEar qicdee & @T-TEasi | 9219 & Jiatte fif St g a7 98 arirg g, S
3IGF I @I H HErT STHT AT 11 B, TAH & Sy offt qEav gl
15. (1) stgt gt ar qfd &1 sifeaswat "@afaa a8 g i afd & o uw am Faga qfd w1

gfawe AT g, a8l Ao AT FATH AT IrA1 6 et qfd T qod AT He9age o4 g,
STT Tl AT FATSAT AT AT 6 IFd 1 o (T ATEq e & 8 Haed [ohaT SI1aT g T 8T ¢ |

(2) 9t & wea # A=ferfea afeafaa grm,--

(F) za sAfafaay, =07 9T i qar w7 Afaf=agy qom 91« i 9497 w7
(Tt &1 wfawe) sfaffaw & f3a= qaoawa v Gt fBfe % o s &

T, §o, SUFY, I o7 g91%, Afe giaa grar g% =9 § yAria fFrar mn g

T |
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(@) FrE T e, et gitre, Ue 9t F geg ¥ garg v F o e g,
g ST i o sTfeashal g7 ST At T § Y 34 Wi AT HATH AT IEAT K forg
ATEd (A ®9 F dacd AT G g o girafea a8 Frar g ;

() TRt I o srfeashat & IR g1 TATHa Ui =, s siaa
FHTI ¥ O Fwar off g, d7er & afarT A1 Farst i qfd F FH AT IHG TF AT
T AT AT IAT % Fae H IAhre g it T2 T a1a  forg wa1ig & w4 ;

(=) et g = forg forelt it o fAetera serg & forg samst 4 foea o
T QTR ; &Y

(F) FEIT AR ST ST ALERRT GRT IqAsd FIe T2 GgATRAT &l
AU Fd U HIHT o TAAT: ST g TgIiat=a |
TSEH—H ST & YA & forw, ggrfadt fit @a &7 08 gfase , ST
TN 9o 2T &, T & God § greaferd fhar ST |
(3) I & oo 7 T3t it Tt ge afafea 7Lt g, o, --
() 9fct & 9& =1 gt % J87 <F A1t @, S U ge w1 UH g gay § S
o o gvag w9 | Afafofeg e g s

(@) 7fS st 2 F qeaT & 9y 2, A --

() U e, T o ¥ qwy W sEw @ hu ou R #w w
e Farfua f Srar g & ARt =7 g e fiesi g sEr e 5
158

(if) TTYE FT g, o qfda g ST UF 516 & e Y g2
|11 7247 7, o qfe & wrfeaendat gy sere e @ g |

(4) STt 3L (1) F AT a1 A7 Faret AT A7 A a6 oA F AT Al
forarT STT |t @, F8T SEaRT ey UHT fa & frar sroa, s fga & s

(5) STLTIT (1) AT ITLTT (4) ¥ siafase T ara & gra gu o, vy gt &, Preg
YFHIY GIT T0E 1 FRTTer o7 sttergfra 3T SITe, gea 1 staegreer uet G & &
ST, S At # s

TEHOT—zF FTATHTT F Tt F o, --
(F) T =ATFIAT T "G e sAfEFT" THAT ATUAT, Al --

(i) T =t faefY oe FeaTe % Aty a1 Reerw €

(ii) UF =afaq wear ¥ fAfes w7 F greaammed aniEe g

(iii) TE =xfFT fATTeTF ST =T €

iv =fa, 3 BRI =41 Sfaerd a1
Fre =afaa, ST goaer &9 9 =47 & 7

FTAF F IeT AAS T AT QAL AT I A1 G F=THe, g g oar
T FAT &

(v) ITH H TF L T T AYAT T H =7 77 QF=07 T7ar g ;
EEGIRREESEEE IE N R R E i R E S AR E R ek

(Vi) T ATT-TTT TAT T AT qAT &7 § 7T o7q =AfFg o
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IBRELEECCEA
(Vi) TTF S FET F AT G ;
(@) "=afaF" ug % siata fafee safaa i g

(1) FrE =t o Y s =afa & wreaw & gagag €, e ag G o
T U 7T ATHFAT a1 U A7re oaws a1 v wr Reraurer, =g et oft aw
T4 BT, &, G5 AT THAT ST |

AT 5
TAYE T TSI
16. (1) e Toredia =ataa, UE [Aaeat i odt & oefie w=q gu, s fafza &t
ST, 3T 9TeT 49 # fafAfase fa & 9! 90 0 U 71 A7 "9arel 41 M1 6 gid 9%
THATRT TAYE T AT A T ghal¥ g, TSrEaT 30T FaT & S 7 39 RET Fd
% STANT AT Srar g A1 oA A S snaf¥a g o Sed @ UE sufE &
TAFETTRh STAT @1 | STAT il ST |
(2) 3Fa &1 ¥ siafate et araq & g gu ot &g doeda satE, sar fFuan
ToReT AT =T TATST AT FAT AF I HIG § e TAUS FL BT TAT T HLd FT qd dh
(F) IHh Foool H = ATAHAT % AT helt TREErHa qraahT G ST Fls
T IR AT ATH A1 (ST 712 AT IS =7 UAT ¥ qard gwaras, AT &g
ST, T2

(@) &g AT AT FATSAT AT AT AT Tl HT T g |

TAF—zT @< F FAS & o 7g gwar s &% doedena safE |
AT 9Ted & forar §, St afdere g, et srfeqesnat & ar vF dSoediga safFa &
e o= foreft ore =afa =, =12 9 aifsradt & &9 § w19 %2 @1 81 A7 988, 7
F AT 0F AT SHh a1F ATA 9% g & qEdTdsil & q<ul G AT A=A4T, JTA
giae # T STar 2

(1) 9T 41 & 3Tl F A9 B gu, UH qfT & Fae H gATRA F FI, a6
AT 3Fd (A & 999 H AT TAIE FL TAT  FHT ITAMN Foleh ATeqash w7 §
TFLHRTT T 91T 7 F¥ @37 00 ; <

(T F@ AT 39 F HEiT a3 e :

i et ", diwr F fFwg, @z ar Gl ® areq grar g, Jgt T
e sifaw @re AT faned Y wIfeq 92 wea T A 7 FHaT R

wiq A8 S T Stgt # wfeawal, vl qfd=i @ foe=, e o afaens e
 STYTE T FX TaF g, AT AT HATSH AT FIA1 6 AL 0 9 o o o 919 39 I
" FT F AL TRH F1, AR G Al ST i i arg & U &7 ey fad
FT srater & weaTq off 92T FA H THRA @Al g, agf reawdl g 3uWnT
T ZAYE T T & Fa THH &I, 39 92 & A1 & ar, vt §fq 4, s f{fga
FT AT, ITF ASEYE F 1T H S & s

wiq g | & wfeqsrat Arer a1 Fgrer v e fF T geT F 9T 39 W
T T T THA FT 39% 1T [0 T HI 9T TAYE FT AT T STHN el HT
THRGTL T |

TA[E T ToAT
a0 % fom
qrEaT i O
|
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Jag Y fAeg
T FT AT |

(3) ST TSTEEIaa =afaa 7 F-F ATAHAH, 1961 F ITS eI Il AT ¥
T qAT AN T ARG F i THEH I¥ AGEAIT KT <147 AT E, agi IFd FiT 992F
TR ZAYE FL TCAT AGATT Al (AT ST |

(4) FrE T =g, 39 O av &, Sed by fivs 71 0y 9 Qe
Hataq s Gafad 2, d F oRTel Fdae 718 & o gmr 39 F srefiq faeeft & faw
ST T & AT % 9eATq "I AT FaTel A7 1 A i o forw fahet s =31 9 T
& Ty | AT EIG ATMUH [@Aa(l & % o0, 2480 & S 9 [@a¥ g, TAYE FT I qT a7
HT EHRA Tl EHIT |

17. (1) STgt ToTEeaa =afFa gT, AT AT TATat AT FA1 H1 ITANT AR T
FRATE o FAS & forw B Smar 8 i 9t o« yaee & foru B smar g, agt
T T IAAT THH T, TSTH ITF FILETE o TATSAT 6 o7 AHT AT Tl T 8, Fatera
STTURTT |

(2) STt TTEEad ST gIeT, "I T HaTsll AT AT 1 ITAN ARG 29 ATT=aH
= ST AT Tehisha W 3% HaT FT AT AT & T o7 2% Al qigd e qradl
T ot e o o s wmra: 3 At & oefie ge urea qidat i Ot #A F forg
T SITar §, agt T i a1 e &, S g 3 qiaar afga 39 fed qiadl &
TorT 9T 97 "har g, fetea B srosm |

(3) ITLTT (2) A Fe ITq I FT oA ag g, ST [Afed T ST, 37 398
U e, e 9w wiftasal Iadm 99 F S 9T #7 "qary #1 arf g, gfagfa
Feragl, 0 AT sfiw o &= 2 % 91 5 % @ (@) & A9 T@d g wad #1 [Awd
aftafera grm |

(4) ToRefT Sereptl shaeit = Rt Ut faedier sueir =, SR siaeTa Ut A% e
o Fuet «fF 8, ST ferat &1 wfauger &, won a1 SR o9 #1 e # aarst
AT qIT FA H AT e &, ST (2) F ITSET T T e T T 39 7 & T4, TS
AT &Y TAYE FATal 9% IUFT TAYE FY AT & TaTH A(AqT F G267 THH A ST
T T TAFeT FRIT ST O SIS gT ST ;

g U AT I9ANT R . e i At ad F aw Wi F S geargd Tt
ER IS

T g 7 T o= wiera & Reas v T safe g 9w st g
AT aTel FheT o TSrEgisa =afad &l it T2 iadl 0% Hacd T H AN ol Rl |

(5) T 16 T ITLTT (1) 3T &Ter 18 T ITYTT (1) ¥ siaface 7T ara & gra
gu oY, fAwaforfag & gy § =a9e FT TouT Suaed A5l g, 9N -

(F) TTEX AT 3T 317 Ao, T8ama a9 o ST IAHT ST, --
(i) Fraferfaa wwrem qft & e = forg foram srar 8, st -
(1) T AT AT SR F AT A o A
CURUERIERIECFCERCIUAR]
(2) TUF ATHT AT TGO F ATAA, IS, ATIEE T TFAAT I
fore
(ii) 7Ter & uRaed & forw
(@) T AT FATAT AT D1 6 FAeferfea gfd & forg -

(i) @T=T ST U UeTd, 91 @O, "ied IUAT, e 9ar, THeT
T weATiRes g Frfea, gt & fera, ser et woaT =afEF g G

1961 #T1 43
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Taferee &Rt & 97er AT HATSH AT FAT F AEF I H START 98 §f Ta7
AT AT FATAT AT AT o A1 Haed g  forw =2 Fwwe g3 a7 f@fda
qfd % e % w9 § fohar Srar & ;

(ii) TorerT F/erer, TamesT 9w fheaw #g ff aaedar ;
(iii) TR =t T, shaer T i sy A, agt * e, s=979,--

(31) T UHT Faret &1 srfaegfa e 8, s aoawa a9
T fafar & erefim Gt oo & o s =TT 7 Iuerey
FOAT ATEAFL ;AT

(zm) T TREdFa safEa g B fAfoe gaw & wre A
HATST AT AT UH Sash g o7 ITART AT T4 & ATl AT FATSH AT
ZIAT & ATa F8T Il Fd * (o0 AT Fred G a1 Wi qfd &
TTEY fohaT ST 8 ; 37
(iv) Zgr a1 Tg A FAam=a S g9t 97 FHaral & o Eearta
IqTAT FAS |

(1) (¥ T FefiaeT & f99e) i SfaeT ¥ary, S9 39 & qid emE) §9teq
& gfeqator % forw forar strar g, @t & A sgt ag w1 |@faer #ar # 6w gid %
o 1S srew JaT B

(=) Tl e =i g1, oe w9 & IUAT & o (59 i mefied §
=) forelt w=amae wafeq & wfeaator & foro rea R =@ Ater = &g =T &.;,
TSreeR siasta U |Ter A7 FAreAt A7 <E off €, et ST wET F S 4ar 39
IET FLA o ToIT 63T ST 2 |

TEHHO—EE (1) ¥ @ (F) F JA1 & o, "gieaaio" 98 & siaeq
I TATAY WO fed &1 gt & foeqr a& qaf=ator, Feiaor, aiady a1 aiEdad
a7 AT W1 2

(%) UHT |1 AT HATA AT T, B 9% €7 10 F erefid 2 Haeq e foam

2

(=) et srfeaht sa s=fea g, ST g smanfaa a1 97 & fHEm,
ITeT | IT HATT AT 1

(&) ATFIT ITART & folw T#d ATt AT HATU AT 01

(ST) @7 g, AT AT, oL g, & AT Fogrew AU g srafertaa v
ERRIECERIC

() 92T 74, €127 129 37 €127 130 F IUSET & AHE Hacd Hl 7 |

(6) Tware Uy Gfa fAfRa # awh, ™ed sTamr (1) @7 v (2) § fFfese

FREACENEGRER IS I ESIE

TISEFON—H AT AT ALqTT 6 F TAISH1 & [T, "5 e qefiad" o2 & o

e, ITERY 37 ITATSTIR AT FEAATHS Aerd gRT 7 97 e 7= saf T g,
ST ITART AT AT FATAT AT T FT @S LA FA 6 (o0 =6ar Smar g efiT 389
ST T IfAeSTae A7 AT et off 8, g s Mo sraatea € --

(i) s, s a7 #wrE o e gieasi ;

(i) TT-FAW 76T ; 3%
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(iii) FTTETET IERT F aTge fo=rs T8 9rey AT |
18. (1) U orat siw At & srefi vga gu, it fafga e S, --

(F) s v ==, e zm gt F saeha dedwor F o smae
rar 2, 39 arie 1 i fea % ofiaw, S ag Aol & o aeft grmn g
v 39 UET TR T fear g 3w ae ¥, Sew ag o afaftew F
IUEEt AT F HITT A F oy I gan B, Sk e o wr T # eniva
et & were § anfia o uResfug a7 afsfig arer # siafdee At F g9 o
TAYE T TAT o T ZHATL g ;

(@) =< =afad, S 91 25 F ITART (3) F FT TEEFH oA T ghaW
7, T | a1a (a9 oY TSregisheor Tacd Hiid ol ariid  3IF qaadf (o &l
=T H qfaee g afisa a1 aRsha a9 F d99 § 399 2 I99 a9 w7

EREIRSANIR

(1) STt FrE TRESFT =3t T g 10 F T F w1 TE TS GAr g, 59
e &, SrEw a8 9T 9 F 9l F7 F1 Harg w & oy Y gan g, StE q@adr
o 1 78T 98 = § arfig Raem, w=r § ariia o afrstog an o g &
siafase el & gy H T ISt 77 9% TAYE T T o T gHaL g

T ISl AT 9T 9O 1 UH qiaerdar feg a9 7 2 @17 S, S fafea
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U & FHICG F T9ATY 39 I (T T ATA IT FaT60 AT 1 o Fae § IT&T (1) %
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T Sl [T Gaqe T FT aTel SATad ol Tg [Faer 997 I 8, T87 Geqe w4
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T geqe F1d T arer SAtF &1 "Jiel 997 S 92 off, ISt 7T 9%, e R IAT o
T EHETL BT |

(6) STET TEITT &l Geqe A & forw AT AT Gl /I, 9T A9 & 19 a9 it rafe
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g STl el Gaqe T FT ATel AT I "rel Goil ATel AT STl &, qa7 GaIe
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Toqrfatafese wea afava g

23. (1) Awaferfaa =afEa Tioed  forg gt T8l 2, r9iq --
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Tt &l =6 At aw % s doredsa far s sfera g --

(i) =afEa S siqearfoas wrder ofid #<a & ;
(ii) FTET I FTA AT SAHEHT FLAT =134

T *
form ATy
el

=TT Ell
R & fom
HEIEEIES



PART IV] DELHI GAZETTE : EXTRAORDINARY 29
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e & fom 25. (1) T AT ST 9T 22 AT 41T 24 % sefiq woediga g & forw arft g,

IR
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AT, TIEETHT0T &1 e o Torg aret giv o forw 3o srfarfa=m = srefie S e weidt
Y T |TAT AT T T |

o

(7) ST (6) ¥ siafase et a1 & gra gu o, U sriaarelt e safaa &1 vy
9 gEqTastl A1 fafgd o SITo & siens o= 39 o=y (1) F stefie s ware 3
ST HFAT G |

(8) SIgt UF =afad o =@ srfafaaw % aefiw Toedisa o s & forw arf 8
TIEET0T UTeT 0 ¥ Toer g1 J1aT ¢, I AT s Fars oy 29 AT=ad &
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e AT T &l STl &, F7 e B S |

TSI AT, o, AT AT SATFAAT T EH, FH F TR F ATH, FOAT
= TAgeri, TaeEhi sTfsrndiet, Ai=Et ST HIUTeTet a7 TLFl AT TGEAT HT G0 S 297
o, yarferd o s ", Afe smpEd A1 SEE S & 39E gnT wifdEga R e
FtermrT & o7 § wraer f aR iy Amta sz R

160. (1) =& «AfafFaw = et Sueel & oqEer # #r e q@Rgio,
Aratavtae, o e, qadven, sther, afvenes, difew, aaa an & 72 sex Franzay,
TR, FATT U, ST 7T 3T, o o = stfarfemrr ar a4 T ey, Jie a7
T g % T srfafemrer aw=Ar 95t s, afe vE gt oo, amafam,

wfowa aruet #
=fFa & o o
AT FT THIAT |
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afiee T
e Afe &
iRty |

IEICE

EIBENI R EY
T |

o e, e, erfier, afveitem, Sifew, qwe a1 o7 Fwrdartear s ety an
T foreft farfer o stror, SITSIA T STOaAT SI&dar 37 % TE< | 917 i I 3 |

(2) wrfed, AT AT HATE T qATHIA, T Al TRIT SO, e TAred i, Jrted,
AT AT HATL 39 ATHd I Tgel ol dega1 foar 747 g e a1 39 Sy &y s/ g =
STET UH qIHIA Tq qol AT 47 § A7 UH A0, deer a7 G917 % A8 § 74
T FTAETEAT AT i arfaww § I 2r |

161. &7 160 F ITEET I¥ Tfawer T9Ta =Tl a7 3w =9 srfafaam & Gl s
Ul | sqiate T 7 aTal F gid gu Al A Trieewrd, St T avia A S w6
faffesrar ar swaer = Arfesd ar ywTOrTE A1 stex TEqTeaSr # faRdT i F afvenys w g
R v fafeeseT AT streer 1 Jrfed a7 THTTS AT 7T TEATeST | ATSorg &l 3@ & g1
T BT g, AT AT I TGULOT F TEqTa 92 A7 S Ut Afeat =0 srfefaaw & arefia
e &I AT g7 I8 919 § A1 FATA g AT Hald 71 {7 JaT1 F:2 AT+ &
e g #rg arfereer) A serfRafy, OF faffesrr o srer o Fifem = s ot
S T TEATAS & AT 2 & a1 & e 918 it srater 3 o garfaa satE g
SEHT ATHHRT H AT AT 2

wig 72 T U uftengw o8 RAfRe=s ar sweer ar ifeq a1 ww=IOTT AT ST A
TEATAS ST I 6] G | Sg 979 it Tater & T AT S

T Ag 7 T IFT T AT wl AT U AIHAAI § AN Aol gl STgi TTee
forfodi = stewfortar =pfe, felt seamae 3% o1 T 4 3aE g & @=w T § gEd
EIRIER

Tiq A AT AT AfFT TH g & afage yarfaa g, dafiE = w fgia a
U giverae R ST 7 STTEERTT gTeT 9Tl fohaT T 2 |

162. 917 117 3% 118 & Fueu«tad % Ram #r2 f&faw = =0 afafaaw
AL FT T2 FS qTq AT TFAT AT AT § T HATAT FAATer heAT AT TRAT Wed ¥
avq fafqesa $t srfeerfar @t grft |

163. STgT Fgl foreft streer a7 gwaras 7 wfa 37 e & oo s grar fFo o
Araad q¥ THET Al &1 e Fs AT g, qgl AATE Gt U F dacd 6T
STTOAT |

164. (1) Fvam, ufvug i Frerfien 9=, stferg=mT grn =9 afafqaaw & suadt
FTATTead e & o0 =8 =T Tl |

(2) ITITT (1) F IS IT ATHTXIQAT TTdHel TATF STl &1, TLhTe, Tt 47 39
sfafaem g 12 off arwer st srufera g = T o @ 2 ar 39 sude & d@9g § S
[EREIEER IR PR LIS I ERE PR EE I E RN

(3) =H &TRT FIRT Tacd (4A| a1 it afad § a7 T4 & Fohegl &0 saaredt yama a7
#1 orfF afeafera SR S 59 9w § Eadt arie Tet gt e 39 srtafee
ITFY YA gid ¢ |

(4) STETT (1) AT ITYT (2) F AehT FATT TU FE =40 F7 Iecad F7 9 79
AT & STATEH TR TR AT 6 AT T IT FE THAT |

165. e, =0 ATAFTH F Ul A FATead Fed & foru = sAtefaay goam a9+
T FATT T AT F q7 G A==, ATER==T g7 9|7 T |

166. =9 srferfa=e & s7efid I g 99Ty U g (999, g T 991y 10 g
AR & o g ST T AfegEaT, IH A9 AT & T9AT Qo | [AE 9T %
qH, S ag 99 H 2I, Fof g faa fit srafer & forw @ stroa, 7 sraty uF a= v v 4w

T IZTTT |

Tt i & Ay
TIHRTT T 913 |

faffm T e fi
orfaFa |

BT TGT ST |
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Sfers STwies T § g7 TRl oY AT qETed o AT SAA AT T F T4d 3 & 97 F
HIA & g4 qad a9, A 3 afeemar § #91E Suiaee 3 9% 989d g1 S g AT
e TH 919 & (70 98804 gl J1d & o vd Fem, @i an sfeg=en v 9 ) aqmn s
Frteu a1 vET fAgw, AfFa a1 afeg=eT 396 7997 AT Fad Uy Iuand &9 §
o TATET gRft AT THTE T aAf UET #E Iuiaer A7 T, =29 A, Efee o
srfere=eT & orefia q@ # it 72 el ara i fafemmear o wiaser wama w8l e |

167. ST, SATRrg=T gIeT VT ot % orefie T5d gu, Ife FE g, Sy fegeer §  afkAr w
ffafEe B o, =0 @i F aefie Bl e o st grr o A s o !
aret s orfera, UHT srfergEeT § star fafafase o smo Bt s wfeeerdt = e
T ft ST e T e T |

168. (1) T Fq, IR =T ATIIH F FATTaAT H THETAT F AN % forg gy aqaet ar et
FEAT ATLTF AT TET G, T FE ATRFTAT F1 577 S0 Fway Oy amer, gmRorar o oo
fAaer T F7 gET T T AtAafhEw F wrateaay ¥ Fava avi e srfeerd e sy
e =T UH SAael, sqaert A7 Haer F1 T4 sfi aras F3 |

(2) 97T 2 % &= (91), 97T 5 ¥ ITTT (3), a7 25 F STLTT (9) ¥ @ (@), g7
37 &7 ITYTT (1), &7 38 T ITLTT (2), °Tr 39 T ITLTT (6), &7 35 FT ITLTT (3)
3T ITETT (4), & 66 T ITATT (5) &Ter 143 ¥ ITLATT (1), &1 158 FT 37T (3)
F @e (1), a7 151 FF 39T (1), &7 169 3T &y 167f‘rﬁﬁﬁwwﬁaﬁéﬁ
AT SATLAT AT TAFT T AT UH A AT I q=d 39 aTqelt § [AfAtase erfaat

T TART TS & ATHIET & HdT |
FfaT AT 169. (1) T ATAIH AT ITF A TATC TU =0T F o7efie ot Afere=rr, s,
* qg:;i?w A, ATEH AT A= HHAAT 0 (¥ (Eq Tohegl T (=T 1T areier il SO, ST id;--

() ST e safaFa &1 47 396 gaerw A7 I sfafafer = srfdeerar =
T AT TSTEe I FTe SATaa 7 A F FrAATe g § 997 g A AEHhT 8
T FRER & Gad § 3894 g7 Hatua &1 7 afea safaa v o f=0e =afEa 5
a1 ¥ T2 [t saew st & g I A1 gL Fe A7 deerEed Sad st
FAT AT G, F FT;

(@) =t e smerfaa § = seer witeepa sfafater afz 71 8, o F A
77 fRame &7 i\ T S S # 2, # S sfveEsa o g kg =
71 #ftT qrFe a1 FRA 3T ;

(1) TSRO & WA A7 G- 9T SeTed 39 S-H 9 9¥ HgEAT
CECE AR

(%) |THTT T I¥ JUAH FTATH & GIT ;

(F) TEr= ST, FOLT =FTFa 7 =qTFT " a8 T 697 7347 o1, 799 98
TZAT 9T, FLATE FAlT AT I SAfdas die 9% ATHATT & o0 FF Fear o,
THTEHTTS H TR Fleh TATAT G ;

(@) = ITFT FIE T AAGINF gl &, df IHh (AT T HILER & A
o a¥ Tt agst 3o g s % g sl afe et s v ugfa ot
FERIE A Bt & a7 "o Fwrate Ar wrteer Saw ar S g var
AfFre=er o sreer AT JWE A7 qte" Iy AT =T g, % Aifed e 9¥ O ®
FIRT aTHTer it SITuafy |

(2) yea RAafRe=a, e, g+, Fifed ar fRer Gg=Er f S e w i arie g2
Tt St o a2 =& g B s = s S @ A syawr (1) # swafaa S
T w afa =g oS 7 |
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Eanep
afaffeat  #7
T |

IREGE] EIry

(3) ST UH fafe=a, amaer, T, Arteq A7 ot Hg=T &l TEeiFd ST AT T
e T WS 4T, qrarea: oAt ety uH =1 i ugEd # A §, F SE
STt g e R I SHET SToaT 99 a9 6 wtage arfed qgl g |

170. == g & Iuddl F orefia w2 i v, a1, orfEa, AT a1 I o
T T ST ITdard T T AT Fls AT oF T [Hahedq TIT & (7T Ui Tehd g AT,
TH YA & o1 gt UHT A s 90 &7 UF A6 99 F §9 7 g, a9 Jia Uar 99
T 9 A7 IHH ATAF g, a7 Uk FIT qF SETAT ST A Ffe TEHT 9097 I=76 96 F F:7
2T T UT 19 el foFT 70T |

171. (1) Tret AT AT FATSH AT SAYE FT TAT H IS U K A a0 H THT T
Tt § TRT HHT oh AL TL ITqHAT Fl & & STIIAT |

(2) F T LR qg T FA & forw f6 ot Toediea safaa g sowm
A F VAT AT F &2 § FHT § F1ed H TOMHS: AT 3¢ FATSH 3T I8F g1 It 60
TT AT 6 Tl § ATET FHI gs o, THUG il RIS 9%, I 07T Tgeq @l [&fer %
e srfergaaT g, WTferart &1 o a7 foeft fFemme arferT & gerad =7 T |

(3) STYTT (2) ¥ THfEte urfeart Trfatga UET a7 SR 3% U FHicdl &7
feeT we aT |

172. (1) a2 =7 sfafFaw F suael F 79T F29 § FIE F5A18 3o gidr g ar
arar aivug fF fwriet 9w, Bl aramor @ B T sk o s §
TR F2 UH ITGY FL TR, ST 9 ATAIR F Iy AT 39 A o710 70 FHaqt
I7 A=A T ST 7 G, S 39 FHISATS Fl G T o [o10 I8 ST AT GHIA T Tl id
2, SH FIOATS Hl T HT bl 1/UH 3T HT Tl :

oiq UHT AL Seer T AfAfAaw F yiw f arE ¥ o1 ad i srafer S gt

TLHATA Al (AT STTUT |

(2) =9 1T & A T AT gAF areer, U S F gesrq FemefiE, s e
TES o el T@T SITUAT |

173. =a stafaaa ¥ 77 uafea & e, o sferfa=m & gy i adra 7 27—

(i) et v T srferfea, 1957 & e 113 i Suem=T (1) ° @ () 91T 142 911
153 &t IULTT (1) ¥ @< (31), 91T 154 FF 39T (1) H 30 9ot oreal A7 (== #:7)
JAT Ti=AT ATIAT T AT 6T STOAT 27

(i) 7= feoett arearieraT e sfefaaa, 1994 o, e 60 Y 39emT (1) ¥ 9% (&) #7
g & ST |

174. (1) == fafaae o 7o sudfea % e, = afaffaw % ay fir adfa 9 21
Featortea stterfaet w1 Feas T smar g, s -

(i) SfereT T ATadt STIgHET S 1T AT Hf Tiatte 54 § iEAtord ATl oA, ol
Tegared ®< Ataaas, 2004 ;

(ii) Teeett AaeTT Ue ord #Y sAfaf=aw, 1996
(iii) Teeett fErerimT e srfarfFay, 1996 ;

FL A TOIEA
anf2

et 3uTT

oAl A T
AT |
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(g =9 =% qe=Tq Aefaa srferfaas w7 T ) |

(2) a1 173 =T IugTr (1) ° Ifeataa e aF s#a afafazat 1 fwmy iz
N N O [ e e

g7 173 # fafafdse stfafaamt ar deraa (G zaw =09 gemmq Zenfeafa "uar derrea
AT "L ATAT=TT" FgT 4T 8),--

(F) TH e AT M| & g9 ot AT ygeq 91 e & 99 yatda Jet
T ; AT

(@) 93 T=Trera gertea srterf=as a1 Afa afeafaaw siw arser a1 39+
eI v w9 § o 0 At spadt w2 Bt ara & gared agt s ar

@ e Afaa ar genfea sfafaadt F srehia gonfea sfafaay a1 FfRa
St AT seer TReET stfeeme, fEeruTtesTe, areaar, ar dfoE, e a1 399d
Tee T gl FT

T 2 B B erfeRaT % gy e 9% eETeT F = § oaeed FE 77
e, Aawfewr % w1 7 ST 98t wift, 3t [ T 9w a1 39 ge=rq 3%

srferg=T faEfea g1 srdr & ;

(1) Tt 2, AT, onTRa, =TS S 3 & AT 3 27 a2 AT Hl5 THI0
77 wentaa afaFam a7 A afafRawt & suaeat F o e T BT sy
% Ty H IWIG AT 0 M0 & FT TATET T8l BT |

(z) TET svauor, =, g FEaE!, AEEeET i aer #wie Efew
FTAATE! AT THRAT A ageAT AT AATGEFG T w2, Afgrame, onfeq, AtET, =979,
gfererTe, faerarferTe, areaar, T, auge a7 < % Hay § SU=ATe o freft v
AT, ST, T FaTer, ST ST o Atess At av awrn hi
AT AT ITAT & A@fwq, ST A1 gafdd w7 g s bt o8 &2, afeam,
aTfed, AT, sATS, HIL0 A7 & Igfad AT AfSUa g Fam 59 fF =9
ATATTT FT T T | FeTAd A7 Mg 7gi 7ar 17 8, &1 w91faa 981 T ;
B

() FraTeat, S sfavta Seer dey Bl srdier, qafEersT an Ao g
o i & 9@ a7 39 {9 w2 71 35 eArq 39 genfaa afafaw ar e 1897 #1710
gfarfaam % srefia w@fFua fram o g o= U fearfar s*a denfea sfefay ar
efaa sfarfaas & sredfie ST w50 s T =g stferfaae s =7 gor 21 i 3%a
sfarfaam a7 Tenfera siw MR 98t B @ 8, 1 warfed 98i #m |
(3) F== & 99T & Ted ¥ AT G ATATH, 1897 & ATLTO IUATSIT T
gfdse TATE AT TATFET F & o gmer173 oiw 39emer (1) § [fdse fafre B &
Il E T Agl L@l ST |

AT 1
a7
Forararaat & gfd ¥ w0 § 7T S 3R =T B S faar

1. STET TAYE FT TAT 7 UHT oeqai ux ITART T 791 8, Freaw sufeaay &1
TATE ST A7 H9er |

2. 919 FER & TIHA 1 FIET § &Frgn @, g 25 # nfaffdse gatea
SATFAIT AT AT SATFAIT o6 a1 H TIA AT FATAT IT AT AT 0
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Tig T T Bt s g Rt 99T &7 UF AT 99§ 9= gee '
AT Yo &1 T4 f=T T97, T AT T HGT AT A1 6l I Al AT ST |

3. (F) ToheT T&T BTRT I ATHHAT D 7IA 0l IId, Tgi ATTHAT T&TT hl A< F
TH W AT qfd e #7999 qar |

(@) ToreT stfsyendt gTeT 38 Tome &1 #rer At g, STef sTfsawal Jeme i G § Uy
TT T ITod el T = adT 2 |

4. FAT & AAAL T ATHA H, FGT ATFT T I7d F qTg7 Qaidd At AT
I ToRefT 37 TTI | FATS T AT |

AT 2
qa7
PrareraTat it arer ft g 91 Faret fir gfd F €9 F qaEr ST
1. SFAL--
(F) ATA | 2% & &l a0, qTA 6 I o ;
(@) w1t | e ar arer § e B &1 39 g% & fqeor & faer,
TS ST, Fare it it 8 ;
(1) I FL ST AGSG F2al g o 7t § gufeq St dgaar g2 g & aqan
Ut TFARe & Far 97 Aiae i i i gEqiid g, 7T & i g |
2. i T HaA--
() FTE ugT AT, ETATT, I F AT 6T stqaAved, darst frqfd g ;

(@) 9o« fSE® dasta war v qroey & o arfersas, sentis ar

STATHT S&T IO AT LT il TeT AT T 92 347, qaren 6 I 2 |
3. AT AT IeHAT--
TS SAAZTE AT THAT ST 3777 AT % ATl ¢ AR AT STt &, farsi i of S

gl

(4) FTLETE TEqAT T SAqCT--

(F) STET AT ST HTLATT hT HOd HT AR g, F SATHT ST HILETE FAT 2T 8
o faert & srefie a7 g siafa ar svafaa G st = g e & ag s snfEaat
=T 3 FRemr 7 ¥, S fAeefiar & ar 7, U9 sfawer a7 =, satea g area i
I &

(@) ST&T, FILATE A AT [T ST GINT AT SEh (79T % T, FATC F
TS & o0 T A1 IUFRT 360 0 q1er &7 FETe F A | e e s
ITANT & TOIT T=@T 3T g AT IUART F7 o =7 8 A7 TRt =af#F # F:eae ®
TS % FEarr Rt T | S9AT % forT Iuerss AT AT €, AT ag e
gfawer o forT 21 a7 7 2T, UH AT &7 STANT FXAT T IqeAsel HLaTaT, qaralr it
e

() STt FIE =TT FET ATHT 6 T | Y= g1 JATAT 8, FHle ATA ST 3TH
FIRT FAATT T HRATE AT RGN w1 BT 2, 39% F027 =4+ F &9 § yfawa
I A A IA 3HH FRAT F AGHH AT ATEY H 386 51T i Fhar 1 aq:A1
SITORTT, ST e foh:--
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(i) 377 =aTFT I AT T & €T H FHILATE AT AALT Tgl HL <dT
STaTE ;AT
(i) Fa v dates wiafAfer gr 5@ Smar g 5| wuew =t
THAT ST |
(5) FaTeA HF g -~
Feaforiea & a7 it Ifd 77 ST, ST
() FTaT Fofeq #r hTT 97 3T

(&) THTIT THTOTIS & ST 219 & 99T Sgl o1 STawet STed gl 737
¥, STel TETH ITTETT GTXT SAUTerd g1 AT FeolT [HeTe & T, ST AT T8 2,
% FEm ge F71 qieanror, wa=, HfEae ge==r 9 sqawr w1 9w, S
ST shaT il fasa o for serfaa quta: A sferd: wars a7 sa+ |

TSEFH--3H G F TS F for--

(1) TS "qerd TTTeaTy” | 1Y T AT Tged el (a1 & e
FHTIA AT AT Fe o forw srfaeha fire arfasrrdt o U sriesdy i s &
TET JHTOT9 77 S7Uferg g & g9 ®, Mforfea freer # 4, sraia--

(i) aregfag sfafaam, 1972 & sefiq wieq awqglag ofwg & @
TForedtea #rE arwqfag; =

(ii) ERTrdy s (wrea) F Ay Wediga w1 =9 AT ar

(iii) 9T BT T TATHIA T AT FFdT AT T AT =FHTT AT ATSTHT
STfereRT #1 FIS AT g9 ;
(2) wfd=afzF "afeaaio S siova el Remme e @ ®
srfafvaa At afvads, sfoermos 21 g afasao 2
@) foht atfas |afea sifeemme % o ar suswnr it srqafa gar an

TS, AT FLAT |

() g=T SRt qiveadT 1 Gwm, {9, #eeE, s,
ELILACIE-ME G ERE

(%) et &1 & To=a B 7 aredar &1 S a1 A7 T v a7 et
fRufa 1 aga wear ar B w19 1 F7A7 ;6w

=) fft s (R ffRfdse afafy % R ar 52Y) 995, swafe
HI AT o7 Feaard Sfawe & fora freft |1er i SUART #ied & aAferme &7
ST |

1972 =1 20

6. §9%d IaTd--
RAeaferfaa s qfdat &1 garet & qfd A= SO, -
(F) &7 2 % G (119) | TAT IHCATIOT F1F "@iaaT ; 3

(@) foreft &rar = grer =1 @em & =0 # a7 Gl oe Gfa o o of 2,
AT, @1 A0 AT JTFF STAN & [T T =Iof AT iz 9T (AT ITIRT
g e gaur & Afdfed) sgt var qfd a1 qar 99e, e d@em A g
qeaara gfawe & ferg grar &, & 9T |
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7. 9|1 i -
et #t a1a i Ofd & T | /A7 S0, A7 -

et weer w1 Ol sfawfag s ar safaaat & Awm g 996,
Tova & A7 377 qeAaTT STA%d & o 91 #f i |

a3
[T 7]
FrarereTa 91 dogag e A A wrer fY qfF w1 ST @ § dare F qfd

1. FHAT T AT RIS & G4 H A7 39 TqAH § [HASh & Ja10 |
2. TCHHT Ygcd et [ater & orefier eamiaa fonelt =amamar a7 STfeewaer 17 94Ty |

3. (F) T9< g=EAl, T FYTIHET F geedl, AAdl F TG, STernrt &
TEEAT 3T 7 T TR0 G 9Tl (R0 T e ;

(@) 39 gfa § dfagme % Suadl & aqaee # Bt 93 #i1 g R gu Gl
ZaTEd g7 UTA fohU 70 wde ; A7

@m) T =afaa gren steder 7 FRell @eeT AT e G AT ST LR AT
AT AT g7 wTfq e # [Meere g oY e 39 @2 % 9 § 99 et
FHATL 6 T H T FHAT AT |

4. W TERR, THRAMI, ATe T JEraY e Siaid gas & qded &l
AT |

5. ¥ 7 o ofiT AqEE=-2 % 927 5 F @< (@) F A0 qad a1 97 |

6. ATeLY, T % A & ATA VT ATAST a1 |

TSEHRQUT--2T 2 F JATSAA & o0 oreg "= erg” 9@ siaia ST =y, S==

TATAT 3T Ioaad =ATATAT HT 8 |

4T, U, TorEq, At g
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFARIS
NOTIFICATION
Delhi, the 14th June, 2017
No. F.14(3)/LLA-2017/ cons2law / 49-58. —The following Act of the
Legislative Assembly of the National Capital Territory of Delhi received the assent
of the Lt. Governor of Delhi on the 8" June, 2017 and is hereby published for
general information:-
“THE DELHI GOODS AND SERVICES TAX ACT, 2017
(DELHI ACT 03 OF 2017)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi
on the 31* May, 2017)
(8" June, 2017]
An Act to make a provision for levy and collection of tax on intra-State supply of
goods or services or both by the National Capital Territory of Delhi and the
matters connected therewith or incidental thereto
BE it enacted by Legislative Assembly of Delhi in the Sixty-eighth Year of the
Republic of India as follows:-
CHAPTER 1
PRELIMINARY
1. (1) This Act may be called the Delhi Goods and Services Tax Act, 2017 Short title,
extent and
commencement.
(2) It extends to the whole of the National Capital Territory of Delhi.
3) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint:
Provided that different dates may be appointed for different provisions of this Act
and any reference in any such provision to the commencement of this Act shall be
construed as a reference to the coming into force of that provision.
2. In this Act, unless the context otherwise requires,— Definitions.
(D) “actionable claim” shall have the same meaning as assigned to it in
4 of 1882. section 3 of the Transfer of Property Act, 1882;

) “address of delivery” means the address of the recipient of goods or
services or both indicated on the tax invoice issued by a registered person for
delivery of such goods or services or both;

3) “address on record” means the address of the recipient as available in
the records of the supplier;

(@) “adjudicating authority” means any authority, appointed or authorised
to pass any order or decision under this Act, but does not include the
Commissioner, Revisional Authority, the Authority for Advance Ruling, the
Appellate Authority for Advance Ruling, the Appellate Authority and the
Appellate Tribunal;

5) “agent” means a person, including a factor, broker, commission
agent, arhatia, del credere agent, an auctioneer or any other mercantile agent,
by whatever name called, who carries on the business of supply or receipt of
goods or services or both on behalf of another;

(6) “aggregate turnover’ means the aggregate value of all taxable
supplies (excluding the value of inward supplies on which tax is payable by a
person on reverse charge basis), exempt supplies, exports of goods or services
or both and inter-State supplies of persons having the same Permanent
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43 of 1961.

54 of 1963.

Account Number, to be computed on all India basis but excludes central tax,
State tax, Union territory tax, integrated tax and cess;

7 “agriculturist” means an individual or a Hindu Undivided Family who
undertakes cultivation of land—

(a) by own labour, or
(b) by the labour of family, or

(c) by servants on wages payable in cash or kind or by hired labour under personal
supervision or the personal supervision of any member of the family;

(8) “Appellate Authority” means an authority appointed or authorised to
hear appeals as referred to in section 107;

) "Appellate Tribunal" means the Goods and Services Tax Appellate
Tribunal referred to in section 109;

(10) “appointed day” means the date on which the provisions of this Act
shall come into force;

(11) “assessment” means determination of tax liability under this Act and
includes self-assessment, re-assessment, provisional assessment, summary
assessment and best judgement assessment;

(12) "associated enterprises" shall have the same meaning as assigned to it
in section 92A of the Income-tax Act, 1961;

(13) “audit” means the examination of records, returns and other
documents maintained or furnished by the registered person under this Act or
the rules made thereunder or under any other law for the time being in force to
verify the correctness of turnover declared, taxes paid, refund claimed and
input tax credit availed, and to assess his compliance with the provisions of
this Act or the rules made thereunder;

(14) “authorised bank™ shall mean a bank or a branch of a bank authorised
by the Central Government to collect the tax or any other amount payable
under this Act;

(15) “authorised representative” means the representative as referred to
under section 116;

(16) “Board” means the Central Board of Excise and Customs constituted
under the Central Boards of Revenue Act, 1963;

a7 “business” includes—

(a) any trade, commerce, manufacture, profession, vocation, adventure, wager or
any other similar activity, whether or not it is for a pecuniary benefit;

(b) any activity or transaction in connection with or incidental or ancillary to sub-
clause (a);

(c) any activity or transaction in the nature of sub-clause (a), whether or not there is
volume, frequency, continuity or regularity of such transaction;

(d) supply or acquisition of goods including capital goods and services in
connection with commencement or closure of business;

(e) provision by a club, association, society, or any such body (for a subscription or
any other consideration) of the facilities or benefits to its members;

(f) admission, for a consideration, of persons to any premises;

(g) services supplied by a person as the holder of an office which has been accepted
by him in the course or furtherance of his trade, profession or vocation;
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(h) services provided by a race club by way of totalisator or a licence to book maker
in such club; and

(i) any activity or transaction undertaken by the Central Government, a State
Government or any local authority in which they are engaged as public authorities;

(18) “business vertical” means a distinguishable component of an
enterprise that is engaged in the supply of individual goods or services or a
group of related goods or services which is subject to risks and returns that are
different from those of the other business verticals.

Explanation.—For the purposes of this clause, factors that should be considered in
determining whether goods or services are related include—

(a) the nature of the goods or services;

(b) the nature of the production processes;

(c) the type or class of customers for the goods or services;

(d) the methods used to distribute the goods or supply of services; and

(e) the nature of regulatory environment (wherever applicable), including banking,
insurance or public utilities;

(19) “capital goods” means goods, the value of which is capitalised in the
books of account of the person claiming the input tax credit and which are
used or intended to be used in the course or furtherance of business;

(20) “casual taxable person” means a person who occasionally undertakes
transactions involving supply of goods or services or both in the course or
furtherance of business, whether as principal, agent or in any other capacity,
in the taxable territory where he has no fixed place of business;

2D “central tax” means the central goods and services tax levied under
section 9 of the Central Goods and Services Tax Act;

(22) “cess” shall have the same meaning as assigned to it in the Goods and
Services Tax (Compensation to States) Act;

23) “chartered accountant” means a chartered accountant as defined in
clause (b) of sub-section (1) of section 2 of the Chartered Accountants Act,
1949;

(24) “Commissioner” means the Commissioner of State tax appointed
under section 3 and includes the Principal Commissioner or Chief
Commissioner of State tax appointed under Section 3;

25) “Commissioner in the Board” means the Commissioner referred to in
section 168 of the Central Goods and Services Tax Act;

(26) “common portal” means the common goods and services tax
electronic portal referred to in section 146;

27 “common working days” shall mean such days in succession which
are not declared as gazetted holidays by the Central Government or the
Government of National Capital Territory of Delhi;

(28) "company secretary” means a company secretary as defined in clause
(c) of sub-section (1) of section 2 of the Company Secretaries Act, 1980;

(29) “competent authority” means such authority as may be notified by the
Government;

1)

30) “composite supply” means a supply made by a taxable person to a
recipient consisting of two or more taxable supplies of goods or services or
both, or any combination thereof, which are naturally bundled and supplied in
conjunction with each other in the ordinary course of business, one of which
is a principal supply;

Lllustration: Where goods are packed and transported with insurance, the supply of
goods, packing materials, transport and insurance is a composite supply and supply
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of goods is a principal supply.

3D “consideration” in relation to the supply of goods or services or both
includes—

(a) any payment made or to be made, whether in money or otherwise, in respect of,
in response to, or for the inducement of, the supply of goods or services or both,
whether by the recipient or by any other person but shall not include any subsidy
given by the Central Government or a State Government;

(b) the monetary value of any act or forbearance, in respect of, in response to, or for

the inducement of, the supply of goods or services or both, whether by the recipient
or by any other person but shall not include any subsidy given by the Central
Government or a State Government:

Provided that a deposit given in respect of the supply of goods or services or both
shall not be considered as payment made for such supply unless the supplier applies
such deposit as consideration for the said supply;

32) “continuous supply of goods” means a supply of goods which is
provided, or agreed to be provided, continuously or on recurrent basis, under a
contract, whether or not by means of a wire, cable, pipeline or other conduit,
and for which the supplier invoices the recipient on a regular or periodic basis
and includes supply of such goods as the Government may, subject to such
conditions, as it may, by notification, specify;

33) “continuous supply of services” means a supply of services which is
provided, or agreed to be provided, continuously or on recurrent basis, under a
contract, for a period exceeding three months with periodic payment
obligations and includes supply of such services as the Government may,
subject to such conditions, as it may, by notification, specify;

(34) “conveyance” includes a vessel, an aircraft and a vehicle;

(35) “cost accountant” means a cost accountant as defined in clause (c) of
sub-section (1) of section 2 of the Cost and Works Accountants Act, 1959;

(36) “Council” means the Goods and Services Tax Council established
under article 279A of the Constitution;

37 “credit note” means a document issued by a registered person under
sub-section (1) of section 34;

(38) “debit note” means a document issued by a registered person under
sub-section (3) of section 34;

39) “deemed exports” means such supplies of goods as may be notified
under section 147;

40) “designated authority” means such authority as may be notified by
the Commissioner;

41) “document” includes written or printed record of any sort and
electronic record as defined in clause (t) of section 2 of the Information
Technology Act, 2000;

(42) “drawback™ in relation to any goods manufactured in India and
exported, means the rebate of duty, tax or cess chargeable on any imported
inputs or on any domestic inputs or input services used in the manufacture of
such goods;

43) “electronic cash ledger” means the electronic cash ledger referred to
in sub-section (1) of section 49;

44) “electronic commerce” means the supply of goods or services or both,
including digital products over digital or electronic network;

45) “electronic commerce operator’ means any person who owns,
operates or manages digital or electronic facility or platform for electronic
commerce;
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(46) “electronic credit ledger” means the electronic credit ledger referred
to in sub-section (2) of section 49;

47) “exempt supply” means supply of any goods or services or both
which attracts nil rate of tax or which may be wholly exempt from tax under
section 11, or under section 6 of the Integrated Goods and Services Tax Act,
and includes non-taxable supply;

(48) “existing law” means any law, notification, order, rule or regulation
relating to levy and collection of duty or tax on goods or services or both
passed or made before the commencement of this Act by the Legislature or
any Authority or person having the power to make such law, notification,
order, rule or regulation;

49) “family” means,—
@) the spouse and children of the person, and

(i1) the parents, grand-parents, brothers and sisters of the person if they
are wholly or mainly dependent on the said person;

(50) “fixed establishment” means a place (other than the registered place
of business) which is characterised by a sufficient degree of permanence and
suitable structure in terms of human and technical resources to supply
services, or to receive and use services for its own needs;

51 “Fund” means the Consumer Welfare Fund established under
section 57;

(52) “goods’” means every kind of movable property other than money
and securities but includes actionable claim, growing crops, grass and things
attached to or forming part of the land which are agreed to be severed before
supply or under a contract of supply;

(53) “Government” means the Lieutenant Governor of National Capital
Territory of Delhi appointed under article 239 and designated as such under
article 239AA of the Constitution;

(54) “Goods and Services Tax (Compensation to States) Act” means the
Goods and Services Tax (Compensation to States) Act, 2017;

(55) “goods and services tax practitioner” means any person who has been
approved under section 48 to act as such practitioner;

(56) "India" means the territory of India as referred to in article 1 of the
Constitution, its territorial waters, seabed and sub-soil underlying such waters,
continental shelf, exclusive economic zone or any other maritime zone as
referred to in the Territorial Waters, Continental Shelf, Exclusive Economic
Zone and other Maritime Zones Act, 1976, and the air space above its
territory and territorial waters;

67 “Integrated Goods and Services Tax Act” means the Integrated Goods
and Services Tax Act, 2017;

(58) “integrated tax” means the integrated goods and services tax levied
under the Integrated Goods and Services Tax Act;

59) “input” means any goods other than capital goods used or intended to
be used by a supplier in the course or furtherance of business;

(60) “input service” means any service used or intended to be used by a
supplier in the course or furtherance of business;

(1)) “Input Service Distributor” means an office of the supplier of goods
or services or both which receives tax invoices issued under section 31
towards the receipt of input services and issues a prescribed document for the
purposes of distributing the credit of central tax, State tax, integrated tax or
Union territory tax paid on the said services to a supplier of taxable goods or
services or both having the same Permanent Account Number as that of the
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said office;

(62) “input tax” in relation to a registered person, means the central tax,
State tax, integrated tax or Union territory tax charged on any supply of goods
or services or both made to him and includes—

(a) the integrated goods and services tax charged on import of goods;
(b) the tax payable under the provisions of sub-sections (3) and (4) of section 9;

(c) the tax payable under the provisions of sub-sections (3) and (4) of section 5 of
the Integrated Goods and Services Tax Act; or

(d) the tax payable under the provisions of sub-sections (3) and (4) of section 9 of
the Central Goods and Services Tax Act,

but does not include the tax paid under the composition levy;

(63) “input tax credit” means the credit of input tax;

(64) “intra-State supply of goods” shall have the same meaning as
assigned to it in section 8 of the Integrated Goods and Services Tax Act;

(65) “intra-State supply of services” shall have the same meaning as
assigned to it in section 8 of the Integrated Goods and Services Tax Act;

(66) “invoice” or ‘“tax invoice” means the tax invoice referred to in
section 31;

67) “inward supply” in relation to a person, shall mean receipt of goods

or services or both whether by purchase, acquisition or any other means, with
or without consideration;

(68) “job work” means any treatment or process undertaken by a person
on goods belonging to another registered person and the expression “job
worker” shall be construed accordingly;

(69) “local authority” means—

(a) a “Panchayat” as defined in clause (d) of article 243 of the Constitution;
(b) a “Municipality” as defined in clause (e) of article 243P of the Constitution;

(c) a Municipal Committee, a Zilla Parishad, a District Board, and any other
authority legally entitled to, or entrusted by the Central Government or any State
Government with the control or management of a municipal or local fund;

(d) a Cantonment Board as defined in section 3 of the Cantonments Act, 20006;

(e) a Regional Council or a District Council constituted under the Sixth Schedule
to the Constitution;

(f) a Development Board constituted under article 371 of the Constitution; or
(g) a Regional Council constituted under article 371 A of the Constitution;
(70) “location of the recipient of services” means,-

(a) where a supply is received at a place of business for which the registration
has been obtained, the location of such place of business;

(b) where a supply is received at a place other than the place of business for
which registration has been obtained (a fixed establishment elsewhere), the
location of such fixed establishment;

(c) where a supply is received at more than one establishment, whether the
place of business or fixed establishment, the location of the establishment
most directly concerned with the receipt of the supply; and

(d) in absence of such places, the location of the usual place of residence of
the recipient;
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(71) “location of the supplier of services” means,-

(a) where a supply is made from a place of business for which the registration
has been obtained, the location of such place of business;

(b) where a supply is made from a place other than the place of business for
which registration has been obtained (a fixed establishment elsewhere), the
location of such fixed establishment;

(c) where a supply is made from more than one establishment, whether the
place of business or fixed establishment, the location of the establishment
most directly concerned with the provisions of the supply; and

(d) in absence of such places, the location of the usual place of residence of
the supplier;

(72) “manufacture” means processing of raw material or inputs in any
manner that results in emergence of a new product having a distinct name,
character and use and the term “manufacturer” shall be construed accordingly;

(73) “market value” shall mean the full amount which a recipient of a
supply is required to pay in order to obtain the goods or services or both of
like kind and quality at or about the same time and at the same commercial
level where the recipient and the supplier are not related;

(74) “mixed supply” means two or more individual supplies of goods or
services, or any combination thereof, made in conjunction with each other by
a taxable person for a single price where such supply does not constitute a
composite supply.

Hllustration: A supply of a package consisting of canned foods, sweets, chocolates,
cakes, dry fruits, aerated drinks and fruit juices when supplied for a single price is a
mixed supply. Each of these items can be supplied separately and is not dependent
on any other. It shall not be a mixed supply if these items are supplied separately;

(75) “money” means the Indian legal tender or any foreign currency,
cheque, promissory note, bill of exchange, letter of credit, draft, pay order,
traveller cheque, money order, postal or electronic remittance or any other
instrument recognized by the Reserve Bank of India when used as a
consideration to settle an obligation or exchange with Indian legal tender of
another denomination but shall not include any currency that is held for its
numismatic value;

(76) “motor vehicle” shall have the same meaning as assigned to it in
clause (28) of section 2 of the Motor Vehicles Act, 1988;

77) “non-resident taxable person” means any person who occasionally
undertakes transactions involving supply of goods or services or both,
whether as principal or agent or in any other capacity, but who has no fixed
place of business or residence in India;

(78) “non-taxable supply’” means a supply of goods or services or both
which is not leviable to tax under this Act or under the Integrated Goods and
Services Tax Act;

(79) “non-taxable territory” means the territory which is outside the
taxable territory;

(80) “notification” means a notification published in the Official Gazette
and the expressions ‘notify’ and ‘notified’ shall be construed accordingly;

81) “other territory” includes territories other than those comprising in a
State and those referred to in sub-clauses (a) to (e) of clause (114);

(82) “output tax” in relation to a taxable person, means the tax chargeable
under this Act on taxable supply of goods or services or both made by him or
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by his agent but excludes tax payable by him on reverse charge basis;

(83) “outward supply” in relation to a taxable person, means supply of
goods or services or both, whether by sale, transfer, barter, exchange, licence,
rental, lease or disposal or any other mode, made or agreed to be made by
such person in the course or furtherance of business;

(84) “person” includes—

(a) an individual;

(b) a Hindu Undivided Family;

(c) a company;

(d) a firm;

(e) a Limited Liability Partnership;

(f) an association of persons or a body of individuals, whether incorporated or not,
in India or outside India;

(g) any corporation established by or under any Central Act, State Act or Provincial
Act or a Government company as defined in clause (45) of section 2 of the
Companies Act, 2013;

(h) any body corporate incorporated by or under the laws of a country outside India;
(i) a co-operative society registered under any law relating to co-operative societies;
(j) a local authority;

(k) Central Government or a State Government;

(1) society as defined under the Societies Registration Act, 1860;

(m) trust; and

(n) every artificial juridical person, not falling within any of the above;

(85) “place of business” includes—

(a) a place from where the business is ordinarily carried on, and includes a
warehouse, a godown or any other place where a taxable person stores his goods,
supplies or receives goods or services or both; or

(b) a place where a taxable person maintains his books of account; or

(c) a place where a taxable person is engaged in business through an agent, by
whatever name called;

(86) “place of supply” means the place of supply as referred to in Chapter
V of the Integrated Goods and Services Tax Act;

(87) “prescribed’” means prescribed by rules made under this Act on the
recommendations of the Council;

(88) “principal” means a person on whose behalf an agent carries on the
business of supply or receipt of goods or services or both;

(89) “principal place of business” means the place of business specified as
the principal place of business in the certificate of registration;

(90) “principal supply” means the supply of goods or services which
constitutes the predominant element of a composite supply and to which any
other supply forming part of that composite supply is ancillary;

On “proper officer” in relation to any function to be performed under this
Act, means the Commissioner or the officer of the State tax who is assigned
that function by the Commissioner;

92) “quarter” shall mean a period comprising three consecutive calendar
months, ending on the last day of March, June, September and December of a
calendar year;
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93) “recipient” of supply of goods or services or both, means—

(a) where a consideration is payable for the supply of goods or services or both, the
person who is liable to pay that consideration;

(b) where no consideration is payable for the supply of goods, the person to whom
the goods are delivered or made available, or to whom possession or use of the
goods is given or made available; and

(c) where no consideration is payable for the supply of a service, the person to
whom the service is rendered,

and any reference to a person to whom a supply is made shall be construed as a
reference to the recipient of the supply and shall include an agent acting as such on
behalf of the recipient in relation to the goods or services or both supplied;

94) “registered person” means a person who is registered under section
25 but does not include a person having a Unique Identity Number.

95) “regulations” means the regulations made by the Government under
this Act on the recommendations of the Council;

(96) “removal’’ in relation to goods, means-

(a) despatch of the goods for delivery by the supplier thereof or by any other person
acting on behalf of such supplier; or

(b) collection of the goods by the recipient thereof or by any other person acting on
behalf of such recipient;

G “return” means any return prescribed or otherwise required to be
furnished by or under this Act or the rules made thereunder;

98) “reverse charge’’ means the liability to pay tax by the recipient of
supply of goods or services or both instead of the supplier of such goods or
services or both under sub-section (3) or sub-section (4) of section 9, or under
sub-section (3) or sub-section (4) of section 5 of the Integrated Goods and
Services Tax Act;

99) “Revisional Authority” means an authority appointed or authorised
for revision of decision or orders as referred to in section 108;

(100)  “Schedule” means a Schedule appended to this Act;

(101)  “securities” shall have the same meaning as assigned to it in clause
(h) of section 2 of the Securities Contracts (Regulation) Act, 1956;

(102) “services” means anything other than goods, money and securities but
includes activities relating to the use of money or its conversion by cash or by
any other mode, from one form, currency or denomination, to another form,
currency or denomination for which a separate consideration is charged;

(103) “State” means the Union Territory of National Capital Territory of
Delhi;

(104) “State tax” means the tax levied under this Act;

(105) “supplier” in relation to any goods or services or both, shall mean the
person supplying the said goods or services or both and shall include an agent
acting as such on behalf of such supplier in relation to the goods or services or
both supplied;

(106) “tax period’’ means the period for which the return is required to be
furnished;

(107) “taxable person” means a person who is registered or liable to be
registered under section 22 or section 24;
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(108) “taxable supply’’ means a supply of goods or services or both which
is leviable to tax under this Act;

(109) “taxable territory’’ means the territory to which the provisions of this
Act apply;

(110) “telecommunication service” means service of any description
(including electronic mail, voice mail, data services, audio text services, video
text services, radio paging and cellular mobile telephone services) which is
made available to users by means of any transmission or reception of signs,
signals, writing, images and sounds or intelligence of any nature, by wire,
radio, visual or other electromagnetic means;

(111)  “the Central Goods and Services Tax Act” means the Central Goods
and Services Tax Act, 2017;

(112) “turnover in State” or “turnover in Union territory” means the
aggregate value of all taxable supplies (excluding the value of inward supplies
on which tax is payable by a person on reverse charge basis) and exempt
supplies made within a State or Union territory by a taxable person, exports of
goods or services or both and inter-State supplies of goods or services or both
made from the State or Union territory by the said taxable person but excludes
central tax, State tax, Union territory tax, integrated tax and cess;

(113) *“usual place of residence” means—
(a) in case of an individual, the place where he ordinarily resides;

(b) in other cases, the place where the person is incorporated or otherwise legally
constituted;

(114)  “Union territory” means the territory of,-
(a) the Andaman and Nicobar Islands;

(b) Lakshadweep;

(c) Dadra and Nagar Haveli;

(d) Daman and Diu;

(e) Chandigarh; and

® other territory;

Explanation.- For the purposes of this Act, each of the territories specified in sub-
clauses (a) to (f) shall be considered to be a separate Union territory.

)

(115) “Union territory tax” means the Union territory goods and services
tax levied under the Union Territory Goods and Services Tax Act;

(116) “Union Territory Goods and Services Tax Act” means the Union
Territory Goods and Services Tax Act, 2017;

(117) “valid return” means a return furnished under sub-section (1) of
section 39 on which self-assessed tax has been paid in full;

(118) “voucher” means an instrument where there is an obligation to accept
it as consideration or part consideration for a supply of goods or services or
both and where the goods or services or both to be supplied or the identities of
their potential suppliers are either indicated on the instrument itself or in
related documentation, including the terms and conditions of use of such
instrument;

(119) “works contract” means a contract for building, construction,
fabrication, completion, erection, installation, fitting out, improvement,
modification, repair, maintenance, renovation, alteration or commissioning of
any immovable property wherein transfer of property in goods (whether as
goods or in some other form) is involved in the execution of such contract;
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(120) words and expressions used and not defined in this Act but defined in
the Integrated Goods and Services Tax Act, the Central Goods and Services
Tax Act, the Union Territory Goods and Services Tax Act and the Goods and
Services Tax (Compensation to States) Act shall have the same meanings as
assigned to them in those Acts.
CHAPTER II
ADMINISTRATION
3. The Government shall, by notification, appoint the following classes of Officers under
officers for the purposes of this Act, namely:— this Act.
List is (a) Commissioner of State tax,
indicative (b) Special Commissioners of State tax,
(c) Additional Commissioners of State tax,
(d) Joint Commissioners of State tax,
(e) Deputy Commissioners of State tax,
(f) Assistant Commissioners of State tax, and
(g) any other class of officers as it may deem fit:

Provided that, the officers appointed under the Delhi Value Added Tax Act, 2004
shall be deemed to be the officers appointed under the provisions of this Act.

4, (1) The Government may, in addition to the officers as may be notified
under section 3, appoint such persons as it may think fit to be the officers under this
Act.

) The Commissioner shall have jurisdiction over the whole of the State,
the Special Commissioner and an Additional Commissioner in respect of all
or any of the functions assigned to them, shall have jurisdiction over the
whole of the State or where the State Government so directs, over any local
area thereof, and all other officers shall, subject to such conditions as may be
specified, have jurisdiction over the whole of the State or over such local
areas as the Commissioner may, by order, specify.

5. (1) Subject to such conditions and limitations as the Commissioner may
impose, an officer of State tax may exercise the powers and discharge the duties
conferred or imposed on him under this Act.

) An officer of State tax may exercise the powers and discharge the
duties conferred or imposed under this Act on any other officer of State tax
who is subordinate to him.

3) The Commissioner may, subject to such conditions and limitations as
may be specified in this behalf by him, delegate his powers to any other
officer who is subordinate to him.

(@) Notwithstanding anything contained in this section, an Appellate
Authority shall not exercise the powers and discharge the duties conferred or
imposed on any other officer of State tax.

6. (1) Without prejudice to the provisions of this Act, the officers appointed
under the Central Goods and Services Tax Act are authorised to be the proper
officers for the purposes of this Act, subject to such conditions as the Government
shall, on the recommendations of the Council, by notification, specify.

Appointment of
officers.

Powers of
officers.

Authorisation
of officers of
central tax as
proper officer
in certain
circumstances.



124

DELHI GAZETTE : EXTRAORDINARY

PART IV]

2) Subject to the conditions specified in the notification issued under
sub-section (1),-

(a) where any proper officer issues an order under this Act, he shall also
issue an order under the Central Goods and Services Tax Act, as authorised
by the said Act under intimation to the jurisdictional officer of central tax;

(b) where a proper officer under the Central Goods and Services Tax Act has
initiated any proceedings on a subject matter, no proceedings shall be initiated
by the proper officer under this Act on the same subject matter.

3) Any proceedings for rectification, appeal and revision, wherever
applicable, of any order passed by an officer appointed under this Act, shall
not lie before an officer appointed under the Central Goods and Services Tax
Act.

CHAPTER 1III
LEVY AND COLLECTION OF TAX
7. (1) For the purposes of this Act, the expression “supply” includes—
(a) all forms of supply of goods or services or both such as sale, transfer, barter,

exchange, license, rental, lease or disposal made or agreed to be made for a
consideration by a person in the course or furtherance of business;

(b) import of services for a consideration whether or not in the course or furtherance
of business;

(c) the activities specified in Schedule I, made or agreed to be made without a
consideration; and

(d) the activities to be treated as supply of goods or supply of services as referred to
in Schedule II.

2) Notwithstanding anything contained in sub-section (1),—

(a) activities or transactions specified in Schedule III; or

(b) such activities or transactions undertaken by the Central Government, a State
Government or any local authority in which they are engaged as public authorities,
as may be notified by the Government on the recommendations of the Council,

shall be treated neither as a supply of goods nor a supply of services.

3) Subject to the provisions of sub-sections (1) and (2), the Government may,
on the recommendations of the Council, specify, by notification, the transactions
that are to be treated as—

(a) asupply of goods and not as a supply of services; or
(b) asupply of services and not as a supply of goods.

8. The tax liability on a composite or a mixed supply shall be determined in
the following manner, namely: —

(a) a composite supply comprising two or more supplies, one of which is a principal
supply, shall be treated as a supply of such principal supply; and

(b) a mixed supply comprising two or more supplies shall be treated as a supply of
that particular supply which attracts the highest rate of tax.

9. (1) Subject to the provisions of sub-section (2), there shall be levied a tax
called the Delhi goods and services tax on all intra-State supplies of goods or
services or both, except on the supply of alcoholic liquor for human consumption,
on the value determined under section 15 and at such rates, not exceeding twenty
per cent., as may be notified by the Government on the recommendations of the
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Council and collected in such manner as may be prescribed and shall be paid by the
taxable person.

2) The State tax on the supply of petroleum crude, high speed diesel,
motor spirit (commonly known as petrol), natural gas and aviation turbine
fuel, shall be levied with effect from such date as may be notified by the
Government on the recommendations of the Council.

3) The Government may, on the recommendations of the Council, by
notification, specify categories of supply of goods or services or both, the tax
on which shall be paid on reverse charge basis by the recipient of such goods
or services or both and all the provisions of this Act shall apply to such
recipient as if he is the person liable for paying the tax in relation to the
supply of such goods or services or both.

“4) The State tax in respect of the supply of taxable goods or services or
both by a supplier, who is not registered, to a registered person shall be paid
by such person on reverse charge basis as the recipient and all the provisions
of this Act shall apply to such recipient as if he is the person liable for paying
the tax in relation to the supply of such goods or services or both.

%) The Government may, on the recommendations of the Council, by
notification, specify categories of services the tax on intra-State supplies of
which shall be paid by the electronic commerce operator if such services are
supplied through it, and all the provisions of this Act shall apply to such
electronic commerce operator as if he is the supplier liable for paying the tax
in relation to the supply of such services:

Provided that where an electronic commerce operator does not have a physical
presence in the taxable territory, any person representing such electronic commerce
operator for any purpose in the taxable territory shall be liable to pay tax:

Provided further that where an electronic commerce operator does not have a
physical presence in the taxable territory and also he does not have a representative
in the said territory, such electronic commerce operator shall appoint a person in the
taxable territory for the purpose of paying tax and such person shall be liable to pay
tax.

10. (1) Notwithstanding anything to the contrary contained in this Act but
subject to the provisions of sub-sections (3) and (4) of section 9, a registered person,
whose aggregate turnover in the preceding financial year did not exceed fifty lakh
rupees may opt to pay, in lieu of the tax payable by him, an amount calculated at
such rate as may be prescribed, but not exceeding,-

(a) one per cent. of the turnover in State in case of a manufacturer,

(b) two and a half per cent. of the turnover in State in case of persons engaged
in making supplies referred to in clause (b) of paragraph 6 of Schedule 11, and

(c) half per cent. of the turnover in State in case of other suppliers,
subject to such conditions and restrictions as may be prescribed:

Provided that the Government may, by notification, increase the said limit of fifty
lakh rupees to such higher amount, not exceeding one crore rupees, as may be
recommended by the Council.

2) The registered person shall be eligible to opt under sub-section (1),
if—

(a) he is not engaged in the supply of services other than supplies referred to in
clause (b) of paragraph 6 of Schedule II;

(b) he is not engaged in making any supply of goods which are not leviable to tax
under this Act;
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(c) he is not engaged in making any inter-State outward supplies of goods;

(d) he is not engaged in making any supply of goods through an electronic
commerce operator who is required to collect tax at source under section 52; and

(e) he is not a manufacturer of such goods as may be notified by the Government on
the recommendations of the Council:

Provided that where more than one registered person are having the same Permanent
Account Number (issued under the Income-tax Act 1961), the registered person
shall not be eligible to opt for the scheme under sub-section (1) unless all such
registered persons opt to pay tax under that sub-section.

3) The option availed of by a registered person under sub-section (1)
shall lapse with effect from the day on which his aggregate turnover during a
financial year exceeds the limit specified under sub-section (1).

“4) A taxable person to whom the provisions of sub-section (1) apply
shall not collect any tax from the recipient on supplies made by him nor shall
he be entitled to any credit of input tax.

%) If the proper officer has reasons to believe that a taxable person has
paid tax under sub-section (1) despite not being eligible, such person shall, in
addition to any tax that may be payable by him under any other provisions of
this Act, be liable to a penalty and the provisions of section 73 or section 74
shall, mutatis mutandis, apply for determination of tax and penalty.

11. (1) Where the Government is satisfied that it is necessary in the public
interest so to do, it may, on the recommendations of the Council, by notification,
exempt generally, either absolutely or subject to such conditions as may be specified
therein, goods or services or both of any specified description from the whole or any
part of the tax leviable thereon with effect from such date as may be specified in
such notification.

2) Where the Government is satisfied that it is necessary in the public
interest so to do, it may, on the recommendations of the Council, by special
order in each case, under circumstances of an exceptional nature to be stated
in such order, exempt from payment of tax any goods or services or both on
which tax is leviable.

3) The Government may, if it considers necessary or expedient so to do
for the purpose of clarifying the scope or applicability of any notification
issued under sub-section (1) or order issued under sub-section (2), insert an
explanation in such notification or order, as the case may be, by notification at
any time within one year of issue of the notification under sub-section (1) or
order under sub-section (2), and every such explanation shall have effect as if
it had always been the part of the first such notification or order, as the case
may be.

“4) Any notification issued by the Central Government, on the
recommendations of the Council, under sub-section (1) of section 11 or order
issued under sub-section (2) of the said section of the Central Goods and
Services Tax Act shall be deemed to be a notification or, as the case may be,
an order issued under this Act.

Explanation.—For the purposes of this section, where an exemption in respect of
any goods or services or both from the whole or part of the tax leviable thereon has
been granted absolutely, the registered person supplying such goods or services or
both shall not collect the tax, in excess of the effective rate, on such supply of goods
or services or both.
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CHAPTER IV
TIME AND VALUE OF SUPPLY

12. (1) The liability to pay tax on goods shall arise at the time of supply, as
determined in accordance with the provisions of this section.

2) The time of supply of goods shall be the earlier of the following
dates, namely:-

(a) the date of issue of invoice by the supplier or the last date on which he is
required, under sub-section (1) of section 31, to issue the invoice with respect to the

supply; or
(b) the date on which the supplier receives the payment with respect to the supply:

Provided that where the supplier of taxable goods receives an amount up to one
thousand rupees in excess of the amount indicated in the tax invoice, the time of
supply to the extent of such excess amount shall, at the option of the said supplier,
be the date of issue of invoice in respect of such excess amount.

Explanation 1.—For the purposes of clauses (a) and (b), “supply” shall be deemed
to have been made to the extent it is covered by the invoice or, as the case may be,
the payment.

Explanation 2.—For the purposes of clause (b), “the date on which the supplier
receives the payment” shall be the date on which the payment is entered in his
books of account or the date on which the payment is credited to his bank account,
whichever is earlier.

3) In case of supplies in respect of which tax is paid or liable to be paid
on reverse charge basis, the time of supply shall be the earliest of the
following dates, namely:

(a) the date of the receipt of goods; or

(b) the date of payment as entered in the books of account of the recipient or the
date on which the payment is debited in his bank account, whichever is earlier; or

(c) the date immediately following thirty days from the date of issue of invoice or
any other document, by whatever name called, in lieu thereof by the supplier:

Provided that where it is not possible to determine the time of supply under clause
(a) or clause (b) or clause (c), the time of supply shall be the date of entry in the
books of account of the recipient of supply.

“4) In case of supply of vouchers by a supplier, the time of supply shall
be-

(a) the date of issue of voucher, if the supply is identifiable at that point; or
(b) the date of redemption of voucher, in all other cases.

®)) Where it is not possible to determine the time of supply under the
provisions of sub-section (2) or sub-section (3) or sub-section (4), the time of
supply shall—

(a) in a case where a periodical return has to be filed, be the date on which such
return is to be filed; or

(b) in any other case, be the date on which the tax is paid.

(6) The time of supply to the extent it relates to an addition in the value
of supply by way of interest, late fee or penalty for delayed payment of any
consideration shall be the date on which the supplier receives such addition in
value.

13. (1) The liability to pay tax on services shall arise at the time of supply, as
determined in accordance with the provisions of this section.
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2) The time of supply of services shall be the earliest of the following
dates, namely:—

(a) the date of issue of invoice by the supplier, if the invoice is issued within
the period prescribed under sub-section (2) of section 31 or the date of receipt of
payment, whichever is earlier; or

(b) the date of provision of service, if the invoice is not issued within the
period prescribed under sub-section (2) of section 31 or the date of receipt of
payment, whichever is earlier; or

(©) the date on which the recipient shows the receipt of services in his books of
account, in a case where the provisions of clause (a) or clause (b) do not apply:

Provided that where the supplier of taxable service receives an amount upto one
thousand rupees in excess of the amount indicated in the tax invoice, the time of
supply to the extent of such excess amount shall, at the option of the said supplier,
be the date of issue of invoice relating to such excess amount.

Explanation.—For the purposes of clauses (a) and (b)-

(6] the supply shall be deemed to have been made to the extent it is covered by
the invoice or, as the case may be, the payment;

(ii) “the date of receipt of payment” shall be the date on which the payment is
entered in the books of account of the supplier or the date on which the payment is
credited to his bank account, whichever is earlier.

3) In case of supplies in respect of which tax is paid or liable to be paid
on reverse charge basis, the time of supply shall be the earlier of the following
dates, namely:—

(a) the date of payment as entered in the books of account of the recipient or the date
on which the payment is debited in his bank account, whichever is earlier; or

(b) the date immediately following sixty days from the date of issue of invoice or
any other document, by whatever name called, in lieu thereof by the supplier:

Provided that where it is not possible to determine the time of supply under clause
(a) or clause (b), the time of supply shall be the date of entry in the books of account
of the recipient of supply:

Provided further that in case of supply by associated enterprises, where the
supplier of service is located outside India, the time of supply shall be the date of
entry in the books of account of the recipient of supply or the date of payment,
whichever is earlier.

(@) In case of supply of vouchers by a supplier, the time of supply shall
be—

(a) the date of issue of voucher, if the supply is identifiable at that point; or
(b) the date of redemption of voucher, in all other cases.

®)) Where it is not possible to determine the time of supply under the
provisions of sub-section (2) or sub-section (3) or sub-section (4), the time of
supply shall—

(a) in a case where a periodical return has to be filed, be the date on which such
return is to be filed; or

(b) in any other case, be the date on which the tax is paid.

(6) The time of supply to the extent it relates to an addition in the value
of supply by way of interest, late fee or penalty for delayed payment of any
consideration shall be the date on which the supplier receives such addition in
value.

14. Notwithstanding anything contained in section 12 or section 13, the time of
supply, where there is a change in the rate of tax in respect of goods or services or
both, shall be determined in the following manner, namely:—
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(a) in case the goods or services or both have been supplied before the change in
rate of tax,—

(i) where the invoice for the same has been issued and the payment is also received
after the change in rate of tax, the time of supply shall be the date of receipt of
payment or the date of issue of invoice, whichever is earlier; or

(ii) where the invoice has been issued prior to the change in rate of tax but payment
is received after the change in rate of tax, the time of supply shall be the date of
issue of invoice; or

(iii) where the payment has been received before the change in rate of tax, but the
invoice for the same is issued after the change in rate of tax, the time of supply shall
be the date of receipt of payment;

(b) in case the goods or services or both have been supplied after the change in rate
of tax,—

(i) where the payment is received after the change in rate of tax but the invoice has
been issued prior to the change in rate of tax, the time of supply shall be the date of
receipt of payment; or

(ii) where the invoice has been issued and payment is received before the change in
rate of tax, the time of supply shall be the date of receipt of payment or date of issue
of invoice, whichever is earlier; or

(iii)) where the invoice has been issued after the change in rate of tax but the
payment is received before the change in rate of tax, the time of supply shall be the
date of issue of invoice:

Provided that the date of receipt of payment shall be the date of credit in the bank
account if such credit in the bank account is after four working days from the date of
change in the rate of tax.

Explanation.—For the purposes of this section, “the date of receipt of payment”
shall be the date on which the payment is entered in the books of account of the
supplier or the date on which the payment is credited to his bank account, whichever
is earlier.

15. (1) The value of a supply of goods or services or both shall be the
transaction value, which is the price actually paid or payable for the said supply of
goods or services or both where the supplier and the recipient of the supply are not
related and the price is the sole consideration for the supply.

) The value of supply shall include—

(a) any taxes, duties, cesses, fees and charges levied under any law for the time
being in force other than this Act, the Central Goods and Services Tax Act and the
Goods and Services Tax (Compensation to States) Act, if charged separately by the
supplier;

(b) any amount that the supplier is liable to pay in relation to such supply but which
has been incurred by the recipient of the supply and not included in the price
actually paid or payable for the goods or services or both;

(c) incidental expenses, including commission and packing, charged by the supplier
to the recipient of a supply and any amount charged for anything done by the
supplier in respect of the supply of goods or services or both at the time of, or before
delivery of goods or supply of services;

(d) interest or late fee or penalty for delayed payment of any consideration for any
supply; and

(e) subsidies directly linked to the price excluding subsidies provided by the Central
Government and State Governments.

Explanation.—For the purposes of this sub-section, the amount of subsidy shall be
included in the value of supply of the supplier who receives the subsidy.

Value of
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3) The value of the supply shall not include any discount which is
given—

(a) before or at the time of the supply if such discount has been duly recorded in the
invoice issued in respect of such supply; and

(b) after the supply has been effected, if -

(i) such discount is established in terms of an agreement entered into at or before the
time of such supply and specifically linked to relevant invoices; and

(ii) input tax credit as is attributable to the discount on the basis of document issued
by the supplier has been reversed by the recipient of the supply.

“4) Where the value of the supply of goods or services or both cannot be
determined under sub-section (1), the same shall be determined in such
manner as may be prescribed.

®)) Notwithstanding anything contained in sub-section (1) or sub-
section (4), the value of such supplies as may be notified by the Government
on the recommendations of the Council shall be determined in such manner as
may be prescribed.

Explanation.- For the purposes of this Act,-

(a) persons shall be deemed to be “related persons’’ if -

1) such persons are officers or directors of one another's businesses;

(i) such persons are legally recognised partners in business;

(ii1) such persons are employer and employee;

@iv) any person directly or indirectly owns, controls or holds twenty-five per
cent. or more of the outstanding voting stock or shares of both of them;

) one of them directly or indirectly controls the other;

(vi) both of them are directly or indirectly controlled by a third person;

(vii) together they directly or indirectly control a third person; or

(viii) they are members of the same family;

(b) the term "person” also includes legal persons.

(c) persons who are associated in the business of one another in that one is the sole
agent or sole distributor or sole concessionaire, howsoever described, of the other,
shall be deemed to be related.

CHAPTER V
INPUT TAX CREDIT
16. (1) Every registered person shall, subject to such conditions and restrictions Eligibility and
as may be prescribed and in the manner specified in section 49, be entitled to take conditions for
credit of input tax charged on any supply of goods or services or both to him which taking input tax
are used or intended to be used in the course or furtherance of his business and the credit.

said amount shall be credited to the electronic credit ledger of such person.

2) Notwithstanding anything contained in this section, no registered
person shall be entitled to the credit of any input tax in respect of any supply
of goods or services or both to him unless,—

(a) he is in possession of a tax invoice or debit note issued by a supplier registered
under this Act, or such other tax paying documents as may be prescribed;
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(b) he has received the goods or services or both.

Explanation.—For the purposes of this clause, it shall be deemed that the registered
person has received the goods where the goods are delivered by the supplier to a
recipient or any other person on the direction of such registered person, whether
acting as an agent or otherwise, before or during movement of goods, either by way
of transfer of documents of title to goods or otherwise;

(c) subject to the provisions of section 41, the tax charged in respect of such supply
has been actually paid to the Government, either in cash or through utilisation of
input tax credit admissible in respect of the said supply; and

(d) he has furnished the return under section 39:

Provided that where the goods against an invoice are received in lots or instalments,
the registered person shall be entitled to take credit upon receipt of the last lot or
instalment:

Provided further that where a recipient fails to pay to the supplier of goods or
services or both, other than the supplies on which tax is payable on reverse charge
basis, the amount towards the value of supply along with tax payable thereon within
a period of one hundred and eighty days from the date of issue of invoice by the
supplier, an amount equal to the input tax credit availed by the recipient shall be
added to his output tax liability, along with interest thereon, in such manner as may
be prescribed:

Provided also that the recipient shall be entitled to avail of the credit of input tax
on payment made by him of the amount towards the value of supply of goods or
services or both along with tax payable thereon.

3) Where the registered person has claimed depreciation on the tax
component of the cost of capital goods and plant and machinery under the
provisions of the Income-tax Act, 1961, the input tax credit on the said tax
component shall not be allowed.

(@) A registered person shall not be entitled to take input tax credit in
respect of any invoice or debit note for supply of goods or services or both
after the due date of furnishing of the return under section 39 for the month of
September following the end of financial year to which such invoice or
invoice relating to such debit note pertains or furnishing of the relevant annual
return, whichever is earlier.

17. (1) Where the goods or services or both are used by the registered person
partly for the purpose of any business and partly for other purposes, the amount of
credit shall be restricted to so much of the input tax as is attributable to the purposes
of his business.

) Where the goods or services or both are used by the registered person
partly for effecting taxable supplies including zero-rated supplies under this
Act or under the Integrated Goods and Services Tax Act and partly for
effecting exempt supplies under the said Acts, the amount of credit shall be
restricted to so much of the input tax as is attributable to the said taxable
supplies including zero-rated supplies.

3) The value of exempt supply under sub-section (2) shall be such as
may be prescribed, and shall include supplies on which the recipient is liable
to pay tax on reverse charge basis, transactions in securities, sale of land and,
subject to clause (b) of paragraph 5 of Schedule II, sale of building.

“4) A banking company or a financial institution including a non-banking
financial company, engaged in supplying services by way of accepting
deposits, extending loans or advances shall have the option to either comply
with the provisions of sub-section (2), or avail of, every month, an amount
equal to fifty per cent. of the eligible input tax credit on inputs, capital goods
and input services in that month and the rest shall lapse:

Provided that the option once exercised shall not be withdrawn during the remaining
part of the financial year:

Apportionment
of credit and
blocked credits.



132

DELHI GAZETTE : EXTRAORDINARY

PART IV]

Provided further that the restriction of fifty per cent. shall not apply to the tax paid
on supplies made by one registered person to another registered person having the
same Permanent Account Number.

5) Notwithstanding anything contained in sub-section (1) of section 16
and sub-section (1) of section 18, input tax credit shall not be available in
respect of the following, namely:-

(a) motor vehicles and other conveyances except when they are used—
(i) for making the following taxable supplies, namely:—

(A) further supply of such vehicles or conveyances; or

(B) transportation of passengers; or

(C) imparting training on driving, flying, navigating such vehicles or
conveyances;

(ii) for transportation of goods;
(b) the following supply of goods or services or both:-

(i) food and beverages, outdoor catering, beauty treatment, health services,
cosmetic and plastic surgery except where an inward supply of goods or services or
both of a particular category is used by a registered person for making an outward
taxable supply of the same category of goods or services or both or as an element of
a taxable composite or mixed supply;

(ii) membership of a club, health and fitness centre;
(iii) rent-a-cab, life insurance and health insurance except where -

(A) the Government notifies the services which are obligatory for an employer to
provide to its employees under any law for the time being in force; or

(B) such inward supply of goods or services or both of a particular category is used
by a registered person for making an outward taxable supply of the same category
of goods or services or both or as part of a taxable composite or mixed supply; and

(iv) travel benefits extended to employees on vacation such as leave or home travel
concession.

(c) works contract services when supplied for construction of an immovable
property (other than plant and machinery) except where it is an input service for
further supply of works contract service;

(d) goods or services or both received by a taxable person for construction of an
immovable property (other than plant or machinery) on his own account including
when such goods or services or both are used in the course or furtherance of
business.

Explanation.—For the purposes of clauses (c) and (d), the expression “construction”
includes re-construction, renovation, additions or alterations or repairs, to the extent
of capitalisation, to the said immovable property;

(e) goods or services or both on which tax has been paid under section 10;

(f) goods or services or both received by a non-resident taxable person except on
goods imported by him;

(g) goods or services or both used for personal consumption;

(h) goods lost, stolen, destroyed, written off or disposed of by way of gift or free
samples; and

(i) any tax paid in accordance with the provisions of sections 74, 129 and 130.

(6) The Government may prescribe the manner in which the credit
referred to in sub-sections (1) and (2) may be attributed.
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Explanation.— For the purposes of this Chapter and Chapter VI, the expression
“plant and machinery” means apparatus, equipment, and machinery fixed to earth by
foundation or structural support that are used for making outward supply of goods
or services or both and includes such foundation and structural supports but
excludes-

(i) land, building or any other civil structures;
(i1) telecommunication towers; and
(iii) pipelines laid outside the factory premises.

18. (1) Subject to such conditions and restrictions as may be prescribed—

(a) a person who has applied for registration under this Act within thirty days from
the date on which he becomes liable to registration and has been granted such
registration shall be entitled to take credit of input tax in respect of inputs held in
stock and inputs contained in semi-finished or finished goods held in stock on the
day immediately preceding the date from which he becomes liable to pay tax under
the provisions of this Act;

(b) a person who takes registration under sub-section (3) of section 25 shall be
entitled to take credit of input tax in respect of inputs held in stock and inputs
contained in semi-finished or finished goods held in stock on the day immediately
preceding the date of grant of registration;

(c) where any registered person ceases to pay tax under section 10, he shall be
entitled to take credit of input tax in respect of inputs held in stock, inputs contained
in semi-finished or finished goods held in stock and on capital goods on the day
immediately preceding the date from which he becomes liable to pay tax under
section 9:

Provided that the credit on capital goods shall be reduced by such percentage
points as may be prescribed;

(d) where an exempt supply of goods or services or both by a registered person
becomes a taxable supply, such person shall be entitled to take credit of input tax in
respect of inputs held in stock and inputs contained in semi-finished or finished
goods held in stock relatable to such exempt supply and on capital goods
exclusively used for such exempt supply on the day immediately preceding the date
from which such supply becomes taxable:

Provided that the credit on capital goods shall be reduced by such percentage
points as may be prescribed.

) A registered person shall not be entitled to take input tax credit under
sub-section (1) in respect of any supply of goods or services or both to him
after the expiry of one year from the date of issue of tax invoice relating to
such supply.

3) Where there is a change in the constitution of a registered person on
account of sale, merger, demerger, amalgamation, lease or transfer of the
business with the specific provisions for transfer of liabilities, the said
registered person shall be allowed to transfer the input tax credit which
remains unutilised in his electronic credit ledger to such sold, merged,
demerged, amalgamated, leased or transferred business in such manner as
may be prescribed.

“4) Where any registered person who has availed of input tax credit opts
to pay tax under section 10 or, where the goods or services or both supplied
by him become wholly exempt, he shall pay an amount, by way of debit in the
electronic credit ledger or electronic cash ledger, equivalent to the credit of
input tax in respect of inputs held in stock and inputs contained in semi-
finished or finished goods held in stock and on capital goods, reduced by such
percentage points as may be prescribed, on the day immediately preceding the
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date of exercising of such option or, as the case may be, the date of such
exemption:

Provided that after payment of such amount, the balance of input tax credit, if
any, lying in his electronic credit ledger shall lapse.

®)) The amount of credit under sub-section (1) and the amount payable
under sub-section (4) shall be calculated in such manner as may be prescribed.

(6) In case of supply of capital goods or plant and machinery, on which
input tax credit has been taken, the registered person shall pay an amount
equal to the input tax credit taken on the said capital goods or plant and
machinery reduced by such percentage points as may be prescribed or the tax
on the transaction value of such capital goods or plant and machinery
determined under sectionl5, whichever is higher:

Provided that where refractory bricks, moulds and dies, jigs and fixtures are
supplied as scrap, the taxable person may pay tax on the transaction value of such
goods determined under section 15.

19. (1) The principal shall, subject to such conditions and restrictions as may
be prescribed, be allowed input tax credit on inputs sent to a job worker for job
work.

) Notwithstanding anything contained in clause (b) of sub-section (2)
of section 16, the principal shall be entitled to take credit of input tax on
inputs even if the inputs are directly sent to a job worker for job work without
being first brought to his place of business.

3) Where the inputs sent for job work are not received back by the
principal after completion of job work or otherwise or are not supplied from
the place of business of the job worker in accordance with clause (a) or clause
(b) of sub-section (1) of section 143 within one year of being sent out, it shall
be deemed that such inputs had been supplied by the principal to the job
worker on the day when the said inputs were sent out:

Provided that where the inputs are sent directly to a job worker, the period of
one year shall be counted from the date of receipt of inputs by the job worker.

“4) The principal shall, subject to such conditions and restrictions as may
be prescribed, be allowed input tax credit on capital goods sent to a job
worker for job work.

5) Notwithstanding anything contained in clause (b) of sub-section (2)
of section 16, the principal shall be entitled to take credit of input tax on
capital goods even if the capital goods are directly sent to a job worker for job
work without being first brought to his place of business.

(6) Where the capital goods sent for job work are not received back by
the principal within a period of three years of being sent out, it shall be
deemed that such capital goods had been supplied by the principal to the job
worker on the day when the said capital goods were sent out:

Provided that where the capital goods are sent directly to a job worker, the
period of three years shall be counted from the date of receipt of capital goods by
the job worker.

7 Nothing contained in sub-section (3) or sub-section (6) shall apply to
moulds and dies, jigs and fixtures, or tools sent out to a job worker for job
work.

Explanation.- For the purpose of this section, “principal” means the person
referred to in section 143.
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20. (1) The Input Service Distributor shall distribute the credit of Stare tax as
State tax or integrated tax and integrated tax as integrated tax or State tax, by way of
issue of document containing the amount of input tax credit being distributed in
such manner as may be prescribed.

2) The Input Service Distributor may distribute the credit subject to the
following conditions, namely:—

(a) the credit can be distributed to the recipients of credit against a document
containing such details as may be prescribed;

(b) the amount of the credit distributed shall not exceed the amount of credit
available for distribution;

(c) the credit of tax paid on input services attributable to a recipient of credit shall be
distributed only to that recipient;

(d) the credit of tax paid on input services attributable to more than one recipient of
credit shall be distributed amongst such recipients to whom the input service is
attributable and such distribution shall be pro rata on the basis of the turnover in a
State or turnover in a Union territory of such recipient, during the relevant period, to
the aggregate of the turnover of all such recipients to whom such input service is
attributable and which are operational in the current year, during the said relevant
period;

(e) the credit of tax paid on input services attributable to all recipients of credit shall
be distributed amongst such recipients and such distribution shall be pro rata on the
basis of the turnover in a State or turnover in a Union territory of such recipient,
during the relevant period, to the aggregate of the turnover of all recipients and
which are operational in the current year, during the said relevant period.

Explanation.—For the purposes of this section,—
(a) the “relevant period” shall be—

(i) if the recipients of credit have turnover in their States or Union territories in the
financial year preceding the year during which credit is to be distributed, the said
financial year; or

(ii) if some or all recipients of the credit do not have any turnover in their States or
Union territories in the financial year preceding the year during which the credit is
to be distributed, the last quarter for which details of such turnover of all the
recipients are available, previous to the month during which credit is to be
distributed;

(b) the expression “recipient of credit” means the supplier of goods or services or
both having the same Permanent Account Number as that of the Input Service
Distributor;

(c) the term “turnover”, in relation to any registered person engaged in the supply of
taxable goods as well as goods not taxable under this Act, means the value of
turnover, reduced by the amount of any duty or tax levied under entry 84 of List I of
the Seventh Schedule to the Constitution and entry 51 and 54 of List II of the said
Schedule.

21. Where the Input Service Distributor distributes the credit in contravention
of the provisions contained in section 20 resulting in excess distribution of credit to
one or more recipients of credit, the excess credit so distributed shall be recovered
from such recipients along with interest, and the provisions of section 73 or section
74, as the case may be, shall, mutatis mutandis, apply for determination of amount
to be recovered.
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CHAPTER - VI
REGISTRATION

22. (1) Every supplier making a taxable supply of goods or services or both in
the State shall be liable to be registered under this Act if his aggregate turnover in a
financial year exceeds twenty lakh rupees:

Provided that where such person makes taxable supplies of goods or services or
both from any of the special category States, he shall be liable to be registered if his
aggregate turnover in a financial year exceeds ten lakh rupees.

(2) Every person who, on the day immediately preceding the appointed day, is
registered or holds a license under an existing law, shall be liable to be
registered under this Act with effect from the appointed day.

3) Where a business carried on by a taxable person registered under this
Act is transferred, whether on account of succession or otherwise, to another
person as a going concern, the transferee or the successor, as the case may be,
shall be liable to be registered with effect from the date of such transfer or
succession.

“4) Notwithstanding anything contained in sub-sections (1) and (3), in a
case of transfer pursuant to sanction of a scheme or an arrangement for
amalgamation or, as the case may be, de-merger of two or more companies
pursuant to an order of a High Court, Tribunal or otherwise, the transferee
shall be liable to be registered, with effect from the date on which the
Registrar of Companies issues a certificate of incorporation giving effect to
such order of the High Court or Tribunal.

Explanation.—For the purposes of this section,—

(i) the expression “aggregate turnover” shall include all supplies made by the
taxable person, whether on his own account or made on behalf of all his principals;

(ii) the supply of goods, after completion of job work, by a registered job worker
shall be treated as the supply of goods by the principal referred to in section 143,
and the value of such goods shall not be included in the aggregate turnover of the
registered jobworker;

(iii) the expression “special category States” shall mean the States as specified in
sub-clause (g) of clause (4) of article 279A of the Constitution.

23. (1) The following persons shall not be liable to registration, namely:—

(a) any person engaged exclusively in the business of supplying goods or services or
both that are not liable to tax or wholly exempt from tax under this Act or under the
Integrated Goods and Services Tax Act;

(b) an agriculturist, to the extent of supply of produce out of cultivation of land.

) The Government may, on the recommendations of the Council, by
notification, specify the category of persons who may be exempted from
obtaining registration under this Act.

24, Notwithstanding anything contained in sub-section (1) of section 22, the
following categories of persons shall be required to be registered under this Act,-

(1) persons making any inter-State taxable supply;

(ii) casual taxable persons making taxable supply;

(iii) persons who are required to pay tax under reverse charge;

(iv) person who are required to pay tax under sub-section (5) of section 9;

(v) non-resident taxable persons making taxable supply;
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43 of 1961.

(vi) persons who are required to deduct tax under section 51, whether or not
separately registered under this Act;

(vii) persons who make taxable supply of goods or services or both on behalf of
other taxable persons whether as an agent or otherwise;

(viii) Input Service Distributor, whether or not separately registered under this Act;

(ix) persons who supply goods or services or both, other than supplies specified
under sub-section (5) of section 9, through such electronic commerce operator who
is required to collect tax at source under section 52;

(x) every electronic commerce operator;

(xi) every person supplying online information and data base access or retrieval
services from a place outside India to a person in India, other than a registered
person; and

(xii) such other person or class of persons as may be notified by the Government on
the recommendations of the Council.

25. (1) Every person who is liable to be registered under section 22 or section
24 shall apply for registration within thirty days from the date on which he becomes
liable to registration, in such manner and subject to such conditions as may be
prescribed:

Provided that a casual taxable person or a non-resident taxable person shall apply
for registration at least five days prior to the commencement of business.

Explanation.- Every person who makes a supply from the territorial waters of India
shall obtain registration in the coastal State where the nearest point of the
appropriate baseline is located.

2) A person seeking registration under this Act shall be granted a single
registration:

Provided that a person having multiple business verticals in the State may be
granted a separate registration for each business vertical, subject to such conditions
as may be prescribed.

3) A person, though not liable to be registered under section 22 or
section 24 may get himself registered voluntarily, and all provisions of this
Act, as are applicable to a registered person, shall apply to such person.

“4) A person who has obtained or is required to obtain more than one
registration, whether in one State or Union territory or more than one State or
Union territory shall, in respect of each such registration, be treated as distinct
persons for the purposes of this Act.

®)) Where a person who has obtained or is required to obtain registration
in a State or Union territory in respect of an establishment, has an
establishment in another State or Union territory, then such establishments
shall be treated as establishments of distinct persons for the purposes of this
Act.

(6) Every person shall have a Permanent Account Number issued under
the Income-tax Act, 1961 in order to be eligible for grant of registration:

Provided that a person required to deduct tax under section 51 may have, in
lieu of a Permanent Account Number, a Tax Deduction and Collection Account
Number issued under the said Act in order to be eligible for grant of registration.

7 Notwithstanding anything contained in sub-section (6), a non-resident
taxable person may be granted registration under sub-section (1) on the basis
of such other documents as may be prescribed.

(8) Where a person who is liable to be registered under this Act fails to
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46 of 1947.

obtain registration, the proper officer may, without prejudice to any action
which may be taken under this Act or under any other law for the time being
in force, proceed to register such person in such manner as may be prescribed.

9 Notwithstanding anything contained in sub-section (1),—

(a) any specialised agency of the United Nations Organisation or any Multilateral
Financial Institution and Organisation notified under the United Nations (Privileges
and Immunities) Act, 1947, Consulate or Embassy of foreign countries; and

(b) any other person or class of persons, as may be notified by the Commissioner,

shall be granted a Unique Identity Number in such manner and for such purposes,
including refund of taxes on the notified supplies of goods or services or both
received by them, as may be prescribed.

(10) The registration or the Unique Identity Number shall be granted or
rejected after due verification in such manner and within such period as may
be prescribed.

(1D A certificate of registration shall be issued in such form and with
effect from such date as may be prescribed.

(12) A registration or a Unique Identity Number shall be deemed to have
been granted after the expiry of the period prescribed under sub-section (10),
if no deficiency has been communicated to the applicant within that period.

26. (1) The grant of registration or the Unique Identity Number under the
Central Goods and Services Tax Act shall be deemed to be a grant of registration or
the Unique Identity Number under this Act subject to the condition that the
application for registration or the Unique Identity Number has not been rejected
under this Act within the time specified in sub-section (10) of section 25.

2) Notwithstanding anything contained in sub-section (10) of section 25,
any rejection of application for registration or the Unique Identity Number
under the Central Goods and Services Tax Act shall be deemed to be a
rejection of application for registration under this Act.

27. (1) The certificate of registration issued to a casual taxable person or a non-
resident taxable person shall be valid for the period specified in the application for
registration or ninety days from the effective date of registration, whichever is
earlier and such person shall make taxable supplies only after the issuance of the
certificate of registration:

Provided that the proper officer may, on sufficient cause being shown by the
said taxable person, extend the said period of ninety days by a further period not
exceeding ninety days.

) A casual taxable person or a non-resident taxable person shall, at the
time of submission of application for registration under sub-section (1) of
section 25, make an advance deposit of tax in an amount equivalent to the
estimated tax liability of such person for the period for which the registration
is sought:

Provided that where any extension of time is sought under sub-section (1),
such taxable person shall deposit an additional amount of tax equivalent to the
estimated tax liability of such person for the period for which the extension is
sought.

3) The amount deposited under sub-section (2) shall be credited to the
electronic cash ledger of such person and shall be utilised in the manner
provided under section 49.

28. (1) Every registered person and a person to whom a Unique Identity
Number has been assigned shall inform the proper officer of any changes in the
information furnished at the time of registration or subsequent thereto, in such form
and manner and within such period as may be prescribed.
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2) The proper officer may, on the basis of information furnished under
sub-section (1) or as ascertained by him, approve or reject amendments in the
registration particulars in such manner and within such period as may be
prescribed:

Provided that approval of the proper officer shall not be required in respect of
amendment of such particulars as may be prescribed:

Provided further that the proper officer shall not reject the application for
amendment in the registration particulars without giving the person an opportunity
of being heard.

3) Any rejection or approval of amendments under the Central Goods
and Services Tax Act shall be deemed to be a rejection or approval under this
Act.

29. (1) The proper officer may, either on his own motion or on an application
filed by the registered person or by his legal heirs, in case of death of such person,
cancel the registration, in such manner and within such period as may be prescribed,
having regard to the circumstances where,—

(a) the business has been discontinued, transferred fully for any reason including
death of the proprietor, amalgamated with other legal entity, demerged or otherwise
disposed of; or

(b) there is any change in the constitution of the business; or

(c) the taxable person, other than the person registered under sub-section (3) of
section 25, is no longer liable to be registered under section 22 or section 24.

2) The proper officer may cancel the registration of a person from such
date, including any retrospective date, as he may deem fit, where,—

(a) a registered person has contravened such provisions of the Act or the rules made
thereunder as may be prescribed; or

(b) a person paying tax under section 10 has not furnished returns for three
consecutive tax periods; or

(c) any registered person, other than a person specified in clause (b), has not
furnished returns for a continuous period of six months; or

(d) any person who has taken voluntary registration under sub-section (3) of section
25 has not commenced business within six months from the date of registration; or

(e) registration has been obtained by means of fraud, wilful misstatement or
suppression of facts:

Provided that the proper officer shall not cancel the registration without
giving the person an opportunity of being heard.

3) The cancellation of registration under this section shall not affect the
liability of the person to pay tax and other dues under this Act or to discharge
any obligation under this Act or the rules made thereunder for any period
prior to the date of cancellation whether or not such tax and other dues are
determined before or after the date of cancellation.

“4) The cancellation of registration under the Central Goods and Services
Tax Act shall be deemed to be a cancellation of registration under this Act.

®)) Every registered person whose registration is cancelled shall pay an
amount, by way of debit in the electronic credit ledger or electronic cash
ledger, equivalent to the credit of input tax in respect of inputs held in stock
and inputs contained in semi-finished or finished goods held in stock or
capital goods or plant and machinery on the day immediately preceding the
date of such cancellation or the output tax payable on such goods, whichever
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is higher, calculated in such manner as may be prescribed:

Provided that in case of capital goods or plant and machinery, the taxable
person shall pay an amount equal to the input tax credit taken on the said capital
goods or plant and machinery, reduced by such percentage points as may be
prescribed or the tax on the transaction value of such capital goods or plant and
machinery under section 15, whichever is higher.

(6) The amount payable under sub-section (5) shall be calculated in such
manner as may be prescribed.

30. (1) Subject to such conditions as may be prescribed, any registered person,
whose registration is cancelled by the proper officer on his own motion, may apply
to such officer for revocation of cancellation of the registration in the prescribed
manner within thirty days from the date of service of the cancellation order.

2) The proper officer may, in such manner and within such period as
may be prescribed, by order, either revoke cancellation of the registration or
reject the application:

Provided that the application for revocation of cancellation of registration shall not
be rejected unless the applicant has been given an opportunity of being heard.

3) The revocation of cancellation of registration under the Central
Goods and Services Tax Act shall be deemed to be a revocation of
cancellation of registration under this Act.

CHAPTER- VII
TAX INVOICE, CREDIT AND DEBIT NOTES

31. (1) A registered person supplying taxable goods shall, before or at the time
of,—

(a) removal of goods for supply to the recipient, where the supply involves
movement of goods; or

(b) delivery of goods or making available thereof to the recipient, in any other case,

issue a tax invoice showing the description, quantity and value of goods, the tax
charged thereon and such other particulars as may be prescribed:

Provided that the Government may, on the recommendations of the Council, by
notification, specify the categories of goods or supplies in respect of which a tax
invoice shall be issued, within such time and in such manner as may be prescribed.

2) A registered person supplying taxable services shall, before or after
the provision of service but within a prescribed period, issue a tax invoice,
showing the description, value, tax charged thereon and such other particulars
as may be prescribed:

Provided that the Government may, on the recommendations of the Council, by
notification and subject to such conditions as may be mentioned therein, specify the
categories of services in respect of which—

(a) any other document issued in relation to the supply shall be deemed to be a tax
invoice; or

(b) tax invoice may not be issued.
3) Notwithstanding anything contained in sub-sections (1) and (2)—

(a) a registered person may, within one month from the date of issuance of
certificate of registration and in such manner as may be prescribed, issue a revised
invoice against the invoice already issued during the period beginning with the
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effective date of registration till the date of issuance of certificate of registration to
him;

(b) a registered person may not issue a tax invoice if the value of the goods or
services or both supplied is less than two hundred rupees subject to such conditions
and in such manner as may be prescribed;

(c) a registered person supplying exempted goods or services or both or paying tax
under the provisions of section 10 shall issue, instead of a tax invoice, a bill of
supply containing such particulars and in such manner as may be prescribed:

Provided that the registered person may not issue a bill of supply if the value of the
goods or services or both supplied is less than two hundred rupees subject to such
conditions and in such manner as may be prescribed;

(d) a registered person shall, on receipt of advance payment with respect to any
supply of goods or services or both, issue a receipt voucher or any other document,
containing such particulars as may be prescribed, evidencing receipt of such
payment;

(e) where, on receipt of advance payment with respect to any supply of goods or
services or both the registered person issues a receipt voucher, but subsequently no
supply is made and no tax invoice is issued in pursuance thereof, the said registered
person may issue to the person who had made the payment, a refund voucher
against such payment;

(f) a registered person who is liable to pay tax under sub-section (3) or sub-section
(4) of section 9 shall issue an invoice in respect of goods or services or both
received by him from the supplier who is not registered on the date of receipt of
goods or services or both;

(g) a registered person who is liable to pay tax under sub-section (3) or sub-section
(4) of section 9 shall issue a payment voucher at the time of making payment to the
supplier.

(@) In case of continuous supply of goods, where successive statements
of accounts or successive payments are involved, the invoice shall be issued
before or at the time each such statement is issued or, as the case may be, each
such payment is received.

5) Subject to the provisions of clause (d) of sub-section (3), in case of
continuous supply of services,—

(a) where the due date of payment is ascertainable from the contract, the invoice
shall be issued on or before the due date of payment;

(b) where the due date of payment is not ascertainable from the contract, the invoice
shall be issued before or at the time when the supplier of service receives the
payment;

(c) where the payment is linked to the completion of an event, the invoice shall be
issued on or before the date of completion of that event.

(6) In a case where the supply of services ceases under a contract before
the completion of the supply, the invoice shall be issued at the time when the
supply ceases and such invoice shall be issued to the extent of the supply
made before such cessation.

@) Notwithstanding anything contained in sub-section (1), where the
goods being sent or taken on approval for sale or return are removed before
the supply takes place, the invoice shall be issued before or at the time of
supply or six months from the date of removal, whichever is earlier.

Explanation.—For the purposes of this section, the expression “tax invoice” shall
include any revised invoice issued by the supplier in respect of a supply made
earlier.
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32. (1) A person who is not a registered person shall not collect in respect of
any supply of goods or services or both any amount by way of tax under this Act.

2) No registered person shall collect tax except in accordance with the
provisions of this Act or the rules made thereunder.

33. Notwithstanding anything contained in this Act or any other law for the
time being in force, where any supply is made for a consideration, every person who
is liable to pay tax for such supply shall prominently indicate in all documents
relating to assessment, tax invoice and other like documents, the amount of tax
which shall form part of the price at which such supply is made.

34. (1) Where a tax invoice has been issued for supply of any goods or services
or both and the taxable value or tax charged in that tax invoice is found to exceed
the taxable value or tax payable in respect of such supply, or where the goods
supplied are returned by the recipient, or where goods or services or both supplied
are found to be deficient, the registered person, who has supplied such goods or
services or both, may issue to the recipient a credit note containing such particulars
as may be prescribed.

2) Any registered person who issues a credit note in relation to a supply
of goods or services or both shall declare the details of such credit note in the
return for the month during which such credit note has been issued but not
later than September following the end of the financial year in which such
supply was made, or the date of furnishing of the relevant annual return,
whichever is earlier, and the tax liability shall be adjusted in such manner as
may be prescribed:

Provided that no reduction in output tax liability of the supplier shall be permitted, if
the incidence of tax and interest on such supply has been passed on to any other
person.

3) Where a tax invoice has been issued for supply of any goods or
services or both and the taxable value or tax charged in that tax invoice is
found to be less than the taxable value or tax payable in respect of such
supply, the registered person, who has supplied such goods or services or
both, shall issue to the recipient a debit note containing such particulars as
may be prescribed.

“4) Any registered person who issues a debit note in relation to a supply
of goods or services or both shall declare the details of such debit note in the
return for the month during which such debit note has been issued and the tax
liability shall be adjusted in such manner as may be prescribed.

Explanation.—For the purposes of this Act, the expression ‘“debit note” shall
include a supplementary invoice.

CHAPTER VIII
ACCOUNTS AND RECORDS

35. (1) Every registered person shall keep and maintain, at his principal place
of business, as mentioned in the certificate of registration, a true and correct account
of-

(a) production or manufacture of goods;
(b) inward and outward supply of goods or services or both;
(c) stock of goods;

(d) input tax credit availed;
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(e) output tax payable and paid; and
(f) such other particulars as may be prescribed:

Provided that where more than one place of business is specified in the certificate of
registration, the accounts relating to each place of business shall be kept at such
places of business:

Provided further that the registered person may keep and maintain such accounts
and other particulars in electronic form in such manner as may be prescribed.

2) Every owner or operator of warehouse or godown or any other place
used for storage of goods and every transporter, irrespective of whether he is a
registered person or not, shall maintain records of the consigner, consignee
and other relevant details of the goods in such manner as may be prescribed.

3) The Commissioner may notify a class of taxable persons to maintain
additional accounts or documents for such purpose as may be specified
therein.

“4) Where the Commissioner considers that any class of taxable persons
is not in a position to keep and maintain accounts in accordance with the
provisions of this section, he may, for reasons to be recorded in writing,
permit such class of taxable persons to maintain accounts in such manner as
may be prescribed.

®)) Every registered person whose turnover during a financial year
exceeds the prescribed limit shall get his accounts audited by a chartered
accountant or a cost accountant and shall submit a copy of the audited annual
accounts, the reconciliation statement under sub-section (2) of section 44 and
such other documents in such form and manner as may be prescribed.

(6) Subject to the provisions of clause (h) of sub-section (5) of section
17, where the registered person fails to account for the goods or services or
both in accordance with the provisions of sub-section (1), the proper officer
shall determine the amount of tax payable on the goods or services or both
that are not accounted for, as if such goods or services or both had been
supplied by such person and the provisions of section 73 or section 74, as the
case may be, shall, mutatis mutandis, apply for determination of such tax.

36. Every registered person required to keep and maintain books of account or
other records in accordance with the provisions of sub-section (1) of section 35 shall
retain them until the expiry of seventy two months from the due date of furnishing
of annual return for the year pertaining to such accounts and records:

Provided that a registered person, who is a party to an appeal or revision or any
other proceedings before any Appellate Authority or Revisional Authority or
Appellate Tribunal or court, whether filed by him or by the Commissioner, or is
under investigation for an offence under Chapter XIX, shall retain the books of
account and other records pertaining to the subject matter of such appeal or revision
or proceedings or investigation for a period of one year after final disposal of such
appeal or revision or proceedings or investigation, or for the period specified above,
whichever is later.

CHAPTER- IX
RETURNS

37. (1) Every registered person, other than an Input Service Distributor, a non-
resident taxable person and a person paying tax under the provisions of section 10 or
section 51 or section 52, shall furnish, electronically, in such form and manner as
may be prescribed, the details of outward supplies of goods or services or both
effected during a tax period on or before the tenth day of the month succeeding the
said tax period and such details shall be communicated to the recipient of the said
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supplies within such time and in such manner as may be prescribed:

Provided that the registered person shall not be allowed to furnish the details of
outward supplies during the period from the eleventh day to the fifteenth day of the
month succeeding the tax period:

Provided further that the Commissioner may, for reasons to be recorded in writing,
by notification, extend the time limit for furnishing such details for such class of
taxable persons as may be specified therein:

Provided also that any extension of time limit notified by the Commissioner of
central tax shall be deemed to be notified by the Commissioner.

2) Every registered person who has been communicated the details
under sub-section (3) of section 38 or the details pertaining to inward supplies
of Input Service Distributor under sub-section (4) of section 38, shall either
accept or reject the details so communicated, on or before the seventeenth
day, but not before the fifteenth day, of the month succeeding the tax period
and the details furnished by him under sub-section (1) shall stand amended
accordingly.

3) Any registered person, who has furnished the details under sub-
section (1) for any tax period and which have remained unmatched under
section 42 or section 43, shall, upon discovery of any error or omission
therein, rectify such error or omission in such manner as may be prescribed,
and shall pay the tax and interest, if any, in case there is a short payment of
tax on account of such error or omission, in the return to be furnished for such
tax period:

Provided that no rectification of error or omission in respect of the details furnished
under sub-section (1) shall be allowed after furnishing of the return under section
39 for the month of September following the end of the financial year to which
such details pertain, or furnishing of the relevant annual return, whichever is earlier.

Explanation.—For the purposes of this Chapter, the expression “details of outward
supplies” shall include details of invoices, debit notes, credit notes and revised
invoices issued in relation to outward supplies made during any tax period.

38. (1) Every registered person, other than an Input Service Distributor or a
non-resident taxable person or a person paying tax under the provisions of section
10 or section 51 or section 52, shall verify, validate, modify or delete, if required,
the details relating to outward supplies and credit or debit notes communicated
under sub-section (1) of section 37 to prepare the details of his inward supplies and
credit or debit notes and may include therein, the details of inward supplies and
credit or debit notes received by him in respect of such supplies that have not been
declared by the supplier under sub-section (1) of section 37.

2) Every registered person, other than an Input Service Distributor or a
non-resident taxable person or a person paying tax under the provisions of
section 10 or section 51 or section 52, shall furnish, electronically, the details
of inward supplies of taxable goods or services or both, including inward
supplies of goods or services or both on which the tax is payable on reverse
charge basis under this Act and inward supplies of goods or services or both
taxable under the Integrated Goods and Services Tax Act or on which
integrated goods and services tax is payable under section 3 of the Customs
Tariff Act, 1975, and credit or debit notes received in respect of such supplies
during a tax period after the tenth day but on or before the fifteenth day of the
month succeeding the tax period in such form and manner as may be
prescribed:

Provided that the Commissioner may, for reasons to be recorded in writing, by
notification, extend the time limit for furnishing such details for such class of
taxable persons as may be specified therein:

Provided further that any extension of time limit notified by the Commissioner of
central tax shall be deemed to be notified by the Commissioner.

3) The details of supplies modified, deleted or included by the recipient
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and furnished under sub-section (2) shall be communicated to the supplier
concerned in such manner and within such time as may be prescribed.

“4) The details of supplies modified, deleted or included by the recipient
in the return furnished under sub-section (2) or sub-section (4) of section 39
shall be communicated to the supplier concerned in such manner and within
such time as may be prescribed.

®)) Any registered person, who has furnished the details under sub-
section (2) for any tax period and which have remained unmatched under
section 42 or section 43, shall, upon discovery of any error or omission
therein, rectify such error or omission in the tax period during which such
error or omission is noticed in such manner as may be prescribed, and shall
pay the tax and interest, if any, in case there is a short payment of tax on
account of such error or omission, in the return to be furnished for such tax
period:

Provided that no rectification of error or omission in respect of the details
furnished under sub-section (2) shall be allowed after furnishing of the return under
section 39 for the month of September following the end of the financial year to
which such details pertain, or furnishing of the relevant annual return, whichever is
earlier.

39. (1) Every registered person, other than an Input Service Distributor or a
non-resident taxable person or a person paying tax under the provisions of section
10 or section 51 or section 52 shall, for every calendar month or part thereof,
furnish, in such form and manner as may be prescribed, a return, electronically, of
inward and outward supplies of goods or services or both, input tax credit availed,
tax payable, tax paid and such other particulars as may be prescribed on or before
the twentieth day of the month succeeding such calendar month or part thereof.

2) A registered person paying tax under the provisions of section 10
shall, for each quarter or part thereof, furnish, in such form and manner as
may be prescribed, a return, electronically, of turnover in the State, inward
supplies of goods or services or both, tax payable and tax paid within eighteen
days after the end of such quarter.

3) Every registered person required to deduct tax at source under the
provisions of section 51 shall furnish, in such form and manner as may be
prescribed, a return, electronically, for the month in which such deductions
have been made within ten days after the end of such month.

“4) Every taxable person registered as an Input Service Distributor shall,
for every calendar month or part thereof, furnish, in such form and manner as
may be prescribed, a return, electronically, within thirteen days after the end
of such month.

®)) Every registered non-resident taxable person shall, for every calendar
month or part thereof, furnish, in such form and manner as may be prescribed,
a return, electronically, within twenty days after the end of a calendar month
or within seven days after the last day of the period of registration specified
under sub-section (1) of section 27, whichever is earlier.

(6) The Commissioner may, for reasons to be recorded in writing, by
notification, extend the time limit for furnishing the returns under this section
for such class of registered persons as may be specified therein:

Provided that any extension of time limit notified by the Commissioner of central
tax shall be deemed to be notified by the Commissioner.

@) Every registered person, who is required to furnish a return under
sub-section (1) or sub-section (2) or sub-section (3) or sub-section (5), shall
pay to the Government the tax due as per such return not later than the last
date on which he is required to furnish such return.

(8) Every registered person who is required to furnish a return under sub-
section (1) or sub-section (2) shall furnish a return for every tax period
whether or not any supplies of goods or services or both have been made
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51 of 1975.

51 of 1975

during such tax period.

) Subject to the provisions of sections 37 and 38, if any registered
person after furnishing a return under sub-section (1) or sub-section (2) sub-
section (3) or sub-section (4) or sub-section (5) discovers any omission or
incorrect particulars therein, other than as a result of scrutiny, audit,
inspection or enforcement activity by the tax authorities, he shall rectify such
omission or incorrect particulars in the return to be furnished for the month or
quarter during which such omission or incorrect particulars are noticed,
subject to payment of interest under this Act:

Provided that no such rectification of any omission or incorrect particulars shall be
allowed after the due date for furnishing of return for the month of September or
second quarter following the end of the financial year, or the actual date of
furnishing of relevant annual return, whichever is earlier.

(10) A registered person shall not be allowed to furnish a return for a tax
period if the return for any of the previous tax periods has not been furnished
by him.

40. Every registered person who has made outward supplies in the period
between the date on which he became liable to registration till the date on which
registration has been granted shall declare the same in the first return furnished by
him after grant of registration.

41. (1) Every registered person shall, subject to such conditions and restrictions
as may be prescribed, be entitled to take the credit of eligible input tax, as self-
assessed, in his return and such amount shall be credited on a provisional basis to
his electronic credit ledger.

(2) The credit referred to in sub-section (1) shall be utilised only for payment
of self-assessed output tax as per the return referred to in the said sub-section.

42. (1) The details of every inward supply furnished by a registered person
(hereafter in this section referred to as the “recipient”) for a tax period shall, in such
manner and within such time as may be prescribed, be matched—

(a) with the corresponding details of outward supply furnished by the corresponding
registered person (hereafter in this section referred to as the “supplier”) in his valid
return for the same tax period or any preceding tax period;

(b) with the integrated goods and services tax paid under section 3 of the Customs
Tariff Act, 1975 in respect of goods imported by him; and

(c) for duplication of claims of input tax credit.

2) The claim of input tax credit in respect of invoices or debit notes
relating to inward supply that match with the details of corresponding outward
supply or with the integrated goods and services tax paid under section 3 of
the Customs Tariff Act, 1975 in respect of goods imported by him shall be
finally accepted and such acceptance shall be communicated, in such manner
as may be prescribed, to the recipient.

3) Where the input tax credit claimed by a recipient in respect of an
inward supply is in excess of the tax declared by the supplier for the same
supply or the outward supply is not declared by the supplier in his valid
returns, the discrepancy shall be communicated to both such persons in such
manner as may be prescribed.

(@) The duplication of claims of input tax credit shall be communicated
to the recipient in such manner as may be prescribed.

®)) The amount in respect of which any discrepancy is communicated
under sub-section (3) and which is not rectified by the supplier in his valid
return for the month in which discrepancy is communicated shall be added to
the output tax liability of the recipient, in such manner as may be prescribed,
in his return for the month succeeding the month in which the discrepancy is
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communicated.

6) The amount claimed as input tax credit that is found to be in excess
on account of duplication of claims shall be added to the output tax liability of
the recipient in his return for the month in which the duplication is
communicated.

@) The recipient shall be eligible to reduce, from his output tax liability,
the amount added under sub-section (5), if the supplier declares the details of
the invoice or debit note in his valid return within the time specified in sub-
section (9) of section 39.

(8) A recipient in whose output tax liability any amount has been added
under sub-section (5) or sub-section (6), shall be liable to pay interest at the
rate specified under sub-section (1) of section 50 on the amount so added
from the date of availing of credit till the corresponding additions are made
under the said sub-sections.

) Where any reduction in output tax liability is accepted under sub-
section (7), the interest paid under sub-section (8) shall be refunded to the
recipient by crediting the amount in the corresponding head of his electronic
cash ledger in such manner as may be prescribed:

Provided that the amount of interest to be credited in any case shall not exceed the
amount of interest paid by the supplier.

(10) The amount reduced from the output tax liability in contravention of
the provisions of sub-section (7) shall be added to the output tax liability of
the recipient in his return for the month in which such contravention takes
place and such recipient shall be liable to pay interest on the amount so added
at the rate specified in sub-section (3) of section 50.

43. (1) The details of every credit note relating to outward supply furnished by
a registered person (hereafter in this section referred to as the “supplier”) for a tax
period shall, in such manner and within such time as may be prescribed, be
matched—

(a) with the corresponding reduction in the claim for input tax credit by the
corresponding registered person (hereafter in this section referred to as the
“recipient”) in his valid return for the same tax period or any subsequent tax period;
and

(b) for duplication of claims for reduction in output tax liability.

) The claim for reduction in output tax liability by the supplier that
matches with the corresponding reduction in the claim for input tax credit by
the recipient shall be finally accepted and communicated, in such manner as
may be prescribed, to the supplier.

3) Where the reduction of output tax liability in respect of outward
supplies exceeds the corresponding reduction in the claim for input tax credit
or the corresponding credit note is not declared by the recipient in his valid
returns, the discrepancy shall be communicated to both such persons in such
manner as may be prescribed.

“4) The duplication of claims for reduction in output tax liability shall be
communicated to the supplier in such manner as may be prescribed.

®)) The amount in respect of which any discrepancy is communicated
under sub-section (3) and which is not rectified by the recipient in his valid
return for the month in which discrepancy is communicated shall be added to
the output tax liability of the supplier, in such manner as may be prescribed,
in his return for the month succeeding the month in which the discrepancy is
communicated.

(6) The amount in respect of any reduction in output tax liability that is
found to be on account of duplication of claims shall be added to the output
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tax liability of the supplier in his return for the month in which such
duplication is communicated.

7 The supplier shall be eligible to reduce, from his output tax liability,
the amount added under sub-section (5) if the recipient declares the details of
the credit note in his valid return within the time specified in sub-section (9)
of section 39.

(8) A supplier in whose output tax liability any amount has been added
under sub-section (5) or sub-section (6), shall be liable to pay interest at the
rate specified under sub-section (1) of section 50 in respect of the amount so
added from the date of such claim for reduction in the output tax liability till
the corresponding additions are made under the said sub-sections.

) Where any reduction in output tax liability is accepted under sub-
section (7), the interest paid under sub-section (8) shall be refunded to the
supplier by crediting the amount in the corresponding head of his electronic
cash ledger in such manner as may be prescribed:

Provided that the amount of interest to be credited in any case shall not exceed the
amount of interest paid by the recipient.

(10) The amount reduced from output tax liability in contravention of the
provisions of sub-section (7) shall be added to the output tax liability of the
supplier in his return for the month in which such contravention takes place
and such supplier shall be liable to pay interest on the amount so added at the
rate specified in sub-section (3) of section 50.

44. (1) Every registered person, other than an Input Service Distributor, a
person paying tax under section 51 or section 52, a casual taxable person and a non-
resident taxable person, shall furnish an annual return for every financial year
electronically in such form and manner as may be prescribed on or before the thirty-
first day of December following the end of such financial year.

2) Every registered person who is required to get his accounts audited in
accordance with the provisions of sub-section (5) of section 35 shall furnish,
electronically, the annual return under sub-section (1) along with a copy of the
audited annual accounts and a reconciliation statement, reconciling the value
of supplies declared in the return furnished for the financial year with the
audited annual financial statement, and such other particulars as may be
prescribed.

45. Every registered person who is required to furnish a return under sub-
section (1) of section 39 and whose registration has been cancelled shall furnish a
final return within three months of the date of cancellation or date of order of
cancellation, whichever is later, in such form and manner as may be prescribed.

46. Where a registered person fails to furnish a return under section 39 or
section 44 or section 45, a notice shall be issued requiring him to furnish such return
within fifteen days in such form and manner as may be prescribed.

47. (1) Any registered person who fails to furnish the details of outward or
inward supplies required under section 37 or section 38 or returns required under
section 39 or section 45 by the due date shall pay a late fee of one hundred rupees
for every day during which such failure continues subject to a maximum amount of
five thousand rupees.

2) Any registered person who fails to furnish the return required under
section 44 by the due date shall be liable to pay a late fee of one hundred
rupees for every day during which such failure continues subject to a
maximum of an amount calculated at a quarter per cent. of his turnover in the
State.
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48. (1) The manner of approval of goods and services tax practitioners, their
eligibility conditions, duties and obligations, manner of removal and other
conditions relevant for their functioning shall be such as may be prescribed.

2) A registered person may authorise an approved goods and services
tax practitioner to furnish the details of outward supplies under section 37, the
details of inward supplies under section 38 and the return under section 39 or
section 44 or section 45 in such manner as may be prescribed.

3) Notwithstanding anything contained in sub-section (2), the
responsibility for correctness of any particulars furnished in the return or other
details filed by the goods and services tax practitioners shall continue to rest
with the registered person on whose behalf such return and details are
furnished.

CHAPTER-X
PAYMENT OF TAX

49. (1) Every deposit made towards tax, interest, penalty, fee or any other
amount by a person by internet banking or by using credit or debit cards or National
Electronic Fund Transfer or Real Time Gross Settlement or by such other mode and
subject to such conditions and restrictions as may be prescribed, shall be credited to
the electronic cash ledger of such person to be maintained in such manner as may be
prescribed.

2) The input tax credit as self-assessed in the return of a registered
person shall be credited to his electronic credit ledger, in accordance with
section 41, to be maintained in such manner as may be prescribed.

3) The amount available in the electronic cash ledger may be used for
making any payment towards tax, interest, penalty, fees or any other amount
payable under the provisions of this Act or the rules made thereunder in such
manner and subject to such conditions and within such time as may be
prescribed.

(@) The amount available in the electronic credit ledger may be used for
making any payment towards output tax under this Act or under the Integrated
Goods and Services Tax Act in such manner and subject to such conditions
and within such time as may be prescribed.

®)) The amount of input tax credit available in the electronic credit ledger
of the registered person on account of —

(a) integrated tax shall first be utilised towards payment of integrated tax and
the amount remaining, if any, may be utilised towards the payment of central tax
and State tax, or as the case may be, Union territory tax, in that order;

(b) the central tax shall first be utilised towards payment of central tax and the
amount remaining, if any, may be utilised towards the payment of integrated tax;

(c) the State tax shall first be utilised towards payment of State tax and the amount
remaining, if any, may be utilised towards the payment of integrated tax;

(d) the Union territory tax shall first be utilised towards payment of Union territory
tax and the amount remaining, if any, may be utilised towards the payment of
integrated tax;

(e) the central tax shall not be utilised towards payment of State tax or Union
territory tax; and

(f) the State tax or Union territory tax shall not be utilised towards payment of
central tax.

(6) The balance in the electronic cash ledger or electronic credit ledger
after payment of tax, interest, penalty, fee or any other amount payable under
this Act or the rules made thereunder may be refunded in accordance with the
provisions of section 54.
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@) All liabilities of a taxable person under this Act shall be recorded and
maintained in an electronic liability register in such manner as may be
prescribed.

(8) Every taxable person shall discharge his tax and other dues under this
Act or the rules made thereunder in the following order, namely:—

(a) self-assessed tax, and other dues related to returns of previous tax periods;
(b) self-assessed tax, and other dues related to the return of the current tax period;

(c) any other amount payable under this Act or the rules made thereunder including
the demand determined under section 73 or section 74.

) Every person who has paid the tax on goods or services or both under
this Act shall, unless the contrary is proved by him, be deemed to have passed
on the full incidence of such tax to the recipient of such goods or services or
both.

Explanation.—For the purposes of this section,

(a) the date of credit to the account of the Government in the authorised bank
shall be deemed to be the date of deposit in the electronic cash ledger;

(b) the expression,-

(i) “tax dues” means the tax payable under this Act and does not include interest, fee
and penalty; and

(ii) “other dues” means interest, penalty, fee or any other amount payable under this
Act or the rules made thereunder.

50. (1) Every person who is liable to pay tax in accordance with the provisions
of this Act or the rules made thereunder, but fails to pay the tax or any part thereof
to the Government within the period prescribed, shall for the period for which the
tax or any part thereof remains unpaid, pay, on his own, interest at such rate, not
exceeding eighteen per cent., as may be notified by the Government on the
recommendations of the Council.

2) The interest under sub-section (1) shall be calculated, in such manner
as may be prescribed, from the day succeeding the day on which such tax was
due to be paid.

3) A taxable person who makes an undue or excess claim of input tax
credit under sub-section (10) of section 42 or undue or excess reduction in
output tax liability under sub-section (10) of section 43, shall pay interest on
such undue or excess claim or on such undue or excess reduction, as the case
may be, at such rate not exceeding twenty-four per cent., as may be notified
by the Government on the recommendations of the Council.

51. (1) Notwithstanding anything to the contrary contained in this Act, the
Government may mandate,-

(a) a department or establishment of the Central Government or State Government;
or

(b) local authority; or
(c) Governmental agencies; or

(d) such persons or category of persons as may be notified by the Government on
the recommendations of the Council,

(hereafter in this section referred to as “the deductor”), to deduct tax at the rate of
one per cent. from the payment made or credited to the supplier (hereafter in this
section referred to as “the deductee”) of taxable goods or services or both, where
the total value of such supply, under a contract, exceeds two lakh and fifty thousand
rupees:
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Provided that no deduction shall be made if the location of the supplier and the
place of supply is in a State or Union territory which is different from the State or,
as the case may be, Union territory of registration of the recipient.

Explanation.—For the purpose of deduction of tax specified above, the value of
supply shall be taken as the amount excluding the central tax, State tax, integrated
tax and cess indicated in the invoice.

) The amount deducted as tax under this section shall be paid to the
Government by the deductor within ten days after the end of the month in
which such deduction is made, in such manner as may be prescribed.

3) The deductor shall furnish to the deductee a certificate mentioning
therein the contract value, rate of deduction, amount deducted, amount paid to
the Government and such other particulars in such manner as may be
prescribed.

“4) If any deductor fails to furnish to the deductee the certificate, after
deducting the tax at source, within five days of crediting the amount so
deducted to the Government, the deductor shall pay, by way of a late fee, a
sum of one hundred rupees per day from the day after the expiry of such five
day period until the failure is rectified, subject to a maximum amount of five
thousand rupees.

5) The deductee shall claim credit, in his electronic cash ledger, of the
tax deducted and reflected in the return of the deductor furnished under sub-
section (3) of section 39, in such manner as may be prescribed.

(6) If any deductor fails to pay to the Government the amount deducted
as tax under sub-section (1), he shall pay interest in accordance with the
provisions of sub-section (1) of section 50, in addition to the amount of tax
deducted.

) The determination of the amount in default under this section shall be
made in the manner specified in section 73 or section 74.

)] The refund to the deductor or the deductee arising on account of
excess or erroneous deduction shall be dealt with in accordance with the
provisions of section 54:

Provided that no refund to the deductor shall be granted, if the amount deducted has
been credited to the electronic cash ledger of the deductee.

52. (1) Notwithstanding anything to the contrary contained in this Act, every
electronic commerce operator (hereafter in this section referred to as the
“operator”), not being an agent, shall collect an amount calculated at such rate not
exceeding one per cent, as may be notified by the Government on the
recommendations of the Council, of the net value of taxable supplies made through
it by other suppliers where the consideration with respect to such supplies is to be
collected by the operator.

Explanation.—For the purposes of this sub-section, the expression "net value of
taxable supplies" shall mean the aggregate value of taxable supplies of goods or
services or both, other than services notified under sub-section (5) of section 9,
made during any month by all registered persons through the operator reduced by
the aggregate value of taxable supplies returned to the suppliers during the said
month.

2) The power to collect the amount specified in sub-section (1) shall be
without prejudice to any other mode of recovery from the operator.

3) The amount collected under sub-section (1) shall be paid to the
Government by the operator within ten days after the end of the month in
which such collection is made, in such manner as may be prescribed.

“4) Every operator who collects the amount specified in sub-section (1)
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shall furnish a statement, electronically, containing the details of outward
supplies of goods or services or both effected through it, including the
supplies of goods or services or both returned through it, and the amount
collected under sub-section (1) during a month, in such form and manner as
may be prescribed, within ten days after the end of such month.

5) Every operator who collects the amount specified in sub-section (1)
shall furnish an annual statement, electronically, containing the details of
outward supplies of goods or services or both effected through it, including
the supplies of goods or services or both returned through it, and the amount
collected under the said sub-section during the financial year, in such form
and manner as may be prescribed, before the thirty first day of December
following the end of such financial year.

(6) If any operator after furnishing a statement under sub-section (4)
discovers any omission or incorrect particulars therein, other than as a result
of scrutiny, audit, inspection or enforcement activity by the tax authorities, he
shall rectify such omission or incorrect particulars in the statement to be
furnished for the month during which such omission or incorrect particulars
are noticed, subject to payment of interest, as specified in sub-section (1) of
section 50:

Provided that no such rectification of any omission or incorrect particulars
shall be allowed after the due date for furnishing of statement for the month of
September following the end of the financial year or the actual date of
furnishing of the relevant annual statement, whichever is earlier.

7 The supplier who has supplied the goods or services or both through
the operator shall claim credit, in his electronic cash ledger, of the amount
collected and reflected in the statement of the operator furnished under sub-
section (4), in such manner as may be prescribed.

(8) The details of supplies furnished by every operator under sub-section
(4) shall be matched with the corresponding details of outward supplies
furnished by the concerned supplier registered under this Act in such manner
and within such time as may be prescribed.

) Where the details of outward supplies furnished by the operator under
sub-section (4) do not match with the corresponding details furnished by the
supplier under section 37, the discrepancy shall be communicated to both
persons in such manner and within such time as may be prescribed.

(10) The amount in respect of which any discrepancy is communicated
under sub-section (9) and which is not rectified by the supplier in his valid
return or the operator in his statement for the month in which discrepancy is
communicated, shall be added to the output tax liability of the said supplier,
where the value of outward supplies furnished by the operator is more than
the value of outward supplies furnished by the supplier, in his return for the
month succeeding the month in which the discrepancy is communicated in
such manner as may be prescribed.

(1D The concerned supplier, in whose output tax liability any amount has
been added under sub-section (10), shall pay the tax payable in respect of
such supply along with interest, at the rate specified under sub-section (1) of
section 50 on the amount so added from the date such tax was due till the date
of its payment.

(12) Any authority not below the rank of Deputy Commissioner may serve
a notice, either before or during the course of any proceedings under this Act,
requiring the operator to furnish such details relating to—

(a) supplies of goods or services or both effected through such operator during
any period; or

(b) stock of goods held by the suppliers making supplies through such
operator in the godowns or warehouses, by whatever name called, managed
by such operator and declared as additional places of business by such
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46 of 1947.

suppliers,
as may be specified in the notice.

(13) Every operator on whom a notice has been served under sub-section
(12) shall furnish the required information within fifteen working days of the
date of service of such notice.

(14) Any person who fails to furnish the information required by the
notice served under sub-section (12) shall, without prejudice to any action that
may be taken under section 122, be liable to a penalty which may extend to
twenty-five thousand rupees.

Explanation.—For the purposes of this section, the expression ‘“concerned
supplier” shall mean the supplier of goods or services or both making supplies
through the operator.

53. On utilisation of input tax credit availed under this Act for payment of tax
dues under the Integrated Goods and Services Tax Act in accordance with the
provisions of sub-section (5) of section 49, as reflected in the valid return furnished
under sub-section (1) of section 39, the amount collected as Stafe tax shall stand
reduced by an amount equal to such credit so utilised and the State Government
shall transfer an amount equal to the amount so reduced from the State tax account
to the integrated tax account in such manner and within such time as may be
prescribed.

CHAPTER XI
REFUNDS

54. (1) Any person claiming refund of any tax and interest, if any, paid on such
tax or any other amount paid by him, may make an application before the expiry of
two years from the relevant date in such form and manner as may be prescribed:

Provided that a registered person, claiming refund of any balance in the electronic
cash ledger in accordance with the provisions of sub-section (6) of section 49, may
claim such refund in the return furnished under section 39 in such manner as may be
prescribed.

) A specialized agency of the United Nations Organization or any
Multilateral Financial Institution and Organization notified under the United
Nations (Privileges and Immunities) Act, 1947, Consulate or Embassy of
foreign countries or any other person or class of persons, as notified under
section 55, entitled to a refund of tax paid by it on inward supplies of goods
or services or both, may make an application for such refund, in such form
and manner as may be prescribed, before the expiry of six months from the
last day of the quarter in which such supply was received.

3) Subject to the provisions of sub-section (10), a registered person may
claim refund of any unutilised input tax credit at the end of any tax period:

Provided that no refund of unutilised input tax credit shall be allowed in cases other
than-

(1) zero-rated supplies made without payment of tax;

(i) where the credit has accumulated on account of rate of tax on inputs being
higher than the rate of tax on output supplies (other than nil rated or fully exempt
supplies), except supplies of goods or services or both as may be notified by the
Government on the recommendations of the Council:

Provided further that no refund of unutilised input tax credit shall be allowed in
cases where the goods exported out of India are subjected to export duty:

Provided also that no refund of input tax credit shall be allowed, if the supplier of
goods or services or both claims refund of the integrated tax paid on such supplies.
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“4) The application shall be accompanied by—

(a) such documentary evidence as may be prescribed to establish that a refund is due
to the applicant; and

(b) such documentary or other evidence (including the documents referred to in
section 33) as the applicant may furnish to establish that the amount of tax and
interest, if any, paid on such tax or any other amount paid in relation to which such
refund is claimed was collected from, or paid by, him and the incidence of such tax
and interest had not been passed on to any other person:

Provided that where the amount claimed as refund is less than two lakh rupees, it
shall not be necessary for the applicant to furnish any documentary and other
evidences but he may file a declaration, based on the documentary or other
evidences available with him, certifying that the incidence of such tax and interest
had not been passed on to any other person.

®)) If, on receipt of any such application, the proper officer is satisfied
that the whole or part of the amount claimed as refund is refundable, he may
make an order accordingly and the amount so determined shall be credited to
the Fund referred to in section 57.

(6) Notwithstanding anything contained in sub-section (5), the proper
officer may, in the case of any claim for refund on account of zero-rated
supply of goods or services or both made by registered persons, other than
such category of registered persons as may be notified by the Government on
the recommendations of the Council, refund on a provisional basis, ninety per
cent. of the total amount so claimed, excluding the amount of input tax credit
provisionally accepted, in such manner and subject to such conditions,
limitations and safeguards as may be prescribed and thereafter make an order
under sub-section (5) for final settlement of the refund claim after due
verification of documents furnished by the applicant.

) The proper officer shall issue the order under sub-section (5) within
sixty days from the date of receipt of application complete in all respects.

)] Notwithstanding anything contained in sub-section (5), the refundable
amount shall, instead of being credited to the Fund, be paid to the applicant, if
such amount is relatable to —

(a) refund of tax paid on zero-rated supplies of goods or services or both or on
inputs or input services used in making such zero-rated supplies;

(b) refund of unutilised input tax credit under sub-section (3);

(c) refund of tax paid on a supply which is not provided, either wholly or partially,
and for which invoice has not been issued, or where a refund voucher has been
issued;

(d) refund of tax in pursuance of section 77,

(e) the tax and interest, if any, or any other amount paid by the applicant, if he had
not passed on the incidence of such tax and interest to any other person; or

(f) the tax or interest borne by such other class of applicants as the Government
may, on the recommendations of the Council, by notification, specify.

) Notwithstanding anything to the contrary contained in any judgment,
decree, order or direction of the Appellate Tribunal or any court or in any
other provisions of this Act or the rules made thereunder or in any other law
for the time being in force, no refund shall be made except in accordance with
the provisions of sub-section (8).

(10) Where any refund is due under sub-section (3) to a registered person
who has defaulted in furnishing any return or who is required to pay any tax,
interest or penalty, which has not been stayed by any court, Tribunal or
Appellate Authority by the specified date, the proper officer may

(a) withhold payment of refund due until the said person has furnished the return or
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paid the tax, interest or penalty, as the case may be;

(b) deduct from the refund due, any tax, interest, penalty, fee or any other amount
which the taxable person is liable to pay but which remains unpaid under this Act or
under the existing law.

Explanation.—For the purposes of this sub-section, the expression “specified date”
shall mean the last date for filing an appeal under this Act.

(11) Where an order giving rise to a refund is the subject matter of an
appeal or further proceedings or where any other proceedings under this Act
is pending and the Commissioner is of the opinion that grant of such refund is
likely to adversely affect the revenue in the said appeal or other proceedings
on account of malfeasance or fraud committed, he may, after giving the
taxable person an opportunity of being heard, withhold the refund till such
time as he may determine.

(12) Where a refund is withheld under sub-section (11), the taxable person
shall, notwithstanding anything contained in section 56, be entitled to interest
at such rate not exceeding six per cent. as may be notified on the
recommendations of the Council, if as a result of the appeal or further
proceedings he becomes entitled to refund.

(13) Notwithstanding anything to the contrary contained in this section,
the amount of advance tax deposited by a casual taxable person or a non-
resident taxable person under sub-section (2) of section 27, shall not be
refunded unless such person has, in respect of the entire period for which the
certificate of registration granted to him had remained in force, furnished all
the returns required under section 39.

(14) Notwithstanding anything contained in this section, no refund under
sub-section (5) or sub-section (6) shall be paid to an applicant, if the amount
is less than one thousand rupees.

Explanation.—For the purposes of this section,—

(1) “refund” includes refund of tax paid on zero-rated supplies of goods or services
or both or on inputs or input services used in making such zero-rated supplies, or
refund of tax on the supply of goods regarded as deemed exports, or refund of
unutilised input tax credit as provided under sub-section (3).

(2) “relevant date” means —

(a) in the case of goods exported out of India where a refund of tax paid is available
in respect of goods themselves or, as the case may be, the inputs or input services
used in such goods,—

(1) if the goods are exported by sea or air, the date on which the ship or the aircraft
in which such goods are loaded, leaves India; or

(i) if the goods are exported by land, the date on which such goods pass the
frontier; or

(iii) if the goods are exported by post, the date of despatch of goods by the Post
Office concerned to a place outside India;

(b) in the case of supply of goods regarded as deemed exports where a refund of tax
paid is available in respect of the goods, the date on which the return relating to
such deemed exports is furnished;

(c) in the case of services exported out of India where a refund of tax paid is
available in respect of services themselves or, as the case may be, the inputs or input
services used in such services, the date of—

(1) receipt of payment in convertible foreign exchange, where the supply of services
had been completed prior to the receipt of such payment; or

(ii) issue of invoice, where payment for the services had been received in advance
prior to the date of issue of the invoice;

(d) in case where the tax becomes refundable as a consequence of judgment, decree,
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order or direction of the Appellate Authority, Appellate Tribunal or any court, the
date of communication of such judgment, decree, order or direction;
(e) in the case of refund of unutilised input tax credit under sub-section (3), the end
of the financial year in which such claim for refund arises;
(f) in the case where tax is paid provisionally under this Act or the rules made
thereunder, the date of adjustment of tax after the final assessment thereof;
(g) in the case of a person, other than the supplier, the date of receipt of goods or
services or both by such person; and
(h) in any other case, the date of payment of tax.
55. The Government may, on the recommendations of the Council, by Refund in

46 of 1947.

notification, specify any specialized agency of the United Nations Organization or
any Multilateral Financial Institution and Organization notified under the United
Nations (Privileges and Immunities) Act, 1947, Consulate or Embassy of foreign
countries and any other person or class of persons as may be specified in this behalf,
who shall, subject to such conditions and restrictions as may be prescribed, be
entitled to claim a refund of taxes paid on the notified supplies of goods or services
or both received by them.

56. If any tax ordered to be refunded under sub-section (5) of section 54 to any
applicant is not refunded within sixty days from the date of receipt of application
under sub-section (1) of that section, interest at such rate not exceeding six per cent.
as may be specified in the notification issued by the Government on the
recommendations of the Council shall be payable in respect of such refund from the
date immediately after the expiry of sixty days from the date of receipt of
application under the said sub-section till the date of refund of such tax:

Provided that where any claim of refund arises from an order passed by an
adjudicating authority or Appellate Authority or Appellate Tribunal or court which
has attained finality and the same is not refunded within sixty days from the date of
receipt of application filed consequent to such order, interest at such rate not
exceeding nine per cent. as may be notified by the Government on the
recommendations of the Council shall be payable in respect of such refund from the
date immediately after the expiry of sixty days from the date of receipt of
application till the date of refund.

Explanation.—For the purposes of this section, where any order of refund is made
by an Appellate Authority, Appellate Tribunal or any court against an order of the
proper officer under sub-section (5) of section 54, the order passed by the Appellate
Authority, Appellate Tribunal or by the court shall be deemed to be an order passed
under the said sub-section (5).

57. The Government shall constitute a Fund, to be called the Consumer
Welfare Fund and there shall be credited to the Fund,—

(a) the amount referred to in sub-section (5) of section 54;

(b) any income from investment of the amount credited to the Fund; and

(c) such other monies received by it,

in such manner as may be prescribed.

58. (1) All sums credited to the Fund shall be utilised by the Government for
the welfare of the consumers in such manner as may be prescribed.

2) The Government or the authority specified by it shall maintain proper
and separate account and other relevant records in relation to the Fund and
prepare an annual statement of accounts in such form as may be prescribed in
consultation with the Comptroller and Auditor General of India.

certain cases.
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CHAPTER- XII
ASSESSMENT

59. Every registered person shall self-assess the taxes payable under this Act
and furnish a return for each tax period as specified under section 39.

60. (1) Subject to the provisions of sub-section (2), where the taxable person is
unable to determine the value of goods or services or both or determine the rate of
tax applicable thereto, he may request the proper officer in writing giving reasons
for payment of tax on a provisional basis and the proper officer shall pass an order,
within a period not later than ninety days from the date of receipt of such request,
allowing payment of tax on provisional basis at such rate or on such value as may be
specified by him.

2) The payment of tax on provisional basis may be allowed, if the taxable
person executes a bond in such form as may be prescribed, and with such surety or
security as the proper officer may deem fit, binding the taxable person for payment
of the difference between the amount of tax as may be finally assessed and the
amount of tax provisionally assessed.

3) The proper officer shall, within a period not exceeding six months from the
date of the communication of the order issued under sub-section (1), pass the final
assessment order after taking into account such information as may be required for
finalizing the assessment:

Provided that the period specified in this sub-section may, on sufficient cause being
shown and for reasons to be recorded in writing, be extended by the Joint
Commissioner or Additional Commissioner for a further period not exceeding six
months and by the Commissioner for such further period not exceeding four years.

@ The registered person shall be liable to pay interest on any tax payable on
the supply of goods or services or both under provisional assessment but not paid on
the due date specified under sub-section (7) of section 39 or the rules made
thereunder, at the rate specified under sub-section (1) of section 50, from the first
day after the due date of payment of tax in respect of the said supply of goods or
services or both till the date of actual payment, whether such amount is paid before
or after the issuance of order for final assessment.

5) Where the registered person is entitled to a refund consequent to the order
of final assessment under sub-section (3), subject to the provisions of sub-section
(8) of section 54, interest shall be paid on such refund as provided in section 56.

61. (1) The proper officer may scrutinize the return and related particulars
furnished by the registered person to verify the correctness of the return and inform
him of the discrepancies noticed, if any, in such manner as may be prescribed and
seek his explanation thereto.

(2) In case the explanation is found acceptable, the registered person shall be
informed accordingly and no further action shall be taken in this regard.

(3) In case no satisfactory explanation is furnished within a period of thirty days of
being informed by the proper officer or such further period as may be permitted by
him or where the registered person, after accepting the discrepancies, fails to take
the corrective measure in his return for the month in which the discrepancy is
accepted, the proper officer may initiate appropriate action including those under
section 65 or section 66 or section 67, or proceed to determine the tax and other
dues under section 73 or section 74.

62. (1) Notwithstanding anything to the contrary contained in section 73 or
section 74, where a registered person fails to furnish the return under section 39 or
section 45, even after the service of a notice under section 46, the proper officer may
proceed to assess the tax liability of the said person to the best of his judgement
taking into account all the relevant material which is available or which he has
gathered and issue an assessment order within a period of five years from the date
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specified under section 44 for furnishing of the annual return for the financial year
to which the tax not paid relates.

2) Where the registered person furnishes a valid return within thirty days of
the service of the assessment order under sub-section (1), the said assessment order
shall be deemed to have been withdrawn but the liability for payment of interest
under sub-section (1) of section 50 or for payment of late fee under section 47 shall
continue.

63. Notwithstanding anything to the contrary contained in section 73 or section
74, where a taxable person fails to obtain registration even though liable to do so or
whose registration has been cancelled under sub-section (2) of section 29 but who
was liable to pay tax, the proper officer may proceed to assess the tax liability of
such taxable person to the best of his judgement for the relevant tax periods and
issue an assessment order within a period of five years from the date specified under
section 44 for furnishing of the annual return for the financial year to which the tax
not paid relates:

Provided that no such assessment order shall be passed without giving the person an
opportunity of being heard.

64. (1) The proper officer may, on any evidence showing a tax liability of a
person coming to his notice, with the previous permission of Additional
Commissioner or Joint Commissioner, proceed to assess the tax liability of such
person to protect the interest of revenue and issue an assessment order, if he has
sufficient grounds to believe that any delay in doing so may adversely affect the
interest of revenue:

Provided that where the taxable person to whom the liability pertains is not
ascertainable and such liability pertains to supply of goods, the person in charge of
such goods shall be deemed to be the taxable person liable to be assessed and liable
to pay tax and any other amount due under this section.

2) On an application made by the taxable person within thirty days from the
date of receipt of order passed under sub-section (1) or on his own motion, if the
Additional Commissioner or Joint Commissioner considers that such order is
erroneous, he may withdraw such order and follow the procedure laid down in
section 73 or section 74.

CHAPTER XIII
AUDIT

65. (1) The Commissioner or any officer authorised by him, by way of a
general or a specific order, may undertake audit of any registered person for such
period, at such frequency and in such manner as may be prescribed.

2) The officers referred to in sub-section (1) may conduct audit at the
place of business of the registered person or in their office.

3) The registered person shall be informed by way of a notice not less
than fifteen working days prior to the conduct of audit in such manner as may
be prescribed.

“4) The audit under sub-section (1) shall be completed within a period of
three months from the date of commencement of the audit:

Provided that where the Commissioner is satisfied that audit in respect of such
registered person cannot be completed within three months, he may, for the reasons
to be recorded in writing, extend the period by a further period not exceeding six
months.

Explanation.—For the purposes of this sub-section, the expression “commencement
of audit” shall mean the date on which the records and other documents, called for
by the tax authorities, are made available by the registered person or the actual
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institution of audit at the place of business, whichever is later.

®)) During the course of audit, the authorised officer may require the
registered person,—

(i) to afford him the necessary facility to verify the books of account or other
documents as he may require;

(i) to furnish such information as he may require and render assistance for timely
completion of the audit.

(6) On conclusion of audit, the proper officer shall, within thirty days,
inform the registered person, whose records are audited, about the findings,
his rights and obligations and the reasons for such findings.

@) Where the audit conducted under sub-section (1) results in detection
of tax not paid or short paid or erroneously refunded, or input tax credit
wrongly availed or utilised, the proper officer may initiate action under
section 73 or section 74.

66. (1) If at any stage of scrutiny, inquiry, investigation or any other
proceedings before him, any officer not below the rank of Assistant Commissioner,
having regard to the nature and complexity of the case and the interest of revenue, is
of the opinion that the value has not been correctly declared or the credit availed is
not within the normal limits, he may, with the prior approval of the Commissioner,
direct such registered person by a communication in writing to get his records
including books of account examined and audited by a chartered accountant or a
cost accountant as may be nominated by the Commissioner.

) The chartered accountant or cost accountant so nominated shall,
within the period of ninety days, submit a report of such audit duly signed and
certified by him to the said Assistant Commissioner mentioning therein such
other particulars as may be specified:

Provided that the Assistant Commissioner may, on an application made to him in
this behalf by the registered person or the chartered accountant or cost accountant or
for any material and sufficient reason, extend the said period by a further period of
ninety days.

3) The provisions of sub-section (1) shall have effect notwithstanding
that the accounts of the registered person have been audited under any other
provisions of this Act or any other law for the time being in force.

“4) The registered person shall be given an opportunity of being heard in
respect of any material gathered on the basis of special audit under sub-
section (1) which is proposed to be used in any proceedings against him under
this Act or the rules made thereunder.

5) The expenses of the examination and audit of records under sub-
section (1), including the remuneration of such chartered accountant or cost
accountant, shall be determined and paid by the Commissioner and such
determination shall be final.

6) Where the special audit conducted under sub-section (1) results in
detection of tax not paid or short paid or erroneously refunded, or input tax
credit wrongly availed or utilised, the proper officer may initiate action under
section 73 or section 74.

CHAPTER XIV
INSPECTION, SEARCH, SEIZURE AND ARREST

67. (1) Where the proper officer, not below the rank of Joint Commissioner,
has reasons to believe that—

(a) a taxable person has suppressed any transaction relating to supply of goods or
services or both or the stock of goods in hand, or has claimed input tax credit in

Special audit.
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excess of his entitlement under this Act or has indulged in contravention of any of
the provisions of this Act or the rules made thereunder to evade tax under this Act;
or

(b) any person engaged in the business of transporting goods or an owner or
operator of a warehouse or a godown or any other place is keeping goods which
have escaped payment of tax or has kept his accounts or goods in such a manner as
is likely to cause evasion of tax payable under this Act,

he may authorise in writing any other officer of State tax to inspect any places of
business of the taxable person or the persons engaged in the business of transporting
goods or the owner or the operator of warehouse or godown or any other place.

) Where the proper officer, not below the rank of Joint Commissioner,
either pursuant to an inspection carried out under sub-section (1) or otherwise,
has reasons to believe that any goods liable to confiscation or any documents
or books or things, which in his opinion shall be useful for or relevant to any
proceedings under this Act, are secreted in any place, he may authorise in
writing any other officer of State tax to search and seize or may himself
search and seize such goods, documents or books or things:

Provided that where it is not practicable to seize any such goods, the proper officer,
or any officer authorised by him, may serve on the owner or the custodian of the
goods an order that he shall not remove, part with, or otherwise deal with the goods
except with the previous permission of such officer:

Provided further that the documents or books or things so seized shall be retained by
such officer only for so long as may be necessary for their examination and for any
inquiry or proceedings under this Act.

3) The documents, books or things referred to in sub-section (2) or any
other documents, books or things produced by a taxable person or any other
person, which have not been relied upon for the issue of notice under this Act
or the rules made thereunder, shall be returned to such person within a period
not exceeding thirty days of the issue of the said notice.

“4) The officer authorised under sub-section (2) shall have the power to
seal or break open the door of any premises or to break open any almirah,
electronic devices, box, receptacle in which any goods, accounts, registers or
documents of the person are suspected to be concealed, where access to such
premises, almirah, electronic devices, box or receptacle is denied.

®)) The person from whose custody any documents are seized under sub-
section (2) shall be entitled to make copies thereof or take extracts therefrom
in the presence of an authorised officer at such place and time as such officer
may indicate in this behalf except where making such copies or taking such
extracts may, in the opinion of the proper officer, prejudicially affect the
investigation.

6) The goods so seized under sub-section (2) shall be released, on a
provisional basis, upon execution of a bond and furnishing of a security, in
such manner and of such quantum, respectively, as may be prescribed or on
payment of applicable tax, interest and penalty payable, as the case may be.

7 Where any goods are seized under sub-section (2) and no notice in
respect thereof is given within six months of the seizure of the goods, the
goods shall be returned to the person from whose possession they were
seized:

Provided that the period of six months may, on sufficient cause being shown, be
extended by the proper officer for a further period not exceeding six months.

(8) The Government may, having regard to the perishable or hazardous
nature of any goods, depreciation in the value of the goods with the passage of
time, constraints of storage space for the goods or any other relevant
considerations, by notification, specify the goods or class of goods which
shall, as soon as may be after its seizure under sub-section (2), be disposed of
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2 of 1974.

2 of 1974.

5 of 1908

by the proper officer in such manner as may be prescribed.

) Where any goods, being goods specified under sub-section (8), have
been seized by a proper officer, or any officer authorised by him under sub-
section (2), he shall prepare an inventory of such goods in such manner as
may be prescribed.

(10) The provisions of the Code of Criminal Procedure, 1973, relating to
search and seizure, shall, so far as may be, apply to search and seizure under
this section subject to the modification that sub-section (5) of section 165 of
the said Code shall have effect as if for the word ‘“Magistrate”, wherever it
occurs, the word “Commissioner” were substituted.

(1D Where the proper officer has reasons to believe that any person has
evaded or is attempting to evade the payment of any tax, he may, for reasons
to be recorded in writing, seize the accounts, registers or documents of such
person produced before him and shall grant a receipt for the same, and shall
retain the same for so long as may be necessary in connection with any
proceedings under this Act or the rules made thereunder for prosecution.

(12) The Commissioner or an officer authorised by him may cause
purchase of any goods or services or both by any person authorised by him
from the business premises of any taxable person, to check the issue of tax
invoices or bills of supply by such taxable person, and on return of goods so
purchased by such officer, such taxable person or any person in charge of the
business premises shall refund the amount so paid towards the goods after
cancelling any tax invoice or bill of supply issued earlier.

68. (1) The Government may require the person in charge of a conveyance
carrying any consignment of goods of value exceeding such amount as may be
specified to carry with him such documents and such devices as may be prescribed.

2) The details of documents required to be carried under sub-section (1)
shall be validated in such manner as may be prescribed.

3) Where any conveyance referred to in sub-section (1) is intercepted
by the proper officer at any place, he may require the person in charge of the
said conveyance to produce the documents prescribed under the said sub-
section and devices for verification, and the said person shall be liable to
produce the documents and devices and also allow the inspection of goods.

69. (1) Where the Commissioner has reasons to believe that a person has
committed any offence specified in clause (a) or clause (b) or clause (c) or clause (d)
of sub-section (1) of section 132 which is punishable under clause (i) or (ii) of sub-
section (1), or sub-section (2) of the said section, he may, by order, authorise any
officer of State tax to arrest such person.

2) Where a person is arrested under sub-section (1) for an offence
specified under sub-section (5) of section 132, the officer authorised to arrest
the person shall inform such person of the grounds of arrest and produce him
before a Magistrate within twenty four hours.

(3) Subject to the provisions of the Code of Criminal Procedure, 1973,--

(a) where a person is arrested under sub-section (1) for any offence specified under
sub-section (4) of section 132, he shall be admitted to bail or in default of bail,
forwarded to the custody of the Magistrate;

(b) in the case of a non-cognizable and bailable offence, the Deputy Commissioner
or the Assistant Commissioner shall, for the purpose of releasing an arrested person
on bail or otherwise, have the same powers and be subject to the same provisions as
an officer-in-charge of a police station

70. (1) The proper officer under this Act shall have power to summon any
person whose attendance he considers necessary either to give evidence or to
produce a document or any other thing in any inquiry in the same manner, as
provided in the case of a civil court under the provisions of the Code of Civil
Procedure, 1908.
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18 of 2013.

43 of 1961.

2) Every such inquiry referred to in sub-section (1) shall be deemed to
be a “judicial proceedings” within the meaning of section 193 and section 228
of the Indian Penal Code.

71. (1) Any officer under this Act, authorised by the proper officer not below
the rank of Joint Commissioner, shall have access to any place of business of a
registered person to inspect books of account, documents, computers, computer
programs, computer software whether installed in a computer or otherwise and such
other things as he may require and which may be available at such place, for the
purposes of carrying out any audit, scrutiny, verification and checks as may be
necessary to safeguard the interest of revenue.

2) Every person in charge of place referred to in sub-section (1) shall, on
demand, make available to the officer authorised under sub-section (1) or the
audit party deputed by the proper officer or a cost accountant or chartered
accountant nominated under section 66—

(i) such records as prepared or maintained by the registered person and declared to
the proper officer in such manner as may be prescribed;

(ii) trial balance or its equivalent;
(iii) statements of annual financial accounts, duly audited, wherever required;
(iv) cost audit report, if any, under section 148 of the Companies Act, 2013;

(v) the income-tax audit report, if any, under section 44AB of the Income-tax Act,
1961; and

(vi) any other relevant record,

for the scrutiny by the officer or audit party or the chartered accountant or cost
accountant within a period not exceeding fifteen working days from the day when
such demand is made, or such further period as may be allowed by the said officer
or the audit party or the chartered accountant or cost accountant.

72. (1) All officers of Police, Railways, Customs, and those officers engaged in
the collection of land revenue, including village officers, officers of central tax and
officers of the Union territory tax shall assist the proper officers in the
implementation of this Act.

2) The Government may, by notification, empower and require any
other class of officers to assist the proper officers in the implementation of
this Act when called upon to do so by the Commissioner.

CHAPTER XV
DEMANDS AND RECOVERY

73. (1) Where it appears to the proper officer that any tax has not been paid or
short paid or erroneously refunded, or where input tax credit has been wrongly
availed or utilised for any reason, other than the reason of fraud or any wilful
misstatement or suppression of facts to evade tax, he shall serve notice on the
person chargeable with tax which has not been so paid or which has been so short
paid or to whom the refund has erroneously been made, or who has wrongly availed
or utilised input tax credit, requiring him to show cause as to why he should not pay
the amount specified in the notice along with interest payable thereon under section
50 and a penalty leviable under the provisions of this Act or the rules made
thereunder.
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) The proper officer shall issue the notice under sub-section (1) at least
three months prior to the time limit specified in sub-section (10) for issuance
of order.

3) Where a notice has been issued for any period under sub-section (1),
the proper officer may serve a statement, containing the details of tax not paid
or short paid or erroneously refunded or input tax credit wrongly availed or
utilised for such periods other than those covered under sub-section (1), on the
person chargeable with tax.

“4) The service of such statement shall be deemed to be service of notice
on such person under sub-section (1), subject to the condition that the grounds
relied upon for such tax periods other than those covered under sub-section
(1) are the same as are mentioned in the earlier notice.

®)) The person chargeable with tax may, before service of notice under
sub-section (1) or, as the case may be, the statement under sub-section (3),
pay the amount of tax along with interest payable thereon under section 50 on
the basis of his own ascertainment of such tax or the tax as ascertained by the
proper officer and inform the proper officer in writing of such payment.

(6) The proper officer, on receipt of such information, shall not serve any
notice under sub-section (1) or, as the case may be, the statement under sub-
section (3), in respect of the tax so paid or any penalty payable under the
provisions of this Act or the rules made thereunder.

7 Where the proper officer is of the opinion that the amount paid under
sub-section (5) falls short of the amount actually payable, he shall proceed to
issue the notice as provided for in sub-section (1) in respect of such amount
which falls short of the amount actually payable.

(8) Where any person chargeable with tax under sub-section (1) or sub-
section (3) pays the said tax along with interest payable under section 50
within thirty days of issue of show cause notice, no penalty shall be payable
and all proceedings in respect of the said notice shall be deemed to be
concluded.

) The proper officer shall, after considering the representation, if any,
made by person chargeable with tax, determine the amount of tax, interest and
a penalty equivalent to ten per cent. of tax or ten thousand rupees, whichever
is higher, due from such person and issue an order.

(10) The proper officer shall issue the order under sub-section (9) within
three years from the due date for furnishing of annual return for the financial
year to which the tax not paid or short paid or input tax credit wrongly availed
or utilised relates to or within three years from the date of erroneous refund.

(11) Notwithstanding anything contained in sub-section (6) or sub-section
(8), penalty under sub-section (9) shall be payable where any amount of self-
assessed tax or any amount collected as tax has not been paid within a period
of thirty days from the due date of payment of such tax.

74. (1) Where it appears to the proper officer that any tax has not been paid or
short paid or erroneously refunded or where input tax credit has been wrongly
availed or utilised by reason of fraud, or any wilful misstatement or suppression of
facts to evade tax, he shall serve notice on the person chargeable with tax which has
not been so paid or which has been so short paid or to whom the refund has
erroneously been made, or who has wrongly availed or utilised input tax credit,
requiring him to show cause as to why he should not pay the amount specified in the
notice along with interest payable thereon under section 50 and a penalty equivalent
to the tax specified in the notice.
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) The proper officer shall issue the notice under sub-section (1) at least
six months prior to the time limit specified in sub-section (10) for issuance of
order.

3) Where a notice has been issued for any period under sub-section (1),
the proper officer may serve a statement, containing the details of tax not paid
or short paid or erroneously refunded or input tax credit wrongly availed or
utilised for such periods other than those covered under sub-section (1), on the
person chargeable with tax.

“4) The service of statement under sub-section (3) shall be deemed to be
service of notice under sub-section (1) of section 73, subject to the condition
that the grounds relied upon in the said statement, except the ground of fraud,
or any wilful-misstatement or suppression of facts to evade tax, for periods
other than those covered under sub-section (1) are the same as are mentioned
in the earlier notice.

%) The person chargeable with tax may, before service of notice under
sub-section (1), pay the amount of tax along with interest payable under
section 50 and a penalty equivalent to fifteen per cent. of such tax on the basis
of his own ascertainment of such tax or the tax as ascertained by the proper
officer and inform the proper officer in writing of such payment.

(6) The proper officer, on receipt of such information, shall not serve any
notice under sub-section (1), in respect of the tax so paid or any penalty
payable under the provisions of this Act or the rules made thereunder.

7 Where the proper officer is of the opinion that the amount paid under
sub-section (5) falls short of the amount actually payable, he shall proceed to
issue the notice as provided for in sub-section (1) in respect of such amount
which falls short of the amount actually payable.

(8) Where any person chargeable with tax under sub-section (1) pays the
said tax along with interest payable under section 50 and a penalty equivalent
to twenty five per cent. of such tax within thirty days of issue of the notice, all
proceedings in respect of the said notice shall be deemed to be concluded.

) The proper officer shall, after considering the representation, if any,
made by the person chargeable with tax, determine the amount of tax, interest
and penalty due from such person and issue an order.

(10) The proper officer shall issue the order under sub-section (9) within a
period of five years from the due date for furnishing of annual return for the
financial year to which the tax not paid or short paid or input tax credit
wrongly availed or utilised relates to or within five years from the date of
erroneous refund.

(11) Where any person served with an order issued under sub-section (9)
pays the tax along with interest payable thereon under section 50 and a
penalty equivalent to fifty per cent. of such tax within thirty days of
communication of the order, all proceedings in respect of the said notice shall
be deemed to be concluded.

Explanation 1.— For the purposes of section 73 and this section, —

(1) the expression “all proceedings in respect of the said notice” shall not include
proceedings under section 132;

(ii) where the notice under the same proceedings is issued to the main person liable
to pay tax and some other persons, and such proceedings against the main person
have been concluded under section 73 or section 74, the proceedings against all the
persons liable to pay penalty under sections 122, 125, 129 and 130 are deemed to be
concluded.

Explanation 2.—For the purposes of this Act, the expression “suppression” shall
mean non-declaration of facts or information which a taxable person is required to
declare in the return, statement, report or any other document furnished under this
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Act or the rules made thereunder, or failure to furnish any information on being
asked for, in writing, by the proper officer.

75. (1) Where the service of notice or issuance of order is stayed by an order of
a court or Appellate Tribunal, the period of such stay shall be excluded in
computing the period specified in sub-sections (2) and (10) of section 73 or sub-
sections (2) and (10) of section 74, as the case may be.

2) Where any Appellate Authority or Appellate Tribunal or court
concludes that the notice issued under sub-section (1) of section 74 is not
sustainable for the reason that the charges of fraud or any wilful misstatement
or suppression of facts to evade tax has not been established against the
person to whom the notice was issued, the proper officer shall determine the
tax payable by such person, deeming as if the notice were issued under sub-
section (1) of section 73.

3) Where any order is required to be issued in pursuance of the direction
of the Appellate Authority or Appellate Tribunal or a court, such order shall
be issued within two years from the date of communication of the said
direction.

“@® An opportunity of hearing shall be granted where a request is
received in writing from the person chargeable with tax or penalty, or where
any adverse decision is contemplated against such person.

®)) The proper officer shall, if sufficient cause is shown by the person
chargeable with tax, grant time to the said person and adjourn the hearing for
reasons to be recorded in writing:

Provided that no such adjournment shall be granted for more than three times to a
person during the proceedings.

6) The proper officer, in his order, shall set out the relevant facts and the
basis of his decision.

@) The amount of tax, interest and penalty demanded in the order shall
not be in excess of the amount specified in the notice and no demand shall be
confirmed on the grounds other than the grounds specified in the notice.

(8) Where the Appellate Authority or Appellate Tribunal or court
modifies the amount of tax determined by the proper officer, the amount of
interest and penalty shall stand modified accordingly, taking into account the
amount of tax so modified.

) The interest on the tax short paid or not paid shall be payable whether
or not specified in the order determining the tax liability.

(10) The adjudication proceedings shall be deemed to be concluded, if the
order is not issued within three years as provided for in sub-section (10) of
section 73 or within five years as provided for in sub-section (10) of section
74.

(11) An issue on which the Appellate Authority or the Appellate Tribunal
or the High Court has given its decision which is prejudicial to the interest of
revenue in some other proceedings and an appeal to the Appellate Tribunal or
the High Court or the Supreme Court against such decision of the Appellate
Authority or the Appellate Tribunal or the High Court is pending, the period
spent between the date of the decision of the Appellate Authority and that of
the Appellate Tribunal or the date of decision of the Appellate Tribunal and
that of the High Court or the date of the decision of the High Court and that
of the Supreme Court shall be excluded in computing the period referred to in
sub-section (10) of section 73 or sub-section (10) of section 74 where
proceedings are initiated by way of issue of a show cause notice under the
said sections.

(12) Notwithstanding anything contained in section 73 or section 74,
where any amount of self-assessed tax in accordance with a return furnished
under section 39 remains unpaid, either wholly or partly, or any amount of
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interest payable on such tax remains unpaid, the same shall be recovered
under the provisions of section 79.

(13) Where any penalty is imposed under section 73 or section 74, no
penalty for the same act or omission shall be imposed on the same person
under any other provision of this Act.

76. (1) Notwithstanding anything to the contrary contained in any order or
direction of any Appellate Authority or Appellate Tribunal or court or in any other
provisions of this Act or the rules made thereunder or any other law for the time
being in force, every person who has collected from any other person any amount as
representing the tax under this Act, and has not paid the said amount to the
Government, shall forthwith pay the said amount to the Government, irrespective of
whether the supplies in respect of which such amount was collected are taxable or
not.

) Where any amount is required to be paid to the Government under
sub-section (1), and which has not been so paid, the proper officer may serve
on the person liable to pay such amount a notice requiring him to show cause
as to why the said amount as specified in the notice, should not be paid by
him to the Government and why a penalty equivalent to the amount specified
in the notice should not be imposed on him under the provisions of this Act.

3) The proper officer shall, after considering the representation, if any,
made by the person on whom the notice is served under sub-section (2),
determine the amount due from such person and thereupon such person shall
pay the amount so determined.

“4) The person referred to in sub-section (1) shall in addition to paying
the amount referred to in sub-section (1) or sub-section (3) also be liable to
pay interest thereon at the rate specified under section 50 from the date such
amount was collected by him to the date such amount is paid by him to the
Government.

%) An opportunity of hearing shall be granted where a request is
received in writing from the person to whom the notice was issued to show
cause.

(6) The proper officer shall issue an order within one year from the date
of issue of the notice.

7 Where the issuance of order is stayed by an order of the court or
Appellate Tribunal, the period of such stay shall be excluded in computing the
period of one year.

(8) The proper officer, in his order, shall set out the relevant facts and the
basis of his decision.

9 The amount paid to the Government under sub-section (1) or sub-
section (3) shall be adjusted against the tax payable, if any, by the person in
relation to the supplies referred to in sub-section (1).

(10) Where any surplus is left after the adjustment under sub-section (9),
the amount of such surplus shall either be credited to the Fund or refunded to
the person who has borne the incidence of such amount.

(1D The person who has borne the incidence of the amount, may apply for
the refund of the same in accordance with the provisions of section 54.

77. (1) A registered person who has paid the central tax and State tax on a
transaction considered by him to be an intra-State supply, but which is subsequently
held to be an inter-State supply, shall be refunded the amount of taxes so paid in
such manner and subject to such conditions as may be prescribed.

2) A registered person who has paid integrated tax on a transaction
considered by him to be an inter-State supply, but which is subsequently held
to be an intra-State supply, shall not be required to pay any interest on the
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amount of State tax payable.

78. Any amount payable by a taxable person in pursuance of an order passed
under this Act shall be paid by such person within a period of three months from
the date of service of such order failing which recovery proceedings shall be
initiated:

Provided that where the proper officer considers it expedient in the interest of
revenue, he may, for reasons to be recorded in writing, require the said taxable
person to make such payment within such period less than a period of three months
as may be specified by him.

79. (1) Where any amount payable by a person to the Government under any of
the provisions of this Act or the rules made thereunder is not paid, the proper officer
shall proceed to recover the amount by one or more of the following modes,
namely:—

(a) the proper officer may deduct or may require any other specified officer to
deduct the amount so payable from any money owing to such person which may be
under the control of the proper officer or such other specified officer;

(b) the proper officer may recover or may require any other specified officer to
recover the amount so payable by detaining and selling any goods belonging to such
person which are under the control of the proper officer or such other specified
officer;

(c) (i) the proper officer may, by a notice in writing, require any other person from
whom money is due or may become due to such person or who holds or may
subsequently hold money for or on account of such person, to pay to the
Government either forthwith upon the money becoming due or being held, or within
the time specified in the notice not being before the money becomes due or is held,
so much of the money as is sufficient to pay the amount due from such person or the
whole of the money when it is equal to or less than that amount;

(ii) every person to whom the notice is issued under sub-clause (i) shall be bound to
comply with such notice, and in particular, where any such notice is issued to a post
office, banking company or an insurer, it shall not be necessary to produce any pass
book, deposit receipt, policy or any other document for the purpose of any entry,
endorsement or the like being made before payment is made, notwithstanding any
rule, practice or requirement to the contrary;

(iii) in case the person to whom a notice under sub-clause (i) has been issued, fails
to make the payment in pursuance thereof to the Government, he shall be deemed to
be a defaulter in respect of the amount specified in the notice and all the
consequences of this Act or the rules made thereunder shall follow;

(iv) the officer issuing a notice under sub-clause (i) may, at any time, amend or
revoke such notice or extend the time for making any payment in pursuance of the
notice;

(v) any person making any payment in compliance with a notice issued under sub-
clause (i) shall be deemed to have made the payment under the authority of the
person in default and such payment being credited to the Government shall be
deemed to constitute a good and sufficient discharge of the liability of such person
to the person in default to the extent of the amount specified in the receipt;

(vi) any person discharging any liability to the person in default after service on him
of the notice issued under sub-clause (i) shall be personally liable to the
Government to the extent of the liability discharged or to the extent of the liability
of the person in default for tax, interest and penalty, whichever is less;

(vii) where a person on whom a notice is served under sub-clause (i) proves to the
satisfaction of the officer issuing the notice that the money demanded or any part
thereof was not due to the person in default or that he did not hold any money for or
on account of the person in default, at the time the notice was served on him, nor is
the money demanded or any part thereof, likely to become due to the said person or
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2 of 1974.

be held for or on account of such person, nothing contained in this section shall be
deemed to require the person on whom the notice has been served to pay to the
Government any such money or part thereof;

(d) the proper officer may, in accordance with the rules to be made in this behalf,
distrain any movable or immovable property belonging to or under the control of
such person, and detain the same until the amount payable is paid; and in case, any
part of the said amount payable or of the cost of the distress or keeping of the
property, remains unpaid for a period of thirty days next after any such distress, may
cause the said property to be sold and with the proceeds of such sale, may satisfy the
amount payable and the costs including cost of sale remaining unpaid and shall
render the surplus amount, if any, to such person;

(e) the proper officer may prepare a certificate signed by him specifying the amount
due from such person and send it to the Collector of the district in which such
person owns any property or resides or carries on his business or to any officer
authorised by the Government and the said Collector or the said officer, on receipt
of such certificate, shall proceed to recover from such person the amount specified
thereunder as if it were an arrear of land revenue;

(f) Notwithstanding anything contained in the Code of Criminal Procedure, 1973,
the proper officer may file an application to the appropriate Magistrate and such
Magistrate shall proceed to recover from such person the amount specified
thereunder as if it were a fine imposed by him.

) Where the terms of any bond or other instrument executed under this
Act or any rules or regulations made thereunder provide that any amount due
under such instrument may be recovered in the manner laid down in sub-
section (1), the amount may, without prejudice to any other mode of recovery,
be recovered in accordance with the provisions of that sub-section.

3) Where any amount of tax, interest or penalty is payable by a person to
the Government under any of the provisions of this Act or the rules made
thereunder and which remains unpaid, the proper officer of central tax, during
the course of recovery of said tax arrears, may recover the amount from the
said person as if it were an arrear of central tax and credit the amount so
recovered to the account of the Government.

“4) Where the amount recovered under sub-section (3) is less than the
amount due to the Central Government and State Government, the amount to
be credited to the account of the respective Governments shall be in
proportion to the amount due to each such Government.

80. On an application filed by a taxable person, the Commissioner may, for
reasons to be recorded in writing, extend the time for payment or allow payment of
any amount due under this Act, other than the amount due as per the liability self-
assessed in any return, by such person in monthly instalments not exceeding twenty
four, subject to payment of interest under section 50 and subject to such conditions
and limitations as may be prescribed:

Provided that where there is default in payment of any one instalment on its due
date, the whole outstanding balance payable on such date shall become due and
payable forthwith and shall, without any further notice being served on the person,
be liable for recovery.

81. Where a person, after any amount has become due from him, creates a
charge on or parts with the property belonging to him or in his possession by way of
sale, mortgage, exchange, or any other mode of transfer whatsoever of any of his
properties in favour of any other person with the intention of defrauding the
Government revenue, such charge or transfer shall be void as against any claim in
respect of any tax or any other sum payable by the said person:

Provided that, such charge or transfer shall not be void if it is made for adequate
consideration, in good faith and without notice of the pendency of such proceedings
under this Act or without notice of such tax or other sum payable by the said person,
or with the previous permission of the proper officer.
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82. Notwithstanding anything to the contrary contained in any law for the time Tax to be first
being in force, save as otherwise provided in the Insolvency and Bankruptcy Code, charge on

31 of 2016 2016, any amount payable by a taxable person or any other person on account of property.
tax, interest or penalty which he is liable to pay to the Government shall be a first
charge on the property of such taxable person or such person.

83. (1) Where during the pendency of any proceedings under section 62 or Provisional

section 63 or section 64 or section 67 or section 73 or section 74, the Commissioner
is of the opinion that for the purpose of protecting the interest of the Government
revenue, it is necessary so to do, he may, by order in writing attach provisionally
any property, including bank account, belonging to the taxable person in such
manner as may be prescribed.

2) Every such provisional attachment shall cease to have effect after the
expiry of a period of one year from the date of the order made under sub-
section (1).

84. Where any notice of demand in respect of any tax, penalty, interest or any
other amount payable under this Act, (hereafter in this section referred to as
“Government dues”), is served upon any taxable person or any other person and any
appeal or revision application is filed or any other proceedings is initiated in respect
of such Government dues, then—

(a) where such Government dues are enhanced in such appeal, revision or other
proceedings, the Commissioner shall serve upon the taxable person or any other
person another notice of demand in respect of the amount by which such
Government dues are enhanced and any recovery proceedings in relation to such
Government dues as are covered by the notice of demand served upon him before
the disposal of such appeal, revision or other proceedings may, without the service
of any fresh notice of demand, be continued from the stage at which such
proceedings stood immediately before such disposal;

(b) where such Government dues are reduced in such appeal, revision or in other
proceedings—

(1) it shall not be necessary for the Commissioner to serve upon the taxable person a
fresh notice of demand;

(ii) the Commissioner shall give intimation of such reduction to him and to the
appropriate authority with whom recovery proceedings is pending;

(iii) any recovery proceedings initiated on the basis of the demand served upon him
prior to the disposal of such appeal, revision or other proceedings may be continued
in relation to the amount so reduced from the stage at which such proceedings stood
immediately before such disposal.

CHAPTER XVI
LIABILITY TO PAY IN CERTAIN CASES

85. (1) Where a taxable person, liable to pay tax under this Act, transfers his
business in whole or in part, by sale, gift, lease, leave and license, hire or in any
other manner whatsoever, the taxable person and the person to whom the business is
so transferred shall, jointly and severally, be liable wholly or to the extent of such
transfer, to pay the tax, interest or any penalty due from the taxable person upto the
time of such transfer, whether such tax, interest or penalty has been determined
before such transfer, but has remained unpaid or is determined thereafter.

) Where the transferee of a business referred to in sub-section (1)
carries on such business either in his own name or in some other name, he
shall be liable to pay tax on the supply of goods or services or both effected
by him with effect from the date of such transfer and shall, if he is a registered
person under this Act, apply within the prescribed time for amendment of his
certificate of registration.
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18 of 2013.

86. Where an agent supplies or receives any taxable goods on behalf of his
principal, such agent and his principal shall, jointly and severally, be liable to pay
the tax payable on such goods under this Act.

87. (1) When two or more companies are amalgamated or merged in pursuance
of an order of court or of Tribunal or otherwise and the order is to take effect from a
date earlier to the date of the order and any two or more of such companies have
supplied or received any goods or services or both to or from each other during the
period commencing on the date from which the order takes effect till the date of the
order, then such transactions of supply and receipt shall be included in the turnover
of supply or receipt of the respective companies and they shall be liable to pay tax
accordingly.

2) Notwithstanding anything contained in the said order, for the
purposes of this Act, the said two or more companies shall be treated as
distinct companies for the period up to the date of the said order and the
registration certificates of the said companies shall be cancelled with effect
from the date of the said order.

88. (1) When any company is being wound up whether under the orders of a
court or Tribunal or otherwise, every person appointed as receiver of any assets of a
company (hereafter in this section referred to as the “liquidator”), shall, within thirty
days after his appointment, give intimation of his appointment to the Commissioner.

2) The Commissioner shall, after making such inquiry or calling for
such information as he may deem fit, notify the liquidator within three months
from the date on which he receives intimation of the appointment of the
liquidator, the amount which in the opinion of the Commissioner would be
sufficient to provide for any tax, interest or penalty which is then, or is likely
thereafter to become, payable by the company.

3) When any private company is wound up and any tax, interest or
penalty determined under this Act on the company for any period, whether
before or in the course of or after its liquidation, cannot be recovered, then
every person who was a director of such company at any time during the
period for which the tax was due shall, jointly and severally, be liable for the
payment of such tax, interest or penalty, unless he proves to the satisfaction of
the Commissioner that such non-recovery cannot be attributed to any gross
neglect, misfeasance or breach of duty on his part in relation to the affairs of
the company.

89. (1) Notwithstanding anything contained in the Companies Act, 2013,
where any tax, interest or penalty due from a private company in respect of any
supply of goods or services or both for any period cannot be recovered, then, every
person who was a director of the private company during such period shall, jointly
and severally, be liable for the payment of such tax, interest or penalty unless he
proves that the non-recovery cannot be attributed to any gross neglect, misfeasance
or breach of duty on his part in relation to the affairs of the company.

2) Where a private company is converted into a public company and the
tax, interest or penalty in respect of any supply of goods or services or both
for any period during which such company was a private company cannot be
recovered before such conversion, then, nothing contained in sub-section (1)
shall apply to any person who was a director of such private company in
relation to any tax, interest or penalty in respect of such supply of goods or
services or both of such private company:

Provided that nothing contained in this sub-section shall apply to any personal
penalty imposed on such director.

90. Notwithstanding any contract to the contrary and any other law for the time
being in force, where any firm is liable to pay any tax, interest or penalty under this
Act, the firm and each of the partners of the firm shall, jointly and severally, be
liable for such payment:

Provided that where any partner retires from the firm, he or the firm, shall intimate
the date of retirement of the said partner to the Commissioner by a notice in that
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behalf in writing and such partner shall be liable to pay tax, interest or penalty due
upto the date of his retirement whether determined or not, on that date:

Provided further that if no such intimation is given within one month from the date
of retirement, the liability of such partner under the first proviso shall continue until
the date on which such intimation is received by the Commissioner.

91. Where the business in respect of which any tax, interest or penalty is
payable under this Act is carried on by any guardian, trustee or agent of a minor or
other incapacitated person on behalf of and for the benefit of such minor or other
incapacitated person, the tax, interest or penalty shall be levied upon and
recoverable from such guardian, trustee or agent in like manner and to the same
extent as it would be determined and recoverable from any such minor or other
incapacitated person, as if he were a major or capacitated person and as if he were
conducting the business himself, and all the provisions of this Act or the rules made
thereunder shall apply accordingly.

92. Where the estate or any portion of the estate of a taxable person owning a
business in respect of which any tax, interest or penalty is payable under this Act is
under the control of the Court of Wards, the Administrator General, the Official
Trustee or any receiver or manager (including any person, whatever be his
designation, who in fact manages the business) appointed by or under any order of a
court, the tax, interest or penalty shall be levied upon and be recoverable from such
Court of Wards, Administrator General, Official Trustee, receiver or manager in like
manner and to the same extent as it would be determined and be recoverable from
the taxable person as if he were conducting the business himself, and all the
provisions of this Act or the rules made thereunder shall apply accordingly.

93. (1) Save as otherwise provided in the Insolvency and Bankruptcy Code,
2016, where a person, liable to pay tax, interest or penalty under this Act, dies,
then—

(a) if a business carried on by the person is continued after his death by his legal
representative or any other person, such legal representative or other person, shall be
liable to pay tax, interest or penalty due from such person under this Act; and

(b) if the business carried on by the person is discontinued, whether before or after
his death, his legal representative shall be liable to pay, out of the estate of the
deceased, to the extent to which the estate is capable of meeting the charge, the tax,
interest or penalty due from such person under this Act,

whether such tax, interest or penalty has been determined before his death but has
remained unpaid or is determined after his death.

) Save as otherwise provided in the Insolvency and Bankruptcy Code,
2016, where a taxable person, liable to pay tax, interest or penalty under this
Act, is a Hindu Undivided Family or an association of persons and the
property of the Hindu Undivided Family or the association of persons is
partitioned amongst the various members or groups of members, then, each
member or group of members shall, jointly and severally, be liable to pay the
tax, interest or penalty due from the taxable person under this Act upto the
time of the partition whether such tax, penalty or interest has been determined
before partition but has remained unpaid or is determined after the partition.
3) Save as otherwise provided in the Insolvency and Bankruptcy Code,
2016, where a taxable person, liable to pay tax, interest or penalty under this
Act, is a firm, and the firm is dissolved, then, every person who was a partner
shall, jointly and severally, be liable to pay the tax, interest or penalty due
from the firm under this Act upto the time of dissolution whether such tax,
interest or penalty has been determined before the dissolution, but has
remained unpaid or is determined after dissolution.

“4) Save as otherwise provided in the Insolvency and Bankruptcy Code,
2016, where a taxable person liable to pay tax, interest or penalty under this
Act,
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(a) is the guardian of a ward on whose behalf the business is carried on by the
guardian; or

(b) is a trustee who carries on the business under a trust for a beneficiary,

then, if the guardianship or trust is terminated, the ward or the beneficiary shall be
liable to pay the tax, interest or penalty due from the taxable person upto the time of
the termination of the guardianship or trust, whether such tax, interest or penalty has
been determined before the termination of guardianship or trust but has remained
unpaid or is determined thereafter.

94. (1) Where a taxable person is a firm or an association of persons or a
Hindu Undivided Family and such firm, association or family has discontinued
business—

(a) the tax, interest or penalty payable under this Act by such firm, association or
family upto the date of such discontinuance may be determined as if no such
discontinuance had taken place; and

(b) every person who, at the time of such discontinuance, was a partner of such firm,
or a member of such association or family, shall, notwithstanding such
discontinuance, jointly and severally, be liable for the payment of tax and interest
determined and penalty imposed and payable by such firm, association or family,
whether such tax and interest has been determined or penalty imposed prior to or
after such discontinuance and subject as aforesaid, the provisions of this Act shall,
so far as may be, apply as if every such person or partner or member were himself a
taxable person.

) Where a change has occurred in the constitution of a firm or an
association of persons, the partners of the firm or members of association, as
it existed before and as it exists after the reconstitution, shall, without
prejudice to the provisions of section 90, jointly and severally, be liable to pay
tax, interest or penalty due from such firm or association for any period before
its reconstitution.

3) The provisions of sub-section (1) shall, so far as may be, apply where
the taxable person, being a firm or association of persons is dissolved or
where the taxable person, being a Hindu Undivided Family, has effected
partition with respect to the business carried on by it and accordingly
references in that sub-section to discontinuance shall be construed as
reference to dissolution or to partition.

Explanation.—For the purposes of this Chapter,—

(1) a “Limited Liability Partnership” formed and registered under the provisions of
the Limited Liability Partnership Act, 2008 shall also be considered as a firm;

(i) “court” means the District Court, High Court or Supreme Court.

CHAPTER XVII
ADVANCE RULING

95. In this Chapter, unless the context otherwise requires,—

(a) “advance ruling” means a decision provided by the Authority or the Appellate
Authority to an applicant on matters or on questions specified in sub-section (2) of
section 97 or sub-section (1) of section 100, in relation to the supply of goods or
services or both being undertaken or proposed to be undertaken by the applicant;

(b) "Appellate Authority” means the Appellate Authority for Advance Ruling
constituted under section 99;

(c) “applicant” means any person registered or desirous of obtaining registration
under this Act;
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(d) “application” means an application made to the Authority under sub-section (1)
of section 97;

(e) “Authority” means the Authority for Advance Ruling, constituted under section
96.

96. (1) The Government shall, by notification, constitute an Authority to be
known as the Delhi Authority for Advance Ruling:

Provided that the Government may, on the recommendation of the Council, notify
any Authority located in another State to act as the Authority for the State.

(2) The Authority shall consist of-

(i) one member from amongst the officers of central tax;, and

(ii) one member from amongst the officers of State tax,

to be appointed by the Central Government and the State Government respectively.

(3) The qualifications, the method of appointment of the members and the terms and
conditions of their services shall be such as may be prescribed.

97. (1) An applicant desirous of obtaining an advance ruling under this Chapter
may make an application in such form and manner and accompanied by such fee as
may be prescribed, stating the question on which the advance ruling is sought.

(2) The question on which the advance ruling is sought under this Act, shall
be in respect of, -

(a) classification of any goods or services or both;

(b) applicability of a notification issued under the provisions of this Act;

(c) determination of time and value of supply of goods or services or both;
(d) admissibility of input tax credit of tax paid or deemed to have been paid;
(e) determination of the liability to pay tax on any goods or services or both;
(f) whether applicant is required to be registered;

(g) whether any particular thing done by the applicant with respect to any goods or
services or both amounts to or results in a supply of goods or services or both,
within the meaning of that term.

98. (1) On receipt of an application, the Authority shall cause a copy thereof to
be forwarded to the concerned officer and, if necessary, call upon him to furnish the
relevant records:

Provided that where any records have been called for by the Authority in any case,
such records shall, as soon as possible, be returned to the said concerned officer.

2) The Authority may, after examining the application and the records
called for and after hearing the applicant or his authorised representative and
the concerned officer or his authorised representative, by order, either admit
or reject the application:

Provided that the Authority shall not admit the application where the question raised
in the application is already pending or decided in any proceedings in the case of an
applicant under any of the provisions of this Act:

Provided further that no application shall be rejected under this sub-section unless
an opportunity of hearing has been given to the applicant:
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Provided also that where the application is rejected, the reasons for such rejection
shall be specified in the order.

3) A copy of every order made under sub-section (2) shall be sent to the
applicant and to the concerned officer.

“4) Where an application is admitted under sub-section (2), the Authority
shall, after examining such further material as may be placed before it by the
applicant or obtained by the Authority and after providing an opportunity of
being heard to the applicant or his authorised representative as well as to the
concerned officer or his authorised representative, pronounce its advance
ruling on the question specified in the application.

®)) Where the members of the Authority differ on any question on which
the advance ruling is sought, they shall state the point or points on which they
differ and make a reference to the Appellate Authority for hearing and
decision on such question.

(6) The Authority shall pronounce its advance ruling in writing within
ninety days from the date of receipt of application.

@) A copy of the advance ruling pronounced by the Authority duly
signed by the members and certified in such manner as may be prescribed
shall be sent to the applicant, the concerned officer and the jurisdictional
officer after such pronouncement.

99. The Government shall, by notification, constitute an Authority to be known
as Delhi Appellate Authority for Advance Ruling for Goods and Services Tax for
hearing appeals against the advance ruling pronounced by the Advance Ruling
Authority consisting of —

(i) the Chief Commissioner of central tax as designated by the Board; and

(ii) the Commissioner of State tax:

Provided that the Government may, on the recommendations of the Council, notify
any Appellate Authority located in another State or Union territory to act as the
Appellate Authority for the State.

100. (1) The concerned officer, the jurisdictional officer or an applicant
aggrieved by any advance ruling pronounced under sub-section (4) of section 98,
may appeal to the Appellate Authority.

) Every appeal under this section shall be filed within a period of thirty
days from the date on which the ruling sought to be appealed against is
communicated to the concerned officer, the jurisdictional officer and the
applicant:

Provided that the Appellate Authority may, if it is satisfied that the appellant was
prevented by a sufficient cause from presenting the appeal within the said period of
thirty days, allow it to be presented within a further period not exceeding thirty
days.

3) Every appeal under this section shall be in such form, accompanied
by such fee and verified in such manner as may be prescribed.

101. (1) The Appellate Authority may, after giving the parties to the appeal or
reference an opportunity of being heard, pass such order as it thinks fit, confirming
or modifying the ruling appealed against or referred to.

) The order referred to in sub-section (1) shall be passed within a
period of ninety days from the date of filing of the appeal under section 100 or
a reference under sub-section (5) of section 98.

3) Where the members of the Appellate Authority differ on any point or
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2 of 1974.

45 of 1860.

points referred to in appeal or reference, it shall be deemed that no advance
ruling can be issued in respect of the question under the appeal or reference.

“4) A copy of the advance ruling pronounced by the Appellate Authority
duly signed by the Members and certified in such manner as may be
prescribed shall be sent to the applicant, the concerned officer, the
jurisdictional officer and to the Authority after such pronouncement.

102. The Authority or the Appellate Authority may amend any order passed by
it under section 98 or section 101, so as to rectify any error apparent on the face of
the record, if such error is noticed by the Authority or the Appellate Authority on its
own accord, or is brought to its notice by the concerned officer, the jurisdictional
officer, or the applicant or the appellant within a period of six months from the date
of the order:

Provided that no rectification which has the effect of enhancing the tax liability or
reducing the amount of admissible input tax credit shall be made unless the
applicant or the appellant has been given an opportunity of being heard.

103. (1) The advance ruling pronounced by the Authority or the Appellate
Authority under this Chapter shall be binding only -

(a) on the applicant who had sought it in respect of any matter referred to in sub-
section (2) of section 97 for advance ruling;

(b) on the concerned officer or the jurisdictional officer in respect of the applicant.

2) The advance ruling referred to in sub-section (1) shall be binding
unless the law, facts or circumstances supporting the original advance ruling
have changed.

104. (1) Where the Authority or the Appellate Authority finds that advance
ruling pronounced by it under sub-section (4) of section 98 or under sub-section (1)
of section 101 has been obtained by the applicant or the appellant by fraud or
suppression of material facts or misrepresentation of facts, it may, by order, declare
such ruling to be void ab-initio and thereupon all the provisions of this Act or the
rules made thereunder shall apply to the applicant or the appellant as if such
advance ruling had never been made:

Provided that no order shall be passed under this sub-section unless an opportunity
of being heard has been given to the applicant or the appellant.

Explanation.—The period beginning with the date of such advance ruling and
ending with the date of order under this sub-section shall be excluded while
computing the period specified in sub-sections (2) and (10) of section 73 or sub-
sections (2) and (10) of section 74.

) A copy of the order made under sub-section (1) shall be sent to the
applicant, the concerned officer and the jurisdictional officer.

105. (1) The Authority or the Appellate Authority shall, for the purpose of
exercising its powers regarding —

(a) discovery and inspection;
(b) enforcing the attendance of any person and examining him on oath;

(c) issuing commissions and compelling production of books of account and other
records,

have all the powers of a civil court under the Code of Civil Procedure, 1908.

2) The Authority or the Appellate Authority shall be deemed to be a
civil court for the purposes of section 195, but not for the purposes of Chapter
XXVI of the Code of Criminal Procedure, 1973, and every proceeding before
the Authority or the Appellate Authority shall be deemed to be a judicial
proceedings within the meaning of sections 193 and 228, and for the purpose
of section 196 of the Indian Penal Code.
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106. The Authority or the Appellate Authority shall, subject to the provisions of Procedure  of
this Chapter, have power to regulate its own procedure. Authority and

Appellate
Authority.
CHAPTER-XVIII
APPEALS AND REVISION
107. (1) Any person aggrieved by any decision or order passed under this Act or Appeals to
the Central Goods and Services Tax Act by an adjudicating authority may appeal to Appellate
such Appellate Authority as may be prescribed within three months from the date on Authority.

which the said decision or order is communicated to such person.

) The Commissioner may, on his own motion, or upon request from the
Commissioner of central tax, call for and examine the record of any
proceeding in which an adjudicating authority has passed any decision or
order under this Act or the Central Goods and Services Tax Act, for the
purpose of satisfying himself as to the legality or propriety of the said
decision or order and may, by order, direct any officer subordinate to him to
apply to the Appellate Authority within six months from the date of
communication of the said decision or order for the determination of such
points arising out of the said decision or order as may be specified by the
Commissioner in his order.

3) Where, in pursuance of an order under sub-section (2), the authorised
officer makes an application to the Appellate Authority, such application
shall be dealt with by the Appellate Authority as if it were an appeal made
against the decision or order of the adjudicating authority and such authorised
officer were an appellant and the provisions of this Act relating to appeals
shall apply to such application.

(@) The Appellate Authority may, if he is satisfied that the appellant was
prevented by sufficient cause from presenting the appeal within the aforesaid
period of three months or six months, as the case may be, allow it to be
presented within a further period of one month.

®)) Every appeal under this section shall be in such form and shall be
verified in such manner as may be prescribed.

(6) No appeal shall be filed under sub-section (1), unless the appellant
has paid —
(a) in full, such part of the amount of tax, interest, fine, fee and penalty arising from

the impugned order, as is admitted by him; and

(b) a sum equal to ten per cent. of the remaining amount of tax in dispute arising
from the said order, in relation to which the appeal has been filed.

7 Where the appellant has paid the amount under sub-section (6), the
recovery proceedings for the balance amount shall be deemed to be stayed.

(8) The Appellate Authority shall give an opportunity to the appellant of
being heard.

) The Appellate Authority may, if sufficient cause is shown at any
stage of hearing of an appeal, grant time to the parties or any of them and
adjourn the hearing of the appeal for reasons to be recorded in writing:

Provided that no such adjournment shall be granted more than three times to a party
during hearing of the appeal.

(10) The Appellate Authority may, at the time of hearing of an appeal,
allow an appellant to add any ground of appeal not specified in the grounds of
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appeal, if it is satisfied that the omission of that ground from the grounds of
appeal was not wilful or unreasonable.

(1D The Appellate Authority shall, after making such further inquiry as
may be necessary, pass such order, as it thinks just and proper, confirming,
modifying or annulling the decision or order appealed against but shall not
refer the case back to the adjudicating authority that passed the said decision
or order:

Provided that an order enhancing any fee or penalty or fine in lieu of confiscation or
confiscating goods of greater value or reducing the amount of refund or input tax
credit shall not be passed unless the appellant has been given a reasonable
opportunity of showing cause against the proposed order:

Provided further that where the Appellate Authority is of the opinion that any tax
has not been paid or short-paid or erroneously refunded, or where input tax credit
has been wrongly availed or utilised, no order requiring the appellant to pay such
tax or input tax credit shall be passed unless the appellant is given notice to show
cause against the proposed order and the order is passed within the time limit
specified under section 73 or section 74.

(12) The order of the Appellate Authority disposing of the appeal shall be
in writing and shall state the points for determination, the decision thereon
and the reasons for such decision.

(13) The Appellate Authority shall, where it is possible to do so, hear and
decide every appeal within a period of one year from the date on which it is
filed:

Provided that where the issuance of order is stayed by an order of a court or
Tribunal, the period of such stay shall be excluded in computing the period of one
year.

(14) On disposal of the appeal, the Appellate Authority shall communicate
the order passed by it to the appellant, respondent and to the adjudicating
authority.

(15) A copy of the order passed by the Appellate Authority shall also be
sent to the Commissioner or the authority designated by him in this behalf and
the jurisdictional Commissioner of central tax or an authority designated by
him in this behalf.

(16) Every order passed under this section shall, subject to the provisions
of section 108 or section 113 or section 117 or section 118 be final and
binding on the parties.

108. (1) Subject to the provisions of section 121 and any rules made thereunder,
the Revisional Authority may, on his own motion, or upon information received by
him or on request from the Commissioner of central tax, call for and examine the
record of any proceedings, and if he considers that any decision or order passed
under this Act or under the Central Goods and Services Tax Act by any officer
subordinate to him is erroneous in so far as it is prejudicial to the interest of revenue
and is illegal or improper or has not taken into account certain material facts,
whether available at the time of issuance of the said order or not or in consequence
of an observation by the Comptroller and Auditor General of India, he may, if
necessary, stay the operation of such decision or order for such period as he deems
fit and after giving the person concerned an opportunity of being heard and after
making such further inquiry as may be necessary, pass such order, as he thinks just
and proper, including enhancing or modifying or annulling the said decision or
order.

2) The Revisional Authority shall not exercise any power under sub-
section (1), if—

(a) the order has been subject to an appeal under section 107 or section 112 or
section 117 or section 118; or

(b) the period specified under sub-section (2) of section 107 has not yet expired or
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more than three years have expired after the passing of the decision or order sought
to be revised; or

(c) the order has already been taken for revision under this section at an earlier
stage; or

(d) the order has been passed in exercise of the powers under sub-section (1):

Provided that the Revisional Authority may pass an order under sub-section (1) on
any point which has not been raised and decided in an appeal referred to in clause
(a) of sub-section (2), before the expiry of a period of one year from the date of the
order in such appeal or before the expiry of a period of three years referred to in
clause (b) of that sub-section, whichever is later.

3) Every order passed in revision under sub-section (1) shall, subject to
the provisions of section 113 or section 117 or section 118, be final and
binding on the parties.

“4) If the said decision or order involves an issue on which the Appellate
Tribunal or the High Court has given its decision in some other proceedings
and an appeal to the High Court or the Supreme Court against such decision
of the Appellate Tribunal or the High Court is pending, the period spent
between the date of the decision of the Appellate Tribunal and the date of the
decision of the High Court or the date of the decision of the High Court and
the date of the decision of the Supreme Court shall be excluded in computing
the period of limitation referred to in clause (b) of sub-section (2) where
proceedings for revision have been initiated by way of issue of a notice under
this section.

5) Where the issuance of an order under sub-section (1) is stayed by the
order of a court or Appellate Tribunal, the period of such stay shall be
excluded in computing the period of limitation referred to in clause (b) of sub-
section (2).

(6) For the purposes of this section, the term,—

(i) “record” shall include all records relating to any proceedings under this Act
available at the time of examination by the Revisional Authority;

(i) “decision” shall include intimation given by any officer lower in rank than the
Revisional Authority.

109. (1) Subject to the provisions of this Chapter, the Goods and Services Tax
Tribunal constituted under the Central Goods and Services Tax Act shall be the
Appellate Tribunal for hearing appeals against the orders passed by the Appellate
Authority or the Revisional Authority under this Act.

(2) The constitution and jurisdiction of the State Bench and the Area Benches
located in the State shall be in accordance with the provisions of section 109 of the
Central Goods and Services Tax Act or the rules made thereunder.

110. The qualifications, appointment, salary and allowances, terms of office,
resignation and removal of the President and Members of the State Bench and Area
Benches shall be in accordance with the provisions of section 110 of the Central
Goods and Services Tax Act.

111. (1) The Appellate Tribunal shall not, while disposing of any proceedings
before it or an appeal before it, be bound by the procedure laid down in the Code of
Civil Procedure, 1908, but shall be guided by the principles of natural justice and
subject to the other provisions of this Act and the rules made thereunder, the
Appellate Tribunal shall have power to regulate its own procedure.

2) The Appellate Tribunal shall, for the purposes of discharging its
functions under this Act, have the same powers as are vested in a civil court
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following matters, namely:—

(a) summoning and enforcing the attendance of any person and examining him on

oath;

(b) requiring the discovery and production of documents;

(c) receiving evidence on affidavits;

(d) subject to the provisions of sections 123 and 124 of the Indian Evidence Act,
1 of 1872. 1872, requisitioning any public record or document or a copy of such record or

document from any office;

(e) issuing commissions for the examination of witnesses or documents;

(f) dismissing a representation for default or deciding it ex parte;

(g) setting aside any order of dismissal of any representation for default or any order

passed by it ex parte; and

(h) any other matter which may be prescribed.

3) Any order made by the Appellate Tribunal may be enforced by it in

the same manner as if it were a decree made by a court in a suit pending

therein, and it shall be lawful for the Appellate Tribunal to send for execution

of its orders to the court within the local limits of whose jurisdiction,—

(a) in the case of an order against a company, the registered office of the company is

situated; or

(b) in the case of an order against any other person, the person concerned voluntarily

resides or carries on business or personally works for gain.

“4) All proceedings before the Appellate Tribunal shall be deemed to be
45 of 1860. judicial proceedings within the meaning of sections 193 and 228, and for the

purposes of section 196 of the Indian Penal Code, and the Appellate Tribunal

shall be deemed to be civil court for the purposes of section 195 and Chapter
2 of 1974. XXVI of the Code of Criminal Procedure, 1973.

112. (1) Any person aggrieved by an order passed against him under section
107 or section 108 of this Act or the Central Goods and Services Tax Act may
appeal to the Appellate Tribunal against such order within three months from the
date on which the order sought to be appealed against is communicated to the
person preferring the appeal.

) The Appellate Tribunal may, in its discretion, refuse to admit any
such appeal where the tax or input tax credit involved or the difference in tax
or input tax credit involved or the amount of fine, fee or penalty determined
by such order, does not exceed fifty thousand rupees.

3) The Commissioner may, on his own motion, or upon request from the
Commissioner of central tax, call for and examine the record of any order
passed by the Appellate Authority or the Revisional Authority under this Act
or under the Central Goods and Services Tax Act for the purpose of satisfying
himself as to the legality or propriety of the said order and may, by order,
direct any officer subordinate to him to apply to the Appellate Tribunal within
six months from the date on which the said order has been passed for
determination of such points arising out of the said order as may be specified
by the Commissioner in his order.

“4) Where in pursuance of an order under sub-section (3) the authorised
officer makes an application to the Appellate Tribunal, such application shall
be dealt with by the Appellate Tribunal as if it were an appeal made against
the order under sub-section (11) of section 107 or under sub-section (1) of
section 108 and the provisions of this Act shall apply to such application, as
they apply in relation to appeals filed under sub-section (1).
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®)) On receipt of notice that an appeal has been preferred under this
section, the party against whom the appeal has been preferred may,
notwithstanding that he may not have appealed against such order or any part
thereof, file, within forty five days of the receipt of notice, a memorandum of
cross-objections, verified in the prescribed manner, against any part of the
order appealed against and such memorandum shall be disposed of by the
Appellate Tribunal, as if it were an appeal presented within the time specified
in sub-section (1).

(6) The Appellate Tribunal may admit an appeal within three months
after the expiry of the period referred to in sub-section (1), or permit the filing
of a memorandum of cross-objections within forty five days after the expiry
of the period referred to in sub-section (5), if it is satisfied that there was
sufficient cause for not presenting it within that period.

7 An appeal to the Appellate Tribunal shall be in such form, verified in
such manner and shall be accompanied by such fee, as may be prescribed.

(8) No appeal shall be filed under sub-section (1), unless the appellant
has paid —

(a) in full, such part of the amount of tax, interest, fine, fee and penalty arising from
the impugned order, as is admitted by him, and

(b) a sum equal to twenty per cent. of the remaining amount of tax in dispute, in
addition to the amount paid under sub-section (6) of the section 107, arising from
the said order, in relation to which the appeal has been filed.

) Where the appellant has paid the amount as per sub-section (8), the
recovery proceedings for the balance amount shall be deemed to be stayed till
the disposal of the appeal.

(10) Every application made before the Appellate Tribunal, —
(a) in an appeal for rectification of error or for any other purpose; or
(b) for restoration of an appeal or an application,

shall be accompanied by such fees as may be prescribed.

113. (1) The Appellate Tribunal may, after giving the parties to the appeal an
opportunity of being heard, pass such orders thereon as it thinks fit, confirming,
modifying or annulling the decision or order appealed against or may refer the case
back to the Appellate Authority, or the Revisional Authority or to the original
adjudicating authority, with such directions as it may think fit, for a fresh
adjudication or decision after taking additional evidence, if necessary.

) The Appellate Tribunal may, if sufficient cause is shown, at any stage
of hearing of an appeal, grant time to the parties or any of them and adjourn
the hearing of the appeal for reasons to be recorded in writing:

Provided that no such adjournment shall be granted more than three times to a party
during hearing of the appeal.

3) The Appellate Tribunal may amend any order passed by it under sub-
section (1) so as to rectify any error apparent on the face of the record, if such
error is noticed by it on its own accord, or is brought to its notice by the
Commissioner or the Commissioner of central tax or the other party to the
appeal within a period of three months from the date of the order:

Provided that no amendment which has the effect of enhancing an assessment or
reducing a refund or input tax credit or otherwise increasing the liability of the other
party, shall be made under this sub-section, unless the party has been given an
opportunity of being heard.

(@) The Appellate Tribunal shall, as far as possible, hear and decide every
appeal within a period of one year from the date on which it is filed.

®)) The Appellate Tribunal shall send a copy of every order passed under
this section to the Appellate Authority or the Revisional Authority, or the

Orders of
Appellate
Tribunal.



PART IV]

DELHI GAZETTE : EXTRAORDINARY

181

original adjudicating authority, as the case may be, the appellant and the
Commissioner or the jurisdictional Commissioner of central tax.

(6) Save as provided in section 117 or section 118, orders passed by the
Appellate Tribunal on an appeal shall be final and binding on the parties.

114. The State President shall exercise such financial and administrative
powers over the State Bench and Area Benches of the Appellate Tribunal in a State,
as may be prescribed:

Provided that the State President shall have the authority to delegate such of his
financial and administrative powers as he may think fit to any other Member or any
officer of the State Bench or Area Benches, subject to the condition that such
Member or officer shall, while exercising such delegated powers, continue to act
under the direction, control and supervision of the State President.

115. Where an amount paid by the appellant under sub-section (6) of section
107 or sub-section (8) of section 112 is required to be refunded consequent to any
order of the Appellate Authority or of the Appellate Tribunal, interest at the rate
specified under section 56 shall be payable in respect of such refund from the date
of payment of the amount till the date of refund of such amount.

116. (1) Any person who is entitled or required to appear before an officer
appointed under this Act, or the Appellate Authority or the Appellate Tribunal in
connection with any proceedings under this Act, may, otherwise than when required
under this Act to appear personally for examination on oath or affirmation, subject
to the other provisions of this section, appear by an authorised representative.

2) For the purposes of this Act, the expression ‘“authorised
representative” shall mean a person authorised by the person referred to in
sub-section (1) to appear on his behalf, being —

(a) his relative or regular employee; or

(b) an advocate who is entitled to practice in any court in India, and who has not
been debarred from practicing before any court in India; or

(c) any chartered accountant, a cost accountant or a company secretary, who holds a
certificate of practice and who has not been debarred from practice; or

(d) a retired officer of the Commercial Tax Department of any State Government
including Department of Trade and Taxes, Department of Excise, Entertainment and
Luxury Tax of Government of National Capital Territory of Delhi or Union territory
or of the Board who, during his service under the Government, had worked in a post
not below the rank than that of a Group-B Gazetted officer for a period of not less
than two years:

Provided that such officer shall not be entitled to appear before any proceedings
under this Act for a period of one year from the date of his retirement or resignation;
or

(e) any person who has been authorised to act as a goods and services tax
practitioner on behalf of the concerned registered person.

3) No person, —
(a) who has been dismissed or removed from Government service; or

(b) who is convicted of an offence connected with any proceedings under this
Act, the Central Goods and Services Tax Act, the Integrated Goods and Services
Tax Act or the Union Territory Goods and Services Tax Act, or under the existing
law or under any of the Acts passed by a State Legislature dealing with the
imposition of taxes on sale of goods or supply of goods or services or both; or

©) who is found guilty of misconduct by the prescribed authority;
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(d) who has been adjudged as an insolvent,
shall be qualified to represent any person under sub-section (1)—
(1) for all times in case of persons referred to in clauses (a), (b) and (c); and
(ii) for the period during which the insolvency continues in the case of a person
referred to in clause (d).
“@® Any person who has been disqualified under the provisions of the
Central Goods and Services Tax Act or the Goods and Services Tax Act of
any other State or the Union Territory Goods and Services Tax Act shall be
deemed to be disqualified under this Act.
117. (1) Any person aggrieved by any order passed by the State Bench or Area Appeal to High
Benches of the Appellate Tribunal may file an appeal to the High Court and the Court.

5 of 1908

High Court may admit such appeal, if it is satisfied that the case involves a
substantial question of law.

) An appeal under sub-section (1) shall be filed within a period of one
hundred and eighty days from the date on which the order appealed against is
received by the aggrieved person and it shall be in such form, verified in such
manner as may be prescribed:

Provided that the High Court may entertain an appeal after the expiry of the said
period if it is satisfied that there was sufficient cause for not filing it within such
period.

3) Where the High Court is satisfied that a substantial question of law is
involved in any case, it shall formulate that question and the appeal shall be
heard only on the question so formulated, and the respondents shall, at the
hearing of the appeal, be allowed to argue that the case does not involve such
question:

Provided that nothing in this sub-section shall be deemed to take away or abridge
the power of the court to hear, for reasons to be recorded, the appeal on any other
substantial question of law not formulated by it, if it is satisfied that the case
involves such question.

“4) The High Court shall decide the question of law so formulated and
deliver such judgment thereon containing the grounds on which such decision
is founded and may award such cost as it deems fit.

®)) The High Court may determine any issue which—
(a) has not been determined by the State Bench or Area Benches; or

(b) has been wrongly determined by the State Bench or Area Benches, by reason of
a decision on such question of law as herein referred to in sub-section (3).

(6) Where an appeal has been filed before the High Court, it shall be
heard by a Bench of not less than two Judges of the High Court, and shall be
decided in accordance with the opinion of such Judges or of the majority, if
any, of such Judges.

@) Where there is no such majority, the Judges shall state the point of
law upon which they differ and the case shall, then, be heard upon that point
only, by one or more of the other Judges of the High Court and such point
shall be decided according to the opinion of the majority of the Judges who
have heard the case including those who first heard it.

(8) Where the High Court delivers a judgment in an appeal filed before it
under this section, effect shall be given to such judgment by either side on the
basis of a certified copy of the judgment.

) Save as otherwise provided in this Act, the provisions of the Code of
Civil Procedure, 1908, relating to appeals to the High Court shall, as far as
may be, apply in the case of appeals under this section.
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118. (1) An appeal shall lie to the Supreme Court-

(a) from any order passed by the National Bench or Regional Benches of the
Appellate Tribunal; or

(b) from any judgment or order passed by the High Court in an appeal made under
section 117 in any case which, on its own motion or on an application made by or
on behalf of the party aggrieved, immediately after passing of the judgment or
order, the High Court certifies to be a fit one for appeal to the Supreme Court.

2) The provisions of the Code of Civil Procedure, 1908, relating to
appeals to the Supreme Court shall, so far as may be, apply in the case of
appeals under this section as they apply in the case of appeals from decrees of
a High Court.

3) Where the judgment of the High Court is varied or reversed in the
appeal, effect shall be given to the order of the Supreme Court in the manner
provided in section 117 in the case of a judgment of the High Court.

119. Notwithstanding that an appeal has been preferred to the High Court or the
Supreme Court, sums due to the Government as a result of an order passed by the
National or Regional Benches of the Appellate Tribunal under sub-section (1) of
section 113 or an order passed by the State Bench or Area Benches of the Appellate
Tribunal under sub-section (1) of section 113 or an order passed by the High Court
under section 117, as the case may be, shall be payable in accordance with the order
so passed.

120. (1) The Commissioner may, on the recommendations of the Council, from
time to time, issue orders or instructions or directions fixing such monetary limits,
as he may deem fit, for the purposes of regulating the filing of appeal or application
by the officer of the State tax under the provisions of this Chapter.

) Where, in pursuance of the orders or instructions or directions issued
under sub-section (1), the officer of the State tax has not filed an appeal or
application against any decision or order passed under the provisions of this
Act, it shall not preclude such officer of the State tax from filing appeal or
application in any other case involving the same or similar issues or questions
of law.

3) Notwithstanding the fact that no appeal or application has been filed
by the officer of the State tax pursuant to the orders or instructions or
directions issued under sub-section (1), no person, being a party in appeal or
application shall contend that the officer of the State tax has acquiesced in the
decision on the disputed issue by not filing an appeal or application.

“4) The Appellate Tribunal or court hearing such appeal or application
shall have regard to the circumstances under which appeal or application was
not filed by the officer of the State tax in pursuance of the orders or
instructions or directions issued under sub-section (1).

121. Notwithstanding anything to the contrary in any provisions of this Act, no
appeal shall lie against any decision taken or order passed by an officer of State tax
if such decision taken or order passed relates to any one or more of the following
matters, namely:—

(a) an order of the Commissioner or other authority empowered to direct transfer of
proceedings from one officer to another officer; or

(b) an order pertaining to the seizure or retention of books of account, register and
other documents; or

(c) an order sanctioning prosecution under this Act; or

(d) an order passed under section 80.
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CHAPTER XIX
OFFENCES AND PENALTIES
122. (1) Where a taxable person who— Penalty for
certain
offences.

(i) supplies any goods or services or both without issue of any invoice or issues an
incorrect or false invoice with regard to any such supply;

(ii) issues any invoice or bill without supply of goods or services or both in violation
of the provisions of this Act or the rules made thereunder;

(iii) collects any amount as tax but fails to pay the same to the Government beyond
a period of three months from the date on which such payment becomes due;

(iv) collects any tax in contravention of the provisions of this Act but fails to pay the
same to the Government beyond a period of three months from the date on which
such payment becomes due;

(v) fails to deduct the tax in accordance with the provisions of sub-section (1) of
section 51, or deducts an amount which is less than the amount required to be
deducted under the said sub-section, or where he fails to pay to the Government
under sub-section (2) thereof, the amount deducted as tax;

(vi) fails to collect tax in accordance with the provisions of sub-section (1) of
section 52, or collects an amount which is less than the amount required to be
collected under the said sub-section or where he fails to pay to the Government the
amount collected as tax under sub-section (3) of section 52;

(vii) takes or utilizes input tax credit without actual receipt of goods or services or
both either fully or partially, in contravention of the provisions of this Act or the
rules made thereunder;

(viii) fraudulently obtains refund of tax under this Act;

(ix) takes or distributes input tax credit in contravention of section 20, or the rules
made thereunder;

(x) falsifies or substitutes financial records or produces fake accounts or documents
or furnishes any false information or return with an intention to evade payment of
tax due under this Act;

(xi) is liable to be registered under this Act but fails to obtain registration;

(xii) furnishes any false information with regard to registration particulars, either at
the time of applying for registration, or subsequently;

(xiii) obstructs or prevents any officer in discharge of his duties under this Act;

(xiv) transports any taxable goods without the cover of documents as may be
specified in this behalf;

(xv) suppresses his turnover leading to evasion of tax under this Act;

(xvi) fails to keep, maintain or retain books of account and other documents in
accordance with the provisions of this Act or the rules made thereunder;

(xvii) fails to furnish information or documents called for by an officer in
accordance with the provisions of this Act or the rules made thereunder or furnishes
false information or documents during any proceedings under this Act;

(xviii) supplies, transports or stores any goods which he has reasons to believe are
liable to confiscation under this Act;

(xix) issues any invoice or document by using the registration number of another
registered person;

(xx) tampers with, or destroys any material evidence or documents;

(xxi) disposes off or tampers with any goods that have been detained, seized, or
attached under this Act,
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he shall be liable to pay a penalty of ten thousand rupees or an amount equivalent to
the tax evaded or the tax not deducted under section 51 or short deducted or
deducted but not paid to the Government or tax not collected under section 52 or
short collected or collected but not paid to the Government or input tax credit
availed of or passed on or distributed irregularly, or the refund claimed fraudulently,
whichever is higher.

2) Any registered person who supplies any goods or services or both on
which any tax has not been paid or short-paid or erroneously refunded, or
where the input tax credit has been wrongly availed or utilized,-

(a) for any reason, other than the reason of fraud or any wilful
misstatement or suppression of facts to evade tax, shall be liable to a penalty
of ten thousand rupees or ten per cent. of the tax due from such person,
whichever is higher;

(b) for reason of fraud or any wilful misstatement or suppression of facts
to evade tax, shall be liable to a penalty equal to ten thousand rupees or the
tax due from such person, whichever is higher.

3) Any person who—

(a) aids or abets any of the offences specified in clauses (i) to (xxi) of sub-section
(1);

(b) acquires possession of, or in any way concerns himself in transporting,
removing, depositing, keeping, concealing, supplying, or purchasing or in any other
manner deals with any goods which he knows or has reasons to believe are liable to
confiscation under this Act or the rules made thereunder;

(c) receives or is in any way concerned with the supply of, or in any other manner
deals with any supply of services which he knows or has reasons to believe are in
contravention of any provisions of this Act or the rules made thereunder;

(d) fails to appear before the officer of State tax, when issued with a summon for
appearance to give evidence or produce a document in an inquiry;

(e) fails to issue invoice in accordance with the provisions of this Act or the rules
made thereunder or fails to account for an invoice in his books of account,

shall be liable to a penalty which may extend to twenty five thousand rupees.

123. If a person who is required to furnish an information return under section
150 fails to do so within the period specified in the notice issued under sub-section
(3) thereof, the proper officer may direct, that such person shall be liable to pay a
penalty of one hundred rupees for each day of the period during which the failure to
furnish such return continues:

Provided that the penalty imposed under this section shall not exceed five thousand
rupees.

124. If any person required to furnish any information or return under section
151,—

(a) without reasonable cause fails to furnish such information or return as may be
required under that section, or

(b) wilfully furnishes or causes to furnish any information or return which he knows
to be false,

he shall be punishable with a fine which may extend to ten thousand rupees and in
case of a continuing offence to a further fine which may extend to one hundred
rupees for each day after the first day during which the offence continues subject to
a maximum limit of twenty five thousand rupees.

125. Any person, who contravenes any of the provisions of this Act or any rules
made thereunder for which no penalty is separately provided for in this Act, shall be
liable to a penalty which may extend to twenty five thousand rupees.
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126. (1) No officer under this Act shall impose any penalty for minor breaches
of tax regulations or procedural requirements and in particular, any omission or
mistake in documentation which is easily rectifiable and made without fraudulent
intent or gross negligence.

Explanation.—For the purpose of this sub-section,—

(a) a breach shall be considered a ‘minor breach’ if the amount of tax involved is
less than five thousand rupees;

(b) an omission or mistake in documentation shall be considered to be easily
rectifiable if the same is an error apparent on the face of record.

) The penalty imposed under this Act shall depend on the facts and
circumstances of each case and shall commensurate with the degree and
severity of the breach.

3) No penalty shall be imposed on any person without giving him an
opportunity of being heard.

“@® The officer under this Act shall while imposing penalty in an order
for a breach of any law, regulation or procedural requirement, specify the
nature of the breach and the applicable law, regulation or procedure under
which the amount of penalty for the breach has been specified.

®)) When a person voluntarily discloses to an officer under this Act the
circumstances of a breach of the tax law, regulation or procedural requirement
prior to the discovery of the breach by the officer under this Act, the proper
officer may consider this fact as a mitigating factor when quantifying a
penalty for that person.

(6) The provisions of this section shall not apply in such cases where the
penalty specified under this Act is either a fixed sum or expressed as a fixed
percentage.

127. Where the proper officer is of the view that a person is liable to a penalty
and the same is not covered under any proceedings under section 62 or section 63 or
section 64 or section 73 or section 74 or section 129 or section 130, he may issue an
order levying such penalty after giving a reasonable opportunity of being heard to
such person.

128. The Government may, by notification, waive in part or full, any penalty
referred to in section 122 or section 123 or section 125 or any late fee referred to in
section 47 for such class of taxpayers and under such mitigating circumstances as
may be specified therein on the recommendations of the Council.

129. (1) Notwithstanding anything contained in this Act, where any person
transports any goods or stores any goods while they are in transit in contravention of
the provisions of this Act or the rules made thereunder, all such goods and
conveyance used as a means of transport for carrying the said goods and documents
relating to such goods and conveyance shall be liable to detention or seizure and
after detention or seizure, shall be released,—

(a) on payment of the applicable tax and penalty equal to one hundred per cent. of
the tax payable on such goods and, in case of exempted goods, on payment of an
amount equal to two per cent of the value of goods or twenty five thousand rupees,
whichever is less, where the owner of the goods comes forward for payment of such
tax and penalty;

(b) on payment of the applicable tax and penalty equal to the fifty per cent. of
the value of the goods reduced by the tax amount paid thereon and, in case of
exempted goods, on payment of an amount equal to five per cent of the value of
goods or twenty five thousand rupees, whichever is less, where the owner of the
goods does not come forward for payment of such tax and penalty;

(© upon furnishing a security equivalent to the amount payable under clause
(a) or clause (b) in such form and manner as may be prescribed:
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Provided that no such goods or conveyance shall be detained or seized without
serving an order of detention or seizure on the person transporting the goods.

2) The provisions of sub-section (6) of section 67 shall, mutatis mutandis,
apply for detention and seizure of goods and conveyances.

3) The proper officer detaining or seizing goods or conveyances shall issue a
notice specifying the tax and penalty payable and thereafter, pass an order for
payment of tax and penalty under clause (a) or clause (b) or clause (c).

“4) No tax, interest or penalty shall be determined under sub-section (3)
without giving the person concerned an opportunity of being heard.

(&) On payment of amount referred in sub-section (1), all proceedings in
respect of the notice specified in sub-section (3) shall be deemed to be concluded.

6) Where the person transporting any goods or the owner of the goods fails to
pay the amount of tax and penalty as provided in sub-section (1) within seven days
of such detention or seizure, further proceedings shall be initiated in accordance
with the provisions of section 130:

Provided that where the detained or seized goods are perishable or hazardous in
nature or are likely to depreciate in value with passage of time, the said period of
seven days may be reduced by the proper officer.

130. (1) Notwithstanding anything contained in this Act, if any person —

(i) supplies or receives any goods in contravention of any of the provisions of this
Act or the rules made thereunder with intent to evade payment of tax; or

(i1) does not account for any goods on which he is liable to pay tax under this Act;
or

(iii) supplies any goods liable to tax under this Act without having applied for
registration; or

(iv) contravenes any of the provisions of this Act or the rules made thereunder with
intent to evade payment of tax; or

(v) uses any conveyance as a means of transport for carriage of goods in
contravention of the provisions of this Act or the rules made thereunder unless the
owner of the conveyance proves that it was so used without the knowledge or
connivance of the owner himself, his agent, if any, and the person in charge of the
conveyance, then, all such goods or conveyances shall be liable to confiscation and
the person shall be liable to penalty under section 122.

2 Whenever confiscation of any goods or conveyance is authorised by this
Act, the officer adjudging it shall give to the owner of the goods an option to pay in
lieu of confiscation, such fine as the said officer thinks fit:

Provided that such fine leviable shall not exceed the market value of the goods
confiscated, less the tax chargeable thereon:

Provided further that the aggregate of such fine and penalty leviable shall not be less
than the amount of penalty leviable under sub-section (1) of section 129:

Provided also that where any such conveyance is used for the carriage of the goods
or passengers for hire, the owner of the conveyance shall be given an option to pay
in lieu of the confiscation of the conveyance a fine equal to the tax payable on the
goods being transported thereon.

3) Where any fine in lieu of confiscation of goods or conveyance is imposed
under sub-section (2), the owner of such goods or conveyance or the person referred
to in sub-section (1), shall, in addition, be liable to any tax, penalty and charges
payable in respect of such goods or conveyance.
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@) No order for confiscation of goods or conveyance or for imposition of
penalty shall be issued without giving the person an opportunity of being heard.

(&) Where any goods or conveyance are confiscated under this Act, the title of
such goods or conveyance shall thereupon vest in the Government.

6) The proper officer adjudging confiscation shall take and hold possession of
the things confiscated and every officer of Police, on the requisition of such proper
officer, shall assist him in taking and holding such possession.

@) The proper officer may, after satisfying himself that the confiscated goods
or conveyance are not required in any other proceedings under this Act and after
giving reasonable time not exceeding three months to pay fine in lieu of
confiscation, dispose of such goods or conveyance and deposit the sale proceeds
thereof with the Government.

131. Without prejudice to the provisions contained in the Code of Criminal
Procedure, 1973, no confiscation made or penalty imposed under the provisions of
this Act or the rules made thereunder shall prevent the infliction of any other
punishment to which the person affected thereby is liable under the provisions of
this Act or under any other law for the time being in force.

132. (1) Whoever commits any of the following offences, namely:—

(a) supplies any goods or services or both without issue of any invoice, in violation
of the provisions of this Act or the rules made thereunder, with the intention to
evade tax;

(b) issues any invoice or bill without supply of goods or services or both in violation
of the provisions of this Act, or the rules made thereunder leading to wrongful
availment or utilisation of input tax credit or refund of tax;

(c) avails input tax credit using such invoice or bill referred to in clause (b);

(d) collects any amount as tax but fails to pay the same to the Government beyond a
period of three months from the date on which such payment becomes due;

(e) evades tax, fraudulently avails input tax credit or fraudulently obtains refund and
where such offence is not covered under clauses (a) to (d);

(f) falsifies or substitutes financial records or produces fake accounts or documents
or furnishes any false information with an intention to evade payment of tax due
under this Act;

(g) obstructs or prevents any officer in the discharge of his duties under this Act;

(h) acquires possession of, or in any way concerns himself in transporting,
removing, depositing, keeping, concealing, supplying, purchasing or in any other
manner deals with, any goods which he knows or has reasons to believe are liable to
confiscation under this Act or the rules made thereunder;

(i) receives or is in any way concerned with the supply of, or in any other manner
deals with any supply of services which he knows or has reasons to believe are in
contravention of any provisions of this Act or the rules made thereunder;

(j) tampers with or destroys any material evidence or documents;

(k) fails to supply any information which he is required to supply under this Act or
the rules made thereunder or (unless with a reasonable belief, the burden of proving
which shall be upon him, that the information supplied by him is true) supplies false
information; or

(1) attempts to commit, or abets the commission of any of the offences mentioned in
clauses (a) to (k) of this section, shall be punishable—
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(i) in cases where the amount of tax evaded or the amount of input tax credit
wrongly availed or utilised or the amount of refund wrongly taken exceeds five
hundred lakh rupees, with imprisonment for a term which may extend to five years
and with fine;

(i1) in cases where the amount of tax evaded or the amount of input tax credit
wrongly availed or utilised or the amount of refund wrongly taken exceeds two
hundred lakh rupees but does not exceed five hundred lakh rupees, with
imprisonment for a term which may extend to three years and with fine;

(iii) in the case of any other offence where the amount of tax evaded or the amount
of input tax credit wrongly availed or utilised or the amount of refund wrongly taken
exceeds one hundred lakh rupees but does not exceed two hundred lakh rupees, with
imprisonment for a term which may extend to one year and with fine;

(iv) in cases where he commits or abets the commission of an offence specified in
clause (f) or clause (g) or clause (j), he shall be punishable with imprisonment for a
term which may extend to six months or with fine or with both.

2 Where any person convicted of an offence under this section is again
convicted of an offence under this section, then, he shall be punishable for the
second and for every subsequent offence with imprisonment for a term which may
extend to five years and with fine.

3) The imprisonment referred to in clauses (i), (ii) and (iii) of sub-section (1)
and sub-section (2) shall, in the absence of special and adequate reasons to the
contrary to be recorded in the judgment of the Court, be for a term not less than six
months.

(@) Notwithstanding anything contained in the Code of Criminal Procedure,
1973, all offences under this Act, except the offences referred to in sub-section (5)
shall be non-cognizable and bailable.

(®)] The offences specified in clause (a) or clause (b) or clause (c) or clause (d)
of sub-section (1) and punishable under clause (i) of that sub-section shall be
cognizable and non-bailable.

6) A person shall not be prosecuted for any offence under this section except
with the previous sanction of the Commissioner.

Explanation.- For the purposes of this section, the term “tax” shall include the
amount of tax evaded or the amount of input tax credit wrongly availed or utilised
or refund wrongly taken under the provisions of this Act, the Central Goods and
Services Tax Act, the Integrated Goods and Services Tax Act, and cess levied under
the Goods and Services Tax (Compensation to States) Act.

133.(1) Where any person engaged in connection with the collection of statistics
under section 151 or compilation or computerisation thereof or if any officer of
State tax having access to information specified under sub-section (1) of section
150, or if any person engaged in connection with the provision of service on the
common portal or the agent of common portal, wilfully discloses any information or
the contents of any return furnished under this Act or rules made thereunder
otherwise than in execution of his duties under the said sections or for the purposes
of prosecution for an offence under this Act or under any other Act for the time
being in force, he shall be punishable with imprisonment for a term which may
extend to six months or with fine which may extend to twenty five thousand rupees,
or with both.

(2) Any person —

(a) who is a Government servant shall not be prosecuted for any offence under this
section except with the previous sanction of the Government;

(b) who is not a Government servant shall not be prosecuted for any offence under
this section except with the previous sanction of the Commissioner.

134. No court shall take cognizance of any offence punishable under this Act or
the rules made thereunder except with the previous sanction of the Commissioner,
and no court inferior to that of a Magistrate of the First Class, shall try any such
offence.
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135. In any prosecution for an offence under this Act which requires a culpable
mental state on the part of the accused, the court shall presume the existence of such
mental state but it shall be a defence for the accused to prove the fact that he had no
such mental state with respect to the act charged as an offence in that prosecution.

Explanation.—For the purposes of this section,—

(i) the expression “culpable mental state” includes intention, motive, knowledge of a
fact, and belief in, or reason to believe, a fact;

(ii) a fact is said to be proved only when the court believes it to exist beyond
reasonable doubt and not merely when its existence is established by a
preponderance of probability.

136. A statement made and signed by a person on appearance in response to any
summons issued under section 70 during the course of any inquiry or proceedings
under this Act shall be relevant, for the purpose of proving, in any prosecution for
an offence under this Act, the truth of the facts which it contains,—

(a) when the person who made the statement is dead or cannot be found, or is
incapable of giving evidence, or is kept out of the way by the adverse party, or
whose presence cannot be obtained without an amount of delay or expense which,
under the circumstances of the case, the court considers unreasonable; or

(b) when the person who made the statement is examined as a witness in the case
before the court and the court is of the opinion that, having regard to the
circumstances of the case, the statement should be admitted in evidence in the
interest of justice.

137. (1) Where an offence committed by a person under this Act is a company,
every person who, at the time the offence was committed was in charge of, and was
responsible to, the company for the conduct of business of the company, as well as
the company, shall be deemed to be guilty of the offence and shall be liable to be
proceeded against and punished accordingly.

2) Notwithstanding anything contained in sub-section (1), where an
offence under this Act has been committed by a company and it is proved that
the offence has been committed with the consent or connivance of, or is
attributable to any negligence on the part of, any director, manager, secretary
or other officer of the company, such director, manager, secretary or other
officer shall also be deemed to be guilty of that offence and shall be liable to
be proceeded against and punished accordingly.

3) Where an offence under this Act has been committed by a taxable
person being a partnership firm or a Limited Liability Partnership or a Hindu
Undivided Family or a trust, the partner or karta or managing trustee shall be
deemed to be guilty of that offence and shall be liable to be proceeded against
and punished accordingly and the provisions of sub-section (2) shall mutatis
mutandis apply to such persons.

(@) Nothing contained in this section shall render any such person liable
to any punishment provided in this Act, if he proves that the offence was
committed without his knowledge or that he had exercised all due diligence to
prevent the commission of such offence.

Explanation.—For the purposes of this section,—

(i) “company” means a body corporate and includes a firm or other association of
individuals; and

(i) “director”, in relation to a firm, means a partner in the firm.

138. (1) Any offence under this Act may, either before or after the institution of
prosecution, be compounded by the Commissioner on payment, by the person
accused of the offence, to the Central Government or the State Government, as the
case may be, of such compounding amount in such manner as may be prescribed:
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Provided that nothing contained in this section shall apply to —

(a) a person who has been allowed to compound once in respect of any of the
offences specified in clauses (a) to (f) of sub-section (1) of section 132 and the
offences specified in clause (I) which are relatable to offences specified in clauses
(a) to (f) of the said sub-section;

(b) a person who has been allowed to compound once in respect of any
offence, other than those in clause (a), under this Act or under the provisions of any
State Goods and Services Tax Act or the Central Goods and Services Tax Act or the
Union Territory Goods and Services Tax Act or the Integrated Goods and Services
Tax Act in respect of supplies of value exceeding one crore rupees;

() a person who has been accused of committing an offence under this Act
which is also an offence under any other law for the time being in force;

(d) a person who has been convicted for an offence under this Act by a court;
(e) a person who has been accused of committing an offence specified in

clause (g) or clause (j) or clause (k) of sub-section (1) of section 132; and
®) any other class of persons or offences as may be prescribed:

Provided further that any compounding allowed under the provisions of this section
shall not affect the proceedings, if any, instituted under any other law:

Provided also that compounding shall be allowed only after making payment of tax,
interest and penalty involved in such offences.

2) The amount for compounding of offences under this section shall be
such as may be prescribed, subject to the minimum amount not being less
than ten thousand rupees or fifty per cent. of the tax involved, whichever is
higher, and the maximum amount not being less than thirty thousand rupees
or one hundred and fifty per cent. of the tax, whichever is higher.

3) On payment of such compounding amount as may be determined by
the Commissioner, no further proceedings shall be initiated under this Act
against the accused person in respect of the same offence and any criminal
proceedings, if already initiated in respect of the said offence, shall stand
abated.

CHAPTER XX
TRANSITIONAL PROVISIONS

139. (1) On and from the appointed day, every person registered under any of
the existing laws and having a valid Permanent Account Number shall be issued a
certificate of registration on provisional basis, subject to such conditions and in such
form and manner as may be prescribed, which unless replaced by a final certificate
of registration under sub-section (2), shall be liable to be cancelled if the conditions
so prescribed are not complied with.

2) The final certificate of registration shall be granted in such form and
manner and subject to such conditions as may be prescribed.

3) The certificate of registration issued to a person under sub-section (1)
shall be deemed to have not been issued if the said registration is cancelled in
pursuance of an application filed by such person that he was not liable to
registration under section 22 or section 24.

140. (1) A registered person, other than a person opting to pay tax under section
10, shall be entitled to take, in his electronic credit ledger, credit of the amount of
Value Added Tax carried forward in the return relating to the period ending with the
day immediately preceding the appointed day, furnished by him under the existing
law in such manner as may be prescribed:

Provided that the registered person shall not be allowed to take credit in the
following circumstances, namely: —
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(6] where the said amount of credit is not admissible as input tax credit under
this Act; or
(ii) where he has not furnished all the returns required under the existing law

for the period of six months immediately preceding the appointed date; or

Provided further that so much of the said credit as is attributable to any claim
related to section 3, sub-section (3) of section 5, section 6, section 6A or sub-section
(8) of section 8 of the Central Sales Tax Act, 1956 which is not substantiated in the
manner, and within the period, prescribed in rule 12 of the Central Sales Tax
(Registration and Turnover) Rules, 1957 shall not be eligible to be credited to the
electronic credit ledger:

Provided also that an amount equivalent to the credit specified in the second
proviso shall be refunded under the existing law when the said claims are
substantiated in the manner prescribed in rule 12 of the Central Sales Tax
(Registration and Turnover) Rules, 1957.

2) A registered person, other than a person opting to pay tax under
section 10, shall be entitled to take, in his electronic credit ledger, credit of the
unavailed input tax credit in respect of capital goods, not carried forward in a
return, furnished under the existing law by him, for the period ending with the
day immediately preceding the appointed day in such manner as may be
prescribed:

Provided that the registered person shall not be allowed to take credit unless the said
credit was admissible as input tax credit under the existing law and is also
admissible as input tax credit under this Act.

Explanation.—For the purposes of this section, the expression “unavailed input tax
credit” means the amount that remains after subtracting the amount of input tax
credit already availed in respect of capital goods by the taxable person under the
existing law from the aggregate amount of input tax credit to which the said person
was entitled in respect of the said capital goods under the existing law.

3) A registered person, who was not liable to be registered under the
existing law or who was engaged in the sale of exempted goods or tax free
goods, by whatever name called, under the existing law but which are liable to
tax under this Act or where the person was entitled to the credit of input tax at
the time of sale of goods, if any, shall be entitled to take, in his electronic
credit ledger, credit of the value added tax in respect of inputs held in stock
and inputs contained in semi-finished or finished goods held in stock on the
appointed day subject to the following conditions namely:—

(1) such inputs or goods are used or intended to be used for making taxable supplies
under this Act;

(ii) the said registered person is eligible for input tax credit on such inputs under this
Act;

(iii) the said registered person is in possession of invoice or other prescribed
documents evidencing payment of tax under the existing law in respect of such
inputs; and

(iv) such invoices or other prescribed documents were issued not earlier than twelve
months immediately preceding the appointed day:

Provided that where a registered person, other than a manufacturer or a supplier of
services, is not in possession of an invoice or any other documents evidencing
payment of fax in respect of inputs, then, such registered person shall, subject to
such conditions, limitations and safeguards as may be prescribed, including that the
said taxable person shall pass on the benefit of such credit by way of reduced prices
to the recipient, be allowed to take credit at such rate and in such manner as may be
prescribed.

(@) A registered person, who was engaged in the sale of taxable goods as
well as exempted goods or tax free goods, by whatever name called, under the
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existing law but which are liable to tax under this Act, shall be entitled to
take, in his electronic credit ledger,-

(a) the amount of credit of the value added tax carried forward in a return furnished
under the existing law by him in accordance with the provisions of sub-section (1);
and

(b) the amount of credit of the value added tax in respect of inputs held in stock and

inputs contained in semi-finished or finished goods held in stock on the appointed
day, relating to such exempted goods or tax free goods, by whatever name called, in
accordance with the provisions of sub-section (3).

®)) A registered person shall be entitled to take, in his electronic credit
ledger, credit of value added tax in respect of inputs received on or after the
appointed day but the tax in respect of which has been paid by the supplier
under the existing law, subject to the condition that the invoice or any other
tax paying document of the same was recorded in the books of account of
such person within a period of thirty days from the appointed day:

Provided that the period of thirty days may, on sufficient cause being shown, be
extended by the Commissioner for a further period not exceeding thirty days:

Provided further that the said registered person shall furnish a statement, in such
manner as may be prescribed, in respect of credit that has been taken under this sub-
section.

(6) A registered person, who was either paying tax at a fixed rate or
paying a fixed amount in lieu of the tax payable under the existing law shall
be entitled to take, in his electronic credit ledger, credit of value added tax in
respect of inputs held in stock and inputs contained in semi-finished or
finished goods held in stock on the appointed day subject to the following
conditions, namely:—

(i) such inputs or goods are used or intended to be used for making taxable supplies
under this Act;

(ii) the said registered person is not paying tax under section 10;

(iii) the said registered person is eligible for input tax credit on such inputs under
this Act;

(iv) the said registered person is in possession of invoice or other prescribed
documents evidencing payment of tax under the existing law in respect of inputs;
and

(v) such invoices or other prescribed documents were issued not earlier than twelve
months immediately preceding the appointed day.

(7) The amount of credit under sub-sections (3), (4) and (6) shall be calculated
in such manner as may be prescribed.

141. (1) Where any inputs received at a place of business had been
despatched as such or despatched after being partially processed to a job
worker for further processing, testing, repair, reconditioning or any other
purpose in accordance with the provisions of existing law prior to the
appointed day and such inputs are returned to the said place on or after the
appointed day, no tax shall be payable if such inputs, after completion of the
job work or otherwise, are returned to the said place within six months from
the appointed day:

Provided that the period of six months may, on sufficient cause being shown,
be extended by the Commissioner for a further period not exceeding two
months:

Provided further that if such inputs are not returned within the period
specified in this sub-section, the input tax credit shall be liable to be recovered
in accordance with the provisions of clause (a) of sub-section (8) of section
142.

2) Where any semi-finished goods had been despatched from the place

Transitional
provisions
relating to job
work.



194

DELHI GAZETTE : EXTRAORDINARY

PART IV]

of business to any other premises for carrying out certain manufacturing
processes in accordance with the provisions of existing law prior to the
appointed day and such goods (hereafter in this sub-section referred to as “the
said goods™) are returned to the said place on or after the appointed day, no
tax shall be payable if the said goods, after undergoing manufacturing
processes or otherwise, are returned to the said place within six months from
the appointed day:

Provided that the period of six months may, on sufficient cause being shown,
be extended by the Commissioner for a further period not exceeding two
months:

Provided further that if the said goods are not returned within a period
specified in this sub-section, the input tax credit shall be liable to be recovered
in accordance with the provisions of clause (a) of sub-section (8) of section
142:

Provided also that the person despatching the goods may, in accordance with
the provisions of the existing law, transfer the said goods to the premises of
any registered person for the purpose of supplying therefrom on payment of
tax in India or without payment of tax for exports within the period specified
in this sub-section.

3) Where any goods had been despatched from the place of business
without payment of tax for carrying out tests or any other process, to any
other premises, whether registered or not, in accordance with the provisions of
existing law prior to the appointed day and such goods, are returned to the
said place of business on or after the appointed day, no tax shall be payable if
the said goods, after undergoing tests or any other process, are returned to
such place within six months from the appointed day:

Provided that the period of six months may, on sufficient cause being shown,
be extended by the Commissioner for a further period not exceeding two
months:

Provided further that if the said goods are not returned within the period
specified in this sub-section, the input tax credit shall be liable to be recovered
in accordance with the provisions of clause (a) of sub-section (8) of section
142:

Provided also that the person despatching the goods may, in accordance with
the provisions of the existing law, transfer the said goods from the said other
premises on payment of tax in India or without payment of tax for exports
within the period specified in this sub-section.

“4) The tax under sub-sections (1), (2) and (3) shall not be payable, only
if the person despatching the goods and the job worker declare the details of
the inputs or goods held in stock by the job worker on behalf of the said
person on the appointed day in such form and manner and within such time as
may be prescribed.

142. (1) Where any goods on which rax, if any, had been paid under the
existing law at the time of sale thereof, not being earlier than six months prior
to the appointed day, are returned to any place of business on or after the
appointed day, the registered person shall be eligible for refund of the tax paid
under the existing law where such goods are returned by a person, other than a
registered person, to the said place of business within a period of six months
from the appointed day and such goods are identifiable to the satisfaction of
the proper officer:

Provided that if the said goods are returned by a registered person, the return
of such goods shall be deemed to be a supply.

2) (a) where, in pursuance of a contract entered into prior to the
appointed day, the price of any goods is revised upwards on or after the
appointed day, the registered person who had sold such goods shall issue to
the recipient a supplementary invoice or debit note, containing such
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particulars as may be prescribed, within thirty days of such price revision and
for the purposes of this Act, such supplementary invoice or debit note shall be
deemed to have been issued in respect of an outward supply made under this
Act;

(b) where, in pursuance of a contract entered into prior to the appointed day,
the price of any goods is revised downwards on or after the appointed day, the
registered person who had sold such goods may issue to the recipient a credit
note, containing such particulars as may be prescribed, within thirty days of
such price revision and for the purposes of this Act such credit note shall be
deemed to have been issued in respect of an outward supply made under this
Act:

Provided that the registered person shall be allowed to reduce his tax liability
on account of issue of the credit note only if the recipient of the credit note
has reduced his input tax credit corresponding to such reduction of tax
liability.

3) Every claim for refund filed by any person before, on or after the
appointed day for refund of any amount of input tax credit, tax, interest or any
other amount paid under the existing law, shall be disposed of in accordance
with the provisions of existing law and any amount eventually accruing to
him shall be refunded to him in cash in accordance with the provisions of the
said law:

Provided that where any claim for refund of the amount of input tax credit is
fully or partially rejected, the amount so rejected shall lapse:

Provided further that no refund shall be allowed of any amount of input tax
credit where the balance of the said amount as on the appointed day has been
carried forward under this Act.

(@) Every claim for refund filed after the appointed day for refund of any
tax paid under the existing law in respect of the goods exported before or after
the appointed day, shall be disposed of in accordance with the provisions of
the existing law:

Provided that where any claim for refund of input tax credit is fully or
partially rejected, the amount so rejected shall lapse:

Provided further that no refund shall be allowed of any amount of input tax
credit where the balance of the said amount as on the appointed day has been
carried forward under this Act.

%) Notwithstanding anything to the contrary contained in this Act, any
amount of input tax credit reversed prior to the appointed day shall not be
admissible as input tax credit under this Act.

(6) (a) every proceeding of appeal, revision, review or reference relating
to a claim for input tax credit initiated whether before, on or after the
appointed day under the existing law shall be disposed of in accordance with
the provisions of the existing law, and any amount of credit found to be
admissible to the claimant shall be refunded to him in cash in accordance with
the provisions of the existing law, and the amount rejected, if any, shall not be
admissible as input tax credit under this Act:

Provided that no refund shall be allowed of any amount of input tax credit
where the balance of the said amount as on the appointed day has been carried
forward under this Act;

(b) every proceeding of appeal, revision, review or reference relating to
recovery of input tax credit initiated whether before, on or after the appointed
day under the existing law shall be disposed of in accordance with the
provisions of the existing law, and if any amount of credit becomes
recoverable as a result of such appeal, revision, review or reference, the same
shall, unless recovered under the existing law, be recovered as an arrear of tax
under this Act and the amount so recovered shall not be admissible as input
tax credit under this Act.
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7 (a) every proceeding of appeal, revision, review or reference relating
to any output tax liability initiated whether before, on or after the appointed
day under the existing law, shall be disposed of in accordance with the
provisions of the existing law, and if any amount becomes recoverable as a
result of such appeal, revision, review or reference, the same shall, unless
recovered under the existing law, be recovered as an arrear of tax under this
Act and the amount so recovered shall not be admissible as input tax credit
under this Act.

(b) every proceeding of appeal, revision, review or reference relating to
any output zax liability initiated whether before, on or after the appointed day
under the existing law, shall be disposed of in accordance with the provisions
of the existing law, and any amount found to be admissible to the claimant
shall be refunded to him in cash in accordance with the provisions of the
existing law and the amount rejected, if any, shall not be admissible as input
tax credit under this Act.

(8) (a) where in pursuance of an assessment or adjudication proceedings
instituted, whether before, on or after the appointed day under the existing
law, any amount of tax, interest, fine or penalty becomes recoverable from the
person, the same shall, unless recovered under the existing law, be recovered
as an arrear of tax under this Act and the amount so recovered shall not be
admissible as input tax credit under this Act;

(b) where in pursuance of an assessment or adjudication proceedings
instituted, whether before, on or after the appointed day under the existing law,
any amount of tax, interest, fine or penalty becomes refundable to the taxable
person, the same shall be refunded to him in cash under the said law, and the
amount rejected, if any, shall not be admissible as input tax credit under this
Act.

9 (a) where any return, furnished under the existing law, is revised after
the appointed day and if, pursuant to such revision, any amount is found to be
recoverable or any amount of input tax credit is found to be inadmissible, the
same shall, unless recovered under the existing law, be recovered as an arrear
of tax under this Act and the amount so recovered shall not be admissible as
input tax credit under this Act;

(b) where any return, furnished under the existing law, is revised after the
appointed day but within the time limit specified for such revision under the
existing law and if, pursuant to such revision, any amount is found to be
refundable or input tax credit is found to be admissible to any taxable person,
the same shall be refunded to him in cash under the existing law, and the
amount rejected, if any, shall not be admissible as input tax credit under this
Act.

(10) Save as otherwise provided in this Chapter, the goods or services or
both supplied on or after the appointed day in pursuance of a contract entered
into prior to the appointed day shall be liable to tax under the provisions of
this Act.

(1D (a) notwithstanding anything contained in section 12, no tax shall be
payable on goods under this Act to the extent the tax was leviable on the said
goods under the Delhi Value Added Tax Act, 2004;

(b) notwithstanding anything contained in section 13, no tax shall be payable
on services under this Act to the extent the tax was leviable on the said services
under Chapter V of the Finance Act, 1994;

© where tax was paid on any supply, both under the Delhi Value Added Tax
Act, 2004 and under Chapter V of the Finance Act, 1994, tax shall be leviable under
this Act and the taxable person shall be entitled to take credit of value added tax or
service tax paid under the existing law to the extent of supplies made after the
appointed day and such credit shall be calculated in such manner as may be
prescribed.

(12) Where any goods sent on approval basis, not earlier than six months
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before the appointed day, are rejected or not approved by the buyer and
returned to the seller on or after the appointed day, no tax shall be payable
thereon if such goods are returned within six months from the appointed day:

Provided that the said period of six months may, on sufficient cause being
shown, be extended by the Commissioner for a further period not exceeding
two months:

Provided further that the tax shall be payable by the person returning the
goods if such goods are liable to tax under this Act, and are returned after the
period specified in this sub-section:

Provided also that tax shall be payable by the person who has sent the goods
on approval basis if such goods are liable to tax under this Act, and are not
returned within the period specified in this sub-section.

(13) Where a supplier has made any sale of goods in respect of which tax
was required to be deducted at source under the Delhi Value Added Tax Act,
2004 and has also issued an invoice for the same before the appointed day, no
deduction of tax at source under section 51 shall be made by the deductor
under the said section where payment to the said supplier is made on or after
the appointed day.

(14) Where any goods or capital goods belonging to the principal are lying
at the premises of the agent on the appointed day, the agent shall be entitled to
take credit of the tax paid on such goods or capital goods subject to fulfilment
of the following conditions:

(6] the agent is a registered taxable person under this Act;

(i) both the principal and the agent declare the details of stock of goods or
capital goods lying with such agent on the day immediately preceding the appointed
day in such form and manner and within such time as may be prescribed in this
behalf;

(iii) the invoices for such goods or capital goods had been issued not earlier
than twelve months immediately preceding the appointed day; and

@iv) the principal has either reversed or not availed of the input tax credit in
respect of such,-

(a) goods; or

(b) capital goods or, having availed of such credit, has reversed the said credit,
to the extent availed of by him.

Explanation.- For the purposes of this Chapter, the expression ‘“capital
goods” shall have the same meaning as assigned to it in the Delhi Value
Added Tax Act, 2004.

CHAPTER XXI
MISCELLANEOUS

143. (1) A registered person (hereafter in this section referred to as the
“principal”) may, under intimation and subject to such conditions as may be
prescribed, send any inputs or capital goods, without payment of tax, to a job
worker for job work and from there subsequently send to another job worker and
likewise, and shall,—

(a) bring back inputs, after completion of job work or otherwise, or capital goods,
other than moulds and dies, jigs and fixtures, or tools, within one year and three
years, respectively, of their being sent out, to any of his place of business, without
payment of tax;

(b) supply such inputs, after completion of job work or otherwise, or capital goods,
other than moulds and dies, jigs and fixtures, or tools, within one year and three

Job work
procedure.
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years, respectively, of their being sent out from the place of business of a job worker
on payment of tax within India, or with or without payment of tax for export, as the
case may be:

Provided that the principal shall not supply the goods from the place of business of a
job worker in accordance with the provisions of this clause unless the said principal
declares the place of business of the job worker as his additional place of business
except in a case-

(i) where the job worker is registered under section 25; or

(ii) where the principal is engaged in the supply of such goods as may be notified by
the Commissioner.

2) The responsibility for keeping proper accounts for the inputs or
capital goods shall lie with the principal.

3) Where the inputs sent for job work are not received back by the
principal after completion of job work or otherwise in accordance with the
provisions of clause (a) of sub-section (1) or are not supplied from the place
of business of the job worker in accordance with the provisions of clause (b)
of sub-section (1) within a period of one year of their being sent out, it shall
be deemed that such inputs had been supplied by the principal to the job
worker on the day when the said inputs were sent out.

“4) Where the capital goods, other than moulds and dies, jigs and
fixtures, or tools, sent for job work are not received back by the principal in
accordance with the provisions of clause (a) of sub-section (1) or are not
supplied from the place of business of the job worker in accordance with the
provisions of clause (b) of sub-section (1) within a period of three years of
their being sent out, it shall be deemed that such capital goods had been
supplied by the principal to the job worker on the day when the said capital
goods were sent out.

5) Notwithstanding anything contained in sub-sections (1) and (2), any
waste and scrap generated during the job work may be supplied by the job
worker directly from his place of business on payment of tax, if such job
worker is registered, or by the principal, if the job worker is not registered.

Explanation. - For the purposes of job work, input includes intermediate goods
arising from any treatment or process carried out on the inputs by the principal or
the job worker.

144. Where any document-

@) is produced by any person under this Act or any other law for the time
being in force; or

@i1) has been seized from the custody or control of any person under this Act or
any other law for the time being in force; or

(iii) has been received from any place outside India in the course of any
proceedings under this Act or any other law for the time being in force,

and such document is tendered by the prosecution in evidence against him or any
other person who is tried jointly with him, the court shall--

(a) unless the contrary is proved by such person, presume —
1) the truth of the contents of such document;
@i1) that the signature and every other part of such document which purports to

be in the handwriting of any particular person or which the court may reasonably
assume to have been signed by, or to be in the handwriting of, any particular person,
is in that person’s handwriting, and in the case of a document executed or attested,
that it was executed or attested by the person by whom it purports to have been so
executed or attested;
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(b) admit the document in evidence notwithstanding that it is not duly
stamped, if such document is otherwise admissible in evidence.

145. (1) Notwithstanding anything contained in any other law for the time
being in force, —

(a) a micro film of a document or the reproduction of the image or images embodied
in such micro film (whether enlarged or not); or

(b) a facsimile copy of a document; or

(c) a statement contained in a document and included in a printed material produced
by a computer, subject to such conditions as may be prescribed; or

(d) any information stored electronically in any device or media, including any hard
copies made of such information,

shall be deemed to be a document for the purposes of this Act and the rules
made thereunder and shall be admissible in any proceedings thereunder, without
further proof or production of the original, as evidence of any contents of the
original or of any fact stated therein of which direct evidence would be admissible.

2) In any proceedings under this Act and or the rules made thereunder,
where it is desired to give a statement in evidence by virtue of this section, a
certificate, —

(a) identifying the document containing the statement and describing the manner in
which it was produced;

(b) giving such particulars of any device involved in the production of that
document as may be appropriate for the purpose of showing that the document was
produced by a computer,

shall be evidence of any matter stated in the certificate and for the purposes of this
sub-section it shall be sufficient for a matter to be stated to the best of the
knowledge and belief of the person stating it.

146. The Government may, on the recommendations of the Council, notify the
Common Goods and Services Tax Electronic Portal for facilitating registration,
payment of tax, furnishing of returns, computation and settlement of integrated tax,
electronic way bill and for carrying out such other functions and for such purposes
as may be prescribed.

147. The Government may, on the recommendations of the Council, notify
certain supplies of goods as “deemed exports”’, where goods supplied do not leave
India, and payment for such supplies is received either in Indian rupees or in
convertible foreign exchange, if such goods are manufactured in India.

148. The Government may, on the recommendations of the Council, and subject
to such conditions and safeguards as may be prescribed, notify certain classes of
registered persons, and the special procedures to be followed by such persons
including those with regard to registration, furnishing of return, payment of tax and
administration of such persons.

149. (1) Every registered person may be assigned a goods and services tax
compliance rating score by the Government based on his record of compliance with
the provisions of this Act.
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2) The goods and services tax compliance rating score may be
determined on the basis of such parameters as may be prescribed.

3) The goods and services tax compliance rating score may be updated
at periodic intervals and intimated to the registered person and also placed in
the public domain in such manner as may be prescribed.

150. (1) Any person, being— Obligation  to
furnish
information
return.

(a) a taxable person; or

(b) a local authority or other public body or association; or

(c) any authority of the State Government responsible for the collection of value
added tax or sales tax or State excise duty or an authority of the Central Government
responsible for the collection of excise duty or customs duty; or

(d) an income tax authority appointed under the provisions of the Income-tax Act,
43 of 1961. 1961; or

(e) a banking company within the meaning of clause (a) of section 45A of the
2 of 1934. Reserve Bank of India Act, 1934; or

(f) a State Electricity Board or an electricity distribution or transmission licensee
36 of 2003. under the Electricity Act, 2003, or any other entity entrusted with such functions by
the Central Government or the State Government; or

16 of 1908. (g) the Registrar or Sub-Registrar appointed under section 6 of the Registration Act,
1908; or
18 of 2013. (h) a Registrar within the meaning of the Companies Act, 2013; or

(i) the registering authority empowered to register motor vehicles under the Motor
59 of 1988. Vehicles Act, 1988; or

(j) the Collector referred to in clause (c) of section 3 of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
30 of 2013. Resettlement Act, 2013; or

(k) the recognised stock exchange referred to in clause (f) of section 2 of the
42 of 1956. Securities Contracts (Regulation) Act, 1956; or

(1) a depository referred to in clause (e) of sub-section (1) of section 2 of the
22 of 1996. Depositories Act, 1996; or

(m) an officer of the Reserve Bank of India as constituted under section 3 of the
2 of 1934. Reserve Bank of India Act, 1934; or

(n) the Goods and Services Tax Network, a company registered under the
18 of 2013. Companies Act, 2013; or

(0) a person to whom a Unique Identity Number has been granted under sub-section
(9) of section 25; or

(p) any other person as may be specified, on the recommendations of the Council,
by the Government,

who is responsible for maintaining record of registration or statement of accounts or
any periodic return or document containing details of payment of tax and other
details of transaction of goods or services or both or transactions related to a bank
account or consumption of electricity or transaction of purchase, sale or exchange of
goods or property or right or interest in a property under any law for the time being
in force, shall furnish an information return of the same in respect of such periods,
within such time, in such form and manner and to such authority or agency as may
be prescribed.

2) Where the Commissioner, or an officer authorised by him in this
behalf, considers that the information furnished in the information return is
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defective, he may intimate the defect to the person who has furnished such
information return and give him an opportunity of rectifying the defect within
a period of thirty days from the date of such intimation or within such further
period which, on an application made in this behalf, the said authority may
allow and if the defect is not rectified within the said period of thirty days or,
the further period so allowed, then, notwithstanding anything contained in any
other provisions of this Act, such information return shall be treated as not
furnished and the provisions of this Act shall apply.

3) Where a person who is required to furnish information return has not
furnished the same within the time specified in sub-section (1) or sub-section
(2), the said authority may serve upon him a notice requiring furnishing of
such information return within a period not exceeding ninety days from the
date of service of the notice and such person shall furnish the information
return.

151. (1) The Commissioner may, if he considers that it is necessary so to do, by
notification, direct that statistics may be collected relating to any matter dealt with
by or in connection with this Act.

2) Upon such notification being issued, the Commissioner, or any
person authorised by him in this behalf, may call upon the concerned persons
to furnish such information or returns, in such form and manner as may be
prescribed, relating to any matter in respect of which statistics is to be
collected.

152. (1) No information of any individual return or part thereof with respect to
any matter given for the purposes of section 150 or section 151 shall, without the
previous consent in writing of the concerned person or his authorised representative,
be published in such manner so as to enable such particulars to be identified as
referring to a particular person and no such information shall be used for the
purpose of any proceedings under this Act.

2) Except for the purposes of prosecution under this Act or any other Act for
the time being in force, no person who is not engaged in the collection of statistics
under this Act or compilation or computerisation thereof for the purposes of this
Act, shall be permitted to see or have access to any information or any individual
return referred to in section 151.

3) Nothing in this section shall apply to the publication of any
information relating to a class of taxable persons or class of transactions, if in
the opinion of the Commissioner, it is desirable in the public interest to
publish such information.

153. Any officer not below the rank of Assistant Commissioner may, having
regard to the nature and complexity of the case and the interest of revenue, take
assistance of any expert at any stage of scrutiny, inquiry, investigation or any other
proceedings before him.

154. The Commissioner or an officer authorised by him may take samples of
goods from the possession of any taxable person, where he considers it necessary,
and provide a receipt for any samples so taken.

155. Where any person claims that he is eligible for input tax credit under this
Act, the burden of proving such claim shall lie on such person.

156. All persons discharging functions under this Act shall be deemed to be
public servants within the meaning of section 21 of the Indian Penal Code.

157. (1) No suit, prosecution or other legal proceedings shall lie against the
President, State President, Members, officers or other employees of the Appellate
Tribunal or any other person authorised by the said Appellate Tribunal for anything
which is in good faith done or intended to be done under this Act or the rules made
thereunder.

2) No suit, prosecution or other legal proceedings shall lie against any
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officer appointed or authorised under this Act for anything which is done or
intended to be done in good faith under this Act or the rules made thereunder.

158. (1) All particulars contained in any statement made, return furnished or Disclosure of
accounts or documents produced in accordance with this Act, or in any record of information by
evidence given in the course of any proceedings under this Act (other than a public
proceedings before a criminal court), or in any record of any proceedings under this servant.

Act shall, save as provided in sub-section (3), not be disclosed.

2) Notwithstanding anything contained in the Indian Evidence Act,
1 of 1872. 1872, no court shall, save as otherwise provided in sub-section (3), require

any officer appointed or authorised under this Act to produce before it or to

give evidence before it in respect of particulars referred to in sub-section (1).

3) Nothing contained in this section shall apply to the disclosure of,—

(a) any particulars in respect of any statement, return, accounts, documents,

evidence, affidavit or deposition, for the purpose of any prosecution under the
45 of 1860. Indian Penal Code or the Prevention of Corruption Act, 1988, or any other law for
49 of 1988. the time being in force; or

(b) any particulars to the Central Government or the State Government or to any
person acting in the implementation of this Act, for the purposes of carrying out the
objects of this Act; or

(c) any particulars when such disclosure is occasioned by the lawful exercise under
this Act of any process for the service of any notice or recovery of any demand; or

(d) any particulars toa civil court in any suit or proceedings, to which the
Government or any authority under this Act is a party, which relates to any matter
arising out of any proceedings under this Act or under any other law for the time
being in force authorising any such authority to exercise any powers thereunder; or

(e) any particulars to any officer appointed for the purpose of audit of tax receipts or
refunds of the tax imposed by this Act; or

(f) any particulars where such particulars are relevant for the purposes of any
inquiry into the conduct of any officer appointed or authorised under this Act, to any
person or persons appointed as an inquiry officer under any law for the time being
in force; or

(g) any such particulars to an officer of the Central Government or of any State
Government, as may be necessary for the purpose of enabling that Government to
levy or realise any tax or duty; or

(h) any particulars when such disclosure is occasioned by the lawful exercise by a
public servant or any other statutory authority, of his or its powers under any law for
the time being in force; or

(1) any particulars relevant to any inquiry into a charge of misconduct in connection
with any proceedings under this Act against a practising advocate, a tax practitioner,
a practising cost accountant, a practising chartered accountant, a practising company
secretary to the authority empowered to take disciplinary action against the
members practising the profession of a legal practitioner, a cost accountant, a
chartered accountant or a company secretary, as the case may be; or

(j) any particulars to any agency appointed for the purposes of data entry on any
automated system or for the purpose of operating, upgrading or maintaining any
automated system where such agency is contractually bound not to use or disclose
such particulars except for the aforesaid purposes; or

(k) any such particulars to an officer of the Government as may be necessary for the
purposes of any other law for the time being in force; and

(1) any information relating to any class of taxable persons or class of transactions
for publication, if, in the opinion of the Commissioner, it is desirable in the public
interest, to publish such information.

159. (1) If the Commissioner, or any other officer authorised by him in this Publication of
behalf, is of the opinion that it is necessary or expedient in the public interest to information in
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publish the name of any person and any other particulars relating to any proceedings
or prosecution under this Act in respect of such person, it may cause to be published
such name and particulars in such manner as it thinks fit.

2) No publication under this section shall be made in relation to any
penalty imposed under this Act until the time for presenting an appeal to the
Appellate Authority under section 107 has expired without an appeal having
been presented or the appeal, if presented, has been disposed of.

Explanation.—In the case of firm, company or other association of persons, the
names of the partners of the firm, directors, managing agents, secretaries and
treasurers or managers of the company, or the members of the association, as the
case may be, may also be published if, in the opinion of the Commissioner, or any
other officer authorised by him in this behalf, circumstances of the case justify it.

160. (1) No assessment, re-assessment, adjudication, review, revision, appeal,
rectification, notice, summons or other proceedings done, accepted, made, issued,
initiated, or purported to have been done, accepted, made, issued, initiated in
pursuance of any of the provisions of this Act shall be invalid or deemed to be
invalid merely by reason of any mistake, defect or omission therein, if such
assessment, re-assessment, adjudication, review, revision, appeal, rectification,
notice, summons or other proceedings are in substance and effect in conformity with
or according to the intents, purposes and requirements of this Act or any existing
law.

) The service of any notice, order or communication shall not be called
in question, if the notice, order or communication, as the case may be, has
already been acted upon by the person to whom it is issued or where such
service has not been called in question at or in the earlier proceedings
commenced, continued or finalised pursuant to such notice, order or
communication.

161. Without prejudice to the provisions of section 160, and notwithstanding
anything contained in any other provisions of this Act, any authority, who has
passed or issued any decision or order or notice or certificate or any other document,
may rectify any error which is apparent on the face of record in such decision or
order or notice or certificate or any other document, either on its own motion or
where such error is brought to its notice by any officer appointed under this Act or
an officer appointed under the Central Goods and Services Tax Act or by the
affected person within a period of three months from the date of issue of such
decision or order or notice or certificate or any other document, as the case may be:

Provided that no such rectification shall be done after a period of six months from
the date of issue of such decision or order or notice or certificate or any other
document:

Provided further that the said period of six months shall not apply in such cases
where the rectification is purely in the nature of correction of a clerical or
arithmetical error, arising from any accidental slip or omission:

Provided also that where such rectification adversely affects any person, the
principles of natural justice shall be followed by the authority carrying out such
rectification.

162. Save as provided in sections 117 and 118, no civil court shall have
jurisdiction to deal with or decide any question arising from or relating to anything
done or purported to be done under this Act.

163. Wherever a copy of any order or document is to be provided to any person
on an application made by him for that purpose, there shall be paid such fee as may
be prescribed.

164. (1) The Government may, on the recommendations of the Council, by
notification, make rules for carrying out the provisions of this Act.

2) Without prejudice to the generality of the provisions of sub-section
(1), the Government may make rules for all or any of the matters which by
this Act are required to be, or may be, prescribed or in respect of which
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provisions are to be or may be made by rules.

3) The power to make rules conferred by this section shall include the
power to give retrospective effect to the rules or any of them from a date not
earlier than the date on which the provisions of this Act come into force.

“4) Any rules made under sub-section (1) or sub-section (2) may provide
that a contravention thereof shall be liable to a penalty not exceeding ten
thousand rupees.

165. The Government may, by notification, make regulations consistent with
this Act and the rules made thereunder to carry out the provisions of this Act.

166. Every rule made by the Government, every regulation made by the
Government and every notification issued by the Government under this Act, shall
be laid, as soon as may be after it is made or issued, before the Legislative
Assembly of Delhi, while it is in session, for a total period of thirty days which may
be comprised in one session or in two or more successive sessions, and if, before the
expiry of the session immediately following the session or the successive sessions
aforesaid, the House agrees in making any modification in the rule or regulation or
in the notification, as the case may be, or the House agrees that the rule or regulation
or the notification should not be made, the rule or regulation or notification, as the
case may be, shall thereafter have effect only in such modified form or be of no
effect, as the case may be; so, however, that any such modification or annulment
shall be without prejudice to the validity of anything previously done under that rule
or regulation or notification, as the case may be.

167. The Commissioner may, by notification, direct that subject to such
conditions, if any, as may be specified in the notification, any power exercisable by
any authority or officer under this Act may be exercisable also by another authority
or officer as may be specified in such notification.

168. The Commissioner may, if he considers it necessary or expedient so to do
for the purpose of uniformity in the implementation of this Act, issue such orders,
instructions or directions to the State tax officers as it may deem fit, and thereupon
all such officers and all other persons employed in the implementation of this Act
shall observe and follow such orders, instructions or directions.

169. (1) Any decision, order, summons, notice or other communication under
this Act or the rules made thereunder shall be served by any one of the following
methods, namely:--

(a) by giving or tendering it directly or by a messenger including a courier to the
addressee or the taxable person or to his manager or authorised representative or an
advocate or a tax practitioner holding authority to appear in the proceedings on
behalf of the taxable person or to a person regularly employed by him in connection
with the business, or to any adult member of family residing with the taxable
person; or

(b) by registered post or speed post or courier with acknowledgement due, to the
person for whom it is intended or his authorised representative, if any, at his last
known place of business or residence; or

(c) by sending a communication to his e-mail address provided at the time of
registration or as amended from time to time; or

(d) by making it available on the common portal; or

(e) by publication in a newspaper circulating in the locality in which the taxable
person or the person to whom it is issued is last known to have resided, carried on
business or personally worked for gain; or

(f) if none of the modes aforesaid is practicable, by affixing it in some conspicuous
place at his last known place of business or residence and if such mode is not
practicable for any reason, then by affixing a copy thereof on the notice board of the
office of the concerned officer or authority who or which passed such decision or
order or issued such summons or notice.
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) Every decision, order, summons, notice or any communication shall
be deemed to have been served on the date on which it is tendered or
published or a copy thereof is affixed in the manner provided in sub-section

().

3) When such decision, order, summons, notice or any communication
is sent by registered post or speed post, it shall be deemed to have been
received by the addressee at the expiry of the period normally taken by such
post in transit unless the contrary is proved.

170. The amount of tax, interest, penalty, fine or any other sum payable, and the
amount of refund or any other sum due, under the provisions of this Act shall be
rounded off to the nearest rupee and, for this purpose, where such amount contains a
part of a rupee consisting of paise, then, if such part is fifty paise or more, it shall be
increased to one rupee and if such part is less than fifty paise it shall be ignored.

171. (1) Any reduction in rate of tax on any supply of goods or services or the
benefit of input tax credit shall be passed on to the recipient by way of
commensurate reduction in prices.

2) The Central Government may, on recommendations of the Council,
by notification, constitute an Authority, or empower an existing Authority
constituted under any law for the time being in force, to examine whether
input tax credits availed by any registered person or the reduction in the tax
rate have actually resulted in a commensurate reduction in the price of the
goods or services or both supplied by him.

3) The Authority referred to in sub-section (2) shall exercise such
powers and discharge such functions as may be prescribed.

172. (1) If any difficulty arises in giving effect to any provisions of this Act, the
Government may, on the recommendations of the Council, by a general or a special
order published in the Official Gazette, make such provisions not inconsistent with
the provisions of this Act or the rules or regulations made thereunder, as may be
necessary or expedient for the purpose of removing the said difficulty:

Provided that no such order shall be made after the expiry of a period of three years
from the date of commencement of this Act.

) Every order made under this section shall be laid, as soon as may be,
after it is made, before the State Legislature.

173. Save as otherwise provided in this Act, on and from the date of
commencement of this Act,-

(i) in the Delhi Municipal Corporations Act, 1957,clause (d) of sub-section(1) of
section 113, sectionl42, clause (c) of sub-section (1) of sectionl53, the words “or
the tax on advertisements” appearing in sub-section (1) of section 154 and the Fifth
Schedule shall be omitted; and

(ii) in the New Delhi Municipal Council Act, 1994, clause (d) of sub-section(1) of
section 60 shall be omitted.

174. (1) Save as otherwise provided in this Act, on and from the date of
commencement of this Act,

(i) the Delhi Value Added Tax Act,2004,

except in respect of goods included in the Entry 54 of the State List of the Seventh
Schedule to the Constitution,

(ii) The Delhi Entertainment and Betting Tax Act, 1996
(iii) The Delhi Tax on Luxury Tax Act,1996
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(hereafter referred to as the repealed Acts) are hereby repealed.

(2) The repeal of the said Acts and the amendment of the Acts specified in section
173 (hereafter referred to as “such amendment” or “amended Act”, as the case
may be) to the extent mentioned in sub-section (1) or section 173 shall not—

(a) revive anything not in force or existing at the time of such amendment or repeal;
or

(b) affect the previous operation of the amended Acts or repealed Acts and orders or
anything duly done or suffered thereunder; or

(c) affect any right, privilege, obligation, or liability acquired, accrued or incurred
under the amended Acts or repealed Acts or orders under such repealed or amended
Acts:

Provided that any tax exemption granted as an incentive against investment through
a notification shall not continue as privilege if the said notification is rescinded on
or after the appointed day; or

(d) affect any tax, surcharge, penalty, fine, interest as are due or may become due or
any forfeiture or punishment incurred or inflicted in respect of any offence or
violation committed against the provisions of the amended Acts or repealed Acts; or

(e) affect any investigation, inquiry, verification (including scrutiny and audit),
assessment proceedings, adjudication and any other legal proceedings or recovery
of arrears or remedy in respect of any such tax, surcharge, penalty, fine, interest,
right, privilege, obligation, liability, forfeiture or punishment, as aforesaid, and any
such investigation, inquiry, verification (including scrutiny and audit), assessment
proceedings, adjudication and other legal proceedings or recovery of arrears or
remedy may be instituted, continued or enforced, and any such tax, surcharge,
penalty, fine, interest, forfeiture or punishment may be levied or imposed as if these
Acts had not been so amended or repealed; or

(f) affect any proceedings including that relating to an appeal, revision, review
or reference, instituted before, on or after the appointed day under the said
amended Acts or repealed Acts and such proceedings shall be continued under
the said amended Acts or repealed Acts as if this Act had not come into force
and the said Acts had not been amended or repealed.

(3) The mention of the particular matters referred to in section 173 and sub-
section (1) shall not be held to prejudice or affect the general application of
the General Clauses Act, 1897 with regard to the effect of repea

SCHEDULE I

[See section 7]

ACTIVITIES TO BE TREATED AS SUPPLY EVEN IF MADE WITHOUT
CONSIDERATION

1. Permanent transfer or disposal of business assets where input tax credit has
been availed on such assets.

2. Supply of goods or services or both between related persons or between
distinct persons as specified in section 25, when made in the course or
furtherance of business:

Provided that gifts not exceeding fifty thousand rupees in value in a financial
year by an employer to an employee shall not be treated as supply of goods or
services or both.

3. Supply of goods—

(a) by a principal to his agent where the agent undertakes to supply such goods
on behalf of the principal; or

(b) by an agent to his principal where the agent undertakes to receive such
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goods on behalf of the principal.

4. Import of services by a taxable person from a related person or from any of
his other establishments outside India, in the course or furtherance of business.

SCHEDULE II

[See section T]

ACTIVITIES TO BE TREATED AS SUPPLY OF GOODS OR SUPPLY OF
SERVICES

1. Transfer

(a) any transfer of the title in goods is a supply of goods;

(b) any transfer of right in goods or of undivided share in goods without the transfer
of title thereof, is a supply of services;

(c) any transfer of title in goods under an agreement which stipulates that property in
goods shall pass at a future date upon payment of full consideration as agreed, is a
supply of goods.

2. Land and Building
(a) any lease, tenancy, easement, licence to occupy land is a supply of services;

(b) any lease or letting out of the building including a commercial, industrial or
residential complex for business or commerce, either wholly or partly, is a supply of
services.

3. Treatment or process

Any treatment or process which is applied to another person’s goods is a supply of
services.

4. Transfer of business assets

(a) where goods forming part of the assets of a business are transferred or disposed of
by or under the directions of the person carrying on the business so as no longer to
form part of those assets, whether or not for a consideration, such transfer or disposal
is a supply of goods by the person;

(b) where, by or under the direction of a person carrying on a business, goods held or
used for the purposes of the business are put to any private use or are used, or made
available to any person for use, for any purpose other than a purpose of the business,
whether or not for a consideration, the usage or making available of such goods is a
supply of services;

(c) where any person ceases to be a taxable person, any goods forming part of the
assets of any business carried on by him shall be deemed to be supplied by him in the
course or furtherance of his business immediately before he ceases to be a taxable
person, unless—

(i) the business is transferred as a going concern to another person; or
(ii) the business is carried on by a personal representative who is deemed to be a
taxable person.
5. Supply of services
The following shall be treated as supply of service, namely:--
(a) renting of immovable property;

(b) construction of a complex, building, civil structure or a part thereof, including a
complex or building intended for sale to a buyer, wholly or partly, except where the
entire consideration has been received after issuance of completion certificate, where
required, by the competent authority or after its first occupation, whichever is earlier.
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Explanation.—For the purposes of this clause—

(1) the expression "competent authority" means the Government or any authority
authorised to issue completion certificate under any law for the time being in force
and in case of non-requirement of such certificate from such authority, from any of
the following, namely:—

(i) an architect registered with the Council of Architecture constituted under the
Architects Act, 1972; or

(ii) a chartered engineer registered with the Institution of Engineers (India); or

(iii) a licensed surveyor of the respective local body of the city or town or village or
development or planning authority;

(2) the expression "construction" includes additions, alterations, replacements or
remodeling of any existing civil structure;

(c) temporary transfer or permitting the use or enjoyment of any intellectual property
right;

(d)development, design, programming, customisation, adaptation, upgradation,
enhancement, implementation of information technology software;

(e)agreeing to the obligation to refrain from an act, or to tolerate an act or a situation,
or to do an act; and

(f) transfer of the right to use any goods for any purpose (whether or not for a
specified period) for cash, deferred payment or other valuable consideration.

6. Composite supply

The following composite supplies shall be treated as a supply of services, namely:—
(a) works contract as defined in clause (119) of section 2; and

(b) supply, by way of or as part of any service or in any other manner whatsoever, of
goods, being food or any other article for human consumption or any drink (other
than alcoholic liquor for human consumption), where such supply or service is for
cash, deferred payment or other valuable consideration

7. Supply of Goods
The following shall be treated as supply of goods, namely:--

Supply of goods by any unincorporated association or body of persons to a member
thereof for cash, deferred payment or other valuable consideration.

SCHEDULE IIT

[See section 7]

ACTIVITIES OR TRANSACTIONS WHICH SHALL BE TREATED
NEITHER AS A SUPPLY OF GOODS NOR A SUPPLY OF SERVICES

1. Services by an employee to the employer in the course of or in relation to his
employment.
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2. Services by any court or Tribunal established under any law for the time being
in force.

3.(a) the functions performed by the Members of Parliament, Members of State
Legislature, Members of Panchayats, Members of Municipalities and Members
of other local authorities;

(b) the duties performed by any person who holds any post in pursuance of the
provisions of the Constitution in that capacity; or

(c) the duties performed by any person as a Chairperson or a Member or a
Director in a body established by the Central Government or a State Government
or local authority and who is not deemed as an employee before the
commencement of this clause.

4. Services of funeral, burial, crematorium or mortuary including transportation
of the deceased.

5. Sale of land and, subject to clause (b) of paragraph 5 of Schedule II, sale of
building.

6. Actionable claims, other than lottery, betting and gambling.

Explanation.—For the purposes of paragraph 2, the term “court” includes
District Court, High Court and Supreme Court.

P.S.RAJAWAT, Addl. Secy.
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R TORTSY & S98wkd 98 § I el 839 faeel @ fagmaar gt f=falaa wu 4 a8
srferfrafia gh—

1. <ferea W iR U -
(1) 9 3rftrfaas &1 Gfdra I feeel Arer @il |ar &v (WeneE) siferfram, 2018 2
(2) AT IuEfra & Ryar 39 M & Sudy SS9 a’ig &1 ygd &, Sl IS8 WER
JIoiga H, AfRET g™ R -
g 39 Airm & fafr=r Sudsl @ fag fafr= o fraa @1 o we il sk o
Iusg H 39 AfRFE & uiw @ ufa fadt Fider &1 sriiwaa 9 Sudg @ yga @i
9 yfafader & wu ¥ fHar smenm |

2. ORT 2 &1 A | — faeell wra @R dar &x Af™f=H, 2017 (2017 &1 3) (49 s9H g9a 9w
o JAfFRA 81 AT 8) B URT 2 H—

(1) am=r (4) & “srfier yTErerY 3 arfier Sforedxvr” vreal @ J@I9 WR, “€IRT 171 &1 SUERT (2)
¥ fafdse arfiar urfrar), srdiar arferexor siv uTltrer™)” oreg, 3i® 3R dIcd & WA ;

(2) a1 16 A “@=NT ISUR—Yed AR AAYeD d1S” TRl & WM W, ‘@< AU DY
IR ArEged 9is” o= W SR ;

(3) =T (17) ®, SuEs (W) @ &9 wR Fr=falaa Sues w@r sme, serfa—

“(o1) fo<lt ge3ls dad gRT IS AT AJART & AT A §P ADY Dl SUA Iy T3 UATY
a1 fosft agafaardl §& Ae% @) V8 Fa9 S Wag; AR

(4) a=T 18 @7 WU fHaAr wTET

(5) =T 35 H,@s (M) ” R, HISD AR JTN & WM W “Ts (@) v, BISsH AR AR
G ST,

(6) &1 (69) W, Suws (F) H “IUTWT 371" ¥k 3R fPH & UTA AR “IJWT 37137” ¥,
AP 3R AR @ TR,

(7) a=T (102) #, f=faRaa wasdievor sfa-zenfua fear s, serfa—

‘TEHRUT — S8 & FarRvr & oy g8 wse f6ar omar @ & “9ar” ug 9 ufosfaar

H HAdeRl &I B 991 AT Y98 ST |ifaa @5l

3. gRT 7 &1 WeeA | — o f¥frm &1 ar1 7 A, 1 g, 2017 4, —

(1) SuaT (1) §,—
‘(i) o=T (W) #, “91R 98 FRIIR & AJHH H AT S8 AT 1 & feaw s ar ad1”
Y= B UTER, “IR” v Aa-eRfud fear Smem SR ¥ad sa-eenfud fear = wwsn S
(ii) s (1) #, “feaTHary” s & U, “3i¥” ved &I @y fHar Sgm AR wag
<@g fear i g9sm S,
(iii) =T (&) &1 AU fHar srem iR w9 v fear s SeE;
(2) SuaRT (1) @ ugarnd, Fr=falaa SuaRT ia-wenfia & S R wda Fawenfia « 13
wsht SmeEfy, srerfa—
“(19) vl »faug sfGAT I FAgER SUURT (1) @ Sueel & IJAR &g gfd @, =
YA 2 ¥ genfafds ara o1 gfid a1 dar &1 gfd w7 e 17
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(1) SuERT (3) #, “SUART (1) AR SUGRT (2)” kI, HISHl X ABI & WM W, “SUERT
(1), SUERT (1) AR SULRT (2) 7 ¥eq, HISH, Db AR &R W@ A-T |

4. gRT 9 BT WG| — o AFRA ) aRT 9 ) SUERT (4) & A W fFr=faRad SuarT <&l
SirefY, arerfa:—

“(4) PR uRyT & BT wR, JIfRET g1 MoEgd af@al & e 3« fafifds
P oM, o fHdl RS a yfder 4 urd ara A |aEi ar <9 @ faffds gart & gfid @
9T W W 91 AT /a1 A1 AN b Yiiaedl & ©9 A Ufadd yNR @ AR UR HR BT G P
T 39 JARFRA & | Sudy ¢ uiftasdl &1 @R[ 819 AFN 98 ATd A1 9ar a1 gl o ¢ gfid
D G99 H B &I €43 H3A o forg <rft aafem 217

5. €T 10 &I HINe | — o AfIq &) arT 10 9,—
(1) Suem=T (1) ¥,—
(@) “STd gRT 92T B ® dqcd 0l X W’ Ikl & AN R, “gRT 9 Y SUaRT (1) & 3=
SUD §RT AT R ® dqa Ul X W’ ¥1eg, 3@ 3R dIod & oA
(@) wWga 4, uRug 3 RHIRYT W) “Te s TR Tkl & WE R®), gRvg a5 RwiRer )
“vp RIS UAN " ®Ud” Ieq & SR,
(1) Rge & gzard Frefalad wgs sia-eenfa fear sme, sefa —
“=g Ig AR & I3 aafdq, o s (@) a1 s (@) a1 s (1) & JHhT H 1 HI
3 & fader dar 2, fadft wsg a1 w9 woues #§ gdadf faw af & sRiaR @ <9 gfoea @
IS Hed @ Har (YAl 2 & T 6 @ ws (W) 4 ffd 4 =) a1 g arg wud, i @
Jfera 8, @ gfd s sam”;
(2) SuaRT (2) @ @< (@) & & W f=faRad @ w@r sme, srerfa—
“(®) SuaRT (1) ¥ g Susfd @ fyary, ag dar &) qfd & 8 o gam @571

6. FRT 12 &I GIMEA| —Ho ARFRE B aRT 12 3 SUERT (2) & Fs (@) 4, “SuarT (1)” e,
BISH X 3H BT T fHar Srg |

7. 9RT 13 &1 AEA — o AR 3 gRT 13 D SUIRT (2) 4, IAT WAl R A 91 “SUERT
(2) &” wIes, BISD 3R id BT @lU fHar Sgm |

8. €T 16 &I WG — o AU P gRT 16 B IUIRT (2) H,--

(1) @< (@) #, wsdeor & e R ffalaa wsdiavor @r e, serfa—

“WEHIU— 3 WS B YAIGHl > fay Ig wHsn e 6 eEga afda 9, genReafa, a«
T qdr B 9T fpar -

(i) <iET w1 &1 uReE fadll gfifer grr fedl yilRasal @ fed s @afda &1 8 Fodiga
afdd & e W f&ar = 2, 9 98 Affedl & w9 H AT IWAT A D HadAd 9 Yd AT IR,
AT & HIfADHT SEATdSll ® AdARVT & HIEGH A AT =UAT $1- HR &I 8l

(ii) <11 Va1 &1 Susy ffer g1 foxdl aafda o1 v aafdd & fider w3k S9e age fear
Srar 2 1”7

(2) @@= (1) #, “aRT 41” osg AR 3P D WM R, “OIRT 41 AT GRT 435" ek, Adb 3R AR

TG SR |

9. GIRT 17 &1 AeNeH — 7o f&fraq @Y arT 17 §—
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(1) Susmt (3) # fFrafaRaa wsdieovor siavenfya fear g, seifa—
‘TEHIUT 39 SUERT & gAioHl & fag “se yra qff &1 4ea” v A gyl 3 & 4w 5 4
fafafdse & Ra su sy 4 fafafds srteat a1 deae®t &1 Jeu aftafaa =8 s (;
(2) SuaRT 5 @ W (®) AR Gs (@) & wWH w®, f=falad @ @ oA, rerfa—
“(®) A3 4 @ (ara® Afzd) 989 &) a¥ar @A ard Aafeaal @ uRaga @ fay Aleam,
Rrara a9 59 39@1 SuAT f=fafaa swgw qgfd s @ fag fear smar 2, sifa—
(31) T wrem @ @ SR gfet; ar
(am) = &1 uRass ; ar
(3) T wew™ &t 9o @ forg yf¥rerer ye™ &=
(#®) Seram= R aRpaE, fYar 99 99 S96T SuAIT-
(i) Fr=ifafaa swer gfid o9 @ fae fear srar 2, srerfa—
(31) T8 STera IR aRgAE @ AR gfed; ar
(am) =y &1 uRags; ar
(3) A Se™ ge™ & forw yf¥rervr yg™ &= ar
(3) V¥ 9gaE Tdaq @ oy ufieer ysH &,
(ii) wrer @ uRasw & fog ;
(@) wmerRer &1, A T @1 @fdRiT, a3k IREVT 1 WAY, FET SAST 9" Es
(@) a1 s (ea) 4 Ffd< Alca™, Saa= a1 99 49 28
=g ¢t da1 & g 399Ye HR AT A ghTI--
(i) 81 @s (@) a1 s (@) A Ffdsc AWM, SAM AT YA ST STAT IqH
fafafds yaiomt @ foag fear smar 2
(i) a1 fo=h Hxrea @afea g1yt fHar smar 2, <ii-
(1) ¢ wicw™, JaaE a1 aga & faffmior § o gam @ ; ar
(Ns¥d g1 A9gHd V8 AIcAM, Fad [ A1 aaE & G9g § AR 8
darail @ gfef § o gan 2 ;
(@) wirar A dar Aar < &1 FrEfaRaa gid—
(i) =@ sk gud, MScsiR aelRw, di<d SuaR, WRed dag, rEfled 3k
wiRed TAfEar, s (@) a1 T (o) d ffde Aecwam, Saam ar g O a9 59 961
Syair s fafafds yaio=t & fog fear smar 2, shas fiwr siiv e 4

UR=g U Wi AT /AT AT Il & G99 A 3YC I UAI U B 919 QA ATl AT AT
a1 Al @ Aad g 1 Swah fed g a afed grr s yad @ wra Ar |ar @ = @

ras s qfd @ fog a1 sxea afis ar @ g © e 9@ @ wu 9 fear wrarn 2;

(i) fodt Jer9, @Re AR e o< @) Gewdr; AR

(iii) gt ar [z g1 Rard, S gieedl R HHaRal &1 fwaRa a&r ore -
U] V¥ AT AT |41 AT S & 69 H 39Yc R Y3 Iuas shm, oiwi fadft e & fag e
FHHaRal & acawm yga fed faftr & sele Sudya e I &8 )7 |
10. ©IRT 20 &1 €IMEA | — o JAFRA &1 arRT 20 4, WhH0T H, G (1) 4, “ufafRe 84 & aefia”
Tkl AR FP o ¥ W), “ufafic 84 ik yfafic 929 & A" wss, i@ 3R I&aR @ AR_T |

11. €RT 22 &1 €eEA | — o AR &) arRT 22 §,—
(1) SusEs (1) wWgs &1 v fear s |
(2) SuwE (iii) o1 WsHROT BT A9 fHar S |
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12. ORT 24 &1 GeEH | — o AR 3 aRT 24 @ Gs (x) 4 “qOTY yaTdd” skl & 9AIq
“fr gRT 52 @ JAEMT B BT I HIA DI AT 87 e AR 3@ Aa-wenfua ey I |

13. ©RT 25 & WY | — o A=A B aRT 25 3, —

(1) SUEIRT 1 #, Ugd WP > 9 AR WG 9 vgd freifaRaa wRgs sia-wenfua fean
SITQT, 3reffd:—

“qR=g IT AR & fedl 0O aafda <1, e o fedl faRiy anfefe e 4 fawry snfdfe wiv

IfSfRE, 2005 (2005 T oA fagrae—28) 4 ARG <15 ghe @ a1 o Ay anlRfe =
fasraedl 2, ¢4 i gord ISR & foy saes &A1 g, ol e S Isa a1 99 Isasy d
faely anf¥fes 99 @ 91ER IARed U IRITR & ©IF 4 A= 2 17;

(2) SuaRT (2) #, WRgD @ WA R Frafalad wge @ s, e —

“=g ¢4 fedl aafaa o1, ae ag &N a0 a1 99 Isa83 § RI9R @ 9 W©IF 8, 981
fafgd & 9 arel waf @ e @ gU. FRIAR & W yAS ©IF & oy gora RREswor w9
forar < w7

14. ORT 29 & WA |— o ARAFRA T aRT 29 H,—

(1) ured N #, “IqgHU” Tk & g “AT fde” s Siaeenfia fey w;

(2) SuaRT (1) A, @s(71) & uzam, Fr-ifafea wWgs sia-wenfia fear s, serfa—

“Reg, MSETHd Afed gRT AT & [@EHT B HeT A Bisd DI T3 RGN b
<ifdd ¥&d & IR, MorEdievor & ¢ safer @ fog ik ol Afa 4, o fafga @ e, Feifaa fear
ST Ao ;

(3) SuaRT (2) #, Wd @ uva, fFr-falaa wgs siazenfa fear srgn, serfa—

“o}g Iz IR & Ao & qEavur 4 49fa sriafeal @ @fda e @ <M, wfaa
Afrer grr MEIBvor B U IafYy & fog sk ¢ Gfa A, o fafka 1 sy, fefaa fear o
| |”|

15. ©RT 34 & Q¥ | — o A=A B aRT 34 34—

(1) Suem=T (1) ¥,—

(®) “®I13 B Nord o fHar Tar 87 osal @ ™ W) “Th 41 s HR dieid w)
foy g & 3eq @ W,

(@) “smr v3 SR sl @ wE R “fedl fachia ad § @) w8 gfdat @ feg e ar
3fered T 9= WY 3eq 7@ SR
(2) SusRT (3) H,—

(®) “®13 B Nord o fHar Tar 87 vl @ ™ W) “Th 41 s HR dieid a)
foy g & vreq & W,

(@) “m Ae” u=kl & WA ) “fedl facha af § 9 w18 qfdar @ fav e an st
M e SN’ 7 X SR |

16. IRT 35 &1 HENeA | — o A= 3 arT 35 &) SuarT (5) # fFre=ifaRaa wge sia-enfia
foar e, srerfa:—

“ORg 39 SUERI 4 IJddfdse P 9@, a1 WAR AT fH0 5w wWeR & feA faum an
fodfl 9 e yifterd & arp = @f, e darefeal, ara @ FEFes—wTERaEdas ar
e uqad el fafr @ sl fodl v uiterdl @ dEmei @1 9udar & fau Fgaa fed
dEEas gRT GudEr fey o @ e 217
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17. 9RT 39 &I WeNEA | — Ho AR 3T aRT 39 §,—

(1) Suem=T (1) §,—

(®) “C4 gy AR Afa #, o fafza 1 S’ o=l @& wWE W “CF gy AR Afa «
AT 0 999 & Hiax, o fafga fear s’ vres v@ oIl

(@) “C8 B 99 AT IWS ol w1 & Saxadt @ @ frad faq &1 a1 swa gd”
Ireql &I oy fobar smem;

(1) FrafafReaa wgs sia-enfua fear s, seria—

“qrg WHR IRNE B RwIRe R Rqa Afeaal @ sfaug 8 9l & atrgfaa a)
g, ot ¢l wral &y grewrl &, o swd fafafde fey o, a9 ved gu u@w foaE A
s 9T & fog faaeofy gega «117;

(2) SusarT (7) 9, Fr=faRaa wWge sia-<enfa fear sy, serfa—

“oig e uRug @1 e w, Rdga ol & sfoug 9 af & aftRgfaa &=
o, o W wal &k greuEl &, o SEd faffds fey wg, sEfim <ed gu, oWl faaeof &
IR, U fyaxofl &) uxgd &v @ o SuR snfdra sifvs o &) a1 SEd yd WRaR @), e
B AT SO el 91T &1 g w7
(3) SusRT (9) H,—

(@) “Su s/ @ fomdl e A gar @u an sgge fAfifewi and @7 oissl @ w@&Ib W],
“¥F gy 3R Afa #, o fafeqd «1 e ” vsg @ W0,

(@) wRgs 7 “facha ad &) 9afa” gl @ @ ), ‘09 fachy ad, e 39 <R g9ftm
2, guIita” v @ S |

18. I3 ©RT 43% $T JA-AUA |— o AR &) arT 43 & yza fFr-fafeaa garr siawenfia #1
SiTefY, arerfa:—

“43% faaeofl g¥ga &< SR $91YC B UII &1 BHIST o & foag gfear | —

(1) a=T 16 @ SUERT (2), RT 37 AT aRT 38 4 fHA I@ & 8ld U 4, y”AS WETHa
fdd, aRT 39 &1 IUGART (1) & I yxga faa=Pral 4, gfiferl grr &1 18 gfidal & <R &1
aTuH, faftraevor, S SUTaRer S a1 S g |

(2) &R 41, aRT 42 AT GRT 43 ¥ fHA a1 > g gy A, yilaeal gRT $YC R U™ B
BRIGT o+ 31 UfHAT IR IFHT AU 36 YR fHar e, < fafea fear smo

(3) uilita@al §RT $9Yc SR YT &1 GG o< &  YAIoAl & oy, 9m= uidd )R gfder
g1 oas gfifal @ <R yega &< &) gfear ag g9, o fafga @) smo |

(4) Sua1 (3) @ Eh wiad gfdfal @ W99 #§ $99YC I YT &1 BIIQT A4 &) yfear a8
Bfl, o fafga @) <y iR O ufear § sYe H} ud @1 Ul Siffraad aw wffaa s ",
fSra®T 39 YPR BRIGT foar o 9&dr 2, S Sad SuaRT & 39 gfiferl gRT u3ga <Rl @ smear
TR SUAH 399 PR AT d 4 gfaera @ e 9 @l |

(5) Ot smae gfdar |, foas fay gfder grT Suarn (3) @& s <RI &1 yxga fear @
2, fafsifdse &% @) Yoa @1, Aftfraa @ Susel @& el SU® gRT 2T B ® w4 A HMHET ST |

(6) fo<h gfd &1 yfder ik uiflaeal, Gy9aa: MR yurea: wEse yfdal & @4y 9 fog g,
JATRAMT YT B YT T WS AT PR DI W3 &)1 & g IRAY 819, 9 <R vt (3) an
SUHRT (4) @& e uxga fey ¢ &, fb=g faavoll apfl yega 8 & w1 2 |

(7) SuaRT (6) @ uAleAl & forg, agelt ¢ Afa & &1 wwh, s fafka & g 3 o
gfear # Tadl ¥ Urd @) TS UP FOIR wUA U ARG B AT FYC P UIA B IHH DI agell T
H @ foy Sude 8 gom |
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(8) vl wimae yfdal, e <R SuaRT (3) @ o9 fedl ¢80 WRdga afeda gro
frr=ifaRaa safer 4 uxga fey o1 9ad 2, & 999 4 yfear, YREAUR AR HR DT IPH B G, —
(®) ATENHT 9Tid A & B A9 B Hiaw;

(@) o o) @ "9 4 afded fear 2 ik o8 ¢ afded, afdes @) a9 @
g &) Ifow A ¥ 31 9 @ Afte @) @l B faw W) vgar 2.ag ', Wt fafga &
WY |

19. ©IRT 48 ST WS | — o ARAR—A BT aRT 48 B IUIRT (2) A, “UFd &1 & fag” vl &
gearq “3iR U9 I o P @ fag” ves Sfa-wnfia fey S |

20. ©RT 49 BT WIS | — o AR DT aRT 49 H,—

(1) SyaRT (2) o, “ORT 41”7 &g SR ABI D WWATF WX, “ORT 41 AT ORT 43F” e, 3Ad IR
AR @ NI

(2) SuaRT (5) #.—

(@) @ (7) 4, FrafaRaa drge sia-venfia fear e, seria—

“URg Y B B Age SAYC PR UII bl SUYNT Udldhd $R & Hard & iy dad gsl fear
G, 981 4R & & Aga 39Yc B} IId &I JIRRY galgd o) @ 4l @ fau Sudas
T 27

(@) @< (a)&r d fear S|
(1) @ (F)F wes a1 WEERid &’ &1 @lu fear S |

21. I3 ORI 49% 3R 49@ &1 JAWMUT| — o ARFRA B aRT 49 & uza fFr-fafaa arg
a-ernfua &1 Sy, sreria—

“49% Hfqua wal @ 9 @A gU YT B UII $T SUYANT| — °RT 49 H el 9@ & =d
Y Wl I HR FAYC R YA B IUANT, JATRAN, THIGd B AT I I  WaA & HGa, dad
a9 fHar ST, 99 @ighd $R B Age SUAS $Yc IR U &1 Usd & ¢H "o & ufa gyuiaar
SUANT B foram T 2 |

49% $YC PR YT & SUANT $T AR | — 39 34 H A 919 @ 8ld gy N arr 49 @)
SUERT (5) @ @ (3) R @s (9) & Sudal & el wd gU, WwaR uRug @ RwilRe 4,
JATRAT, TDIHd B, DI BR, AT HY Yl 9 A& BY bl U8 R & W & Hga SUAIT
foy oM @ e 3k Afa & fafza &< w7 |

22. RT 52 &I GMEA |- Jo ARTEH S gRT 52 B IUGRT (9) H, “ORT 37” ek R IAd B
AN W, “gRT 37 AT IR 39” g, AP 3NN &R @ AN |

23. ORI 54 &1 WelEA| — o A& I arT 54 ¥, —
(1) SuaRT (8) @& @ (@) ¥ “¥ s yffal” wsl, AT I+l WX gl 4 I ¥, B X
), $Ae: “fafa” ik “fafal” o @ ST |
(2) Tw=hioror & @s (2) 9, —
(@) SuEs (1) & 95 (i) 9, “faczh a1 §” sl & g “a1 R S H§ o9l
$el ARd Rod 99 grr agufa & wg,)”, wss sia-venfia fey wme;
(@) suEs () @ N R, fF=fafaa SuEs @r e, srerfa—
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“(3) SUaRT (3) @ Usdl WRgd @ @ (i) ® 3N ITAT 7 fHy MY 39y &R U D
gfier @) qem ¥, S @afyr @ foy, ey ¢ yfie @ fog qrar Sa= gar 2, arT 39 & el
faavoft yxga & @1 sifom adi;” |

24. 9T 79 &1 FME | — Yo A9 &) a1 79 § SUIRT (4) @ uzEq Freafafeaa wshiawor
raxemfa fear s, rerfa—

“HHT— T GRT & gAoHl & foy aafda weg o, genRerfa, arr 25 @) Su=Rr (4) ar
SuRT (5) # wenfafdse “fafdre aufeq” wftafeaa g7 )

25. gRT 107 &1 €EEA | — Ja AU 3 arRT 107 B SUERT (6) & WS (@) ¥ “avrax AR H1”
Y=l & 9¥Er, “Aftredd t=d d)is W @ Ief9 v8d gu” ves Jd-enfud fey Smiw |

26. IRT 112 &I Qe | — o ARFR—E I gRT 112 3 SUART (8) & @s (@) A “avrax ¥’
Y&l & gTErd, “IAfRHaH garg s)is w9d @ AefF ed gY, 7 ek Fa-eA1iud fHy S |

27. 9RT 129 &1 €¥EA | — Yo A9 S aRT 129 31 IUgRT (6) W “wra f&7” o=l & wWH W,
“Zigeg fea” @ =gt

28. €T 143 &I GEA | — qd ARAFRA B gRT 143 S IUEART (1) & G (@) 4, Wb S UTAK
fr=fafea wgs sia-venfia fear smgm, serfa—

“qR=g I 3R & uaiw 3ga® <RiT fPy o &R, ¢ adf &k A9 adf @ @fy <1, sygaa g1 Fa:
P a9 AR I 9 9 IAfe B afd @ forg mi 3R gerar S Wb |

29. AN 1 &I e | — o JfEH 3 IFYgAN 1 & W1 4 F ‘G Afd@” vkl & W W)
“cgfeq” Treq @1 SIIQIT |

30. YA 2 &1 "EeA | — o J™AFEH DY FgHA! 2 B Wfw H, “feadan” T & g ‘AT
HAqeR” e IAd-wfUd fHy INa 3R 1 Sars, 2017 A sia-wnfla fey ¢ wHst SmeH |

31. YA 3 BT weEd - o A EH Y g 3 74—

(1) ¥ 6 & uwaq, frafaRaa v sfa-wenfia fey s, srerfa—

“7. AR—EY o9 AT H fHdl wWF 9, AR—aEy sy 879§ fedfy = e R A1
D, U 91 B 9Ra F gaer fey far gfif |

8. (@) e SuvlT @ forw agafa use fou o 4 yd ol aafaq &1 wismR o <@
g 7T Y gl |

(@) Rfh g1 fod s aafaq &1, w1d &1 AR 9 9= IJ@ARAUT o gaqd d 4§l
foy 9 @ ueE feg eRe SuHT & fau srgafa oy 91 4@ yd wia @ wifas T 8@ & gy

A goTHa gRT A1 &) gfef 1”

(2) wdiavor &I, WIHReT 1 & ®9 H gAE&RAMSd a1 g AR 59 R TS
WG 1 & gear Frafafaa wsdiavor sia-<enfia fear e, serfa—
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WP 2 — 39 T & yIioHl @ fag “ismR § & 1Y J1a” ug &1 81 aef shm, <1 dArgesd
fSrfr, 1962 # (1962 &1 o<1 fagusd—52) # SHHT 2 17|

AT IS 87 fecell & SURTSAUTS
@ AR A dAT SI 9 W,
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS

NOTIFICATION
Delhi, the 14th January, 2019

No. F. 14(47)/LA-2018/cons2law/41-50.—The following Act of the Legislative Assembly of the
National Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 11" January, 2019
and is hereby published for general information:-

“THE DELHI GOODS AND SERVICES TAX (AMENDMENT) ACT, 2018
(DELHIACT 01 OF 2019)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 21* December,

2018)
[ 11" January, 2019]

An Act to amend the Delhi Goods and Services Tax Act, 2017.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Sixty-
ninth Year of the Republic of India as follows:-

1. Short title and commencement— (1) This Act may be called the Delhi Goods and Services Tax
(Amendment) Act, 2018.

(2) Save as otherwise provided, the provisions of this Act shall come into force on such date as the
State Government may, by notification in the Official Gazette, appoint:

Provided that different dates may be appointed for different provisions of this Act and any reference in
any such provision to the commencement of this Act shall be construed as a reference to the coming into
force of that provision.

2. Amendment of section 2.- In section2 of the Delhi Goods and Services Tax Act, 2017 (03 of 2017)
(hereinafter referred to as the principal Act), —

(1) in clause(4), for the words “the Appellate Authority and the Appellate Tribunal”, the words,
brackets and figures “the Appellate Authority, the Appellate Tribunal and the Authority referred to in sub-
section (2) of section 171 shall be substituted;
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(2) in clause (16), for the words “Central Board of Excise and Customs”, the words “Central Board of
Indirect Taxes and Customs” shall be substituted;

(3) in clause(17),for sub-clause(h), the following sub-clause shall be substituted, namely:—

“(h) activities of a race club including by way of totalisator or a license to book maker or
activities of a licensed book maker in such club; and”;

(4) clause (18) shall be omitted;

(5) in clause(35),for the word, brackets and letter“clause(c)”, the word, brackets and letter “clause (b)”
shall be substituted;

(6) in clause (69), in sub-clause (f), after the word and figures “article 3717, the words, figures and
letter “and article 371J” shall be inserted;

(7) in clause (102), the following Explanation shall be inserted, namely:— ‘Explanation.—For the
removal of doubts, it is hereby clarified that the expression “services” includes facilitating or arranging
transactions in securities;’.

3. Amendment of section 7.- In section 7 of the principal Act, with effect from the 1st day of
July,2017,—

(1) in sub-section (1),—

(a) in clause (b), after the words “or furtherance of business;”,the word “and” shall be inserted and
shall always be deemed to have been inserted;

(b) after the words ““a consideration”, the word “and” shall be omitted and shall always be deemed
to have been omitted;

(c) clause (d) shall be omitted and shall always be deemed to have been omitted;

(2) after sub-section (1), the following sub-section shall be inserted and shall always be deemed to
have been inserted,namely:-

“(1A) where certain activities or transactions, constitute a supply in accordance with the provisions
of sub-section (1), they shall be treated either as supply of goods or supply of services as referred to
inSchedule 11.7;

(3) in sub-section (3), for the words, brackets and figures “sub-sections (1) and (2)”, the words,
brackets, figures and letter “sub-sections (1), (1A) and (2)” shall be substituted.

4. Amendment of section 9.- In section 9 of the principal Act, for sub-section (4), the following sub-section
shall be substituted, namely:—

“(4)The Government may, on the recommendations of the Council, by notification, specify a class of
registered persons who shall, in respect of supply of specified categories of goods or services or both
received from an unregistered supplier, pay the tax on reverse charge basis as the recipient of such supply of
goods or services or both, and all the provisions of this Act shall apply to such recipient as if he is the person
liable for paying the tax in relation to such supply of goods or services or both.”.

5. Amendment of section 10.-In section10 of the principal Act,—
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(1) in sub-section (1)—

(a) for the words “in lieu of the tax payable by him, an amount calculated at such rate”, the words,
brackets and figures “in lieu of the tax payable by him under sub-section (1) of section 9, an
amount of tax calculated at such rate” shall be substituted;

(b) in the proviso, for the words “one crore rupees, as may be recommended by the Council.” ,the
words “one crore and fifty lakh rupees as may be recommended by the Council:” shall be
substituted;

(c) after the proviso, the following proviso shall be inserted, namely:-

“Provided further that a person who opts to pay tax under clause (a) or clause (b) or clause
(c) may supply services (other than those referred to in clause (b) of paragraph 6 of Schedule II), of
value not exceeding ten per cent .of turnover in the State in the preceding financial year or five lakh
rupees, whichever is higher.”;

(2) in sub-section (2), for clause (a), the following clause shall be substituted, namely:-
“(a) save as provided in sub-section (1), he is not engaged in the supply of services;”.

6. Amendment of section 12.-In section 12 of the principal Act, in sub-section (2), in clause (a), the
words, brackets and figure ‘“sub-section (1) of”’ shall be omitted.

7.Amendment of section 13.- In section 13 of the principal Act, in sub-section (2), the words, brackets and
figure “sub-section (2) of” occurring at both the places, shall be omitted.

8. Amendment of section 16.-In section 16 of the principal Act, in sub-section(2),-
(1) in clause (b), for the Explanation, the following Explanation shall be substituted,namely:-

“Explanation.—For the purposes of this clause, it shall be deemed that the registered person
has received the goods or, as the case may be, services-

(1) Where the goods are delivered by the supplier to a recipient or any other person on
the direction of such registered person, whether acting as an agent or otherwise, before or
during movement of goods, either by way of transfer of documents of title to goods or
otherwise;

(i1) where the services are provided by the supplier to any person on the direction of and
on account of such registered person.”;
(2) in clause (c), for the word and figures “section 417, the words, figures and letter “section 41
or section 43A” shall be substituted.

9. Amendment of section 17.-In section 170f the principal Act,-
(1) in sub-section (3), the following Explanation shall be inserted, namely:-

“Explanation.—For the purposes of this sub-section, the expression ‘value of exempt supply’’
shall not include the value of activities or transactions specified in Schedule III, except those
specified in paragraph 5 of the said Schedule.”;

(2) in sub-section (5), for clauses (a) and (b), the following clauses shall be substituted,namely:—

“(a) motor vehicles for transportation of persons having approved seating capacity of not
more than thirteen persons (including the driver), except when they are used for making the
following taxable supplies, namely:—

(A) further supply of such motor vehicles; or
(B) transportation of passengers; or
(C) Imparting training on driving such motor vehicles;

(aa) vessels and aircraft except when they are used-
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(1) For making the following taxable supplies, namely:-
(A) further supply of such vessels or aircraft; or
(B) transportation of passengers; or
(C) imparting training on navigating suchvessels; or
(D) imparting training on flying such aircraft;

(i1) for transportation of goods;

(ab) services of general insurance, servicing, repair and maintenance in so far as they relate
to motor vehicles, vessels or aircraft referred to in clause (a) or clause (aa):

Provided that the input tax credit in respect of such services shall be available—

(i) where the motor vehicles, vessels or aircraft referred to in clause (a) or clause (aa)
are used for the purposes specified therein;

(il) where received by a taxable person engaged-

(M 1in the manufacture of such motor vehicles, vessels or

aircraft; or

M in the supply of general insurance services in respect of such motor vehicles,
vessels or aircraft insured by him;

(b) the following supply of goods or services or both-

(i) food and beverages, outdoor catering, beauty treatment, health services,
cosmetic and plastic surgery, leasing, renting or hiring of motor vehicles, vessels or
aircraft referred to in clause (a) or clause (aa) except when used for the purposes
specified therein, life insurance and health insurance:

Provided that the input tax credit in respect of such goods or services or both
shall be available where an inward supply of such goods or services or both is used by
a registered person for making an outward taxable supply of the same category of
goods or services or both or as an element of a taxable composite or mixed supply;

(i) membership of a club, health and fitness centre; and
(iii) travel benefits extended to employees on vacation such as leave or home travel

concession:

Provided that the input tax credit in respect of such goods or services or
both shall be available, where it is obligatory for an employer to provide to its
employees under any law for the time being in force.”.

10. Amendment of section 20.- In section 20 of the principal Act, in the Explanation, in clause (c), for the
words and figures “under entry 84,”, the words, figures and letter “under entries 84 and 92A”shall be

substituted.

11. Amendment of section 22.-In section 22 of the principal Act,—
(1) Proviso of sub-section (1) shall be omitted.

(2) In the Explanation, Clause (iii) shall be omitted.
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12.Amendment of section 24.- In section 24 of the principal Act, in clause (x), after the words “commerce
operator”’, the words and figures “who is required to collect tax at source under section 52” shall be inserted.

13. Amendment of section 25.- In section 25 of the principal Act,—

(1) in sub-section (1),after the proviso and before the Explanation, the following proviso shall be
inserted, namely:-

“Provided further that a person having a unit, as defined in the Special Economic Zones Act, 2005
(Central Act 28 of 2005), in a Special Economic Zone or being a Special Economic Zone developer shall
have to apply for a separate registration, as distinct from his place of business located outside the Special
Economic Zone in the State.";

(2)in sub-section (2), for the proviso, the following proviso shall be substituted, namely:-

"Provided that a person having multiple places of business in the State may be granted a separate
registration for each such place of business, subject to such conditions as may be prescribed.".

14. Amendment of section 29.-In section 29 of the principal Act,—
(1) in the heading after the word “Cancellation”, the words “or suspension” shall be inserted
(2) in sub-section (1), after clause (c), the following proviso shall be inserted, namely:-

“Provided that during pendency of the proceedings relating to cancellation of registration filed by the
registered person, the registration may be suspended for such period and in such manner as may be
prescribed.”;

(3) in sub-section(2), after the proviso, the following proviso shall be inserted, namely:-

“Provided further that during pendency of the proceedings relating to cancellation of registration, the
proper officer may suspend the registration for such period and in such manner as may be prescribed.”.

15. Amendment of section 34.-In section 34 of the principal Act,-
(1) in sub-section(1),-
(a) for the words “Where a tax invoice has”, the words “Where one or more tax invoices have”
shall be substituted;

(b) for the words “a credit note”, the words “one or more credit notes for supplies made in a
financial year” shall be substituted;

(2) in sub-section(3),-
(a) for the words “Where a tax invoice has”, the words “Where one or more tax invoices have”
shall be substituted;

(b) for the words “a debit note”, the words “one or more debit notes for supplies made in a
financial year” shall be substituted.

16. Amendment of section 35.- In section 35 of the principal Act, in sub-section (5), the following proviso
shall be inserted, namely:-

“Provided that nothing contained in this sub-section shall apply to any department of the Central
Government or a State Government or a local authority, whose books of account are subject to audit by the
Comptroller and Auditor-General of India or an auditor appointed for auditing the accounts of local authorities
under any law for the time being in force.”.
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17. Amendment of section 39.- In section 39 of the principal Act,-
(1) in sub-section(1),-
(a) for the words “in such form and manner as may be prescribed”, the words* in such form,
manner and within such time as may be prescribed” shall be substituted;
(b) the words “on or before the twentieth day of the month succeeding such calendar month or
part thereof.” shall be omitted;

(c) the following proviso shall be inserted, namely:-

“Provided that the Government may, on the recommendations of the Council, notify certain
classes of registered persons who shall furnish return for every quarter or part thereof, subject to
such conditions and safeguards as may be specified therein.”;

(2) in sub-section (7), the following proviso shall be inserted, namely:-

“Provided that the Government may, on the recommendations of the Council, notify certain
classes of registered persons who shall pay to the Government the tax due or part there of as per
the return on or before the last date on which he is required to furnish such return, subject to
such conditions and safeguards as may be specified therein.”;

(3) in sub-section (9),

(a) for the words “in the return to be furnished for the month or quarter during which such
omission or incorrect particulars are noticed”, the words “in such form and manner as may be
prescribed” shall be substituted;

(b) in the proviso, for the words “the end of the financial year”, the words “the end of the
financial year to which such details pertain™ shall be substituted.

18. Insertion of section 43A.- After section 430f the principal Act, the following section shall be inserted,
namely:—

“43A. Procedure for furnishing return and availing input tax credit.(1)Not withstanding anything
contained in sub-section(2) of section16, section 37 or section 38, every registered person shall in the
returns furnished under sub-section (1) of section 39 verify, validate, modify or delete the details of
supplies furnished by the suppliers.

(2) Notwithstanding anything contained in section 41, section 42 or section 43, the procedure for
availing of input tax credit by the recipient and verification thereof shall be such as may be prescribed.

(3) The procedure for furnishing the details of outward supplies by the supplier on the common portal,
for the purposes of availing input tax credit by the recipient shall be such as may be prescribed.

(4) The procedure for availing input tax credit in respect of outward supplies not furnished under sub-
section (3) shall be such as may be prescribed and such procedure may include the maximum amount of
the input tax credit which can be so availed, not exceeding twenty per cent. of the input tax credit
available, on the basis of details furnished by the suppliers under the said sub-section.

(5) The amount of tax specified in the outward supplies for which the details have been furnished by the
supplier under sub-section (3) shall be deemed to be the tax payable by him under the provisions of the
Act.

(6) The supplier and the recipient of a supply shall be jointly and severally liable to pay tax or to pay the
input tax credit availed, as the case may be, in relation to outward supplies for which the details have
been furnished under sub-section (3) or sub-section (4) but return thereof has not been furnished.
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(7) For the purposes of sub-section (6), the recovery shall be made in such manner as may be prescribed
and such procedure may provide for non-recovery of an amount of tax or input tax credit wrongly availed
not exceeding one thousand rupees.

(8) The procedure, safeguards and threshold of the tax amount in relation to outward supplies, the details
of which can be furnished under sub-section (3) by a registered person,-

(a) within six months of taking registration;

(b) who has defaulted in payment of tax and where such default has continued for more than two
months from the due date of payment of such defaulted amount, shall be such as may be
prescribed.”.

19. Amendment of section 48.-  In section 48 of the principal Act, in sub-section (2), after the word and
figures “section 457, the words “and to perform such other functions” shall be inserted.

20. Amendment of section 49.- In section 49 of the principal Act,-

(1) in sub-section (2), for the word and figures “section 417, the words, figures and letter “section 41 or
section 43A” shall be substituted;

(2) in sub-section(5),-

(a) in clause (c), the following proviso shall be inserted, namely:-

“Provided that the input tax credit on account of State tax shall be utilized towards payment of
integrated tax only where the balance of the input tax credit on account of central tax is not available for
payment of integrated tax;”;

(b) Clause (d) shall be omitted.
(c)in clause (f), the words* or Union Territory tax” shall be omitted.

21. Insertion of section 49A and section 49B.- After section 49 of the principal Act, the following sections
shall be inserted, namely:-

“49A . Utilisation of input tax credit subject to certain conditions.-Notwithstanding anything contained in
section 49, the input tax credit on account of State tax shall be utilized towards payment of integrated tax
or State tax, as the case may be, only after the input tax credit available on account of integrated tax has
first been utilised fully towards such payment.

49B.Order of utilization of the input tax credit.- Notwithstanding anything contained in this Chapter and
subject to the provisions of clause(e) and clause(f) of sub-section (5) of section 49, the Government may,
on the recommendations of the Council, prescribe the order and manner of utilization of the input tax
credit on account of integrated tax, central tax, State tax or Union territory tax, as the case may be,
towards payment of any such tax.”.

22. Amendment of section 52.-In section 52 of the principal Act, in sub-section (9), for the word and figures
“section 377, the words and figures “section 37 or section 39” shall be substituted.

23.Amendment of section 54.-In section 54 of the principal Act,-
(1) in sub-section (8), in clause (a), for the words “zero-rated supplies”, the words “export" and
"exports" shall respectively be substituted;

(2) in the Explanation, in clause(2),—
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(a) in sub-clause (c), in item (i), after the words “foreign exchange”, the words “or in Indian
rupees wherever permitted by the Reserve Bank of India” shall be inserted;

(b) for sub-clause (e), the following sub-clause shall be substituted, namely:-

“(e) in the case of refund of unutilised input tax credit under clause (ii) of the first
proviso to sub-section (3), the due date for furnishing of return under section 39 for the
period in which such claim for refund arises;”.

24.Amendment of section 79.- In section 79 of the principal Act, after sub-section (4), the following
Explanation shall be inserted, namely:—

‘Explanation.—For the purposes of this section, the word person shall include “distinct persons” as
referred to in sub-section (4) or, as the case may be, sub-section (5) of section 25.”.

25. Amendment of section 107.-In section 107 of the principal Act, in sub-section (6), in clause (b), after the
words “arising from the said order,”, the words “subject to a maximum of twenty-five crore rupees,” shall be
inserted.

26. Amendment of section 112.- In section 112 of the principal Act, in sub-section (8), in clause (b), after the
words “arising from the said order,” the words “subject to a maximum of fifty crore rupees,” shall be inserted.

27. Amendment of section 129.- In section 129 of the principal Act, in sub-section (6), for the words “seven
days” occurring at both the places, the words “fourteen days” shall be substituted.

28.Amendment of section 143.- In section 143 of the principal Act, in sub-section (1), in clause (b), after the
proviso, the following proviso shall be inserted, namely:-

“Provided further that the period of one year and three years may, on sufficient cause being shown,
be extended by the Commissioner for a further period not exceeding one year and two years respectively.”.

29.Amendment of Schedule I.- In Schedule I of the principal Act, in paragraph 4, for the words “taxable
person”, the word “person” shall be substituted.

30. Amendment of Schedule II.- In Schedule II of the principal Act, in the heading, after the word
“ACTIVITIES”, the words “OR TRANSACTIONS” shall be inserted and shall be deemed to have been
inserted with effect from the 1st day of July, 2017.

31. Amendment of Schedule III.- In Schedule III of the principal Act,—
(1) after paragraph 6, the following paragraphs shall be inserted, namely:-

“7. Supply of goods from a place outside India to another place outside India without such
goods entering into India.

8. (a) Supply of warehoused goods to any person before clearance for home consumption;
(b) Supply of goods by the consignee to any other person, by endorsement of documents

of title to the goods, after the goods have been dispatched from the port of origin located
outside India but before clearance for home consumption.”;



[PART IV DELHI GAZETTE : EXTRAORDINARY 17

(2) The Explanation shall be numbered as Explanation 1 and after Explanation 1 as so numbered,

the following Explanation shall be inserted, namely:—

“Explanation 2.—For the purposes of paragraph 8, the expression “warehoused goods” shall
have the same meaning as assigned to it in the Customs Act, 1962 (Central Act 52 of 1962).”.

By Order and in the Name of Lieutenant Governor,
National Capital Territory of Delhi,

ANOOP KUMAR MENDIRATTA, Principal Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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No. F.14{62 }/LA-2019/cons2law/ j’}, _;"‘_j-_';q? Dated the [f- December, 2019

To

The Special Secretary {GAD),
General Administration Department,
Government of NCT of Delhi

2" Level, A-Wing,

Delhi Secretariat,

MNew Delhi.

Sub:  Gazette Notification of the Delhi Goods and Services Tax { Amendment) Act, 2019
{Delhi Act 0§ of 2019)

Sir,

I'am directed to forward herewith two copies of the subject cited notification {English and Hindi

versions) for publishing in the Delhi Gazette {Part-IV)—Extra-Ordinary today itself. It is requested

that at least 10 Gazette copies of the same may be sent to this Department as soon as received from

the press,

Encl; Asabove

] u? faithfully,

I §
{5unil Kumar Sharma)
Addl. Secretary (Law, Justice & L.A.)

No. F.14{62)/LA-2019/cons2law/ §4, 7= 5374 Dated the j§. -December, 2019

Copy, together with the copy of enclosures, forwarded for information and necessary action to:-

ki

2.

The Secretary, Government of India, Ministry of Home Affairs, New Delhi-110001 (with 5
copies).

The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law &
Justice, Legislative Department {Correction Cell), Shastri Bhawan, New Delhi-110001
(with 2 copies).

The Pr. Secretary to Lieutenant Governor, Delhi, Raj Niwas, Delhi-110054.

The Pr. Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-
110002,

The Pr. Secretary (Finance), Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.
The Commissioner (T&T), Govt. of NCT of Delhi, Vyapar Bhawn, |.P. Estate, New Dalhi-
110002,

The OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-1100032.

The Secretary (LA}, Delhi Legislative Assembly Secretariat, Old Secretariat, D lhi-110054,
Guard file.

ar Sharma)

Addl, 8 s Justice & L.A)
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8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

Mo. F.14(62 JILA-2018/cons2lawl j & y - vo i Dated }j-r December, 2019
NOTIFICATION

NO. F.14{62)/LA-2018/cons2lawli ™t ;7337 - The following Act of the Leglslative Assembly of the National
Capital Territory of Delhi received the assent of the Lt Governor of Delhi on the 13th December, 2019 and is
hereby published for general information:-

“THE DELHI GOODS AND SERVICES TAX { AMENDMENT) ACT, 2019
(DELHI ACT 06 QF 2019)

(As passed by the Lagislative Assembly of the National Capital Terrltory of Delhi on the 3™ December , 201 9)
[ 13" December, 2019]

An Act to amend the Delhi Goods and Services Tax Act, 2017.

BE it enacted by Delhi Legislature of the National Capital Territory of Delhi in the Seventieth Year
of the Republic of India as follows:-

1. Short title and commencement:-{i) This Act may be called the Delhi Goods and Services Tax
(Amendment} Act, 2019,

(i} Save as otherwise provided, the provisions of this Act shall come into force on such date as the
State Government may, by netification in the Official Gazette, appoint.

(i) It extends to the whole of the National Capital Territory of Delhi.

2. Amendment of section 2:- In sectlon 2 of the Delhi Goods and Services Tax Act, 2017 (3 of 2017)
(hereinafter referred as the principal Act), in clause (4}, after the words “the Appellate Authority for
Advance Ruling,”, the words “the National Appellate Authority for Advance Ruling,” shall be inserted;

3. Amendment of section 10:- In section 10 of the principal Act,-

(a) in sub-section{1), after the second proviso, the following Explanation shall be inserted, namely:-

“Explanation.— For the purposes of second proviso, the value of exempt supply of services provided by
way of extending deposits, loans or advances in so far as the consideration s represented by way of
interest or discount shall not be taken into account for determining the value of turnover in State.”;

(b) in sub-zection(2),—

{i) in clause (d), the word “and" occurring at the end shall be omitted;

(i) in clause (e), for the word “Council:, the words “Council: and” shall be substituted;
(i) after clause (e), the following clause shall be inserted, namely:—

“if) he Is neither a casual taxable person nor a non-resident taxable person:”;

(¢} after sub-section (2), the following sub-section shall be inserted, namely:—

"{2A) Notwithstanding anything to the contrary contained in this Act, but subject to the provizions of sub-
sections (3) and (4) of section 9, a registered person, not eligible to opt to pay tax under sub-section (1)
and sub-section (2), whose aggregate turnover in the preceding financial year did not exceed 50 lakh

rupees, may opt to pay, in lieu of the Tax payable by him under sub-section{1) of section 9, an amount of
tax calculated at such rate as may be prescri
State, if he is not —

bed, but not exceeding three per cent of the turnaver in

(a) engaged in making any supply of goods or services which are not leviable to tax under this Act;
{b) engaged in making any inter-State outward supplies of goods or services:

{c} engaged in making any supply of goods or services through an electronic commerce operator who is
required to collect tax at source under section 52;

(d} a manufacturer of such goods or supplier of such services as may be notified by the Government on
the recommendations of the Council; and

{e} a casual taxable person or a non-resident taxable person:

L



issued under the Income-tax Act, 1961, the registered person shall not be eNgIDI@ 1O OPT TOT e SUNEINE
under this sub-section unless all such registered persons opt to pay tax under this sub- section.”;

{d) in sub-section (3), after the words, brackets and figure “under sub-section (1} at both the places

where they occur, the words, brackets, figure and letter “or sub-section (2A), as the case may be,” shall
be Inserted.

(e} in sub-section (4), after the words, brackets and figure “of sub-section (1}", the words, brackets, figure
and letter “or, as the case may be, sub-section {2A)” shall be inserted.

{f} in sub-section (5), after the words, brackets and figure “under sub-section {1)”, the words, brackets,
figure and letter “or sub-section (2A), as the case may be,” shall be inserted.

(g} after sub-section {5), the following Explanations shall be inserted, namely;--

‘Explanation 1.— For the purposes of computing aggregate turnover of a person for determining his
eligibility to pay tax under this section, the expression “aggregate turnover” shall include the value of
supplies made by such person from the 1st day of April of a financial year upto the date when he
becomes liable for registration under this Act, but shall not include the value of exempt supply of
services provided by way of extending deposits, loans or advances in so far as the consideration is
represented by way of interest or discount.

Explanation 2.— For the purposes of determining the tax payable by a person under this section, the
expression "turnover in State” shall not include the value of following supplies, namely:—

{i) supplies from the first day of April of a financial year upto the date when such person becomes liable
for registration under this Act; and

{ii) exempt supply of services provided by way of extending deposits, lcans or advances in so far as the
consideration is represented by way of interest or discount.’,

4. Amendment of section 22:- In section 22 of the principal Act, in sub-section (1), after the second
provise, the following shall be inserted, namely:—

“Provided also that the Government may, on the recommendations of the Council, enhance the
aggregate turnover from twenty lakh rupees to such amount not exceeding forty lakh rupees in case of

supplier who is engaged exclusively in the supply of goods, subject to such conditions and limitations,
as may ba notified.

Explanation—For the purposes of this sub-section, a person shall be considered to be engaged
sxclusively in the supply of goods even if he is engaged in exempt supply of services provided by way of

extending deposits, loans or advances in so far as the consideration is represented by way of interest or
discount.",

5. Amendment of section 25:- In section 25 of the principal Act, after sub-section (§), tha following sub-
sections shall be inserted, namely:—

"(BA} Every registered person shall undergo authentication, or furnish proof of possession of Aadhaar
number, in such form and manner and within such time as may be prescribed:

Frovided that If an Aadhaar number is not assigned to the registered person, such person shall be

offered alternate and viable means of identification in such manner as Government may,
recommendations of the Council, prescribe:

on the

Frovided further that in case of failure to undergo authentication or furnish proof
Aadhaar number or furnish alternate and viable means of
person shall

of possession of

identification, reglistration allotted to such

be deemed to be invalid and the other provisions of this Act shall apply as if such peErson
does not have a registration.

*{6B} On and from the date of notification, every individual shall, in order to be eligible for grant of

registration, underge authentication, or furnish proof of possession of Aadhaar number, In such manner
as the Government may, oh the recommendations of the Councll, specify in the said notification:

Provided that if an Aadhaar number is not assigned to an individual, such individual shall be offered

alternate and viable means of identification in such manner as the Government may, on the

)

-



“(6C) On and from the date of notification, every person, other than an individual, shall, in order to be
eligible for grant of registration, undergo authentication, or furnish proof of possession of Aadhaar
number of the Karta, Managing Director, whole time Director, such number of partners, Members of
Managing Committee of Association, Board of Trustees, authorised representative, authorized signatory
and such other clags of persons, in such manner, as the Government may, on the recommendation of
the Council, specify in the said notification:

Provided that where such person or class of persons have not been assigned the Aadhaar Number, such
person or class of persons shall be offered alternate and viable means of identification in such manner
as the Government may, on the recommendations of the Council, specify in the said notification,

“(6D) The provisions of sub-section {6A) or sub-section (6B) or sub-section (6C) shall not apply to such

person or class of persons, as the Government may, on the recommendations of the Council, specify by
notification.

Explanation.— For the purposes of this section, the expression “Aadhaar number” shall have the same
meaning as assigned to it in clause (a) of section 2 of the Aadhaar (Targeted Delivery of Financial and
Other Subsidies, Benefits and Services) Act, 2016.",

6. Insertion of new section 31A:- After section 31 of the principal Act, the following section shall be
inserted, namely:—

“31A. The Government may, on the recommendations of the Council, prescribe a class of registered
persons who shall provide prescribed modes of electronic payment to the recipient of supply of goods or
services or both made by him and give option to such recipient to make payment accordingly, in such
manner and subject to such conditions and restrictions, as may be prescribed.”,

7. Amendment of section 39:- In section 38 of the principal Act,—
{a} for sub-sections (1} and {2}, the following sub-sections shall be substituted, namely:—

(1) Every registered person, other than an Input Service Distributor or a non-resident taxable Person or a
person paying tax under the provisions of section 10 or section 51 or section 52 shall, for every calendar
month or part thereof, furnish, a return, electronically, of inward and outward supplies of goods or

services or both, input tax credit availed, tax payable, tax paid and such other particulars, in such form
and manner, and within such time, as may be prescribed:

Provided that the Government may, on the recommendations of the Council, notify certain class of

registered persons who shall furnish a return for every guarter or part thereof, subject to such conditions
and restrictions as may be specifiad therein.

(2) A registered person paying tax under the provisions of section 10, shall, for each financial year or part
thereof, furnish a return, electronically, of turnover in the State, inward supplies of goods or services or

both, tax payable, tax paid and such other particulars in such form and manner, and within such time, as
may be prescribed.”;

{b} for sub-section (7, the following sub-section shall be substituted, namely:—

“{T} Every registered person who is required to furnish a return under sub-section (1), other than the
person referred to In the proviso thereto, or sub-zection {3} or sub-section {5),
Government the tax due as per such return not later
such return;

shall pay to the
than the last date on which he Is required to furnish

Provided that every registered person furnishing return under the proviso to sub-section (1) shall

pay to
the Government, the tax due taking into account

inward and outward supplies of goods or services or
both, input tax credit availed, tax payable and such other particulars

manner, and within such time, as may be prescribed:

during a month, in such form and

Provided further that every registered person furnishing return under sub-section {2} =shall
Government, the tax due taking into account turnover
or both, tax payable,

pay to the{
in the State, inward supplies of goods or services

and such other particulars during a quarter, in such form and manner, and within
such time, as may be prescribed.”.

B. Amendment of section 44:- In the principal Act, in section 44, in sub-section {1},

L

the following provisos



“Provided that the Commissioner may, on the recommendations of the Council and for reasons to be
recorded in writing, by notification, extend the time limit for furnishing the annual return for such class of
registered persons as may be spaecified therein:

Provided further that any extension of time limit notified by the Commissioner of Central tax shall be
deemed to be notified by the Commissioner.”,

9. Amendment of section 49:- In section 49 of the principal Act, after sub-section (9), the following sub-
sections shall be inserted, namely:—

*{10) A registered person may, on the common portal, transfer any amount of tax, Interest, penalty, fee or
any other amount available in the electronic cash ledger under this Act, to the electronic cash ledger for
integrated tax, central tax, State tax or cess, In such form and manner and subject to such conditions and

restrictions as may be prescribed and such transfer shall be deemed to be a refund from the elactronic
cash ledger under this Act.

{11) Where any amount has been transferred to the electronic cash ledger under this Act, the same shall
be deemed to be deposited in the said ledger as provided in sub-section (1).".

10. Amendment of section 50:- In section 50 of the principal Act, in sub-section (1), the following proviso
shall be inserted, namely:—

"Provided that the interest on tax payable in respect of supplies made during a tax peried and declared In
the return for the said period furnished after the due date in accordance with the provisions of section 38,
except where such return is furnished after commencement of any proceedings under section 73 or

section 74 in respect of the said period, shall be levied on that portion of the tax that Is paid by dehiting
the electronic cash ledger,”.

11. Amendment of section 52:- In section 52 of the principal Act,—
{a) in sub-section (4}, the following provisos shall be inserted, namely:—

“Provided that the Commissioner may, for reasons to be recorded in writing, by notification, extend the
time limit for fumishing the statement for such class of registerad persons as may be specified therein:

Provided further that any extension of time limit notified by the Commissioner of Central tax shall be
deemed to be notified by the Commissioner.”;

(b} in sub-section (5), the following provisos shall be inserted, namely;—

“Provided that the Commissioner may, on the recommendations of the Council and for reasons to be
recorded in writing, by notification, extend the time limit for furnishing the annual statement for such
class of registered persons as may be specified therain:

Provided further that any extension of time limit notified by the Commissioner of Central tax shall be
deemed to be notified by the Commissioner.".

12. Insertion of new section 53A:- After Section 53 of the principal Act, the following section shall be
inserted, namely:-

“53A. Where any amount has been transferred from the electronic cash ledger under this Act to the
electronic cash ledger under the Central Goods and Services Tax Act or under the Integrated Goods and
Services Tax Act or under the Goods and Services Tax (Compensation to States) Act, the Government
shall, transfer to the Central tax account or integrated tax account or cess account, an amount equal to

the amount transferred from the electronic cash ledger, in such manner and within such time as may ba
prescribed.”.

13. Amendment of section 54:- In section 54 of the principal Act, after sub-section (8), the following sub-
gection shall be inserted, namely:—

“(8A) Where the Central Government has disbursed the refund of the State tax, the Governmant shall
transfer an amount equal to the amount so refunded, to the Central Government.

14. Amendment of section 95:- In section 95 of the principal Act,—

{i} in clause (a),—




inserted:;

(b} after the words and figures “of section 100", the words, figures and letter “or of section 101C of
Central Goods & Services Tax Act, 2017" shall be inserted:

(ii} after clause (), the following clause shall be inserted, namely:—

‘(f) “National Appellate Authority” means the National Appellate Authority for Advance Ruling referred to
in section 101A.".

15. Insertion of new section 101A:- After section 101 of the principal Act, the following section shall be
inserted, namely:—

*101A. Subject to the provisions of this Chapter, for the purposes of this Act, the National Appellate
Autharity for Advance Ruling constituted under section 101A of the Central Goods and Services Tax
Act shall be deemed to be the National Appellate Authority for Advance Ruling under this Act.”,

16. Amendment of saection 102:- In section 102 of the principal Act, in the opening portion,—

{a) after the words “Appellate Authority”, at both the places where they occur, the words “or the
Matlonal Appellate Authority” shall be inserted;

{bj after the words and figures “or section 101", the words, figures and letter “or section 101C of the
Central Goods and Services Tax Act, 2017, respectively,” shall be inserted;

{c) for the words “or the appellant”, the words “,appallant, the Authority or the Appellate Authority”
shall be substituted.

17. Amendment of section 103:- In section 103 of the principal Act,—
{1} after sub-section (1}, the following sub-section shall be inserted, namely:—

“{1A) The advance ruling pronounced by the National Appellate Authority under this Chapter shall be
binding on—

{a) the applicants, being distinct persons, who had sought the ruling under sub-section (1) of section
101B of the Central Goods and Services Tax Act, 2017 and all registered persons having the same
Pa{manent Account Number issued under the Income-tax Act, 1961;

{b) the concerned officers and the jurisdictional officers in respect of the applicants referrad to in

clause {a) and the registered persons having the same Permanent Account Number issued under the
Income-tax Act, 1961.";

(i) in sub-section {2), after the words, brackets and figure “in sub-section {1)", the words, brackets,
figure and letter “and sub-section (1A)” =shall be inserted.

18. Amendment of section 104:- In section 104 of the principal Act, in sub-section {1),—

(a) after the words “Authority or the Appellate Authority”, the words “or the National Appellate
Authority” shall be inserted;

{b) after the words and figures “of section 101", the words, figures and letter “or under section 101C
of Central Goods and Services Tax Act, 2017" shall be inserted.

19. Amendment of section 105:- In section 105 of the principal Act,—
(a) for the marginal heading, the following marginal heading shall be substituted, namely:—
“Powers of Authority, Appellate Authority and National Appellate Authority";

(b} in sub-section (1), after the words “Appellate Authority", the words “or the National Appellate
Authority” shall be inserted;

(e} in sub-section (2), after the words “Appellate Authority”, the words “or the Mational Appeliate
Authority” shall be inserted.

20. Amendment of section 106:- In section 106 of the principal Act,—

1

{a) for the marginal heading, the following marginal heading shall be substituted, namely:—

6



"Procedure of Authority, Appellate Authority and National Appellate Authority™:

(b} after the words “Appellate Authority”, the words “or the National Appellate Authority” shall be
inserted.

21. Amendment of section 171:- In section 171 of the principal Act, after sub-section {3), the following
shall be inserted, namely:—

“(3A) Where the Authority referred to in sub-section (2} after holding examination as required under
the said sub-section comes to the conclusion that any registered person has profiteered under sub-

section {1}, such person shall be liable to pay penalty equivalent to ten per cent. of the amount so
profitesred;

Provided that no penaity shall be leviable If the profiteered amount is deposited within thirty days of
the date of passing of the order by the Authority.

Explanation.— For the purposes of this section, the expression “profiteered” shall mean the amount
determined on account of not passing the benefit of reduction in rate of tax on supply of goods or
services or both or the benefit of input tax credit to the recipient by way of commensurate reduction
in the price of the goods or services or both.”.

22. (1) In the notification number 2/2017 -5tate Tax (Rate) dated 30th June , 2017, issued by the
Government of National Capital Territory of Delhi, on the recommendations of the Council, under sub-
section {1) of the section 11 of the Delhi Goods and Services Tax Act, 2017, In the Schedule, after S.
No. 103 and the entries relating thereto, the following 5. No. and the entries shall be inserted and shall
deemed to have been inserted retrospectively with effect from the 1st day of July, 2017, namely:-

[ [ 1)
“103A 26 Uranium Ore Concentrate”.

{2) For the purposes of sub-zection (1), the Governmant of National Capital Territory of Delhi shall
have and shall be deemed to.have the powar to amend the notification referred to in sub-section 1)
with retrospective effect as If the Government of National Capital Territory of Delhi had the power to

amend the said notification under sub-section {1} of section 11 of the said Act, retrospectively, at all
material times,

(3] Mo refund shall be made of all such tax which has been collected, but which wo
g0 collected, if the notification referred to in sub-section {1} had been in force at all

not have bean

aterial times,

(samdy Kumar Aggarwal)
Principal Secretary (Law, Justice & L.A.)
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 11th August, 2021

No. F.14 (73)/LA-2021/ALA1/76-85.—The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 9" August, 2021 and is hereby
published for general information:-

“THE DELHI GOODS AND SERVICES TAX ( AMENDMENT) ACT, 2021
(DELHI ACT 03 OF 2021)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 30" July, 2021)
[ 9" August, 2021]
An Act to amend the Delhi Goods and Services Tax Act, 2017 (3 of 2017)

BE it enacted by Delhi Legislature of the National Capital Territory of Delhi in the Seventy-Second Year of
the Republic of India as follows:-

1. Short title and commencement:- (i) This Act may be called the Delhi Goods and Services Tax
(Amendment) Act, 2021.

(i) Section 6 of the Act shall be deemed to have come into force from 1* June, 2021; remaining provisions
shall come into force on such date as the State Government may, by notification, in the Official Gazette,
appoint; and the different dates may be appointed for different provisions of this Act.

2. Amendment of Section 7: In the Delhi Goods and Services Tax Act, 2017 (hereinafter referred as the Delhi
Goods and Services Tax Act), in section 7, in sub-section (1), after clause (a), the following clause shall be inserted
and shall be deemed to have been inserted with effect from the 1st day of July, 2017, namely:—

“(aa) the activities or transactions, by a person, other than an individual, to its members or constituents or
vice- versa, for cash, deferred payment or other valuable consideration.

Explanation.—For the purposes of this clause, it is hereby clarified that, notwithstanding anything contained
in any other law for the time being in force or any judgment, decree or order of any Court, tribunal or authority, the
person and its members or constituents shall be deemed to be two separate persons and the supply of activities or
transactions inter se shall be deemed to take place from one such person to another;”.

3. Amendment of section 16: In section 16 of the Delhi Goods and Services Tax Act, in sub-section (2), after
clause (a), the following clause shall be inserted, namely:—

“(aa) the details of the invoice or debit note referred to in clause (a) has been furnished by the supplier in the
statement of outward supplies and such details have been communicated to the recipient of such invoice or debit note
in the manner specified under section 37;”.

4. Amendment of section 35: In section 35 of the Delhi Goods and Services Tax Act, sub-section (5) shall be
omitted.
5. Substitution of new section for section 44 Annual return: For section 44 of the Delhi Goods and Services

Tax Act, the following section shall be substituted, namely:—

“44. Every registered person, other than an Input Service Distributor, a person paying tax under section 51 or
section 52, a casual taxable person and a non-resident taxable person shall furnish an annual return which may include
a self- certified reconciliation statement, reconciling the value of supplies declared in the return furnished for the
financial year, with the audited annual financial statement for every financial year electronically, within such time and
in such form and in such manner as may be prescribed:

Provided that the Commissioner may, on the recommendations of the Council, by notification, exempt any
class of registered persons from filing annual return under this section:

Provided further that nothing contained in this section shall apply to any department of the Central
Government or a State Government or a local authority, whose books of account are subject to audit by the
Comptroller and Auditor- General of India or an auditor appointed for auditing the accounts of local authorities under
any law for the time being in force.”.

6. Amendment of section 50: In section 50 of the Delhi Goods and Services Tax Act, in sub-section (1), for the
proviso, the following proviso shall be substituted and shall be deemed to have been substituted with effect from the
1st day of July, 2017, namely:—
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“Provided that the interest on tax payable in respect of supplies made during a tax period and declared in the
return for the said period furnished after the due date in accordance with the provisions of section 39, except
where such return is furnished after commencement of any proceedings under section 73 or section 74 in
respect of the said period, shall be payable on that portion of the tax which is paid by debiting the electronic
cash ledger.”

7. Amendment of section 74: In section 74 of the Delhi Goods and Services Tax Act, in Explanation 1, in
clause (ii), for the words and figures “sections 122, 125, 129 and 130”, the words and figures “sections 122 and 125”
shall be substituted.

8. Amendment of section 75: In section 75 of the Delhi Goods and Services Tax Act, in sub-section (12), the
following Explanation shall be inserted, namely:—

‘Explanation.—For the purposes of this sub-section, the expression "self-assessed tax" shall include the tax
payable in respect of details of outward supplies furnished under section 37, but not included in the return
furnished under section 39.’

9. Amendment of section 83: In section 83 of the Delhi Goods and Services Tax Act, for sub-section (1), the
following sub-section shall be substituted, namely:—

“(1) Where, after the initiation of any proceeding under Chapter XII, Chapter XIV or Chapter XV, the
Commissioner is of the opinion that for the purpose of protecting the interest of the Government revenue it is
necessary so to do, he may, by order in writing, attach provisionally, any property, including bank account,
belonging to the taxable person or any person specified in sub-section (1A) of section 122, in such manner as
may be prescribed.”.

10. Amendment of section 107: In section 107 of the Delhi Goods and Services Tax Act, in sub-section (6),
the following proviso shall be inserted, namely:—

“Provided that no appeal shall be filed against an order under sub-section (3) of section 129, unless a sum
equal to twenty-five per cent. of the penalty has been paid by the appellant.”.

11. Amendment of section 129: In section 129 of the Delhi Goods and Services Tax Act, —
(M in sub-section (1), for clauses (a) and (b), the following clauses shall be substituted, namely:—

“(a) on payment of penalty equal to two hundred per cent of the tax payable on such goods and, in case of exempted
goods, on payment of an amount equal to two per cent of the value of goods or twenty-five thousand rupees,
whichever is less, where the owner of the goods comes forward for payment of such penalty;

“(b) on payment of penalty equal to fifty per cent. of the value of the goods or two hundred per cent of the tax payable
on such goods, whichever is higher, and in case of exempted goods, on payment of an amount equal to five per cent of
the value of goods or twenty-five thousand rupees, whichever is less, where the owner of the goods does not come
forward for payment of such penalty;”;

(i) sub-section (2) shall be omitted;
(iii) for sub-section (3), the following sub-section shall be substituted, namely:—

“(3) The proper officer detaining or seizing goods or conveyance shall issue a notice within seven days of
such detention or seizure, specifying the penalty payable, and thereafter, pass an order within a period of seven days
from the date of service of such notice, for payment of penalty under clause (a) or clause (b) of sub-section (1).”;

(iv) in sub-section (4), for the words “No tax, interest or penalty”, the words “No penalty” shall be
substituted;
(v) for sub-section (6), the following sub-section shall be substituted, namely:—

“(6) Where the person transporting any goods or the owner of such goods fails to pay the amount of penalty
under sub-section (1) within fifteen days from the date of receipt of the copy of the order passed under sub-section (3),
the goods or conveyance so detained or seized shall be liable to be sold or disposed of otherwise, in such manner and
within such time as may be prescribed, to recover the penalty payable under sub-section (3):

Provided that the conveyance shall be released on payment by the transporter of penalty under sub-section (3) or one
lakh rupees, whichever is less;

Provided further that where the detained or seized goods are perishable or hazardous in nature or are likely to
depreciate in value with passage of time, the said period of fifteen days may be reduced by the proper officer.”

12. Amendment of section 130: In section 130 of the Delhi Goods and Services Tax Act,—

(@) in sub-section (1), for the words “Notwithstanding anything contained in this Act, if ”, the word
“Where” shall be substituted;
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(b) in sub-section (2), in the second proviso, for the words, brackets and figures “amount of penalty
leviable under sub-section (1) of section 1297, the words “penalty equal to hundred per cent of the tax
payable on such goods” shall be substituted;

(© sub-section (3) shall be omitted.
13. Substitution of new section for section 151: Power to call for information.
For section 151 of the Delhi Goods and Services Tax Act, the following section shall be substituted, namely: —

“151. The Commissioner or an officer authorised by him may, by an order, direct any person to furnish
information relating to any matter dealt with in connection with this Act, within such time, in such form, and in such
manner, as may be specified therein.”.

14. Amendment of section 152: In section 152 of the Delhi Goods and Services Tax Act,—
€)] in sub-section (1),—
(1 the words “of any individual return or part thereof” shall be omitted,;
(i) after the words “any proceedings under this Act”, the words “without giving an opportunity of being

heard to the person concerned” shall be inserted,;
(b) sub-section (2) shall be omitted.

15. Amendment of section 168: In section 168 of the Delhi Goods and Services Tax Act, in
sub-section (2),—

(M for the words, brackets and figures “sub-section (1) of section 44”, the word and figures “section
44> shall be substituted;

(ii) the words, brackets and figures “sub-section (1) of section 151,” shall be omitted.

16. Amendment to Schedule 11 : In Schedule I1 of the Delhi Goods and Services Tax Act, paragraph 7 shall be
omitted and shall be deemed to have been omitted with effect from the 1st day of July, 2017.

SANJAY KUMAR AGGARWAL, Principal Secy. (Law, Justice & L.A.)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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fafer, =g va fqemrf &t fawumT

I LT
faeett, 30 ST9aT, 2023

. T, 14(82)UcIU—2023/S\THTSAISY / 28—35.—TS 1T IS & facel &1 faam—ar &
fa=forRag sfafd 9 Su—rsguTe &1 9gafa f3Hie 27 SHaRT 2023 BT YT PR ol 8 IR 39

STATIROT Bl SRR & foIv YaIfdg fhar 9rar & v—

faeelt wTer QiR Aar S} (Fene™) AfSfam, 2023
(2023 &1 faeell arfef~raw 02)

(18 TN, 2023 BT LR IS &5 faeett B fAurd T gRT g wiRkd)  [30 SHasT 2023)

faeell ATt 8k War &x SIS, 2017 (2017 &7 3) H ST HAE & foIv 39 WRA TRST & fag@d

Iy ¥ AR I & oot @ e a1 gR1 FrgaR e fear smom —

dftra e vd R () 39 fRfEm @l At iR War e (WHeNed) SrfSfe, 2033 FET

ST |

658 DG/2023 @)
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(il) AfAFRM @1 gRT 13 BT 5 FalTg, 2022 A ARL AMT ST, AT UG S IRIG DI AR B, Sl
M WREBR, AMABIRG ASTUF H, ARG gRT a0 Y ; R 59 1M & = vragmi & forg
srerT—aterT fafdrt fraa @t o1 | 2 |

2. URT 16 # HIgA: ool A1ar IR War o= rfafm, 2017 (R 99 s9& e el ATt
3R HaT B AAFTH Bel AT ©), BT GRT 16 H,—

(@) SU-4RT (2) ¥,
() @e (@) @ vvan, ffaRad @ siawenfua fear o, e —
“([Gd) gRT 38 B A U IR afad bl GfId Iad MY & Hag H gYe B U
% &R fFEfda =8 fee 1w 8l
(i) @< () H, 91 gRT 43F" Weql, APl R &R BT AW fHAT ST,
(@) SU-arT (4) #, "RideR 99 & foy ORT 39 @ A faawel & fay o= @ <iftm AR
Gl B WM W 30 TdaR” Ieq & TG |
3. €IRT 29 HT GINEF: el ATl IR HaT &R AfRATTH & IU—eaRT (2) H—
@) @ (@) H, A9 HHIdl B AAER & foy f[AeRel” wresl & M W, I fAaRell gwga
A & forg fag a4 9 A 9 W R faxfia 9 & forg faaxoft orsg < S
@) @ (1) #, “TIR B AN &I @y & oy’ vl & I W), VAT IR d) Sraferd, S
fafea @ WY, & fore” wreg Y S |

4. GRT 34 BT Mo ol AT IR Har o AW & aRT 34 &7 IUERT (2) ¥, “Ride
AT TeE @ M WR, 730 AdER” Ieq I ST |

5. TRT 37 &I GINeH: faeel AT Ud dar o= Sffa™ &l ary 37 #, —

(@) STIRT (1) H, —

(i) "soragie wU #° Tl & W W), U wal iR e & ol t'd gU selagie wY H
3R TG XY SIE;

(il) "S gfcRA & wiftaeal & 0 w9g @ WiaR iR O AfT # o1 faRka @ g, wgfaa fay
SIQH” TeEl & WM W, U Tl iR el & sil| ¥8d gy IR U 99y & WAk Sad fadl &
yftdeal & W 9T & iR iR VAt Afa | S fafza o Sy, Agfod fag Syt eres <@ g,

(ili) el WRgd &1 AU fhar STg;

(iv) R e H, “wRg I8 AR & vl & WE R, “WRY AR T ST,

(V) TR R o, "iRg I8 AR Al f" wreal & ¥ R'URg I8 3R & wes ¥ S

() SUYRT (2) &1 A AT STQ,

() SUERT (3) H—

(i) "SI &RT 42 I ORT 43 & A AT T8I 81 D ©," ARI BT A AT SIQ;

(i) gl e ¥, "NdaR A9 @ oy g7 39 & o fAaroll < & uwdr a1 gaTd a1

el TRgT R @ UREIq,” Rl B WIF W, 30 qdeR B oy URT 39 & A fJaRel <9 & uwEq
AT G a1 [JaRel o A & UeEr,” W6 W SIe

(€) SUURT (3) @& uwan frferRad IURT fA-xfid &1 SITgef sreifq —

"(4) TRl IR s B STERT (1) & IEfE Sad gl @ @R el #R @Y & foy
IJd BT I el fhAr S Afe S9a gRT fhwl qdad! ] s@ftdl @ fog Sae giar &
@ﬁ%mﬂﬁ%"rﬁwwﬁ

IR WDR, YRYE Bl RIBIRe 0R, SERpEr grr iR Ul wrdl iR el & orefl= v8d gy, o
H@?ﬁwﬁfﬁﬁﬁgﬁww el TS Ipa s a1 ARpal & fBA 9 &I SuERT (1) & A
STad iRl & @R IR HRAT 99 A AT IR G 9 99 UH AT fe gdadt o) At &
fore Sas gfial & <R wRga T8 e & )
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6. ©TIRT 38 & ¥ TR I3 oIRT &I YfaRemu=: el A1 3k a1 ox A" &) g7 38 &
I WR, frforRad T R Se, sferi —

"38. (1) URT 37 B IUURT & AT ARLIHa @ARKAT §RT Y S Yferdl qem T 3=y gferdl,
Si fafed fy G, @& <IN A1 7Y R UIF $ @R JAAT B qrell W Sffd [Javer W 7wy
R AT #, 0 9 & IR iR U vl ok Fdedl @ orefi| wed g, o fafed @ S, oa gfar
P UTIHISN BT godeld @7 H ST HRATU ST |

(2) SUIRT (1) & T wd: Sfva fdavor =faRad & fAdsr a9 —

@) AEH Yl & R, RTd Fae § g7Ye HR BT IIT A<Dl I I 8l Fb, AR

(@) gl & @R, 59 d9g § U8 I BT A IT<ddl gRT ERT 37 @ STERT (1) & e
I YAl & @R UK BT M & BRI, @98 YOI ®Y ¥ AT 9T wY ¥, FEfoiad gRT gl Sorn
ST AT, —

(i) IFTELIHROT o1 I T 2@l & WiaR, S faftd @1 g, il IS @afth g1 ; a1

(i) f=ft Foiepa aafth gr1, e &) & e # aafdwy fear 2 &k oiel var afasd o
afy & forw, o fafga @ oIy, FARER <=1 ® ; O

(ili) frer RSP afh g1, e R Hag 3Mseye dR VAl 3@ & aRM, S fafed @t

ST, S IURT & e 6D gRT IRGA S el & fAaRe & argar, Tl WA g, o fafed
®I Y, I A & IR IFb §RT Had AMScYe PR AWH © ; AT

(iv) fdl RSpa =fth grRy, R Ul 9@ & SR, S faf2d @1 SY, 9 I6H & $9YC
W@Wzﬁrwm%‘,ﬁwwﬁw(w)E%aﬂﬂWQ?ﬂ?ﬂmwmﬂﬁ%,ﬁﬁf%ﬁa%
SN

V) el IRIpd @aft g1, R Wit ordl ik fdemi & orefi| w&a gy, o fafea fag o,
gRT 49 B IUIRT (12) & IuGel & ATAR 37U B AT & Fagd # aafaswa foar g ; &

(Vi) T aaftpal @ o= o gRT o1 fafgd fow <o | |

7. ORI 39 &1 GINeH : ool A1at iR a7 o srfafram &) axy 39 #. —

(@) SUURT (5) #, "9 Ieq & WM W, "URE” g IGT ST,

() SUYRT (7) H, Ugel WRdd & I W, FHIRIT WRdd @M QI Aefia—

IRY TS LG ARG, ST SUURT (1) & Wd & efiF fqa=ol wRgd o) &7 8, IRBR B
U UBY AT U |Ag & IR, S fafzd fasar Ssig—

(i) #1et a1 Harsll I Al B AED AR Fad YAl Bl AT H ST gU AW ol Y gYS IR
T, o BR AR A & R Ul = ARl & I9ded &R @l Xbd, AT

(i) s (®) 7 Mfde IHA & T w® AT A H IR WA wdl 3R Meegmi & e7egel = v8d g,
S fafed fbe S0, 3raenRa Y&, T Fad B |

() SUERT (9) W ——

(i) "gRT 37 IR IRT 38 & IUST B 3T I gU, AR TRl AR bl & WM W, &l e
RCIRSINSIR

(i) W # “Rider w99 & forg o1 facig ad &) 9afd & gear <o foamel @ forg” ol &
I TR 30 Ade}’ 3 MR Teq I Y ;

(@) SR (10) #, “faaxofll UG T8 @ Mg T (7 YRl B WA R EfaiRad @ S,
gt —

gaad] B G & forg faarell a1 Sad aR S@fy & fofy g1 37 &1 IWRT (1) & IFed S
gfd & &R I T8l U Y 8| WY WRPR, URYE B RABIRY W ARGAAr gRT 3R VAT wr@i 3R
fordel & Sreele ved gy, o Swd faffdse fby o, fail SRrsdiod afn a1 WoRdipa afeal @
el ot @l fAaroll sRgd = & folu g wR Fadil, It IHH U AT (s gd dx @l &
fog faa=for ovga T8 @1 8 a1 I B A & oIy aRT 37 @ SUERT (1) & A Tad gfd @
&Ry T8l fby 8| |
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8. TIRT 41 &1 WM :

facell #ret 3R a1 R ARAFTTH T ORT 41 & H R, FfeRad aRT & Seeh, e —

'41. (1) TS IASREIH afts W wrat ok fdedl @ sremefi= w'&a gu, o fAfka fay omg, emeh
faarel ¥ w@fFEiRdl & wU § UFsTYe AR & TII BT STAN B BT HAR 8RN AR VA IBH I
P TGS =Ih ST GTd H STHT BT SITgHT |

(2) ATt AT [aAR AT IE BT T YT B qad STERT (1) B T INSIHT Afh gRT STHAT
foram T $gE R U@E, I W HeF o, Yfiddl §RT Wed e fHAT T 7, 98 S Afth g7 U
AT |, SI AT @ MY, AR AT & ATLT SRS 2T |

U’ STel VAT Yfciddl garh g @1 aiad Wad B Bl I BRAT 8, I7h ORGP AR 3D
ERT JT Yareh IR ST &1 YA VAT O #, <1 fafzd &1 S, g: o & b | |

9. TRT 42, ORI 43 JIX €RT 43F BT AAEA: Teell AT IR Far & ARTH B aRT 42,
&RT 43 3R GRT 43F BT AT fHAT ST |

10. €TRT 47 HT GINEF: fAcell AT IR AT B AT BT aRT 47 B IULIRT (1) H—

(@) "a1 3MMadH"” Teal BT AN fhaT ST ;

(@) g1 9T 38" Gl AR Bl BT AT fhar S |
GITQﬁ(Tr) "YRT 39 IT URT 45" @l IR APl & Twarq "IN ORI 52" g R 3fd d<enfia oy

I

1M1.8RT 48 BT FIMe: Aol ATt IR Far B AR BT gRT 48 BT SULRT (2) H, " GRT 38
& M AED YAl & DR TeRT R 3fhl BT A fhar S |

1281 49 &1 HING:Rel A1a R Fa1 HR AR a7 gRT 49 H—

(@) SULRT (2) H, AT ORI 43F" ], 3fdi AR MR BT AT fHar SIgar ;

(@) SUIRT (4) H, "V vral weal & gand, iR fdeqi vreg fa=enfua fdg e -

() SUIRT (1) & geard, FrferRad IULRT Jfa-ariud &1 SITgafl areifq —

"(12) 9 AR ¥ Ifdfde fHAT 910 & B 8¢ Yl WRBR, URYG &I RIGIR W, g9 fe=am
@ I AT YbIgd ATl MR HdT PR IMWAFIH, 2017 & 3, Sab BR QNI & VA AfBdH AT Pl
faffese &R Fa i, R REIpd i a1 REIha afhal & fodl avf gy, Ul ordl sk Freferr
@ edE Y8d 8Y, Soldeld SMHl Wi & HEgH H BRI ST AT | |

13. ©IRT 50 &1 HAEF:fIcel AT R a1 Fx AT B gRT 50 H, STWRT (3) & WM W,
fforRaa SuaRT <&l SITGEh QIR 1 Faltg, 2017 | @) 78 A S sreniq ——

"(3) T8 $YT PR UIY B Tod IUENT AR [UANT fbar AT S ROREIGA @b, U ITeld
SUHNT 3R SYANT Y Y g4 IR YT W, WGR gRI, URYg & BRI R ORI o S
qrefl AT Ufrerd & 3Mf® &R W T T Fard &l IR &rol d o vl Afa |, i fafgd o
TG, &7 SIQEfr | |

14. €RT 52 &1 WEH: fIeel AT IR |aT ox AT 1 gRT 52 B ITERT (6) b WD H
AT ATl RYdaR A BT f[daRT JRgd R+ & oy FIa dRIE” weal & I WR, “30 FadR” 3P AR
G Y ST |

15. €IRT 54 &1 FINEA: ool AT IR Far FHR AfAFRH B aRT 54 H—

(@) SUIRT (1) & WP ¥, "ORT 39 & 3T UK faa=ol § U gfdery &1 Ul A" ol iR
3Pl & WM R, "UH IR &1 U9 U617 IR VAT AT oeg @ ST

(@) SWIRT (2) H, "B AN Y&l & I W, &I a9 Ieq W S ;

(1) SUERT (10) H, SULRT (3) & 3EfA" veqi, BISDHI AR 3B BT @Y fvar ST,
%(H)W@EWT&%EE(2)ﬁ,w’e(a)$mﬁw%r@ﬁ€q-a€mﬁ:wﬁﬁmm,
e —

"(@®) faRr anfde S fAeraadt a1 favy onfdfe M 3Hh1s B I & W AT AT HarRll 37e@r
SEF @ YT @ g 6, ore, genRefd, S U gfd A Ot gfd # vy §Ye A1 sYe Harsi @l
g%mmmméﬁ?ﬁ{ﬁﬁﬁmwsﬁaﬁﬁﬁa?ﬁwwzﬁm

O
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16. (1) T IO &7 focell @ SURTIUTS, facell ATl SR WaT B (ST, 201761 9RT
146$@%Waﬁfﬁwﬁ¥ﬁwaﬁmw&ﬁ_@aﬁ?«ﬁzﬁﬁﬁﬁm( —1) &
JNEGAT . 09 /2018150 &R, ARG 23 HRAW, 2018 # WA By SO iR I gl & wq
(@) # faffde a’ig | &1 uiedl ogyEl & WY (2) ¥ faffdse AT |, qael uvma | fdhy U |Hs
SITQ, 37T —

(2) STEIRT (1) @& T & o I o a3 Aol @ SIRISIuTe & St SR # fafdse
SRl Bl FEIT B & 2fh 8RM R ydclell ®U | GO B &1 s A Sy /11
fr I otET e ficell @ SURTSIUT @f facell ATel IR War &) SifSfRM, 2017 & &RT 146 &
I 1 dIfcasd I UR dlel] 99T HEE B3 al wfe o |

17.(1) T ST eF fAeell & SuRTSIUTe, el ATet SR War dR IR, 2017 & €T 50
DI IYERT (1) 3R SULRT (3), ORI 54 DI IUIRT (12) qAT ORI 56 & A gREE &I RIBIRT W AR
IR oI & fdeett & faq fawm ( —1) & AT H. 13 /2017— ASY BR, ARRI 30 [,
2017 H HeMEH Py SMUIT SR I9 L & wW (3) # i ankim & &1, gl Bl & w9 (2)
H faffde AT 9 qactell 999 | {6y 7T FH ST |

(2) SUERT (1) & UAISHl & T I ITer &7t faoell @ SURTSIUT Bl I SYeRT H fAfdse
AT DI AT PR B Wb 8RN AR elell WU & FMET B B 2fh FHe Sedl, AT
I T &85 fAcell & SIRSIUTA &l faeell Al 3R HaT &R ARf9,2017 &I 9RT 50 &
JUYRT (1) IR IUYRT (3), URT 54 B IULRT (12) TATERT 56 & AS T dlfcads THT TR A dTted!
g9 o AT B By wfaa ot |

18. (1) T IO & feell & SWRISIUTA g1, URYE @ RmiRel ), faeel Atar 8k ar
PR IAEFTIH, 2017 BT GRT 9 B SYLRT (1) & e, WRHAT BT YANT B U, ST Bl 1T, TS
ol 83 oot & o faumT Roea—|) @1 SifeREsT @&=did 01,/2017—-190 R (&R), ARG 30
S, 2017 ¥ Ifdfdwe B 919 & B gU I, A AER (Y 2301 & A A areln) & Ryarg 7oy
A @, SET & AR GRTd AT JURME &1 Y & Fag H, 1 Jells, 2017 A URH BldR, 30
fycar, 2019 (ST fam wffafora) @ W 819 arell 3faf & SRM, $Is ISg BRI AT FIBId
8 fHar Sg |

@) & | B BT ufer T8 fEar S, e @user B T g fhg SEeT 39 UaR
Hugvr T8l A oran, afe SweRT (1) ¥ aiftad §99 R ugd B |

19. (1) SUURT (2) & Iuddl & I Y& Y, TSI oGl & foell & a7 fa9mT [rore—I)
D AR =T 25 /201950 IR (X), dIRE 12 R, 2019, TR Ioial &3 el @
ISWSIITA gRT, IRYg &1 RImRe W, S fReell A1 iR a1 o) ffm, 2017 @ 9RT 7 &
SUYRT (2) §RT Ya<d ARKAT BT TANT B SR B T8 o, 1 Jallg, 2017 F U< gs A QI |

(2) T 9T 59 BR BT AR 8 fdar S, STt [Uger fhar W B, g SHdT 39 UhR
Hggor T forar S, af SueRT (1) § i sirgaen, e arftas W wR uge B |

TET TS & faeet & SuersaaTa
AT | TAT Ik ATH IY

TR URRR, Y4 Afd

TEe TRl
[em=T 16(i) <]

JNERITT F=RdH 3R ARG SRIEE] AR B gqTdl R

)
(1) @

afé?ﬁmﬂwog/zms—ﬂ—aw Jad SRgE T & WRTo1 H, 22 S, 2017
"ARPT TRgd R AR I
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23 YN, 2018 B B GAUET ger  gRfEEiRr
vl @ e W, FEffad
ST, 3rerfq —

IRl UG B AR DI
PR D FIOHT qAT IR IR o™
SNTERLAAT .69/ 2019—I1 FR
INEC]

20 3T, 2020 H 3JAT IUSTT &
Ryarg, faeell AT 3R Warax 7w,
2017 & 39 SYERIT it g |”

I ST

[e=T 17(i) <]
(1) (2) ©)
13 / 201710 Y, Iad ARG DI ARV H, HH 4. 1 Jeflg, 2017
ARRG 30 S, 2017 2 P ATA, W9 (3) H, 24" i

B WIH R, 18" 3 T SV |

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 30th January, 2023

F. No. 14 (82)/LA/2023/dsadvice/28-35.—The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 27" January, 2023 and is hereby
published for general information.

THE DELHI GOODS AND SERVICES TAX (AMENDMENT) Act, 2023
(DELHI ACT No. 02 oF 2023)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 18.01.2023). [30" January,2023]
An Act to further to amend the Delhi Goods and Services Tax Act 2017(3 of 2017)

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-third
Year of the Republic of India as follows:-

1. Short title and commencement:- (i) This Act may be called the Delhi Goods and Services (Amendment)
Act, 2023.

(ii). Section 13 of the Act shall be deemed to have come into force from 5" July, 2022; remaining provisions shall
come into force on such date as the State Government may, by notification, in the Official Gazette, appoint: and the
different date may be appointed for different provisions of this Act.

2. Amendment of section 16:- In the Delhi Goods and Services Tax Act, 2017(here in after referred to as Delhi
Goods and Services Tax Act), in section 16

(@) in sub-section (2),—

(i) after clause (b), the following clause shall be inserted, namely:— “(ba) the details of input tax credit in respect
of the said supply communicated to such registered person under section 38 has not been restricted;”

(i) in clause (c), the words, figures and letter “or section 43A” shall be omitted;
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(b) in sub-section (4), for the words and figures “due date of furnishing of the return under section 39 for the month of
September”, the words “thirtieth day of November” shall be substituted.

3. Amendment of section 29:-In the Delhi Goods and Services Tax Act in sub-section (2),—

(@) in clause (b), for the words “returns for three consecutive tax periods”, the words “the return for a financial year
beyond three months from the due date of furnishing the said return” shall be substituted,;

(b) in clause (c), for the words “a continuous period of six months”, the words “such continuous tax period as may be
prescribed” shall be substituted.

4. Amendment of section 34 In the Delhi Goods and Services Tax Actin sub-section (2), for the word “September”,
the words “the thirtieth day of November” shall be substituted.

5. Amendment of section 37:-In the Delhi Goods and Services Tax Act, ---
(a) in sub-section (1), —

(i) after the words “shall furnish, electronically,”, the words “subject to such conditions and restrictions and”
shall be inserted,;

(i1) for the words “shall be communicated to the recipient of the said supplies within such time and in such
manner as may be prescribed”, the words “shall, subject to such conditions and restrictions, within such time and in
such manner as may be prescribed, be communicated to the recipient of the said supplies” shall be substituted;

(iii) the first proviso shall be omitted;
(iv) in the second proviso, for the words “Provided further that”, the words “Provided that” shall be substituted;

(v) in the third proviso, for the words “Provided also that”, the words ‘“Provided further that” shall be
substituted.

(b) sub-section (2) shall be omitted;
(c) in sub-section (3),—
(1) the words and figures “and which have remained unmatched under section 42 or section 43” shall be omitted;

(ii) in the first proviso, for the words and figures “furnishing of the return under section 39 for the month of
September”, the words “the thirtieth day of November” shall be substituted;

(d) after sub-section (3), the following sub-section shall be inserted, namely:—

“(4) A registered person shall not be allowed to furnish the details of outward supplies under sub-section (1)
for a tax period, if the details of outward supplies for any of the previous tax periods has not been furnished by him:

“Provided that the Government may, on the recommendations of the Council, by notification, subject to such
conditions and restrictions as may be specified therein, allow a registered person or a class of registered persons to
furnish the details of outward supplies under sub-section (1), even if he has not furnished the details of outward
supplies for one or more previous tax periods.

6. Amendment of section 38:-In the Delhi Goods and Services Tax Act, the following section shall be substituted,
namely:—

“38. (1) The details of outward supplies furnished by the registered persons under sub-section (1) of section
37 and of such other supplies as may be prescribed, and an auto-generated statement containing the details of input tax
credit shall be made available electronically to the recipients of such supplies in such form and manner, within such
time, and subject to such conditions and restrictions as may be prescribed.

(2) The auto-generated statement under sub-section (1) shall consist of—
(a) details of inward supplies in respect of which credit of input tax may be available to the recipient; and

(b) details of supplies in respect of which such credit cannot be availed, whether wholly or partly, by the
recipient, on account of the details of the said supplies being furnished under sub-section (1) of section 37,—

(i) by any registered person within such period of taking registration as may be prescribed; or

(ii) by any registered person, who has defaulted in payment of tax and where such default has continued for such
period as may be prescribed; or

(iif) by any registered person, the output tax payable by whom in accordance with the statement of outward
supplies furnished by him under the said sub-section during such period, as may be prescribed, exceeds the
output tax paid by him during the said period by such limit as may be prescribed; or
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(iv) by any registered person who, during such period as may be prescribed, has availed credit of input tax of an
amount that exceeds the credit that can be availed by him in accordance with clause (a), by such limit as may
be prescribed; or

(v) by any registered person, who has defaulted in discharging his tax liability in accordance with the provisions
of sub-section (12) of section 49 subject to such conditions and restrictions as may be prescribed; or

(vi) by such other class of persons as may be prescribed. .
7. Amendment of section 39:- In the Delhi Goods and Services Tax Act —
(a) in sub-section (5), for the word “twenty”, the word “thirteen” shall be substituted,;

(b) in sub-section (7), for the first proviso, the following proviso shall be substituted, namely:— “Provided that every
registered person furnishing return under the proviso to sub-section (1) shall pay to the Government, in such form and
manner, and within such time, as may be prescribed,—

(i) an amount equal to the tax due taking into account inward and outward supplies of goods or services or both,
input tax credit availed, tax payable and such other particulars during a month; or

(ii) in lieu of the amount referred to in clause (a), an amount determined in such manner and subject to such
conditions and restrictions as may be prescribed. ”;

(c) in sub-section (9), —

(i) for the words and figures “Subject to the provisions of sections 37 and 38, if”’, the word “Where” shall be
substituted;

(ii) in the proviso, for the words “the due date for furnishing of return for the month of September or second
quarter”, the words “the thirtieth day of November” shall be substituted;

(d) in sub-section (10), for the words “has not been furnished by him”, the following shall be substituted, namely:—
“or the details of outward supplies under sub-section (1) of section 37 for the said tax period has not been furnished by
him: Provided that the Government may, on the recommendations of the Council, by notification, subject to such
conditions and restrictions as may be specified therein, allow a registered person or a class of registered persons to
furnish the return, even if he has not furnished the returns for one or more previous tax periods or has not furnished
the details of outward supplies under sub-section (1) of section 37 for the said tax period. ™.

8. Amendment of section 41:- In the Delhi Goods and Services Tax Act, the following section shall be substituted,
namely:—

“41 (1) Every registered person shall, subject to such conditions and restrictions as may be prescribed, be entitled to
avail the credit of eligible input tax, as self-assessed, in his return and such amount shall be credited to his electronic
credit ledger.

(2) The credit of input tax availed by a registered person under sub-section (1) in respect of such supplies of goods or
services or both, the tax payable whereon has not been paid by the supplier, shall be reversed along with applicable
interest, by the said person in such manner as may be prescribed: Provided that where the said supplier makes
payment of the tax payable in respect of the aforesaid supplies, the said registered person may re-avail the amount of
credit reversed by him in such manner as may be prescribed. ™.

9. Amendment of section 42, 43 and 43A:- In the Delhi Goods and Services Tax Act, sections 42,43 and 43A shall
be omitted.

10. Amendment of section 47:- In the Delhi Goods and Services Tax Act, in sub-section (1),—

(a) the words “or inward” shall be omitted;

(b) the words and figures “or section 38 shall be omitted;

(c) after the words and figures “section 39 or section 45”, the words and figures “or section 52” shall be inserted.

11. Amendment of section 48:- In the Delhi Goods and Services Tax Act, in sub-section (2), the words and figures *,
the details of inward supplies under section 38” shall be omitted.

12. Amendment of section 49:- In the Delhi Goods and Services Tax Act —
(a) in sub-section (2), the words, figures and letter “or section 43A” shall be omitted,
(b) in sub-section (4), after the words “subject to such conditions”, the words “and restrictions” shall be inserted,

(c) after sub-section (11), the following sub-section shall be inserted, namely:—
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“(12) Notwithstanding anything contained in this Act, the Government may, on the recommendations of the Council,
subject to such conditions and restrictions, specify such maximum proportion of output tax liability under this Act or
under the Integrated Goods and Services Tax Act, 2017 which may be discharged through the electronic credit ledger
by a registered person or a class of registered persons, as may be prescribed.”

13. Amendment of section 50:- In the Delhi Goods and Services Tax Act, for sub-section (3), the following sub-
section shall be substituted and shall be deemed to have been substituted with effect from the 1st day of July, 2017,
namely:—

“(3) Where the input tax credit has been wrongly availed and utilised, the registered person shall pay interest on such
input tax credit wrongly availed and utilised, at such rate not exceeding twenty-four per cent. as may be notified by
the Government, on the recommendations of the Council, and the interest shall be calculated, in such manner as may
be prescribed.”

14. Amendment of section 52:- In the Delhi Goods and Services Tax Act, in sub-section (6), in the proviso, for the
words “due date for furnishing of statement for the month of September”, the words “thirtieth day of November” shall
be substituted.

15. Amendment of section 54:- In the Delhi Goods and Services Tax Act —

(@) in sub-section (1), in the proviso, for the words and figures “the return furnished under section 39 in such”, the
words “such form and” shall be substituted;

(b) in sub-section (2), for the words “six months”, the words “two years” shall be substituted;
(c) in sub-section (10), the words, brackets and figure “under sub-section (3) ” shall be omitted;
(d) in the Explanation, in clause (2), after sub-clause (b), the following sub-clause shall be inserted, namely:—

“(ba) in case of zero-rated supply of goods or services or both to a Special Economic Zone developer or a Special
Economic Zone unit where a refund of tax paid is available in respect of such supplies themselves, or as the case may
be, the inputs or input services used in such supplies, the due date for furnishing of return under section 39 in respect
of such supplies;”.

16. (1) The Notification number 09/2018-State Taxdated 23th February,2018 of the Government of Delhi in the
Department of Finance (Revenue-1) issued by the Lt. Governor of National Capital of Territory of Delhion the
recommendations of the Council, under section 146 of the DelhiGoods and Services Tax Act 2017, shall stand
amended and shall be deemed to have been amended retrospectively, in the manner specified in column (2) of the
First Schedule, on and from the date specified in column (3) of that Schedule.

(2) For the purposes of sub-section (1), the Lt. Governor of National Capital of Territory of Delhi shall have
and shall be deemed to have the power to amend the notification referred to in the said sub-section with retrospective
effect as if the Lt. Governor of National Capital of Territory of Delhi had the power to amend the said notification
under section 146 of the DelhiGoods and Services Tax Act, 2017retrospectively, at all material times.

17. (1) The Notification number 13/2017-State Taxdated 30" June 20170f the Government of Delhi in the Department
of Finance (Revenue-1) issued by the Lt. Governor of National Capital of Territory of Delhi on the recommendations
of the Council, under sub-sections (1) and (3) of section 50, sub-section (12) of section 54 and section 56 of the Delhi
Goods and Services Tax Act, 2017 shall stand amended and shall be deemed to have been amended retrospectively, in
the manner specified in column (2) of the Second Schedule, on and from the date specified in column (3) of that
Schedule.

(2) For the purposes of sub-section (1), the Lt. Governor of National Capital of Territory of Delhi shall have
and shall be deemed to have the power to amend the notification referred to in the said sub-section with retrospective
effect as if the Lt. Governor of National Capital of Territory of Delhi had the power to amend the said notification
under sub-sections (1) and (3) of section 50, sub-section (12) of section 54 and section 56 of the Delhi Goods and
Services Tax Act, 2017 retrospectively, at all material times.

18. (1)Notwithstanding anything contained in the notification number 01/2017-State Tax (Rate) dated 30" June, 2017
of the Government of Delhi in the Department of Finance (Revenue-1) issued by the Lt. Governor of National Capital
of Territory of Delhi, on the recommendations of the Council, in exercise of the powers under sub-section (1) of
section 9 of the Delhi Goods and Services Tax Act, 2017 no state tax shall be levied or collected in respect of supply
of unintended waste generated during the production of fish meal (falling under heading 2301), except for fish oil,
during the period commencing from the 1st day of July, 2017 and ending with the 30th day of September, 2019 (both
days inclusive) .

(2) No refund shall be made of all such tax which has been collected, but which would not have been so
collected, had sub-section (1) been in force at all material times.
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19. (1) Subject to the provisions of sub-section (2), the notification number 25/2019-State Tax (Rate) dated 12"
December, 2019 of the Government of Delhi in the Department of Finance (Revenue-1) issued by the Lt. Governor of
National Capital of Territory of Delhi, on the recommendations of the Council, in exercise of the powers under sub-
section (2) of section 7 of the Delhi Goods and Services Tax Act, 2017shall be deemed to have, and always to have,
for all purposes, come into force on and from the 1st day of July, 2017.

(2) No refund shall be made of all such state tax which has been collected, but which would not have been so
collected, had the notification referred to in sub-section (1) been in force at all material times.

By Order and in the Name of
Lt. Governor of the National Capital Territory of Delhi,

BHARAT PARASHAR, Principal Secy

THE FIRST SCHEDULE
[See Section 16(i)]

Notification Number and date Amendment Date of effect
of amendment
1) ) 3)
Notification No. 9/2018- State Tax In the said notification, in paragraph 1’ for the 22" June, 2017
dated23™ February, 2018 words “furnishing of returns and computation

and settlement of integrated tax”, the following
shall be substituted, namely:-

“furnishing of returns and computation and
settlement of integrated tax and save as
otherwise provided in the notification Number
69/2019 dated the 20" August, 2020, all
functions provided under the Delhi Goods and
Service Tax Rules, 2017.”

THE SECOND SCHEDULE
[see Section 17(i)]
Notification Number and date Amendment Date of effect
of amendment
1) ) 3)
Notification No. 13/2017-State Tax In the said notification, in the Table, against 1% day of July, 2017
dated 30" June, 2017 serial number 2, in column (3), for the figures

“24” the figures “18” shall be substituted.
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIV
NOTIFICATION
Delhi, the 11th January, 2024
Legislative Assembly of th.e
the 09th January, 2024 and is

National Capital

F.14 (90)/LA/2023/ala1/4-11—The following Act of the hereby published

Territory of Delhi received the assent of the Lt. Governor of Delhi on

for general information. CT. 2024
THE DELHI GOODS AND SERVICES TAX (SECOND AMENDMENT) ACT,

(DELHI ACT No. 01 OF 2024)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 18.12.2023).
[11th January, 2024]

An Act to further to amend the Delhi Goods and Services Tax Act 2017(3 of 2017)

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Fourth Year of
the Republic of India as follows:-

1. Short title and commencement:- (i) This Act may be called the Delhi

Act, 2024,
(ii) Section 2 to 24 of the Act shall come into force on such date as the State Government may, by notification, in the

Official Gazette, appoint and the different date may be appointed for different provisions of this Act.

2. Amendment of section 10:- In the Delhi Goods and Services Tax Act, 2017(here in after referred to as Delhi
Goods and Services Tax Act), in section 10, —

(a) in sub-section (2),in clause (d),the words "goods or" shall be omitted;

Goods and Services (Second Amendment)

(b) in sub-section (24),in clause (c),the words "goods or" shall be omitted.
3. Amendment of section 16:-In the Delhi Goods and Services Tax Act, in Section 16 sub section (2), —

(i) in the second proviso, for the words "added to his output tax liability, along with interest thereon”, the words
and figures "paid by him along with interest payable under section 50" shall be substituted;

(ii) in the third proviso, after the words "made by him", the words "to the supplier” shall be inserted.
4. Amendment of section 17:-In the Delhi Goods and Services Tax Act, in Section 17, —

(a) in sub-section (3), in the Explanation, for the words and figure "except those specified in
) , ) paragraph 5 of the
said Schedule", the following shall be substituted, namely:— =

"except,—
(i) the value of activities or transactions specified in paragraph 5 of the said Schedule; and
(ii) the value of such activities or transactions as may be prescribed in respect of
clause (a) of paragraph 8 of the said Schedule.";
(b) in sub-section (5), after clause (f), the following clause shall be inserted, namely:—

"(f:l . . . . w e

S.Amendment of section 23:-In the Delhi Goods y 2

: . A and Services Tax Act, in Secti ;
following sub-section shall be substituted and shall be deemed to have been t;ubsﬁmtgdoﬂ '3|13 g)r sub-section (2), the
July, 2017, namely:— Wwith effect from the 1st day of

"(2) Notwithstanding anything to the con ined i i
1 trary contained in sub-section (1) of section 22 i
;r;g,i f(i):d 11111; rr;c;t:mmcf}gatt];ons of the Council, by notification, subject tg such condiﬁog; S::ttil orl;sifi;:tt::ns ovenunel;::
Specily the category of persons who may be exem inj i v
pted from obtaining registration und i
er this Act."

6. i ‘ ;
Amendment of section 30:-In the Delhj Goods and Services Tax Act, in section 30 sub-section (1)
(a) for th " i ann R TER 4
the words "Sl.lcf'l zzrr;n‘serme’garjcsmhed- manner within thirty days from the date of service of the cancellati "
b ) ; » within such time and subject to such conditions d icti ce ation order:",
¢ substituted; and restrictions, as may be prescribed.” shal]

(b) the proviso shall be omitted.
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7. Amendment of section 37:- In the Delhi Goods and Services Tax Act, in Section 37 after sub-section (4), the
following sub-section shall be inserted, namely:—

"(5) A registered person shall not be allowed to furnish the details of outward suppligs under sub-section (1) for a tax
period after the expiry of a period of three years from the due date of furnishing the said details:

Provided that the Government may, on the recommendations of the Council, by notiﬁcation,_ subject to such
conditions and restrictions as may be specified therein, allow a registered person or a class c_nf reglslcred’ persons to
furnish the details of outward supplies for a tax period under sub-section (1), even after the expiry of the said period of
three years from the due date of furnishing the said details".

8. Amendment of section 39:- In the Delhi Goods and Services Tax Act, in Section 39 after sub-section (10), the
following sub-section shall be inserted, namely:—

"(11) A registered person shall not be allowed to furnish a return for a tax period afler the expiry of a period of three
years from the due date of furnishing the said return:

Provided that the Government may, on the recommendations of the Council, by notification, subject to such
conditions and restrictions as may be specified therein, allow a registered person or a class of registered persons to

furnish the return for a tax period, even after the expiry of the said period of three years from the due date of
furnishing the said return.".

9. Amendment of section 44:- In the Delhi Goods and Services Tax Act, in Section 44shall be renumbered as sub-
section (1) thereof, and after sub-section (1) as so renumbered, the following sub-section shall be inserted, namely:—

"(2) A registered person shall not be allowed to furnish an annual return under sub-section (1) for a financial year after
the expiry of a period of three years from the due date of furnishing the said annual return:

Provided that the Government may, on the recommendations of the Council, by notificatior, and subject to such
conditions and restrictions as may be specified therein, allow a registered person or a class of registered persons to

furnish an annual return for a financial year under sub-section (1), even after the expiry of the said period of three
years from the due date of furnishing the said annual return.".

10. Amendment of section 52:-In the Delhi Goods and Services Tax Act, in Section 52 after sub-section (14), the
following sub-section shall be inserted, namely:—

"(15) The operator shall not be allowed to furnish a statement under sub-section (4) after the expiry of a period of
three years from the due date of furnishing the said statement:

Provided that the Government may, on the recommendations of the Council, by notification, subject to such
conditions and restrictions as may be specified therein, allow an operator or a class of operators to furnish a statement

under sub-section (4), even after the expiry of the said period of three years from the due date of furnishing the said
statement".

11. Amendment of section 54:- In the Delhi Goods and Services Tax Act, in Section 54 in sub-section (6), the words
"excluding the amount of input tax credit provisionally accepted," shall be omitted.

12. Amendment of section 56:- In the Delhi Goods and Services Tax Act, in Section 56, for the words "from the
date immediately after the expiry of sixty days from the date of receipt of application under the said sub-section till
the date of refund of such tax", the words "for the period of delay beyond sixty days from the date of receipt of such

application till the date of refund of such tax, to be computed in such manner and subject to such conditions and
restrictions as may be prescribed" shall be substituted.

13. Amendmept of section 62:- In the Delhi Goods and Services Tax Act, in Section 62 in sub-section (2),—
(a) for the words “thirty days", the words "sixty days" shall be substituted:

(b) the following proviso shall be inserted, namely:—

"Provided that where the registered person fails to fumish a valid return within sixty days of the service of the
assessment order under sub-section (1), he may fumnish the same within a further period of sixty days on payment of
an additional late fee of one hundred rupees for each day of delay beyond sixty days of the service of the said
assessment order and in case he furnishes valid return within such extended period, the said assessment order shall be
deemed to have been withdrawn, but the liability to pay interest under sub-section (1) of section 50 or to pay late fee
under section 47 shall continue".

14, Amendment of section 109:- In the Delhi Goods and Services Tax Act, in Section 109 for sub-section (1), the
following sub-section shall be substituted:- ’
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] ; ; he Central Goods
(1)Subject to the provisions of this Chapter, the Goods and Services Tax Tribunal cnnsl'Fumdgl:]:ier:i:ars passed by the
and Services Tax Act, 2017 shall be the Appellate Tribumal for hearing appeals against

Appellate Authority or the Revisional Authority under this Act.

15. Amendment of section 110:- In the Delhi Goods and Services Tax Act, in Section 110 to be deleted.
16. Amendment of seetion 114:- In the Delhi Goods and Services Tax Act, in Section 114 to be deleted.

17. Amendment of section 117:« In the Delhi Goods and Services Tax Act, in Section 117,-

(a) in sub-section (1), for the words *

"
State Bench or Area Benches”, the words “State Benches shall be
substituted;

(b) in sub-section (5), in clauses

(@) and (b), for the words “State Bench or Area Benches”, the words “State
Benches™ shall be substituted.

18. Amendment of section 118:- In the Delhi Goods and Services Tax Act, in Section 118, sub-section (1), in clause
(a]! i

“National Bench or Regional Benches™ to be replaced with
19.

“Principal Bench”
Amendment of section 119:- In the Delhi Goods and Services Tax Act, in Section 119, —

“National or Regional Benches” to be replaced with “Principal Bench” and “State Bench or Area Benches” to be
replaced with “State Benches™.

20. Amendment of section 122:- In the Delhi Goods and Services Tax Act, in Section 122 after sub-section (1A), the
following sub-section shall be inserted, namely:—

"(1B) Any electronic commerce operator who—

(i) allows a supply of goods or services or b

oth through it by an unregistered person other than a person
exempted from registration by a notification issued

under this Act to make such supply;

(ii) allows an inter-State supply of goods or services or both through it by a person who is not eligible to make
such inter-State supply; or

(1ii) fails to furnish the correct details in the statement to be furnished under sub

-section (4) of section 52 of any
ourward supply of goods effected through it by a person exempted from obtaining re

gistration under this Act,
shall be liable to pay a penalty of ten thousand Tupees, or an amount equivalent to the amount of tax involved had such
supply been made by a registered person other than a person paying tax under section 10, whichever is higher".

21. Amendment of section 132:- In the Delhi Goods and Services Tax Act, in Section 132 in sub-section (1), —
(a) clauses (g), (j) and (k) shall be omitted;

(b) in clause (1), for the words, brackets and letters

"clauses (a) to (k)", the words, brackets and letters "clauses
(a) to (f) and clauses (h) and (i)" shall be substituted;

(c) in clause (iii), for the words "any other offence”, the words, brackets and letter “an offence specified in clause
(b)," shall be substituted;

(d) in clause (iv), the words, brackets and letters "or clause (g) or clause (j)" shall be omitted.
22. Amendment of section 138:- In the Delhi Goods and Services Tax Act, in Section 138, -

(a) in sub-section (1), in the first proviso,—

(i) for clause (a), the following clause shall be substituted, namely:—

"(a) a person who has been allowed to compound once in respe
(h), (i) and (1) of sub-section (1) of section 132;";

(ii) clause (b) shall be omitted;

ct of any of the offences specified in clauses (a) to (f),

(iii) for clause (c), the following clause shall be substituted, namely:—

"(c) a person who has been accused of committing an offence under clause (b) of sub-section (1) of section 132;";
(iv) clause (e) shall be omitted;

(b) in sub-section (2), for the words "ten thousand rupees or fifty per cent. of the tax involved, whichever is
higher, and the maximum amount not being less than thirty thousand rupees or one hundred and fifty per cent. of the

tax, whichever is higher", the words "twenty-five per cent. of the tax involved and the maximum amount not being
more than one hundred per cent. of the tax involved" shall be substituted.
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23. Amendment of section 158:- In the Delhi Goods and Services Tax Act, in Section 158 the following section shall
be inserted, namely:—

"158A. (1) Notwithstanding anything contained in sections 133, 152 and 158, the following details furnished by a
registered person may, subject to the provisions of sub-section (2), and on the recommendations of the Council, be

shared by the common portal with such other systems as may be notified by the Government, in such manner and
subject to such conditions as may be prescribed, namely:—

(a) particulars furnished in the application for registration under section 25 or in the return filed under section 39
or under section 44;

(b) the particulars uploaded on the common portal for preparation of invoice, the details of outward supplies

furnished under section 37 and the particulars uploaded on the common portal for generation of documents under
section 68;

(©) such other details as may be prescribed.
@) For the purposes of sharing details under sub-section (1), the consent shall be obtained, of—
(a) the supplier, in respect of details furnished under clauses (a), (b) and(c) of sub-section (1); and

(b) the recipient, in respect of details furnished under clause (b) of sub-section (1), and under clause (c) of sub-section
(1) only where such details include identity information of the recipient,

in such form and manner as may be prescribed.
(3) Notwithstanding anything contained in any law for the time being in force, no action shall lie against the

Government or the common portal with respect to any liability arising consequent to information shared under this
section and there shall be no impact on the liability to pay tax on the relevant supply or as per the relevant return."

24 Amendment of Schedule-III )

(0 In Schedule III to the Delhi Goods and Services Tax Act, paragraphs 7 and 8 and the Explanation 2 thereof
(as inserted vide section 31 of Act 1 of 2019) shall be deemed to have been inserted therein with effect from the 1st
day of July, 2017.

(2) No refund shall be made of all the tax which has been collected, but which would not have been so collected, had
sub-section (1) been in force at all material times.

BHARAT PARASHAR, Principal Secy.

Uploaded by Dte. of Printing at Government of India Press, Rin i i
: g Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054,
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T AT ST & FRieeht a5
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI
fof/k] Usk; ,or fo/kk;h dk;! fokkx
vi/klpuk

o o

faeell, 31 fegmN, 2024

F. 14 (93)/LA/2024/jtsecylaw/1445-1454—STs51 Jota= eF feeell @ faum=em & fAfalRad
AR = SU—XTSIUT &Y AT fasid 25th October, 2024 &7 UTKT PR <l © 3R SH STTATIRY BT SITHBR]
& g yerf3ra fam Sirar & —

fnYyh eky ,o lok dj
" kkekut vi/kfu;e] 2024
12024 dk fnYyh vi/kfu;e 05%
(27" September, 2024 BT T TSI &3 el & fIem=awr gRT g7 uiika)
{31° December, 2024}

faeell ATl Ud aT R S 2017 (2017 &7 3) ¥ M FINEH HRA & folU 30 WRA TVRIST & YdgaiRd a9
H I ST & faeell @ g g1 3 R iRt fear sme—

1- I{kir ""kd vkj ckjtk & (i) 39 1™ @1 el a1at v war (|eied) 1=, 2024 H8T WY |
(ii) AR BT aRT 2 9 5 IH ARG BT AN F1 9 59 TRPR, MOdiRe  Iqsas H

8500 DG/2024 1)
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ATEGAT g1, Fgeh IR Faell @ SR 9 A & A= uraami & ol sfeiT—oterT aRRg 71 &1 off
The B

2, Mgk 2 dk okkulg feeel wrel wd dar &R SffafE, 2017 (9@ Uwdrq faeell AT Ud HaT &)
AR ® wu § Aefid) #, arT 2 #, —

(@) s (80) & qTg, fAmferRaa @l &1 Af=fase feam Srrm, srfa: —

'(80%) "3ifTelTge T BT AMUITSRAT AT FeIdelHd Sedd IR ITH B UG 8 3R 3949 ATTelrg
7 AR ) e g

(80%) IS A AT BT AU B ez AT g Raael Tdt, womH, gfovaet a1 &g
=g IR a1 afparafed fed @ sdc d agora fSfoiea wuRml Afed 0 a1 U & Hog doilad @ 918 |
gYeret ffea |ufy wfed 0 a1 09 @& og &1 A I ST AT &, a8 SAdI IR I7 U&eH B,
JAFR AT Ml W SMEIRT & AT 781 AR T Ig I 99 AL [HAl 3 BH & =<0id Wb 8 Al
3TYLT;;

@) @S (102) & 915, F=faRed @ &1 affae fear S, swfa: —

'(102%) “ffde HRATE JFT STaT” BT AWMU T 3TH AT 396 ARH | A HRATE AT a—
(i) earof;
(ii) DR
(iii) S8
(
(

iv) gsars;
V) de; a1
(vi) 3ffTarrs= &= TfHT:;

M e (105) #, f=feRad uraems &1 ofd # afsfae far Smom, wfd — g9 6 e aafs S goue ar
e WU W fde SRars dra @l 31 Myt &7 SIS a1 SaRe ol 8, forad 98 afe W e 8 &
Aifelds 8, HaTferd dxal 8 a1 U AYfd & foy fefSica a1 golagifve wiewM &1 yeg &xdl &, S9 U9
W@Waﬁww&ﬁﬁwwﬂ,aﬁﬁwéqléqwqmﬁwqommwﬁwﬁamﬂ%‘r%q
U Bl R

<IN

Hr{ﬁa%%lwaﬁm%fﬁwmﬁﬁm%ﬁﬁmﬁzﬁwwﬁwﬁmwﬁlm
BT YA AT A T IFb AIH I Gl [bar Sirar g A1 {6 R q 9 FueH H I@r
39 Affm & it e Afde FRaE ary El & U egfdedl WAy 8, afe a'
W@Wwaﬁwﬁwaﬁwwwaﬂﬁzﬁmamd¢m\mwul%

@) e (117) & are, F=foRad we af+fawe fhar smem, serfa: —

(
‘(117%) “Igoral fefofed |uRT” &1 981 AU BFTT Sl TIHR SIAIH, 1961 B ORI 2 & WS (A7) H
fear T 2

3. Mk 24 dk B*kk/ku— ool w1er vd dar o) Affm o arT 24 H—
@) @S (Xi) H ofd 7 3 arer weg 3R ®er faar S,
@) s (Xi)a qre, f=fRad Ws o wfsfase faar s, srerfd: —

“(Xi) T% @fth S IR @ deR [l W | uRd | fedl @ifth @1 &ifFersd /9 AR @1 ey
FRAT ©; 3R |

4. vulph&lil dk Ekikut&

faeell AT e War @R AR @1 SRl 111 H, IR 6 #H, “dledl, dearoll iR SR weal & Wi W
“fAfde PRAE AT I@” TTET I AR fdHar SIRET |

5. VLFkk;h cko/kkut&

9 AAFH & rid fby T HRIEE, Aedroll, S, ol gears, dledl AT iFarsd AT Bl e o1,
e w1 a1 Al & & weud T U9 [l ff o B & wEdEl R Afdad 99 STel
faem i |

IR e, fa9w wfea
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 31st December, 2024

F. 14 (93)/LA/2024/jtsecylaw/1445-1454.—The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 25" October, 2024 and is hereby
published for general information.

THE DELHI GOODS AND SERVICES TAX (AMENDMENT) ACT, 2024
(DELHI ACT No. 05 OF 2024)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 27.09.2024).
[31° December, 2024]
An Act to further to amend the Delhi Goods and Services Tax Act 2017(3 of 2017)

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Fifth Year of the
Republic of India as follows:-

1. Short title and commencement:- (i) This Act may be called the Delhi Goods and Services (Amendment) Act,
2024,

(i) Section 2 to5 of the Act shall come into force on such date as the State Government may, by notification, in the
Official Gazette, appoint and the different date may be appointed for different provisions of this Act.

2. Amendment of section 2:- In the Delhi Goods and Services Tax Act, 2017(here in after referred to as Delhi Goods
and Services Tax Act), in section 2, —

(a) after clause (80), the following clauses shall be inserted, namely:—

'(80A) "online gaming" means offering of a game on the internet or an electronic network and
includes online money gaming;

(80B) "online money gaming" means online gaming in which players pay or deposit money or
money's worth, including virtual digital assets, in the expectation of winning money or money's worth,
including virtual digital assets, in any event including game, scheme, competition or any other activity
or process, whether or not its outcome or performance is based on skill, chance or both and whether
the same is permissible or otherwise under any other law for the time being in force;’;

(b) after clause (102), the following clause shall be inserted, namely:—
'(102A) "specified actionable claim" means the actionable claim involved in or by way of—
0] betting;
(i) casinos;
(iii)  gambling;
(iv)  horse racing;
(v) lottery; or
(vi)  online money gaming;’;

(c) in clause (105), the following proviso shall be inserted at the end, namely:— "Provided that a
person who organises or arranges, directly or indirectly, supply of specified actionable claims,
including a person who owns, operates or manages digital or electronic platform for such supply, shall
be deemed to be a supplier of such actionable claims, whether such actionable claims are supplied by
him or through him and whether consideration in money or money's worth, including virtual digital
assets, for supply of such actionable claims is paid or conveyed to him or through him or placed at his
disposal in any manner, and all the provisions of this Act shall apply to such supplier of specified
actionable claims, as if he is the supplier liable to pay the tax in relation to the supply of such
actionable claims;";

(d) after clause (117), the following clause shall be inserted, namely:—

‘(117A) "virtual digital asset" shall have the same meaning as assigned to it in clause (47A) of
section 2 of the Income-tax Act, 1961;
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3. Amendment of section 24:-In the Delhi Goods and Services Tax Act, in Section 24, —
(@) inclause (xi), the word "and" ocurring at the end, shall be omitted;
(b) after clause (xi), the following clause shall be inserted, namely:—

"(xia) every person supplying online money gaming from a place outside India to a person in India;
and".

4. Amendment of Schedule-111

In Schedule III to the Delhi Goods and Services Tax Act, in paragraph 6, for the words “lottery, betting and
gambling” the words “specified actionable claims” shall be substituted.

5. Transitory provision:-

The amendments made under this Act shall be without prejudice to provisions of any other law for the time being
in force, providing for prohibiting, restricting or regulating betting, casino, gambling, horse racing, lottery or
online gaming.

SAMAR VISHAL, Special Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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TE T T &8 et g
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH]I

fafr, = va fourh st fovmT
SfeRgET
facell, 19 T, 2025

BLE. 14(101)/LA/2025/jtsecylaw/631-640—=TsE RIoe=i &1 fleell @ Ao &
fferRaa aftfam = Su—<roudrer o weafa famre 190 August, 2025 &1 o o) off ® iR 39
STEATEIRYT & TGN & {10 Uil fhar e & —

faell ATel Ud a1 B (FeeE) ST, 2025
(2025 @1 Teeell JfRAMTH 05)
(08" August, 2025 BT ITERT ST &3 faeel! & faem=awT gRT gen uilkd)

{19" August, 2025}
faeell wTat wd dar R ARAFTT 2017 (2017 &7 3) # IR 1fF FeeH A TG |

TR TR & fBedRd 99 # I ol 8 ool @ fous s g1 f=falRad w9 & a8
ffrafad & —

1. <ftrd §ive vd U9 — (i) 9 i &7 fieel Wit Ud dar (WeeH) iffes, 2025 HET 0T |

5572 DG/2025 1)
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(i) afafd @ arT 2 & 41 99 [T @1 uga R O 0 WRaR, ofaeiRe oo 4
JERTE gR1, FFrd &Y den 39 Jifafrm & fafr= Suddl & forg M=—fr=1 fafdr g @ o
HHT |

gRT 2 $T HORE — ool A1d Ud da1 o= (ffH, 2017 (qoueanq fleell At Ud a1 &%
AfSfTH & wy # defHa) @ anT 2 W @S (61) & WH R AHfaRad @s @ gforenfua faan
ST, 3ierie—

'(61) "$TYC WaT fAoRe’ | A AT WAL AT EI B AMYfIHdl BT HrITed AT B, ST GRT 25 H
ffdse faRre =afRpAl & folw A1 ST IR F GRT 9 HI IUYRT (3) AT IVLRT (4) & AT PR TG
SRR HaRil & Hag H il |fed $9Ye AaRil o i & foy &R disidl &l ur &Rl &,
TN gRT 20 ¥ SUSRIT AT | V0 ot & Hag H gYe R I fAaRd w1 & foy Sarar
5l

gRT 9 BT e feeell AT Ud da1 o 3w, 2017 (Feueanq feell Al Ud dar & 3w
@ ®Y H AehId) @ 9RT 9 B IUERT (1) H, "W SYANT & oY fedhled b IR TRl b
qeard, "R AMd IUANT & oY Siedhigdl b IRME & (AFMOT &g SUANT & g VdEg] ool
JTehied a7 FIfd RaRe” weal &f fa=xenfia far e |

4. 9RT 10 BT FARM : fSocll A1 Ud a1 B JARTH BT gRT 10 BT SUIRT (5) H, "GIRT 73 AT &IRT
74" Y@l AR 3Dl & LA, AT GRT 74%" W[ 3R APl PI AT fHar e |
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Poler A8 D folU S0 A8 @ SR & T welfadl @1 fdavoll & 00 yox iR a¥ie 9 qe
iR 979 & fioR golagie w9 H IRId HIAT BATE

e & I Uolipd Afth IS defsk A8 & folg fIavol IRgd XM, a8 I A8 & QR
BIs Bl Pl g 81 AT Tl Bl T3 8l
15. GRT 49 BT HIME: fAcell AT Td HaT HR ARTIH & IRT 49 B SULRT (8) & s () H, "GN
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B YA BT T A1 Tad dRId F 999 {6y 7Y A1 Tad e F 9 1 ST Y 7Y gYe
B UIY BI FERor |’

faeell A1 Ud Ha1 &R AN & ORT 74 & YA AAiRad gRT &I Ja-A1ud fhar Sime,
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"122%. (1) 39 oA # ffgd foll a1d @ 89 gy W, S& @I «fh, Sl U9 A1d @
fafsmror % o1 g3 & forae Hdg H WAl & USIaRer I AT Big Iy Ufshar arT 148 &
fasta Sty &1 T3 7, S ARy ufehan &1 Seoias &xal &, df a8l a8 g XV a1 349
JET & el 3 Sudyl & INT P gRT W AT <F el wRa & falRss, 39 uaR
USiipd | @1 g U A & oY Uo ofg $uy & AT & aR1aR SR BT 9T 6 &
fore ScReErY BN |

(2) SwERT (1) @ Siavid wRT & ARIRD, UAE 729 S 39 UHR Uofida =87 8, Tail 3R
JNIERTT & forv SRl gnf:

gt b WA 739 98t Seq F2Y &1 St et —
(@) H UBR TS T8 MRA BT YITa 37&T & f&ar M g; iR

(@) Ul 7 T USSR ARG & S &I Fa-T U< 81 & diF o & HiaR fa=iy ufshar
@ AR fhar T ¥
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36. 9RT 127 BT GIMUA: ool AT Ud WaT &) MRfT &1 aRT 127 8§ "9RT 73 T URT 74" <l AR
3fpl & LA AT URT 74%" eal, il AR &R Pl fdxenfid far e |

37. 9% GRT 1286% BT AT ‘GO X AR & o0 o7 73 & 3fdqfa I8 18 AR | Hafdrd <ot
g1 2R &FT @1 B2 |

faeell AT Ud War o IRfTH @ aRT 128 @ uvan, fEfRad aRT B srawenfua faa
GWQ"T[,GHQJS[E[:—

"128% (1) 39 Iffam § fAfzd fooedt ufdee 9@ & 810 g+, S8l =) &) @5 Il fa
T e g1 <U € off EfaRad & o aR o | wa i g, —

(@) gRT 73 @ SWRT (1) & [Fd o fbar T Jifed a1 arT 73 & SWRT (3) &
it SR fam a1 fdavor, qem STef ORT 73 @1 SUERT (9) & A d ®Ig IMAL SR
T forar T B

(@) gRT 73 B IWIRT (9) & I UIRA AR, IR & IRT 107 BT ITWIRT (1) I IRT
108 DI SYURT (1) & ©RT 73 B HIs MY GIRT el fhar T4 &; a1

() €RT 107 BT SYLIRT (11) AT RT 108 BT SULRT (1) & (A d TRT 3N, MR ST-T &R
113 B STERT (1) & AT BIs MY qIRT =& fohar T g,

faTi 01 SIS, 2017 | 31 AT, 2020 AT SH [l 9N B @ A HIRd, 3R I Afh,
FqRAfd, W (@), @S (@) a1 @ (M) # i Fifeq a1 FoF a1 AT & AR 3T TR D
Hyof I, URYg &I TRl R ERGR §RT AEGd ffy &1 a1 I89 ugel Y $HRl o,
ql YR 50 B IJAd bl Aol AR 59 JIATH & Fqia alkd <7 =& erfl ik S Aifed
AT ICY AT HAUF © e H 9 priaral, ganRefa, Wi wdt @ orf\, S fwiRa @ o
AHdl &, FATG A SITgI:

gt fh ST8T 9RT 74 &1 SUWRT (1) & iAW dIg Afed ORI fbar a1 8, &R aRT 75 &
SUERT (2) & Il & JATAR AU MBI AT G FRATHRYT AT fhdT =rared & e
& IgaRer # Fgfd ISR gRT SIS ey wRa T Sirar ® a1 wika fsar S eféra g,
gl STH Alficd AT AR, JAIRAYM, S SWRT & T (b) a1 @ (@) # fFAfde Aifew

SITGRT HIAT YT

AT g Al USRI B 6 39 SUERT @ idid HrIdrEl &1 |HUH, S Aal § ofel @ (J)
ar @s (M) H Ffde mew & fawg a1 Uil WiEeRT A1 dieiy <TATfEaRol A7 Ugel Wb
# ffde =marem & el @ favg R 107 @7 SUERT (3) & AT AT ORT 112 & STIRT
(3) @ Ifd IS RIS fhar ST 8 AT &RT 117 DI SWIRT (1) & (T I ORI 118 D
SUIRT (1) & 3fqfd BT R & JIABN gRT Wil SRIA & Il & AT T8l &RT 108 &
SUYRT (1) & IfAd DIg HRIATE! IRA &I ST 8, 39 A d e N fh I aafh el
TR IT AU =ATITADBROT IT RATSTT AT GARIETOT UIEBRI & 3ae & AR T BR D
HfARTH RTRT BT YA I 3 Bl [ I A9 A8 & HIaR &Rl 8, S A1 /el @l

AN g Al IuET © b el &1l iR JAAT Ugel &1 gHrl Sl gl ©, a8l IAD! arudl

U Tl BT |
(2) SwRT (1) 9 fed 1% W 919 Toad e & SR AR g’ < fhd Y fer
& ey H AN e 8rh |

(3) SR (1) ¥ AR ®Ig 91 9 A & Hdy H AR T8 R o'l 9w AR gRy
TRaet, &1 s 3rdial a1 Re Irfrer, genRefy, srdiar ey a1 ordie =aramferaxor a7 fan
AT & G dfdd © AR I ARh R SUERT (1) & favia sffegferd [ty &1 2
IHH U4 999 T8 ol T8 T |

(4) 39 fafm # (fza &0 a9 & 8 g W1, 98 SwWRT (1) & oiqva faffds
Bl IR B7 Jae &R QAT T 7 AR BRIAE S LRI & T FHI FHSH ST
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38.

39.

40.

g, T8 URT 107 & SULRT (1) AT GRT 112 BT SUIRT (1) & Ifq(d B 3rdie, ey,
STRT (1) & @s (@) a1 @ () # fAfde faxd ey & favg =27 gl |

gRT 171 ST [ fSeeh AT Ud |ar o a9 & arT 171 #, —
(@) SR (2) #, F=IfeiRad e iR TR Bl iaenfud far Srgm, srifq—

TSN 9 91 @l S & oy BIg IgRIY WIbR el BT fb aan fbdl uoiipd aafh gIRT
U<l $9YC PR YUY AT IR DI &R H BHl & IRUTRGSY < H IdD §RT AY(T BT T
AT AT AT AT SFT B B § Bl FAGATID HHT AT T |

WREIPRU—FH SUIRT & FAITRf, "URer0 &g AR’ P AWMU 37dad gRT &IRgel
fRad amaed & 8T, Rorad I8 wielor &R &1 IR fhar 1 81 & @i B uoliga
fth gRT UK $1YC BR Ucdd AT PR Bl <X H HAl d YRUTHRGHY aReid § SHD gIRT AYfe
P15 ATA T FIRIT AT T BT BIET H FAGUIRID HHT 7S 2 |

(@) WAV Bl IFD WGV 1 & w0 H Y A@i(dbd (B SEn AR 59 JdR Y
b d WLEIHROT 1 B UL, TIIBRYN DI TR fHAT ST, 3peric—

WA 2—59 GRT & Ao, TRy sifeafed § “erdfier =amarfdevor ot enfier grm |’

g 1 o1 See: faeell w1et va war & s @ srgRgen |1 #, oRees 8 & e oiR
TR 1 9 gd, FefaRad aRees &1 a-wenfua fdar Sigem, sieria—

'9. WE—4T |l H yg@ drErehdl IR FE—dHIddl gRT dIAd Afth ® Wgth WU A U @
TS 91 Harel & foy uge dMedl §RT WE—d MATE & arded @l Tiafaf 59 e & ol
& fb wga dmredl Afa aite gRT YA B TS A Bl Gyl IR R SR B, IS @R,
HE 59 &7 B 3R YHIH BR Bl A DRl 2 |

oC

10. dHTHAT §RT YAGHAIGA! ®I &1 S dTell 9arg, [5=a fofg drraal gRT JAdMred! ol i
g g gaE M | erefieror S a1 gAdh e wrer o 2, 39 9d & o 6
Do PR, TR BR, HE A9 &3 IR AR THIHd IR BN A JHbd] §RT GAGHbdT Bl <
Hhdl G M W far Sirar &, Rrad S Siefieor S a1 gadiar dHRe e & |7

AR YA By T AR AT 999 fHY MY STYS BR YA B Bly A Al bl S, S b
I FHY I el har T BT AT arad 8T fhar T g, i gRT 7 9 Heqel HHdl 0R
SIDENIE

Jaer RiE, yu= Aafug

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 19th August, 2025
F. No. 14 (101)/LA/2025/jtsecylaw/631-640—The following Act of the Legislative Assembly of the

National Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 19" August, 2025 and is
hereby published for general information.

THE DELHI GOODS AND SERVICES TAX (AMENDMENT) ACT, 2025
(DELHI ACT No. 05 OF 2025)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 08th August, 2025).

[19" August, 2025]
An Act to further to amend the Delhi Goods and Services Tax Act 2017 (3 of 2017)

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Sixth Year of
the Republic of India as follows:-

1. Short title and commencement: - (i) This Act may be called the Delhi Goods and Services (Amendment)
Act, 2025.
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(ii) Section 2 to4lof the Act shall come into force on such date as the State Government may, by notification,
in the Official Gazette, appoint and the different date may be appointed for different provisions of this Act.

2. Amendment of section 2:- In the Delhi Goods and Services Tax Act, 2017(hereinafter referred to as Delhi
Goods and Services Tax Act), in section 2, for clause (61), the following clause shall be substituted, namely:—

‘(61) “Input Service Distributor” means an office of the supplier of goods or services or both
which receives tax invoices towards the receipt of input services, including invoices in respect of
services liable to tax under sub-section (3) or sub-section (4) of section 9, for or on behalf of distinct
persons referred to in section 25, and liable to distribute the input tax credit in respect of such
invoices in the manner provided in section 20; .

3. Amendment of Section 9: In the Delhi Goods and Services Tax Act, 2017 (hereinafter referred to as the
Delhi Goods and Services Tax Act), in section 9, in sub section (1), after the words “alcoholic liquor for
human consumption”, the words “and un-denatured extra neutral alcohol or rectified spirit used for
manufacture of alcoholic liquor, for human consumption “shall be inserted.

4, Amendment of Section 10: In section 10 of the Delhi Goods and Services Tax Act, in sub-section (5), after
the words and figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be
inserted.

5. Insertion of New Section 11A: After section 11 of the Delhi Goods and Services Tax Act, the following
section shall be inserted namely:-

“11A. Notwithstanding anything contained in this Act, if the Government is satisfied that—

(a) a practice was, or is, generally prevalent regarding levy of state tax (including non-levy thereof) on any
supply of goods or services or both; and

(b) Such supplies were, or are, liable to,-
(i) state tax, in cases where according to the said practice, state tax was not, or is not being, levied, or
(ii) a higher amount of state tax than what was, or is being, levied, in accordance with the said practice,

the Government may, on the recommendation of the Council, by notification in the Official Gazette, direct
that the whole of the state tax payable on such supplies, or, as the case may be, the state tax in excess of that
payable on such supplies, but for the said practice, shall not be required to be paid in respect of the supplies on
which the state tax was not, or is not being levied, or was, or is being, short- levied, in accordance with the
said practice.”.

6. Amendment of Section 13:- In section 13 of the Delhi Goods and Services Tax Act, in sub-section (3),-

(i) in clause (b), for the words “by the supplier:”, the words “by the supplier, in cases where invoice is
required to be issued by the supplier; or” shall be substituted;
(i) after clause (b), the following clause shall be inserted, namely:-
“(c) thedate of issue of invoice by the recipient, in cases where invoice is to be issued by the
recipient:”;
(iii) in the first proviso, after the words, brackets and letter “or clause (b)”, the words, brackets and letter

“or clause (c)” shall be inserted.

7. Amendment of Section 16: In section16 of theDelhiGoods and Services Tax Act, with effect from the 1 day
of July, 2017 after sub-section (4), the following sub-sections shall be inserted, namely:-

(5)Notwithstanding anything contained in sub-section (4), in respect of an invoice or debit note for
supply of goods or services or both pertaining to the Financial Years 2017-18, 2018-19, 2019-20 and 2020-
21, the registered person shall be entitled to take input tax credit in any return under section 39 which is filed
upto the thirtieth day of November, 2021.

(6) Where registration of a registered person is cancelled under section 29 and subsequently the
cancellation of registration is revoked by any order, either under section 30 or pursuant to any order made by
the Appellate Authority or the Appellate Tribunal or court and where availment of input tax credit in respect
of an invoice or debit note was not restricted under sub-section (4) on the date of order of cancellation of
registration, the said person shall be entitled to take the input tax credit in respect of such invoice or debit
note for supply of goods or services or both, in a return under section 39, -

(i filed upto thirtieth day of November following the financial year to which such invoice or
debit note pertains or furnishing of the relevant annual return, whichever is earlier; or
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8.

10.

11.

12.

13.

14.

15.

16.

(i) for the period from the date of cancellation of registration or the effective date of
cancellation of registration, as the case may be, till the date of order of revocation of
cancellation of registration, where such return is filed within thirty days from the date of
order of revocation of cancellation of registration,

Whichever is later.”.

Amendment of Section 17-In section 17 of the Delhi Goods and Services Tax Act, in sub-section (5), in
clause (i), for the words and figures “sections 74, 129 and 1307, the words and figures “section 74 in respect
of any period up to Financial Year 2023-24” shall be substituted.

Substitution of section 20.-. For section 20 of the Delhi Goods and Services Tax Act, the following section
shall be substituted, namely: —

“20. (1) Any office of the supplier of goods or services or both which receives tax
invoices towards the receipt of input services, including invoices in respect of services liable to tax
under sub-section (3) or sub-section (4) of section 9, for or on behalf of distinct persons referred to
in section 25, shall be required to be registered as Input Service Distributor under clause (viii) of
section 24 and shall distribute the input tax credit in respect of such invoices.

(2) The Input Service Distributor shall distribute the credit of state tax or integrated tax
charged on invoices received by him, including the credit of state or integrated tax in respect of
services subject to levy of tax under sub-section (3) or sub-section (4) of section 9 paid by a
distinct person registered in the same State as the said Input Service Distributor, in such manner,
within such time and subject to such restrictions and conditions as may be prescribed.

(3) The credit of state tax shall be distributed as state tax or integrated tax and integrated
tax as integrated tax or state tax, by way of issue of a document containing the amount of input tax
credit, in such manner as may be prescribed.”.

Amendment of section 21: In section 21 of the Delhi Goods and Services Tax Act, after the words and figures
“section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

Amendment of section 30: In section 30 of the Delhi Goods and Services Tax Act, in sub- section (2), after the
proviso, the following proviso shall be inserted, namely:-

“Provided further that such revocation of cancellation of registration shall be subject to such
conditions and restrictions, as may be prescribed.”.

Amendment of section 31: In section 31 of the Delhi Goods and Services Tax Act, -

(a) in sub-section (3), in clause (f), after the words and figure “of section 9 shall”, the words “,within the
period as may be prescribed,” shall be inserted;

(b) after clause (g), the following Explanation shall be inserted, namely:-

‘Explanation,- For the purposes of clause (f), the expression “supplier who is not registered” shall
include the supplier who is registered solely for the purpose of deduction of tax under section 51.°.

Amendment of section 35: In section 35 of the Delhi Goods and Services Tax Act, in sub-section (6), after the
words and figures “section 73 or section 74”, thewords, figures and letter “or section 74A” shall be inserted.

Amendment of section 39: In section 39 of the Delhi Goods and Services Tax Act, for sub-section (3), the
following sub-section shall be substituted, namely: -

“(3) Every registered person required to deduct tax at source under section 51 shall electronically
furnish a return for every calendar month of the deductions made during the month in such form and manner
and within such time as may be prescribed:

Provided that the said registered person shall furnish a return for every calendar month whether or
not any deductions have been made during the said month.”.

Amendment of section 49: In section 49 of the Delhi Goods and Services Tax Act, in sub — section (8), in
clause (c), after the words and figures “section 73 or section 74”, the words, figures and letter “or section 74A”
shall be inserted.

Amendment of section 50: In section 50 of the Delhi Goods and Services tax Act, in sub-section (1), in the
proviso, after the words and figures “section 73 or section 74”, the words, figures and letter “or section 74A”
shall be inserted.
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17.

18.

19.

20.

21.

22.

23.

24,

25.

26.

27.

28.

Amendment of section 51: In section 51 of the Delhi Goods and Services Tax Act, in sub-section (7), after the
words and figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

Amendment of section 54: In section 54 of the Delhi Goods and Services Tax Act, -
(@) in sub — section (3), the second proviso shall be omitted:;
(b) after sub-section (14) and before the Explanation, the following sub-section shall be inserted, namely: -

“(15) Notwithstanding anything contained in this section, no refund of unutilised input tax credit on
account of zero rated supply of goods or of integrated tax paid on account of zero rated supply of goods
shall be allowed where such zero rated supply of goods is subjected to export duty.”.

Amendment of section 61: In section 61 of the Delhi Goods and Services Tax Act, in sub-section (3), after the
words and figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

Amendment of section 62: In section 62 of the Delhi Goods and Services Tax Act, in sub-section (1), after the
words and figures “Section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

Amendment of section 63: In section 63 of the Delhi Goods and Services Tax Act, after the words and figures
“Section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

Amendment of section 64: In section 64 of the Delhi Goods and Services Tax Act, in sub-section (2), after the
words and figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

Amendment of section 65: In section 65 of the Delhi Goods and Services Tax Act, in sub-section (7), after the
words and figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

Amendment of section 66: In section 66 of the Delhi Goods and Services Tax Act, in sub-section (6), after the
words and figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

Amendment of section 70: In section 70 of the Delhi Goods and Services Tax Act, after sub-section (1), the
following sub-section shall be inserted, namely:-

“(1A) All persons summoned under sub-section (1) shall be bound to attend, either in person or by
an authorised representative, as such officer may direct, and the person so appearing shall state the
truth during examination or make statement or produce such documents and other things as may be
required.”.

Amendment in section 73: In section 73 of the Delhi Goods and Services Tax Act, -

(i) in the marginal heading, after the words “Determination of tax”, the words and figures *,
pertaining to the period upto Financial Year 2023-24,” shall be inserted:

(i) after sub-section (11), the following sub-section shall be inserted, namely:-

“(12) The provisions of this section shall be applicable for determination of tax pertaining
to the period upto Financial Year 2023-24.”.

Amendment in section 74: In section 74 of the Delhi Goods and Services Act,-

Q) in the marginal heading, after the words “Determination of tax”, the words and figures “,
pertaining to the period upto Financial Year 2023-24,” shall be inserted;

(i) after sub-section (11) and before Explanation 1, the following sub-section shall be inserted,
namely:-

“(12) The provisions of this section shall be applicable for determination of tax pertaining
to the period upto Financial Year 2023-24,”.

(iii) the Explanation 2 shall be omitted.

Insertion of new section 74A “Determination of tax not paid or short paid or erroneously refunded or input tax
credit wrongly availed or utilised for any reason pertaining to Financial Year 2024-25 onwards.”

After section 74 of the Delhi Goods and Services Tax Act, the following section shall be inserted, namely:-

“74A. (1) Where it appears to the proper officer that any tax has not been paid or short paid or erroneously
refunded, or where input tax credit has been wrongly availed or utilised, he shall serve notice on the person
chargeable with tax which has not been so paid or which has been so short paid or to whom the refund has
erroneously been made, or who has wrongly availed or utilised input tax credit, requiring him to show cause
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as to why he should not pay the amount specified in the notice along with interest payable thereon under
section 50 and a penalty liveableunder the provisions of this Act or the rules made thereunder:

Provided that no notice shall be issued, if the tax which has not been paid or short paid or erroneously
refunded or where input tax credit has been wrongly availed or utilised in a financial year is less than one
thousand rupees.

(2) The proper officer shall issue the notice under sub-section (1) within forty-two months from the due date
for furnishing of annual return for the financial year to which the tax not paid or short paid or input tax credit
wrongly availed or utilised relates to or within forty two months from the date of erroneous refund.

(3) Where a notice has been issued for any period under sub-section (1), the proper officer may serve a
statement, containing the details of tax not paid or short paid or erroneously refunded or input tax credit
wrongly availed or utilised for such periods other than those covered under sub-section (1), on the person
chargeable with tax.

(4) The service of such statement shall be deemed to be service of notice on such person under sub-section
(1), subject to the condition that the grounds relied upon for such tax periods other than those covered under
sub-section (1) are the same as are mentioned in the earlier notice.

(5) The penalty in case where any tax which has not been paid or short paid or erroneously refunded, or where
input tax credit has been wrongly availed or utilised,-

(i) for any reason, other than the reason of fraud or any wilful-misstatement or suppression of facts to evade
tax, shall be equivalent to ten per cent of tax due from such person or ten thousand rupees, whichever is
higher;

(ii) for the reason of fraud or any wilful-misstatement or suppression of facts to evade tax shall be equivalent
to the tax due from such person.

(6) The proper officer shall, after considering the representation, if any, made by the person chargeable with
tax, determine the amount of tax, interest and penalty due from such person and issue an order.

(7) The proper officer shall issue the order under sub-section (6) within twelve months from the date of
issuance of notice specified in sub-section (2):

Provided that where the proper officer is not able to issue the order within the specified period, the
Commissioner, or an officer authorised by the Commissioner senior in rank to the proper officer but not below
the rank of Joint Commissioner of Delhi Tax, may, having regard to the reasons for delay in issuance of the
order under sub-section (6), to be recorded in writing, before the expiry of the specified period,extend the said
period further by a maximum of six months.

(8) The person chargeable with tax where any tax has not been paid or short paid or erroneously refunded, or
where input tax credit has been wrongly availed or utilised for any reason, other than the reason of fraud or
any wilful-misstatement or suppression of facts to evade tax, may,-

(i) before service of notice under sub-section (1), pay the amount of tax along with interest payable
under section 50 of such tax on the basis of his own ascertainment of such tax or the tax as ascertained by the
proper officer and inform the proper officer in writing of such payment, and the proper officer, on receipt of
such information shall not serve any notice under sub-section (1) or the statement under sub-section (3), as the
case may be, in respect of the tax so paid or any penalty payable under the provisions of this Act or the rules
made thereunder;

(if) pay the said tax along with interest payable under section 50 within sixty days of issue of show
cause notice, and on doing so, no penalty shall be payable and all proceedings in respect of the said notice
shall be deemed to be concluded.

(9) The person chargeable with tax, where any tax has not been paid or short paid or erroneously refunded or
where input tax credit has been wrongly availed or utilised by reason of fraud, or any wilful-misstatement or
suppression of facts to evade tax, may,-

(i) Before service of notice under sub-section (1), pay the amount of tax along with interest payable
under section 50 and a penalty equivalent to fifteen percent. of such tax on the basis of his own
ascertainment of such tax or the tax as ascertained by the proper officer and inform the proper
officer in writing of such payment, and the proper officer, on receipt of such information, shall not
serve any notice under sub-section (1), in respect of the tax so paid or any penalty payable under the
provisions of this Act or the rules made thereunder;
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(ii) pay the said tax along with interest payable under section 50 and a penalty equivalent to twenty-
five percent of such tax within sixty days of issue of the notice, and on doing so, all proceedings in
respect of the said notice shall be deemed to be concluded;

(iii) pay the tax along with interest payable thereon under section 50 and a penalty equivalent to fifty
percent. of such tax within sixty days of communication of the order, and on doing so, all
proceedings in respect of the said notice shall be deemed to be concluded.

(10) Where the proper officer is of the opinion that the amount paid under clause (i) of sub-section (8) or
clause (i) of sub-section (9) falls short of the amount actually payable, he shall proceed to issue the notice as provided
for in sub-section (1) in respect of such amount which falls short of the amount actually payable.

(11) Notwithstanding anything contained in clause (i) or clause (ii) of sub-section (8), penalty under clause
(i) of sub-section (5) shall be payable where any amount of self-assessed tax or any amount collected as tax has not
been paid within a period of thirty days from the due date of payment of such tax.

(12) The provisions of this section shall be applicable for determination of tax pertaining to the Financial
Year 2024-25 onwards.

Explanation 1.- For the purposes of this section, -

(i) the expression “all proceedings in respect of the said notice” shall not include proceedings
under section 132;

(i) where the notice under the same proceedings is issued to the main person liable to pay tax
and some other persons, and such proceedings against the main person have been
concluded under this section, the proceedings against all the persons liable to pay penalty
under section 122 and 125 are deemed to be concluded.

Explanation 2.- For the purposes of this Act, the expression “suppression” shall mean non-
declaration of facts or information which a taxable person is required to declare in the return,
statement, report or any other document furnished under this Act or the rules made thereunder, or
failure to furnish any information on being asked for, in writing, by the proper officer.

29. Amendment in section 75: In section 75 of Delhi Goods and Services Tax Act, -

(@) in sub-section (1), after the word and figures “section 74”, the words, brackets, figures and letter “or sub-
sections (2) and (7) of section 74A” shall be inserted;

(b) after sub-section (2), the following sub-section shall be inserted, namely: -

“(2A) Where any Appellate Authority or Appellate Tribunal or court concludes that the penalty under
clause (ii) of sub-section (5) of section 74A is not sustainable for the reason that the charges of fraud or
any wilful-misstatement or suppression of facts to evade tax has not been established against the person
to whom the notice was issued, the penalty shall be payable by such person, under clause (i) of sub-
section (5) of section 74A.”,

(c) for sub-section (10), the following sub-section shall be substituted, namely:-

“(10) The adjudication proceedings shall be deemed to be concluded, if the order is not issued
within the period specified in sub-section (10) of section 73 or in sub-section (10) of section 74 or in
sub-section (7) of section 74A.”;

(d) in sub-section (11), after the word and figures “section 74”, the words, brackets, figures and letter
“or sub-section (7) of section 74A” shall be inserted,;

(e) in sub-section (12), after the words and figures “section 73 or section 74”, the words, figures and letter
“or section 74A”, shall be inserted;

(f) in sub-section (13), after the words and figures “section 73 or section 74”, the words, figures and letter
“or section 74A” shall be inserted.

30. Amendment of section 104: In section 104 of the Delhi Goods and Services Tax Act, in sub-section (1), in the
Explanation, after the word and figures “section 74”, the words, brackets, figures and letter “or sub-section (2)
and (7) of section 74A” shall be inserted.

31. Amendment of section 107: In section 107 of the Delhi Goods and Services Tax Act,-
(a) in sub-section (6), in clause (b), for the word “twenty five”, the word “twenty” shall be substituted;

(b) in sub-section (11), in the second proviso, after the words and figures “section 73 or section 74”, the
words, figures and letter “or section 74A” shall be inserted.
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32. Substitution of section 109: For section 109 of the Delhi Goods and Services Tax Act, the following section

shall be substituted, namely: —
. "'109. Constitution of Appellate Tribunal and Benches thereof

Subject to the provisions of this Chapter, the Goods and Services Tax Appellate Tribunal constituted under the
Central Goods and Services Tax Act shall be the Appellate Tribunal for hearing appeals against the orders
passed by the Appellate Authority or the Revisional Authority under this Act.".

33. Amendment of section 112: In section 112 of the Delhi Goods and Services Tax Act, -

34.

35.

36.

37.

(@) with effect from the 1% day of August, 2024, in sub-section (1), after the words “from the date on which
the order sought to be appealed against is communicated to the person preferring the appeal”, the words *;
or the date, as may be notified by the Government, on the recommendations of the Council, for filing
appeal before the Appellate Tribunal under this Act, whichever is later.” shall be inserted;

(b) with effect from the 1% day of August, 2024, in sub-section (3), after the words “from the date on which
the said order has been passed”, the words “; or the date, as may be notified by the Government, on the
recommendations of the council, for the purpose of filing application before the Appellate Tribunal under
this Act, whichever is later,” shall be inserted;

(c) in sub-section (6), after the words, brackets and figure “after the expiry of the period referred to in sub-
section (1)”, the words bracket and figure “or permit the filing of an application within three months after
the expiry of the period referred to in sub-section (3)” shall be inserted,;

(d) in sub- section (8), in clause (b)-
(i) for the words “twenty per cent.”, the words “ten per cent.” shall be substituted.

(if)  for the words “fifty crore rupees”, the word “twenty crore rupees” shall be substituted.

Amendment of section 122: In section 122 of the Delhi Goods and Services Tax Act, with effect from the 1%
day of October, 2023, in sub-section (1B), forthe words “Any electronic commerce operator who”, the words

and figures “Any electronic commerce operator, who is liable to collect tax at source under section 52,” shall be
substituted.

Insertion of new Section 122A:After section 122 of the Delhi Goods and Services Tax Act, the following
section shall be inserted, namely:—

“122A. (1) Notwithstanding anything contained in this Act, where any person, who is engaged in
the manufacture of goods in respect of which any special procedure relating to registration of
machines has been notified under section 148, acts in contravention of the said special procedure, he
shall, in addition to any penalty that is paid or is payable by him under Chapter XV or any other
provisions of this Chapter, be liable to pay a penalty equal to an amount of one lakh rupees for
every machine not so registered.

(2) In addition to the penalty under sub-section (1), every machine not so registered shall be
liable for seizure and confiscation:

Provided that such machine shall not be confiscated where—
(a)The penalty so imposed is paid; and

(b) The registration of such machine is made in accordance with the special procedure
within three days of the receipt of communication of the order of penalty.”.

Amendment of section 127: In section 127 of the Delhi Goods and Services Tax Act, after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

Insertion of new section 128A “Waiver of interest or penalty of both relating to demands raised under
section 73, for certain tax periods.

After section 128 of the Delhi Goods and Services Tax Act, the following section shall be inserted, namely:-

“128A. (1) Not withstanding anything to the contrary contained in this Act, where any amount of tax is
payable by a person chargeable with tax in accordance with, —

(@) A notice issued under sub-section (1) of section 73 ora statement issued under sub-section (3)
of section 73, and where no order under sub-section (9) of section 73 has been issued; or

(b) An order passed under sub-section (9) of section 73, and where no order under sub-section (11)
of section 107 or sub-section (1) of section 108 has been passed; or
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(c) An order passed under sub-section (11) of section 107 or sub-section (1) of section 108, and
where no order under sub-section (1) of section 113 has been passed,

pertaining to the period from 1% July, 2017 to 31t March, 2020, or a part thereof, and the said person pays the
full amount of tax payable as per the notice or statement or the order referred to in clause (a), clause (b) or
clause (c), as the case may be, on or before the date, as may be notified by the Government on the
recommendations of the Council, no interest under section 50 and penalty under this Act, shall be payable and
all the proceedings in respect of the said notice or order or statement, as the case may be, shall be deemed to
be concluded, subject to such conditions as may be prescribed:

Provided that where a notice has been issued under sub-section (1) of section 74, and an order is passed or
required to be passed by the proper officer in pursuance of the directions of the Appellate Authority or
Appellate Tribunal or a court in accordance with the provisions of sub-section (2) of section 75, the said
notice or order shall be considered to be a notice or order, as the case may be, referred to in clause (a) or
clause (b) of this sub -section:

Provided further that the conclusion of the proceedings under this sub-section, in cases where an application is
filed under sub-section (3) of section 107 or under sub-section (3) of section 112 or an appeal is filed by an
officer of central tax under sub-section (1) of section 117 or under sub-section (1) of section 118 or where any
proceedings are initiated under sub-section (1) of section 108, against an order referred to in clause (b) or
clause (c) or against the directions of the Appellate Authority or the Appellate Tribunal or the court referred to
in the first proviso, shall be subject to the condition that the said person pays the additional amount of tax
payable, if any, in accordance with the order of the Appellate Authority or the Appellate Tribunal or the court
or the Revisional Authority, as the case may be, within three months from the date of the said order:

Provided also that where such interest and penalty has already been paid, no refund of the same shall be
available.

(2) Nothing contained in sub-section (1) shall be applicable in respect of any amount payable by the
person on account of erroneous refund.

(3) Nothing contained in sub-section (1) shall be applicable in respect of cases where an appeal or
writ petition filed by the said person is pending before Appellate Authority or Appellate Tribunal or a court,
as the case may be, and hasnot been withdrawn by the said person on or before the date notified under sub-
section (1).

(4) Notwithstanding anything contained in this Act, where any amount specified under sub-section
(1) has been paid and the proceedings are deemed to be concluded under the said sub-section, no appeal
under sub-section (1) of section 107 or sub-section (1) of section 112 shall lie against an order referred to in
clause (b) or clause (c) of sub-section (1), as the case may be.”

38. Amendment of section 171: In section 171 of the Delhi Goods and Services Tax Act, -
(a) in sub-section (2), the following proviso and Explanation shall be inserted, namely:-

‘Provided that the Government may by notification, onthe recommendations of the Council, specify the
date fromwhich the said Authority shall not accept any request forexamination as to whether input tax
credits availed by anyregistered person or the reduction in the tax rate have actuallyresulted in a
commensurate reduction in the price of thegoods or services or both supplied by him.

Explanation.—For the purposes of this sub-section, “request for examination” shall mean the written
applicationfiled by an applicant requesting for examination as towhether input tax credits availed by any
registered person orthe reduction in the tax rate have actually resulted in commensurate reduction in the
price of the goods or services or both supplied by him.’;

(b) the Explanation shall be renumbered as Explanation 1 thereof, and after Explanation 1 as so renumbered,
the Explanation shall be inserted, namely:-

‘Explanation 2.—For the purposes of this section, theexpression “Authority” shall include the
“AppellateTribunal”.’.

39. Amendment of Schedule I11: In Schedule 111 to the Delhi Goods and Services tax Act, after paragraph 8 and
before Explanation 1, the following paragraphs shall be inserted, namely:-

“9. Activity of apportionment of co-insurance premium by the lead insurer to the co-insurer for the insurance
services jointly supplied by the lead insurer and the co-insurer to the insured in coinsurance agreementssubject
to the condition that the lead insurer pays the central tax, the state tax, the Union territory tax and the
integrated tax on the entire amount of premium paid by the insured.
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10. Services by insurer to the reinsurer for which cedingcommission or the reinsurance commission is
deducted fromreinsurance premium paid by the insurer to the reinsurer,subject to the condition that the central
tax, the State tax, theUnion territory tax and the integrated tax is paid by thereinsurer on the gross reinsurance
premium payable by theinsurer to the reinsurer, inclusive of the said cedingcommission or the reinsurance
commission.”.

40. No refundshall be made of all the tax paid or the input tax credit reversed, which would not have been so paid,
or not reversed, had section 7 been in force at all material times.

REETESH SINGH, Principal Secretary

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ftra e vd ue — (i) 39 T &1 focel Ara wd war (feda deiem) orfafeas,
2025 HaT Y |

JAFRE @ gRT 2 F 15 I9 [ B oggd B R TS WReR, AfeiRe s |
JAfEGEAT gRT, F9d e den 39 AfRfE & A= Suedl g M- [l g @ o
HHT |

€RT 2 § WG — el AT Ud HaT - SAFTH, 2017 (G07arq faoell AT Ud Har &
ffTd & wU H Hefid) & aRT 2 H—

TE (61) H, "gRT 9" ek 3R 3P & UTAN, "TH SMAFIA AT ThIdhd AT TG Hal I MR,
2017 @1 9RT 5 &I SULURT (3) AT SUYURT (4) & I’ IGl, HISHI AR BT Bl 01 31,
2025 ¥ Sfd:xenfud faar e

s (69) H, —
SUEE (M) H , "TRUIIdT &7 Udeq” veal @ gearg "Ffa” weg &1 ia=enfud faar S
IUES (1) & Uganq feilRad FUCTHRoT ®I ATRATua fhar Sge, sfefia—

"TEFRUL— §H IU—T$ & JAGHl 5g—

(@)

(ii1)

IR A @1 U R dEd eF & Way H ANRG $f & ded g wenfud fa
R WA & e mitaer & =y a1 gda & oraefd foedt f & 2 qem fasedy of
PR, Yob, e, SUBR T B DI, a8 Al M 9 ¥ YHRT MY, oM, ThH IR AR
faf e & @1 wieal wrA gRT Ak &

TRUTRT (S ®1 AU fbdl FeT R &rF 1 TRUIADT &3 & Jdg ¥ ARTRS Bl &
e 2g enfud iy Wemdd & & gifteRor & FEavr a1 yeed & oreia fedl (i
d T 5 N R, Pod, T, SUBR AT BN DI, AR FHA W AH F gHRT S, I,
Tha PR AR Ao o @ wifteat s g fARka €

G (116) d U =TIRad WS Bl JdAUT fHar SQ, rerid—

‘(116%) "fafdre ygamM fEie &1 MU gRT 148% & SWIRT (2) @& de (@) # ffde
fafdre ug=a fEied 9 2 dor 59 idiid f$fiea wrm, fefdica g a1 @15 s 98wy
fergiae wnfier 2, < fafne, QRfga &k 9 gerw o= I &7 |

gRT 12 § GIMgT:— fAocll A1 Td Ja1 R ARFRE & aRT 12 B ST-oRT (@) &7 faa™
fopar SO |

HRT 13 § G — Aol d1a Ud |ar o AR BT 9RT 13 B SU-9RT (4) &7 faa™
fopar SO |

HRT 17 § G — eell A1d Ud a1 &) A & ORT 17 & SWIRT (5) © ©s (°)
S

AT T AR UGl b RH W OGIF dT 7R veai Bl gfoRenfid fehar e @9 o1
JelTs, 2017 | UfoRenfid fHy U F#r ST

ETHNUT Dl SHD WRIDIV—1. & ©Y H Iifhd fhaT ST, 92l 30 YR Ayifdhd
TEEEHIOT 1 & T TRad SRl B Sid-wfud fear Se, srerfq——

WP 2. — T (9) & WoFl 7, I8 Yag gN W fhar Srr g b faed
AT, ~ATARIART IT 379 WAaRer & fody fota, feant ar e # Afed fasdy oft uftraga
91 & Bl 8¢ W, HIA AT WA b (HA W e DI HIH qAT F b Ged B WU A
B FHSIT ST, AT 897 FHsT S |
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)

(i)

/N TN /N N /N
[
4 4 4d 8 =

10.

11.

12.

ORT 20 4 WelET— fAcel A1d Ud |1 R AT @1 grRT 20 H, 1 310, 2025 ¥ AR —

SUYRT (1) H, "ORT 9" ¥R AR i & UTAq 349 AMRRHA & A1 Tahidd A1l U6 Hal ax
AMATH, 2017 ®F GIRT 5 HI IYIRT (3) AT IUIRT (4) B A’ &I, PSPl 3R ABT Bl
AT fhaT ST,

SUYRT (2) ¥, "ORT 9" ¥ 3R 3 & UL "$H ARFH & AT Thidpd Ald Ud ddT B
AMATH, 2017 ®F ORI 5 HI IYIRT (3) AT IUIRT (4) B I’ &I, PSPl 3R Abi Bl
AT fhaT ST,

gRT 34 § GG — Il A1 Ud HdT BR ARFRA B 91R7 34 B SUERT (2) H, WP B
e R FEfaRad wge @1 aforenfud fear smem, srerfq—

"gerdt fb TYfTepd! & 3MSeYe PR SR H PIg Bkl HI A T8l &1 g, afe—

W IR Al & RO U< S99 R I3, IS U fham 1 &, df rddbd! gRT args el
foram a1 2, S8l VAT Ureiddl Usiigd i ©; a1

A mgfel oY bR BT AR B 3T ARe WX STell AT R, 3 HHeA #”

IRT 38 ¥ GINTT:— Acell AT UG WaT B JIH &Y oRT 38 H, —

SUERT (1) #, "@d—ifd faaRer ol @ o ), “faarer vreel & uforenfud faar e,
SUERT (2) ¥, —

& AT Wd: AT AR weal & I W HaTd [JaRer ereal o gfoRenfud fdar S
e (@) #, "3IR" weg o1 faa fear S,

e (@) H , "UIddhdl gRI" Y[ & U, "AlRd” Wes Pl AU fhar S,

e (@) & yvdrq Aefalad @ & faenfia faar e, srerfa—

“(m) W o e i FifRa fey S

HRT 39 § WINed — ool AT Td Far o ARFRE P aRT 39 & SUIRT (1) #, 3R
a9 & HIdR’ 9eg] & XUF WR, U 99T b HIdR, 9T VAT IdT 3R ufesl & e vreal
yfarenfod fear Sre |

gRT 107 H HIlgd — fQcell A Ud |d1 &R ARFIH BT gRT 107 B IUERT (6) H, Wb
B WM R reRad W @l gfaReud fhar S, s —

TS fF fHd B B 97 B I IR & 7 B gt B ey B el H U9 3y
P RITs Td b BIs MU SRR A8 P ST e ddb fob rdicidhdl gRT S<h IMRT & o
AfreTd & aRTER AR BT I T8 Hx QA S g 1

gRT 112 # FIMMeT— fQoell AT Td |ar o) A m & arT 112 @) SUERT (8) #
FrfTRIT IR Bl SidRTiud fhar g, sperid: ——

"t B BA BR DY 7 B 997 IRT DY AT B ared BT e b AH H, U ISl
P Racls d9 I PIs e Blgdd Al I Sl o9 dd b dfiadddl gRT ORI 107 &

SUYRT (6) & IR & II<HId aF T & ATRE I MRT & T TaRd & a_IaR AR BT
YA T PR & S g 1

I8 OURT 122@ # Wf¥a— fieehl #A1d Ud War ox MW @) aRT 1226 & UeEr
frforRad awT &1 Sid=enfia faear e, sreria—

122, 39 IAFTH H fHE 919 & B Y I, Bl URT 148% B SURT (1) & TS (@) H
fafd oI5 Afh SH IRT B UG BT Sodidd HRdl &, dI 98 Jg™g XV A7 39 I B

S
@7




DELHI GAZETTE : EXTRAORDINARY PART IV]

13.

UTaETHl & Jr=id fhell ¥l g & IfaR<h, U < BUy IT U Al R I BR &b <F Ufa9rd
S IR FAMT (S 1 18w 2) <7 & forg SRy g |

93 ORT 148% H AfeT— ol #1a Ud Jar o) R\ @ gRT 148 & U¥E
frfeRad awT &1 sidxenfa far Sire, srerfa—

"148%. (1) TRHR aRYE o RIETRT W IR gR1 fAfde o) dadt 7, —

(@) =

@) R a1 Afeal B T S T A TR ST Wd A7 SO e d PR B,
W 39 ORI & UG AR 8 |

(@) WOR SWRI (1) B Ts (d) ¥ fMfd< @17 & Hay H, —

@) faRre vgam fREiea o dn S99 kT o & golagiie WeRUl d1 S99 dd
UEd B, Ub UUITCll SUel HRET U Afedl & Aegw W, o b FeiRa fear o
R

@) U A gg ARre ygam e FuiRd o=an S9d g6l @ 9 drell gaar
oA 2|

) SuRT (1) # fAfde =fh, —

@) S AT A [AD Udholl R TS [IRMe ygeE e a3, s Ui goe iR U
afr afffera =,

@) VA e iR @R U AHY & VAR URJd BT dof U SIfelEl A1 TSl Bl Ud
go iR Of7 # 9977 3@

@M U Hd ® A PRER & I W a7 @ @R, s ggarE, e,
FATE Bl 3@ iR U = /N AT FIAT M &, U G99 & HIoR qAm U oA
AR AT ¥ oga &

@) SR () H Mfds yurell & Heg H QAT IR0 BT I BT,

St fgiRa fear i dear 2 1

14.

15.

FTAT NI H wener— ool #1e1 vd At ax srfafgw & srgegn 101 ¥,

IR=ST 8 ¥, W (®) & UTdAN], MIRIT WS Bl JTIAMUT AT ST TAT 01 Fells, 2017
A TG fHaT 737 FHST TG, S7qi—

(@) AT IRy amidies &= a1 Heh AR HERUl &F H &M H I Y A1 & i ar
el SR® &3 B "ol ¥ Usd bl aafth &I amyfd;”;

WEIHRT 2 H, & WAl 3" Rl & LA, TS ()" TRl, Hrodl AR ARl DI Aq-wIiid
T SO T 01 Jofts, 2017 9 Aawenfid fhy Tu F9sr S7gaT,

WEIRRY 2 & ggarq THfIRId IR0 Bl AU fhar S e 01 Sells, 2017 4
AT T a7 AHST Y, J1id—

WP 3. — URWT 8 B e (Fdh) & YAl og ‘faRT i &, "gb AR WeRUI
&3’ 3R "ERel CR® &3" & HHA: TET WU B S fIIy amfdres &= ifafm, 2005 @1 aRT
2 ¥ 38 fog ger fAfds &1

AraH fHy T¢ HR A1 R 399 &R 9&3F 1 SIg a9l TE— 0 B whha ax
B IUE eI (AT S, ST 39 YBR UHd T8l by S, afe |4 aredfl Ja&l R g7 14
EIWEEREI

Jaer RiE, g Afeg
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 19th August, 2025

F.14 (102)/L.A/2025/ jtsecylaw/641-650.—The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 19% August, 2025 and is hereby
published for general information.

THE DELHI GOODS AND SERVICES TAX (SECOND AMENDMENT) ACT, 2025
(DELHI ACT No. 06 OF 2025)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 08th August, 2025).
[19" August, 2025]
Further to amend the Delhi Goods and Services Tax Act 2017(3 of 2017)

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Sixth Year of
the Republic of India as follows: -

1. Short title and commencement: - (i) This Act may be called the Delhi Goods and Services (Second Amendment)
Act, 2025.

(i1) Section 2 to 15 of the Act shall come into force on such date as the State Government may, by notification,
in the Official Gazette, appoint and the different date may be appointed for different provisions of this Act.

2. Amendment of section 2: - In the Delhi Goods and Services Tax Act, 2017(hereinafter referred to as Delhi
Goods and Services Tax Act), in section 2, —

(i) in clause (61), after the word and figure “section 9, the words, brackets and figures “of
this Act or under sub-section (3) or sub-section (4) of section 5 of the Integrated Goods
and Services Tax Act, 2017” shall be inserted with effect from the 1st day of April, 2025;

(ii)  in clause (69), —

(a) in sub-clause (c¢), after the words “management of a municipal”, the word
“fund” shall be inserted;

(D) after sub-clause (c), the following Explanation shall be inserted, namely: —
‘Explanation. —For the purposes of this sub-clause—

(a) “local fund” means any fund under the control or management of an authority
of a local self-government established for discharging civic functions in
relation to a Panchayat area and vested by law with the powers to levy, collect
and appropriate any tax, duty, toll, cess or fee, by whatever name called;

(b) “municipal fund” means any fund under the control or management of an
authority of a local self-government established for discharging civic
functions in relation to a Metropolitan area or Municipal area and vested by
law with the powers to levy, collect and appropriate any tax, duty, toll, cess or
fee, by whatever name called;’;

(iii)  after clause (116), the following clause shall be inserted, namely: —

‘(1164) “unique identification marking” means the unique identification marking
referred to in clause () of sub-section (2) of section 148A and includes a digital stamp,
digital mark or any other similar marking, which is unique, secure and non-removable;’.

3. Amendment of Section 12: In section 12 of the Delhi Goods and Services Tax Act, sub-section (4) shall be
omitted.

4. Amendment of Section 13: In section 13 of the Delhi Goods and Services Tax Act, sub-section (4) shall be
omitted.
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S.

10.

11.

Amendment of Section 17: In section 17 of the Delhi Goods and Services Tax Act, in sub-section (), in
clause (d), —

(i) for the words “plant or machinery”, the words “plant and machinery” shall be
substituted and shall be deemed to have been substituted with effect from the 1st
day of July, 2017,

(ii) the Explanation shall be numbered as Explanation 1 thereof, and after Explanation 1 as
so numbered, the following Explanation shall be inserted, namely: —

‘Explanation 2. —For the purposes of clause (d), it is hereby clarified
that notwithstanding anything to the contrary contained in any judgment, decree or
order of any court, tribunal, or other authority, any reference to “plant or
machinery” shall be construed and shall always be deemed to have been construed
as a reference to “plant and machinery”;’.

Amendment of Section 20: In section 20 of the Delhi Goods and Services Tax Act, with effect from the 1st
day of April, 2025, —

(i)  in sub-section (1), after the word and figure “section 9”, the words, brackets and figures “of this Act
or under sub-section (3) or sub-section (4) of section 5 of the Integrated Goods and Services Tax
Act, 2017 shall be inserted;

(ii) in sub-section (2), after the word and figure “section 9”, the words, brackets and figures “of
this Act or under sub-section (3) or sub-section (4) of section 5 of the Integrated Goods and
Services Tax Act, 2017,” shall be inserted.

Amendment of Section 34:- In section 34 of the Delhi Goods and Services Tax Act, in sub-section (2), for
the proviso, the following proviso shall be substituted, namely: —

“Provided that no reduction in output tax liability of the supplier shall be permitted,

if the—
(i) input tax credit as is attributable to such a credit note, if availed, has not been
reversed by the recipient, where such recipient is a registered person; or
(ii) incidence of tax on such supply has been passed on to any other person, in other
cases.”.

Amendment of Section 38:In section 38 of the Delhi Goods and Services Tax Act, —

(i) in sub-section (/), for the words “an auto-generated statement”, the words “a
statement” shall be substituted;
(ii) in sub-section (2), —
(a) for the words “auto-generated statement under”, the words “statement
referred in” shall be substituted;
(b)in clause (a), the word “and” shall be omitted;

(c¢) in clause (b), after the words “by the recipient,”, the word “including”
shall be inserted;

(d) after clause (b), the following clause shall be inserted, namely: —

“(c) such other details as may be prescribed.”.

Amendment of Section 39-In section 39 of the Delhi Goods and Services Tax Act, in sub-section (/), for the
words “and within such time”, the words “within such time, and subject to such conditions and restrictions”
shall be substituted.

Amendment of Section 107.-. In section 107 of the Delhi Goods and Services Tax Act, in sub-section (6), for
the proviso, the following proviso shall be substituted, namely: —

“Provided that in case of any order demanding penalty without involving demand of any
tax, no appeal shall be filed against such order unless a sum equal to ten per cent. of the said
penalty has been paid by the appellant.”.

Amendment of section 112: In section 112 of the Delhi Goods and Services Tax Act, in sub-section (8),
the following proviso shall be inserted, namely: ---

“Provided that in case of any order demanding penalty without involving demand of any
tax, no appeal shall be filed against such order unless a sum equal to ten per cent. of the said
penalty, in addition to the amount payable under the proviso to sub-section (6) of section 107 has
been paid by the appellant.”.
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12. Insertion of new section 122B: After section 122A of the Delhi Goods and Services Tax Act, the
following section shall be inserted, namely: —

“122B. Notwithstanding anything contained in this Act, where any person referred to in
clause (b) of sub-section (/) of section 148A acts in contravention of the provisions of the said
section, he shall, in addition to any penalty under Chapter XV or the provisions of this Chapter,
be liable to pay a penalty equal to an amount of one lakh rupees or ten per cent. of the tax payable
on such goods, whichever is higher.”.

13. Insertion of new section 148A: After section 148 of the Delhi Goods and Services Tax Act, the following
section shall be inserted, namely: —

“148A. (/) The Government may, on the recommendations of the Council, by notification,

specify, —
(a) the goods;
(b) persons or class of persons who are in possession or deal with such goods,

to which the provisions of this section shall apply.

(2) The Government may, in respect of the goods referred to in clause (a) of sub-
section (/), -----

(a)provide a system for enabling affixation of unique identification marking and
for electronic storage and access of information contained therein, through such persons,
as may be prescribed; and

(b) prescribe the unique identification marking for such goods, including the
information to be recorded therein.

(3)The persons referred to in sub-section (/), shall, —

(a) affix on the said goods or packages thereof, a unique identification marking,
containing such information and in such manner;

(b) furnish such information and details within such time and maintain such
records or documents, in such form and manner;

(c) furnish details of the machinery installed in the place of business of
manufacture of such goods, including the identification, capacity, duration of operation and
such other details or information, within such time and in such form and manner;

(d) pay such amount in relation to the system referred to in sub-section (2),

as may be prescribed.”.

14. Amendment of Schedule III: In Schedule III to the Delhi Goods and Services tax Act,

(i) in paragraph 8, after clause (a), the following clause shall be inserted and shall be
deemed to have been inserted with effect from the 1st day of July, 2017, namely: —

“(aa) Supply of goods warehoused in a Special Economic Zone or in a Free Trade
Warehousing Zone to any person before clearance for exports or to the Domestic Tariff Area;”;

(ii) in Explanation 2, after the words “For the purposes of”, the words, brackets and letter
“clause (@) of” shall be inserted and shall be deemed to have been inserted with effect from
the 1st day of July, 2017;after Explanation 2, the following Explanation shall be inserted
and shall be deemed to have been inserted with effect from the 1st day of July, 2017,
namely: —

“Explanation3. —For the purposes of clause (aa) of paragraph 8, the expressions
“Special Economic Zone”, “Free Trade Warehousing Zone” and “Domestic Tariff Area”
shall have the same meanings respectively as assigned to them in section 2 of the Special
Economic Zones Act, 2005.”.

15. No Refund of tax paid or input tax credit reversed: No refund shall be made of all such tax which has been
collected, but which would not have been so collected, had section 14 been in force at all material items.

REETESH SINGH, Principal Secretary

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.





